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Reddy. Shri G. Ganga (Nizamabad)

Reddy. Shri M. Baga (Medak)

Reddy. Shri Mahasamudram Gnanen- 
dra(Chitloor)

Reddy. Shri Magunta Subbarama 
(Ongole)

Reddy. Shri R. Surender (Warangal)

‘Reddy. Shri Y.S. Rajasekhar 
(Cuddavah)

Reddy, Shri V«aya Bhaskara (Kamool)

Rongpi, Dr. Jayanta (Autonomous dis­
trict)

Roshan Lai. Shri (Khuije^

Roy. Shri Haradhan (Asansol)

Roypradhan. Shri Amar (Cooch Bihar) 

S

Sadul. Shri Dharmanna Mondayya 
(Solapur)

Sai, Shri A. Pratap (Rajampet)

Sahi, Shrimati Krishna (Begusarai)

Sidua. Shri Muhi Ram (Nowgong)

Sait, Shri Ebrahim Suiaiman (Ponnani)

Si^an Kumar. Shri (Outer DelhQ

Sakshiji. Dr. (Mathura)

Saleem. Shri Mohammad Yunus (Ka- 
tihar)
Sanghani. Shri Dileep Bhai (Amrei)

Sangma. Shri Pumo A. (Tura)

Sanipaffi, Shri Gangadhara (Hmdupur)

Saraswati, Shri Yoganand (Bhind)

Sarode. Dr. Gunvant Rambhau (Jal- 
gaon)

Save. Shri Moreshwar (Aurangabad) 

Sawant. Shri Sudhir (Rajapur)

Sayeed, Shri P.M. (Lakshadweep) 

Sdndia, Shri Madhavrao (Gwalior) 

Sdndia. Shrimati Vyaya Ra^ (Guna) 

Se|ja.Kumari(Sirsa)

Sethi, Shri Arjun Chanm (Bhadrak) 

Shah, Shri Manabendra(TehriGaihwal) 

Shalva, Dr. Mahadeeptrii Singh (Etah) 

Shankaranand, Shri B. (ChMwdO

*Swom on 25.11.1991.
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Shaima, Shri CMrai# Lai (Kamal)

Sharma. Shri Joewan (Almora)

Shaima. Shri Raiandra Kumar (Ram- 
pur)

*Sharma, Shri Satish Kumar (Amattu)

Sharma. Shri V.N. (Hamiipur)

Shastri, Achaiya Vishwanath Das (Sul- 
tanpur)

Shastri, Shri Rsinath Sordor (Saidpur)

Shastri. Shri Vishwanath (Gazipur)

Shingda. Shri Damu Barlcu (Oahanu)

Shivappa. Shri Koddcani Gowdana 
(Shimoga)

Shuida. Shri Astbhuja Prasad 0<haHa- 
bad)

Shuida. Shri Vidhyachaian (Raipur) 

Sidrtai. Shri S.B. (Baigaum)

Sflvara. Dr. C. (Mizoram)

Singh. Shri Atihay Pratap (Pratapgarti) 

Singh. Shri Ajtt(Baglvat)

Singh .Shri Aiiun(Satna)

Singh. Shri Br|bhushanSharan(Gonda) 

*Singh. Dr. Chhattra Pal (Buiandsh^r) 

Singh. Shri Dabir (ShsMoQ 

Singh Shri Davi Bux (Unnao)

Singh Shri Hari Kishora (Shaohar) 

Singh Shri Jangbir (Bhiwani)

Singh Shri Khalsai (Sarguja)

Singh Shri Manphod (Bkanar)

Singh Shri Mohan (Daoria)

Singh Shri Moliial(Sidhi)

Singh Shri Pratap (Banitt)

Singh Kumari Pushpa Davi (Raigarii)

Singh Shri Ra|vaar(Aonla)

Singh Shri Ram (Haridwar)

Singh Shri Ram Prasad (Bkramganj)

Singh Shri Ramashray Prasad (Jaha- 
ndbad)

Singh Shri Ramnaresh (Aurangabad)

Singh Shri Rampal (DomariaganD

Singh Shri S.B. (Rajnandgaon)

Singh Shri Satya Deo (Bairampur)

Singh Shri Surya Narayan (Balia)

Singh Shri Uday Pratap (Mainpuri)

Singh Shri Vishwanath Pratap 
(Fatalvur)

‘Singh Deo. Shri K. P. (Dhankanal)

Sinha. Shri Shiva Sharan (Vaishali)

Sodi, Shri Manku Ram (Bastar)

Solanki, Shri Surafbhanu (Dhar)

Soran, Shri Shbu (Dumka)

Soundaram. Dr. (Shrimati) K.S. (Tiruch- 
angoda)

Sridharan. Dr. Ri^agopalan (Madras 
Smrth)

Srifdvasan. Shri Chinnasamy (Dindigul)

‘Swam on 20.11.1991.
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SubbaraQ, Shri Thota (Kakinada)

Sukh Ram. Shri (Mandi)

Sultanpuri, Shri Krishan Dutt (Shimla) 

Sundarany. Shri N. (Pudukkot(ai)

Sur. Shri litonoraiqan (Basirhat)

Sures. Shri Kodikkunil (Adoor) 

Swami. Shri Chinmayanand (Badaun) 

Swami, Shri Sureshanand (Jaiesar) 

Swamy. Shri &  Venkat (PedapalK) 

Syed Shahabuddin, Shri (Kishanganj) 

T

Tandel, Shri D J. (Daman & Diu)

Tara Singh, Shri (Kurukshetra)

T «i Narayan Singh. Shri (Buxar)

Thakore, Shri Gabhay Mangaji (Kapad- 
wanj)

Thakur, Shri Mahendra Kumar Singh 
(Khandwa)

Thangkabalu, Shri K.V. (Dharmapuri)

Tharadevi Sklhartha. Shrimati O.K. 
(Chikmagalur)

Thomas, Prof. K.V. (Emakulam)

Thomas, Shri P.C. (Muvattupuzha)

Thoral. Shri Sandipan Bhagwan (Pand- 
harpur)

Thungon Shri P.K. (Arunachai West)

Tindivanam, Shri I. Ramamurthee (Tm- 
divanam)

Tiriwy. Shri Pius (Alipurduars)

Tomar, Shri Ramesh Chand (Hapur)

Topdar. Shri Tarit Baran <Barrackpor»)

Topa. ShriAnkushraoRaosahab(Jain«4

Topno, Kumari Frida (Sundargarii)

Tripathi. Shri Lakshmi Narain Mani 
(Kaiserganj)

Tripathi. Shri Piakash Narain (Banda)

Tr^alhy. Shri Brsya Kishora (Puri)

Trivadi. Shri Arvind (Sabarkarttha)

Tytler. Shri Jagdish (DeRii Sadar)

Uma Bharti, Kumari (Kht^raho)

Umbray, Shri Laeta (Arunachai East)

Ummareddy Venkateswariu. Prof. 
(Tenali)

Unnluishnan. Shri K.P. (Badagara) 

Upadhyay. Shri Swarup (Tajpur)

Urs, Shrimati Chandra Prabha(Mysora) 

V

Vadde, Shri Sotthanadreaswara Rao 
(Vijayawada)

Vagheia. Shri Shankarsmh (Godhra) 

Vajpayee, Shri Atal Bihari (Lucknow) 

Vandayar. Shri K. Thulasiah (Tharijavur) 

Varnia, Shri Ratilal (Dhanduka) 

Veerappa. Shri Ramchandra (Bidar) 

Vekaria, Shri Shivlal N g ^ a i (Raykot) 

Verma, Shri Bhawani Lai (Janjgir) 

Verma, Shri Phool Chand (Shsqapur)
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Vwma, Shrimati Rila (Dhanbad)

Vwrnai Shri ShKf Sharan (Madthlisha- 
har)

Vwnia. Shri Sushi Chandra (Bhopal) 

Varma. ShriUpwMlra Natti (Chatra) 

Vamia. Kumari Vimla (SaonO 

Viayaraghavan, Shri V.S. (Palghat) 

Wandra Singh, Shri (MinapuO 

Vyas. Or. Giria (Udaipur)

W

Wasnik, Shri MultuI Balkrishna 
(Bukiana)

WiMams. Shri R.G. (Nominated Angto- 
Indian)

Yadav, Shri Aijun Singh (Jaunpur) 

Yadav, Shri Chandra Jeel (Azamgarh;

Yadav, shri Chhotey Singh (Kannauj)

Yadav, Shri Chun Chun Prasad 
(Bhagalpur)

Yadav, Shri DavsndraPrasad (Jhanjhar- 
pur)

Yadav. Shri Ram Lakhan Singh (Arrah)

Yadav, Shri Ram Saran (Khagaria)

Yadav. Dr. S.P. (SambhaO

*Yadav, Shri Sharad (Madhepura)

Yadav, Shri Satya Pal Singh 
(Shahjahanpur)

Yadav. Shri Suiya Narayan (Saharasa)

Yadav, Shri Vijay Kumar (Nalanda)

Yumnam, Shri Yaima Singh (Inner 
Manipur)

Z

Zainat Abeuin, Shri (Jangipur)

*Swom on 27.11.1991.
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LOKSABHA DEBATES

VU VI First div of the Second Session Tenth LokSabhaNo. 1

LOKSABHA

Wednesd^, November. 20 .1991/Karta<a29.1913 (Saka)

The Lok SabAa met at Eleven ofUteOock 

[MR SPEAKER mtfwCShatr]

MEMBERS SWORN 

Shri P.V. Narasimha Rao (NandyaQ 

Shri Sharad Chandra Govindrao Pawar (Baramati) 

Kumari Suryakanta PatH (Nanded)

Shri K.P. Singh Deo (Dhenkanal)

Capt. Satish Kumar Sharma (Amethi)

Shri Chattarpal (Bulandshahar)

Shri Birsingh Mahato (Puruiia)

11 hrs Shri Ram Nath Goenka was a Member of
the fifth Lok Sabha During 1971-77 repr»- 

(G r V ^  senting Vklisha Constituenqr of Madhya
Pradesh. Eariier, he had been a Member of 

OBtTUARY REFERENCES the Constituent Assembly and abo a
Member ol the Provisionall*ariiamenL Prior 

M a  SPEAKER: Hon. Itembers. as we to that, he was a Member of the Madras
RiMl today lAer an inlenral of two months. Legislative Council during 1926-30.
k is my sad duty to inform the House of the
damiM of four of our former colleagues AmuM-facetedpersonality, ShriGoartka 
nMMiySarvaatviflamnath Goenka. Kinder actively partidpttedinthefreedomslrugi^
Lri.K.AnandaNambiarandK.Lakkappa. His endeavours in drawing the attanlton of
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the world community towards the plight of 
Indians fighting for independence and seek­
ing the support of world leaders are too well 
known. The publications brought out by him 
during the pre-independence period and 
thereafter testify fully to his patriotic spirit 
and fearlessness. Two of his famous works 
namely India Ravaged* and *Quit India* are 
an outstanding monument to his great con- 
tributk>n to the spread of nationalist move­
ment

He was among the first to suspend all 
his publications during the Quit India Move­
ment in 1942 in consonance with the wishes 
of the Fatherof the Nation.

Shri Goenka was so deeply attached to 
the Liberation movement that in spite of 
being a nominee of the British Gk)vernment 
in the Madras Legislative Council in 1926. he 
fully cooperated with the oppositbn in pro­
moting nationalistk: causes in the Legisla­
ture.

A doyen of Indian Journalism. Shri 
Goenka*s greatest passion was the print 
media. He launched the Indian Express in 
1932. Soon it became a multilinguistic news­
paper under his able guidance. He used it 
effectively to put forth his natbnalist views 
before the masses who were than reeling 
under systematic foreign oppression.

Shri Ram Nath Goenka passed away at 
Bombay on5 October1991 at the age of 89 
years. In his death, the nation has tost a 
dynamic personality and a relentless cru­
sader of freedom of the press and the demo­
cratic values. His incomparable services to 
the natk>n during the freedom struggle and 
later to Journalism will be remembered for a 
bng time to come.

Shri Kinder Lai was a Member of Third, 
Fourth, Fifth and Eighth Lok Sabha during 
1962-77 and 1984-89 representing Hardoi 
constituency of the State of Uttar Pradesh. 
Eaulier, he had been a Member of the UUar 
Pradesh Legislative Assembly during 1952- 
57.

An agriculturist by professbn, Shri

Kinder Lai served on several organizations 
connected with upliftment of weaker sec­
tions of the society. During his bng parlia­
mentary career, he focussed the attentbnof 
the House to the probbms faced by the 
underprivileged and the downtrodden.

He took keen interest in propagating 
varbus schemes of pubib welfare.

Shri Kinder Lai passed away on SOcto- 
ber, 1991 at Hardoi at the age of 77 years 
after a probnged illness.

Shri K. Ananda Nambiar was a member 
of the First. Third and Fourth Sabha 
during 1952-57 and 1962-70 representing 
Mayuram and Trbhirappali constituencies 
of erstwhile State of Madras. Earlier, he had 
been a Member of the Madras Legislative 
Assembly during 1946-51.

A prominent trade unbnist and social 
worker, he always endeavoured to focus the 
problems faced by the working class both 
inskJe and outside Parliament. He was deeply 
involved in the welfare of Railwaymen.

During his bng parliamentary career, 
he actively participated in the proceedings 
of the House and made valuable contribu­
tions thereto.

Shri Nambiar passed away on 110cto­
ber, 1991 at Trichirappalfi at the age of 73 
years after probnged illness.

Shri K. Lakkappa a sitting Member of 
the Karnataka Legislative Assembly was 
eariier a Member of Ljok Sabha successively 
for four terms during Fourth to Seventh, 
representing Tumkur constituency of the 
State of Karnataka between 1967 to 1984. 
Eariier. he had been a Member of the then 
Mysore Legislative Assembly from 1962-67.

An active political and social worker, he 
took keen interest in the spread of education 
in his constituency and also founded an 
assodatbn to fight for the cause of unem- 
pbyed educated youth in the State. He 
worked relentlessly for the upliftment of the 
rural poor.
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Anableparliainentarian,Shri Lakkappa 
during his long parliamentary career lost 
haidly any opportunily to ralso the probleins 
faood by Kisans. labourers, youth and rural 
masses. He served on various Parliamen­
tary and Consultative Committees attached 
with various Ministries.

Shri Lakkappa passed away at Banga- 
tore on 6 Novemlief, 1991 at th age of 62 
years.

We deeply mourn the toss of these 
friends and I am sure the House win join me 
in conveying our condolences to the be­
reaved famies.

Friends. I have to make reference to a 
recent trage^ with enguMed Garhwal regnn 
of the neighbouring State of Uttar Pradesh.

As the House Is aware, on 20 October, 
1991, a severe earthquake rocked all the 
eight hifldistricts as well as adjoining districts 
of Uttar Pradesh. Hundreds of human lives 
were tost and large scale toss occurred as a 
lesuR of this devastating earthquake. Thou­
sands of families have become homeless 
and subjected to enormous miseries and 
sufferings. Already relief work on a large 
scale is going on.

The House wouM join me in expressing 
our deep sorrow and sympathies to the af­
fected famaios.

The House may stand ui silence for a 
short while to express Us sonow.

The Membeis then Sbx)d ki Slence for a 
Short mOa.

the outset, I have to make an announce­
ment

On my own behalf and t>ehalf of the 
Hon'bto members of the House. I have great 
pteasure in wetooming His Exceltoncy Mr. 
Ahmed Zaki, Speaker of the Citizens’ Majlis 
of MaUives and the Hon. Members of the 
MaMivianPariiamentatyDelegattonwfioare 
on a visit to India as our honoured guests.

The.otfier Hon. Members of the delega­
tion are:-

1. Mr. Abdulla FaioukHassan.MP

2. Mr.ABMohamed.MP

3. Mr. Abdul Haseeb,MP

The delegation arrived Delhi on 18 
November, 1991 evening. They are now 
seated in the special box. We wish them a 
happy andfruitful sti^ in ourcountry. Through 
them we convey our greetings and best 
wishes to the President, Citizens* Majlis,the 
Govemment and the friendly p e o ^  of 
Republic of Makiives.

11.16 hrs.

ORAL ANSWERS TO  QUESTIONS 

[Transblkmi

Alleged Misappropriation of DCA 
Funds 

+
*1. SHRI SHRAVAN KUMAR 

PATEL:
SHRI SHIV SHARAN VERMA:

ll.IShrs

WELCOME TO  THE MALDIVIAN PARLIA­
MENTARY DELEGATION

[GvfeAi

MR. SPEAKER: Hon’bto Members, at

Wil the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether the investigation into the 
alleged misappropriatton of funds of the 
Delhi Devetopment Authori^ amounting to 
Rs. 20 crores afiocated for developmental 
work of East Delhi has since been com- 
ptoted;
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(b) if so, llw delafls theraof; and

(c) I  not, the masons thsrafor? 

[BigSsU

THE MMIS1ER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRL M. ARUNACHALAM): (a) to (c) A 
numbar of oofnplaints hava baan lacaived 
from Mambare of PafSamant and from oth- 
ars aBaging hragularitias ralaling to award of 
contracts and paymants in tiw worits of East 
DaliL Tha aUagtdions ara baing axaminad 
by DOA and ttwirdatailed raport is awaited.

SHRI. SHRAVAN KUMAR PATEL: Sk,
I would Hce to know from ttia Government 
wliattiar it is a fact ttiat Hw aBegations of 
saw aialll^ indudHig the cfiaige regarding 
payment of crores of rupees for the award of 
aailh filing contacts wtiich never tooi( place.

May I kncNV whether the Government 
wRrafarthacasatotheCBIasdamandedby 
ttwMPs.

SHRIM. ARUNACHALAM: Sir,we have 
sent it to the ODA lor its comments. After 
receipt of the comments, we wiH definitely 
aand'ttolhaCBL

SHRISHRAVANIOJMARPATELWhle 
going round diferent parts of Detii. espe- 
cialylha Eastern side of DaM, one gets an 
imprassion of total disorder with encroach­
ment of al types coming up, aspedaly of 
DOA lands, in parks, in open spaces and 
avan on road sides revealing conuption. 
afficting the very roots and structure of 
administtation of DOA in direct proportion to 
these encroachments.

Sir, may I loiow what slaps are being 
taken toatudy and probe this aspect through 
aParfafflantaiy Committee inordertoget rid 
cf lha oonuptkm rampant in the adnunistra- 
«on of DDA by way of la-oigahisaSon and so

SHRI M. ARUNACHALAM: Sir. our 
Mnstiy had exdusive discuCTioo with the

hon. Members of Parliament from DeltL 
Regarding ttieencroachmanl part, we need 
a separata notice. It does not relate to this 
quastkm.

{TmnsUiofi

SHRL MADAN LAL KHURANA: Mr. 
Speaker, I had sent ttiat complaint which is 
mantkNied in this questbn. There hava 
baan in aR tivae types of bungling in D .D A  
which ralata to construction of roads, lifting 
of earth and drainage system. Firstly, no 
work was executed and still payment was 
made; the work was done on paper only and 
the payment was taken. Secondly, the work 
whk:h had already been done and the pay­
ment for wttich had already been made, 
were shown as done now and the payment 
was claimed. The third misappropriatkin is 
that the figures of work done were exagger­
ated and payment was made on that basis 
whereas for less wnrk was actually dona. 
For example, suppose the 100 yard h>ng 
road was constructed but payment was 
made for 500 yards. I am to say that these 
charges relate to Eastern Delhi only. Mr. 
Speaker, Sir, there are 8000 houses in DeM 
constructed after spending crores of rupees 
have been lying vacant for the last many 
years due to lack of proviston of electrici  ̂
andwater. TheseareyettobeaUotted. Istha 
Govemmerrt contemplating to get this mat­
ter and other cases of misappropriations of 
funds in DJ).A. investigated in the C.B.L, 
Parliamentary Committee or by some High 
Power Committee?

(EflgfsA]

SHRI M. ARUNACHALAM: The hon. 
Member had raised the same issue when we 
had a mealing with the DeM Members of 
ParliamanL We hava referred ittothaODA 
for its comments. As soon as we get their 
comments, we wil definitely go into them 
and refer it to CBL

SHRI HARIKISHORE SINGH: Whan 
was M s latter sent to the DDA for its com- 
marts? What is tha distance bahwaan tha 
DOA Headquarters and the Urban Develop-
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mwit MMsby? The Lok Sabha sends two 
rapresenlatives on the Advisoiy Commttee 
of the DDA. i happen to be one of the 
Members. But no meeting has been con­
vened of this Advisory Committee by the 
DDAsofar. I understand that the Advisory 
Committee meeting never taites piaoe. 
Perhaps Mr. Madan Lai Khurana would en­
lighten us about it. Iwouldlilwtoknowwhen 
was this letter sent and by whom and when 
K was received and how long the Govern­
ment expects the DDA to reply? Will there be 
areplyornol?

SHRI M. ARUNACHALAM; There are 
two letters: onefrom 11 hon. Members of this 
House addressed to the Prime Minister and 
another letter addressed directly to the 
Commissioner of Vigilance. We had re­
ceived information day before yesterday 
only.(intern4pfibns)

SHRI HARI KISHORE SINGH: From 
whom? When was this letter sent? {kitemp- 
tions)

SHRI M. ARUNACHALAM: A letter 
signed by 11 Members of Parliament ad­
dressed to the Prime Minister was received 
t>y the Ministry only day before yesterdsy. 
(Intemptibns)

SHRI HARL KISHORE SINGH: No. no; 
it is wrong (Interruptions)

SHRI M. ARUNACHALAM: We have 
referred it to the DDA for its oommer>ts.

ITtansbttoii

SHRL CHANDULAL CHANDRAKAR: 
Mr. Speaker. Sir, it hasbeen said in the reply 
to the questkm that the alegalkins are being 
examined by D.D.A.. CouMnt there have 
been any other meansfor it because it is sent 
to the same organisation against whom 
•nqutoyistobemade. k means that it is to 
be fcwestigt ed by someone, who hhnselt is 
gulty. HftwouUhavebeensentforenquky 
by tome other agenqr then I  would have 
beenaheakhy precedent Ttierefore. I would 
Ht» to know from the honourable Minister

whether the Government propose to get it 
enquired through some other agency.

SHFU. M. ARUNACHALAM: The DDA 
has its own Vigilance Wing headed by an 
IAS Officer. We are awaiting for ks com­
ments; after we get the comments, we wil 
refer them to the appropriate authority.

AltocaUon to State*

*2. SHRL VUAY NAVAL PATIL Wn 
the Mmlster of PLANNING AND PRO- 
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether some States have ex­
pressed theirfear about reduced ailocatkHis 
from the totd divisUe pool of Central re­
sources;

(b) M so. whether I  is due to modificatkN) 
of the Gadgil Formula of 1980, and

(c) the remedial steps proposed to be 
taken t)y the Government?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEI/ENTATION (SHRL H.a 
BHARDWAJ): (a) to (c). A Statement is laM 
on the Table of the House.

STATEMENT

(a) and (c): The aOocalkm of Central 
resources for States Plan during Seventh 
Plan was made according the criteria Wd 
down in the modified Gadgi formula ap­
proved by the National Devetopment Coun- 
c8 in August. 1980. hi the context of Eighth 
Plan. 1990-95. revisR>ns in the modiied 
Gadgl formula were made by the NDC in 
October. 1990aixl the formula was caled as 
tensensus* formula. Keepfaig ki view the 
concerns shown by seveiai Stales wkh ra- 
gard to NDC‘Consensus'formula. ttwPtart- 
nng Commissfon has set up a Commiltee 
under tfie Ctiairmanship of the Deputy 
Chainnan, with the Union Fktance Mmistef 
and a Menrtber of the Planning commission 
asMewibeis,toeKaminethecircumiBannw
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which necessitated revision of modified 
Gadg9f6rmulabytheNIX:inOctober. 1990. 
concerns shown by several States on the 
r»visions(consensus formula) and to sug­
gest a formula most appropriate for alloca­
tion of Centrdassistanceduring Eighth Plan. 
1992-97. nievision of the above formula 
keeping in view the suggestions of the

Committee, will beconsidered by the NDC of 
which Chief Ministers are members. After 
the total divisible pool is finalised, the alloca­
tions as per the revisions/formula approved 
by NDC wittbe made for States'Eighth Plan, 
1992-97. A copy of the constitution of 
above committee is attached as Annexure.

Annexuie

No. 17/3»1-FR 
Government of India 
Planning Commission 
(Financial Resources Division)

Yojana Bhavan, 
Sansad Marg, 

New Delhi-110001.

Dated the 24th September. 1991.

O R D E R

Subject; Constitution of a Committee regarding the allocatnn of Central Assistance
for State Plans

It has been decided to set up a Commit­
tee to examine the varnus formulae that 
have been suggested for allocation of Cen­
tral Assistance and to recommend for the 
consideration of the National Development 
Council the most appropriate one for the 
aBocation of Central Assistance for State 
Plans during the Eighth Plan, 1992-97.

2. The Composition of the Com­
mittee will be as follows:

1. Shri. Pranab Mukherjee 
Chairman
Deputy Chairman, 
Planning Commission.

2. Dr. Manmohan Singh 
Member
Minister of Finance.

3. Dr. C. Rangarajan 
Member

Plannkig Commissnn.

3. The terms of reference of the
Committee are:

(1) to examine the circum­
stances in which certain 
changes were conskJered 
necessary in relatnn to 
the GadgU (Modified) 
Formula and an atema- 
tivewasconskteredbythe 
Nattonal Development 
Council in Its meeting heki 
in October, 1990;

(2) to go into the concerns 
expressed by the Chief 
Ministersof States regard­
ing the Gadgil (Modified) 
Formula and the 'consen­
sus* formula; and

(3) to suggest aformuta whkii 
is the most appropriate 
for aUocatnn of Central 
Assistance for State Plans
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during the Eighth Plan, 
1992-97.

4. The committee wiU submit its 
report within a month from its 
constitutbn.

5. The Financial Resources Divi­
sion of the Planning commis- 
lion will function as the Secre­
tariat to the Committee.

Sd/-
(I.S.AHLUWALIA) 

Director (Administratbn)

SHRI. VUAY NAVAL PATIL: The Re­
port of this Committee was to be made 
available within a month. I would like to know 
from the hon. Minister whether the report of 
this Committee has come or whether the 
committee is still considering its vark)us 
aspects and the Report is not finalised. I 
wouki also like to know whether MPs will be 
given special opportunities to express their 
views More this Committee.

SHRI. H.R. BHARDWAJ: In pursuance 
of requests from the varbus States, the 
Mukherjee committee went into the questbn 
of removing grievances from the varbus 
States. And so far as my informatbn goes, 
the job of the committee is almost over; and 
w#are preparing for the next meeting of the 
Natbnal Devebpment Council. If the hon. 
Members want to discuss any aspect of the 
terms of reference of this Committee, they 
are most webome. I will request the hon. 
Members that whenever they want to dis­
cuss it. they can either discuss it they can 
either discuss it with the Deputy Chairman or 
any Member of the Planning Commissbn.

SHRI. VUAY NAVAL PATIL; On the 
one hand, we give grants to the States; on 
the other hand, we ask the help of the States, 
for example, in the case of Konkan Railway 
andThanebelapur Railway, indirectly some 
contributbn is asked for from the States by 
way of grants or contribution. Is thiis also 
included in the terms of reference before the 
committee?

SHRI. H.R. BHARDWAJ: There is no 
specifb project in the terms of reference and 
if the hon. Member wants to know what the 
terms of ref erence are. I may ref er him to the 
terms of reference attached to the reply. But 
there is no specific project as such.

SHRI. RAM KAPSE: The Committee 
has not yet submitted its report and on Page
2 of the reply, the Minister has said;

"Revisbn of the above formula keeping 
In view the suggestbns of the commit­
tee will be considered by the NDC of 
whbh the Chief Ministers are Members. 
After the total divisible pool is finalised 
the albcatbn as per the revisbns/for- 
mula approved by the NDC will be made 
for the States’ Plan 1992-97*.

1st January. 1992 Is very near. When 
do you expect the Committee to submit its 
report and when do you expect to go through 
all these formalities so that it will be conver>- 
ientforthe Annual Plan of 199210be started?

SHRI. H.R. BHARDWAJ; I submit that 
the Committee has almost completed its 
work and the NDC is perhaps going to meet 
some time in Decemt>er 1991 and I do not 
think that there is any delay, because we 
have to see that there was no Plan for the last 
two years. This Govemment came in June 
1991 and within this time we have covered a 
bt of distance left by the earlier Gbvem- 
ments. So I think that there is no delay and 
as I submitted, the NDC is the most appropri­
ate forum where the decisbns are taken. 
And we want to accommodate all the hon­
ourable Chief Ministers because I have 
pending with me several suggestion from 
the States on the so-called Consensus For­
mula. You will appreciate that the Consen­
sus Formula has stilt not t>een accepted by 
the States and they have made certain 
suggestbns in 1990. Those suggestbn are 
pending and the committee has gone into 
them and they have made some attempt to 
improve upon it and satisfy most of the 
States. So I think when the NDC mets every 
issue wiU be discussed. The hon.Prime 
Minister is the chairman and the Chief Min-
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iston w i to there and the whols gamut of 
the probiems faced by the States will be 
discussed there.

SHRI. K.P. SMGH DEO: In view of the 
Mnistei'sreply that the NDCIs the apprepri- 
atefonim I would Hw to say that the Chid 
Ifinislen who have toen Memtors of the 
NDC, paiticularly in 1990. those who were a 
party to the decision known as the Consen­
sus Fonnuta as enumerated by the States 
have been crying for economic independ­
ence fiom the Union Government, particu­
larly the State of Orissa, which has got no 
say in both the Modified GodgI Formula and 
the Consensus Formula. I would lice to 
know whMher this Committee has gone into 
this aspect because of the (fisappointment 
among the States and as the State of Orissa 
wants economic independence from the 
Union Government Therefore, the Consen­
sus Formula has not been fair to the back- 
waid States as also the Modified Gadgi 
Formula. What is the Government erf India's 
stand on this?

SHFU. H .a BHARDWAJ: I do not under­
stand the meaning of economk: independ­
ence. I understand one thing. Thefinancial 
cake which the country possesses shouM be 
distributed eqiflt^jly among the States on 
certain principles w l ^  guide the whole 
nato and Orissa is given its due share and 
itto fn a  Memtor wants-1 fiavethe sugges- 
tkm  received fiom Orissa-I am confident 
that those sggestbns will to given <hie 
conskieration. But every ^ e .  including 
Orissa, right from Andhra (>radesh, Mahar- 
asfitia and Rajasthan, every State has prot>- 
lems but the financial cake is Umited and the 
questkm is how far you can distribute a 
equitably. That is the consensus needed.

SHRI. SOMNATH CHATTERJEE: The 
Minisler has himself admMed that it was a 
so^aOed Consensus Formula’. He has used 
that language himself. Therefore a fonnula 
or a dedskm taken by the Government was 
imposed on the States without their accep­
tance. wWkmiI their agreement and whnh 
resulted in serious finandal <fifficulties being 
faced by most of the States and I am sure

that most of tto States have objected to tto 
adoption of the soHalled Consensus For­
mula. What is the Committee gong to do? 
How are the arbttrary reductkms that have 
been made going to to restored? How is it 
gofaig to to restored? Every State is feeling 
the crunch. A Committee has been set up 
and that has already exceeded its time limiL 
It shouM have submitted its report by No­
vember. It is not gobtg to to done. The 
N.D.C. is going to med in the last week of 
December. From the first of January, the 
Planisgoingtocommence. Is there any time 
tor the states even to consMer it? WhenwiH 
you give an opportunity to the Memtors of 
Pariiament to make their suggestions? I 
want to know as to why no arrangement is 
toing made to look into the grievances of the 
states and make altocatkins to them tin tto 
matter is finally deckled. I want to know as 
to how the Government is going to help tto 
States. Every State is in difficulty.

SHRI. H.R. BHARDWAJ; Sir. with re­
gard to the consensus formula. I wouM like to 
draw the attention of the hon. Memtors to the 
fact that immediately after the meeting of the 
N.O.C. the States protested and sakl: "This 
is not a veiy good arrangement*. And tto 
then Prime Minister, Shri. V.P. Singh sakl: 
*We will have one more round with every 
State and H any slate is facing any problem, 
we will take cognisance of it*. Then, sugges- 
tions were received in the Planning Commis- 
skm and they were listed and each State's 
problem has now been taken up by tto 
oommtttee. You must give credit to tto 
f*lanning commissk>n that within a short 
fwiod, they have listed out ttose sugges- 
tnns and analysed ttom. And in the N.D.C. 
Meeting, those will agam to discussed wilh 
the tonourable Chief Ministers. Wtonyou 
formulate a Plan, tto Chief Ministers is the 
proper person to to consulted with t>ecause 
it is their Plan...(/ntemplkmsj. We are in 
touch with them. You may kmdly recollect 
what tto Deputy Chairman spoke recently in 
Hyderabad. He gave the guktelines. whnh 
are almost tto crux of tto report, whch to 
has prepared. Ttore is nothing secret We 
can discuss it with tto hoa Memtor if to is 
interested...
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SHRLSOMNATH CHATTERJEE: Not 
asinglaviUdissuahasbaflnreplisd. kthis 
OuMtion Houryou wanttotalavise?.. (M w - 
mpOons)

SHRI. CHANDRA JEET YADAV: Sir, 
the Minisler is time and again rafemng about 
the meeting of the National Development 
Council. Many important policir decisions 
aie lieing talwn and some of the discussions 
have veiy serious rapeicussions on our 
economicsovereigntyeven. MyinfbrmaUon 
isthatbecause ofthepie-occupationotthe 
Prime Itfinister, the dates for the meeting of 
the National Development Cound have not 
yet tieen finalised and the Chief Ministers 
are pressing for that meeting. And even the 
Committee report has not been submined. 
When win the Chief Ministers give their facts 
to tie included in the Agenda, which is going 
the discussed in the meeting? IwouMliketo 
know the Prime Minister's reaction on this.

THE PRIME MINISTER (SHRI. P.V. 
NAFIASIMHA RAO): Sir, whatever may be 
the reasons. I would not fike togo into them. 
My colleague will answer it My pre-occMpa- 
tion is certainly not the reason lor fixing the 
dates of the NDC meeting later or eariier. I 
have told them that I am prepared to adjust 
with whatever dates suit them fiom the point 
of view of the business. That is the position. 
Sir.

SHRI. H .a  BHAROWAJ: I do not think 
that this is a correct information which the 
hon. Member has. The P.klO. has already 
indinaed the dates. We have the dates. I 
have saM that because of the Parliament 
Sesskm coming in between, one day adjust­
ment here and there w i be made. But we 
are going to meet in the last week of Decem­
ber.

SHRI. RAM NAIK: Sir, Eighth Plan pe­
riod was earlier from 1990 to 1995. In the 
reply it has been sakith^ it is from 1992 to 
1997. Thatmeans,thetwoyears,1990 and 
1991, are being probably Ueated as a Plan 
hofiday by the present Govemmeitt. I want 
to know when was this dedskm taken fc>r 
changing the Plan pertod fiom 1990-95 to

1992-97. Why was the Parliament nottaken 
into confklence? I want to know whether the 
Government wil discuss this issue in the 
cuaent Parliament Session.

SHRI. H.R. BHARDWAJ: Sir, it is not 
we, who are holidaying. It was the earfier 
Government, which was hofidaying.. (M ar-

SHRI. RAM KAPSE: some part of the 
holiday period was enjoyed by
you...^M9mpUomii

SHRI FtAM. NAIK: Sir, my questkm has 
not been replied. Iwanttoknowwhetherthe 
Government will take this House into confi­
dence anddiscuss about theformatkin of the 
Plan period. That was my questnn.

SHRI. H.a BHAROWAJ: As I have 
submitted, it is net that nothing was done. 
There were aflocatkms in 1990 and in 1991. 
But after that there was nothing left except to 
adjust the Plan period from 1992 to 1997 
because the earfier two years were beyond 
our control

D a  JAYANTA RONGPI: There are two 
hil districts of Kariii Angkmg and North 
Cachar hils of Assam. For them there is a 
separate hai sub plan. Now the per capita 
investment in the hiU sub plan of Assam is 
200 to 300 per cent less than the per capita 
plan investment in the neighbouring hiD areas 
like Meghalaya, Nagaland, Arunachal 
Pradesh and SMum.

MR. SPEAKER: Please come to the 
questkm.

D a  JAYANTA RONGPI: My questkm 
is, in view of the extreme backwardness of 
hil areas of Assam in Comparison even to 
neighbouring hinSttAes of North East,wil 
the Government make the plan mvestment 
in the hill sub plan of Assam at par with that 
of the other North East HH States? Hasthe 
proposed committee gone into this aspect of 
disparity of the plan investment in the hils of 
Assam and per capita plan investment in 
other hiU Stales of North East?
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SHRI. H.R BHARDWAJ: The North- 
East as a whole is being traated separat«ly 
because of their problems. As the hotu 
Member is aware. Assam is part of the North 
EastCoundL In spite of the protest from 
other States, the treatment being given to 
the North-East State of ?Assam has alw «^ 
Doon special ngni ircKn mo incBpuon oi ine 
plan.

SHm. JASWANT SINGH: The prob­
lems of States are real The original concept 
of the Planning Commission as an accelera­
tor and programmer of a planning process 
no longer seems to be senring because the 
Planning Commission has become yet an­
other kind of a bureaucratic hurdle as there 
isnotenoughtogoround. Idonotknowwhat 
the judgment the Planning Commission now 
sits upon to distribute what I would seek two 
orthreespedTicclarifkations. Without going 
into the rationale for the continuity of tMs 
defunct organisatnn called the Planning 
Commisskm. we are infonned that so far as 
the larger concern of the Stales on unit trust 
or smaH scale savings are concerned, for 
example, the share of States is almost 
completely eroded on smaB scale savings. 
The Government has written to States to say 
that Unit Trust wiR not be carrying out invest­
ment that it was doing in the earier years. 
Hence the shared the States w « fall That 
means, savings will faU. So corresponding 
money available, for example, to a State li(e 
Rajasthan will be reduced enormously. For 
example, in a project of some importance to 
the country and of very great importance to 
Rsyasthan like the Rajasthan Canal renamed 
as Indira Gandhi Canal, we are inlormed that 
the central aBocatnn of Rs.40crores annu­
ally is to be efiminated in the Eighth Five 
Year Plan. It means that an amount of Rs.200 
ciores coming to the State of R s^han for 
the devetopment of Rajasthan Canal win not 
bethere. Wlthehon.Ministeranswerthese 
two spedfic if not general aspects?

SHRI. H.R BHARDWAJ: Rajasthan 
Govemmerrt has sent one proposal only that 
weightage shouU be given to the area factor 
in the formula of central assistance. But I 
have noted the hon. Member's questkm. I

am not. at the moment having 'mformatkMi 
about the Unit T ru ^  I will get it and send a 
reply to him.

[Transbahî

SHRI. DAU DAYAL JOSHI: Tett dbout 
the Rsjasthan Canal. Rajasthan Canal is the 
fifeSne of Rajasthan. It you withdraw the 
funds earmaiked for it. then it wouM be an 
unfortunate situatkm for us. please explain 
whitf are you doing for it?

SHRI. RABI RAY: Mr. Speaker, Sir, I 
wouM Hke to ask through you, from the 
Minister and woukl like to know from the 
Prime Minister that in his reply to the ques- 
tkm of ShrL K.P. Singh Deo there was a 
reference to Orissa and the written answer to 
the first questnn hasnl been received. I 
wouM Nke to know irom the honourable 
Minister the names of states who have ex­
pressed thek fear about reduced alkxatkHi? 
Since the very beginning of the planning 
process many states have been acknowl­
edged as backward. Orissa and Bihar are 
backward states where 38 percent popula- 
tkMisAdivasiHarijans. IwouMfiketoknow 
from the honourable Minister if he proposes, 
as a spedal case, to prowde more money 
and instructing this committee to aHot more 
funds?

SHRL H.R. BHARDWAJ:Sir,thestates, 
whch have sent proposals are Andhra 
Pradesh, Assam, Bihar, Giqarat, Haryana, 
Jammu and Kashmir, Kerala, Maharashtra, 
Orissa, Itojasthan, Uttar Pradesh, and 
TamHnadu. Orissa has saki in its proposal

[EngfeWl

‘Weightage given to per capita income’ 
criterion shouU be increased. Further tax 
ratbs’ under ‘per capita tax effort* criterion 
shoukl t>e calculated in relatfon to State 
income derived after deducting the total 
consumptbn of the populatkm betow pov­
erty Bne*.

Al the things are being taken care of in 
the fonnulatnn of the Plan (or1992-97. I
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eamkit fiimhr say that tWs has been ac- 
because I aoi hot m that position. 

M.D.C. ind the planning wminisston as a 
whole- it is a national instftution-which de- 
cidM ttijs. And vra have to wait till then. I 
appredato th«d Orissa is a vast ocean of 
pover^ and la ^  numtwr of tribals, sched­
uled caste and scheduled trbe people live 
there and it should be our national consen­
sus to see thatf their conditions are alteviated 
and improved. There are no two opinions 
about H. But, at the same time, when we 
discuss a national issue we cannot discuss 
one State in isolation. There are other areas 
in the country which are equally poor.:/. All 
these will have to be taken into constdera- 
tion.

[TianslatioiH

The poverty of the whole nation should 
t>e considered.

Closure of Unvlable Public Sector 
Undertakings

•3. SHRI. K.h\|UNIYAPPA:
SHRIHARADHAN RO Y:

Win the PRIME MINISTER be pleased 
to state:

(a) whether the Union Government have 
deckled to dose down unviid>le Public Sec­
tor Undertakings;

(b) If so, the details of such unvlable 
Undertakings; and

(c) the broad details of the polny of the 
Govenittnent in regard to unviable Undertak­
ings?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI. PJC 
THUNGON):(a)to(c) A Statement is lakl on 
the Table of the House.

STATEMENT

(a), (b) and (c) :• Government have 
announced in the Industrial Policy State­

ment made pn 24th July 1991 that Public 
Enterprises Wtifch are dironically sick and 
whkih are unUkely to be turned around wHI, 
for the formulatton of revivaVrehabilitation 
schemes, be referred to to the Board for 
Industrial and financial Reconstructnn 
(BIFR) or other similar high level Instituttons 
aeated for the purpose. A social security 
mechanism will be created to protect the 
interests workers Gkely to t>e affected by 
such rehsMlitation packages. It has been 
dedded to amend secton 3(1) (d) of the Sick 
Industrial Companies (Special Provisions) 
Act, 198S so as to include in its foM sick 
industrial public sector companies as de­
fined within the meaning of sectk>n 617of the 
Companies Act. 1956. Government have 
also announced setting up of a Natkmal 
Renewal Fund to take care of the interests of 
workers including those in the sick public 
sector enterprises, in resorting to these 
measures Government woukJ consult the 
trade unkms and all other interested groups 
in order to buiM consensus and minimise the 
adverse effect on workers.

SHRI. K.H. MUNIYAPPA: May I know 
from the Hon’ble Prime Minister whether the 
sick industries which are ctosed down will be 
reopened. If so. which are the industries 
which have been closed down and when 
those industries willbe reopened particulariy 
pubBc undertaking in Karnataka?

SHRI. P.K. THUNGON: Sir, The Gov 
emmeqt have not yet deckied to dose down 
any spedfic unit. But the procedure to be 
folbwed is stated in the statement whch I 
have lakl on the Table of the House.

SHRI. K.H. MUNIYAPPA: There is a 
njmour to ctose down the Kolar GoM Mines. 
It woukl be a great injustice to the 11000 
workers and also to theff families. There is 
suffk:ient goki available. I want to know 
whether the Government wU assure that the 
Kolar Gokl Mines win not be closed fai Karna­
taka.

SHRI. P.K. THUNGON: Sir. as I have 
already stated, at the moment, we do not 
have anyproposaltodosedownany unit, so
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far as the interests of the workers are oon- 
cerned, we are very much interested in their 
welfare and we will certainly see that no 
workers are put on the road.

SHRI. INDRAJIT GUPTA; Sir. I would 
request the Government not to go on labour­
ing under the impressk>n that the Opposi­
tion. or the trade unk)ns for that matter, are 
concerned only with probable adverse effect 
on the workers. We are equally well inter­
ested in the viability of the pubik: sector as an 
indispensable component of the national 
economy. The statement whk:h has been 
laid on the Table has got contradictory state­
ments in h. It is mentbned here: The pubik: 
enterprises which are chronically sick and 
which are unlikely to be tumed around...” 
that means they cannot be revived- *̂Afill. for 
the formulation of revival and rehabilitation 
schemes, be refen'ed to the BIFR or other 
high level institutbns”. So. what the Minister 
has said just now is merely that the intentbn 
to cbse down unvlable public sector estab­
lishments has not yet been worked out in 
terms of particular specific enterprises. But 
he has not saki anything about the general 
policy intentk>n which was declared by the 
Finance Minister of this country - not in this 
country but while he was abroad attending 
an important internatk>nal conference in 
Bangkok. There he made a Statement which 
was widely reported, saying that those pub­
lic sector industries whk:h are chronically 
sick - by skk I presume they mean that the 
Balance Sheet shows that they are running 
in bsses because that is the only way they 
measure the sickness - will be ck)sed down. 
Now, what he has said here in the statement 
is something different and what he has sakJ 
in his reply is also different So, I want to 
knowwhatisthegeneralpolk:y intention. My 
questbn is; Is it that the Government has 
deckied without, at the moment, indicating 
any specifk: undertakings, that those public 
sector units whose balance sheets show in 
terms of cash k>sses that they are unviable. 
will be cbsed down? Whbh will be the spe­
cifk: units, that they will come to later on. So. 
I want to know what is the general policy 
whch has been indbated and whether via­
bility is to be measured only in terms of Profit 
and Loss Account, like any commercial

undertaking, or also in terms of the signifi­
cance of that partbular undertaking for the 
nattonal economy. It may be running In 
bsses for some partbular reasons which 
must be gone into. Trade Unbns are con­
cerned not only with how adverse effects on 
the workers are to be avoided. Trade unbns 
are also concemed to find out if any particu­
lar undertaking is showing bsses. what is 
the reason for that, what are the factors 
responsible, how that can be rectified. Have 
they ever been taken into confidence on 
that? Never. So viability cannot be meas­
ured only by the Profit and Loss Account 
Secondly, I want to know what is the policy 
intentbn, to cbse down or to revive and to 
rehabilitate as they say here. Please answer 
these.

SHRI. P.K. THUNGON: Mr. Speaker, 
Sir, I am grateful for the question from the 
hon. senior Member, and most of the ques­
tions he has put. he has already replied to 
a\so..Untem t̂k)ns). Let me express my 
opinbn on this and let me reply. As far as the 
policy decisbn is concerned, in the state­
ment of Industrial Policy, whbh was laid on 
the Table of this House on 24th July, it has 
been amply made clear that the public enter­
prises which are chronbally sick and whbh 
are unlikely to be turned around, will, for the 
formulation of revival/rehabilitatbn schemes, 
be referred to the Board for industrial and 
Financial Reconstructbn. What has been 
stated here is if a unit is econombally not 
viable, it will be referred to BIFR. Please see 
the wording. It is said: Tubib Enterprises 
whbh are chronbally sick and whbh are 
unlikely to be turned around will, for the 
formulatbn of revival/rehabilitatbn schemes, 
be referred to the Board for Industrial and 
Financial Reconstructbn(BIFR)*. {Interrup­
tions)

The purpose of referring to B.I.F.R. is to 
revive and formulate the further revival 
schemes and to go into the details as to how 
diversifbatbn etc. can also be suggested. 
Therefore,...(/nrerr(jp(lbns)
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SWU. SOMNATH CHATTERJEE: What 
is this ‘ttcTf {bttemption^

SHRI P.K. THUNGON: Therefore, as I 
haw said, the hon. Member has given the 
reply himself in between the lines. I repeat 
that the reference to B.I.F.R. is for revival. 
The procedure of working of the B.I.F.R. is
that they have enough (Meiruptton),tl you
do not want the reply, how can 1 help? 
{MempUons)

SHRI. WDRAJIT GUPTA: They want 
the stamp of B.I.F.R. on a proposal to liqui­
date some undertakings. They prefer to do it 
with the stamp of B.I.F.R. Is it so?

SHRI. P.K. THUNGON: As I was ex­
plaining earlier, we do not want or propose to 
ctose the units. But, for the purpose of 
levival, we will have to refer to certain expert 
t)ody because we cannot carry on with hav­
ing unviable and k)ss-making units. (Inter- 
ruption^. Therefore, we win have to revive 
them. {kttemipUon^ That was the main Is­
sue I was saying. The procedure of B.I.F.R 
is to formulate the revival scheme and do 
whatever is possible for revival or otherwise.

SHRI. CHANDRA SHEKHAR: Sir. my 
friend ShrL Indrajit Gupta has raised a most 
fundamental question. I do not expect this 
answer from the hon. Minister of Industry. 
Because he has sakJ that the phitosophy 
behind the public undertsddngs was that in 
certain vital matters a country of India's size 
and prestige cannot depend upon foreign 
source and that is why public undertakings 
ware established in certain strategic areas. 
It is altogetheradifferent matter that whether 
they are running in bsses or making profits. 
The questkm that arises is when the hon. 
Finance Minister makes some statement 
outsUa the country, to assure the same 
foioes against whom this measure was taken, 
llis a total diverston of our fundamental 
poflcy. His not the questton of B.I.F.R. It is a 
financial matter. The questton Is not a finan­

cial questna It is a strategic polltteal ques­
tion relating to the sovereignty, integrity and 
honourof this nation.

I want to know as to what is the attitude 
of the Government Because doubts have 
been raised t>y the reported statement of the 
hon. Fmanoe Minister whKh, he woukl have 
better, avokled. What was the necessity to 
make the statement in Bangkok? There was 
enough place in Delhi. He could have had 
some patience to wait for the day when he 
arrived in Delhi, instead of making the state­
ment in the presence of the authorities of 
Worid Bank and I.M.F. ShrL Indrsyit Gupta 
was refening to that fundamental issue. K 
the Govemment wants to share with us on 
this issue, it is welcome. Othenwise please 
do not answer. {bttenupUon^

SHRI. SOMNATH CHATTERJEE: Who 
will answer? (friterruptjons)

SHRI. P.K. THUNGON: There is no 
reason to become impatient You are al 
senk>r Members. (Menuptions) I woukl Ike 
to say what Shri. Indragtt Gupta has sakl. 
Cash proTit is not the only yardstick to 
measure tfie pubic undertakings. That is 
why I was repeating that there are untts 
whk;h are Important so far as national integ­
rity and nation’s prkle are concerned. There­
fore, if such units are to be revived, we 
cannot go and revive them ovemighL Ithas 
to be gone into in detail and that is how we 
want to 8f)pioach.

And the second aspect whch arose-1 
was not altowed to answer at that time be­
cause of k>t of noise— was that aconsensus 
view of all concerned including the workers' 
unnn will be taken into consideration whUe 
approaching, while taking al these steps, 
and they win be consulted. We do not want 
to just go oiA nke a ban in a china shoupk We 
want to take the consensus, we want to 
consult an concerned because it Is in the 
greater interest of the nation. Therefore, on
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this score. I think the hon. Membor can b« 
iMtassur«d.

SHRI. LAL K. AOVANI: Mr. Speaker. I 
am happy that the Finance Minister is here 
because this questkm otwiousiy has been 
piofflpted by what the Finance Minister saki 
at Bangkok and the answer does not meet it 
biastraightfoniiard manner. Thequestkmer 
has posed the question whether the Unkm 
Government has dockted to ctose down the 
unviabie pubfic sector undertakings. And 
tha answer is merely reading out whal has 
been already sakI m the Industrial PoKcy 
Statement which we are all aware of. And I 
think that what Mr. In d n ^  or Chandra 
ShekharJi has saki has a very great rele­
vance i  we are shifting the doctrine that has 
underscored our approach to thepublic sector 
undertakmgs in the preceding four decades. 
Lai H be spelt out rather than we try to 
fundkx) in a manner as if the doctrirM contin­
ues the same whereas the decisnns are 
going to be different Therefore, as what I 
saM yesterday. I wouM yke to know from the 
Government whether it is willing to bring 
forth a white p a ^  on the performance and 
functioning of the pubUc sector undertak- 
bigs. whKh of them are viable, whkdi of them 
are non-viabte and then what does the 
Governmant propose to do about them, so 
that when decisions are taken, the entire 
House is taken nioconfkience as to whether 
there is a shift from the eariier policy or the 
earlier approach in the igM of the experi­
ence gained till now or not

THE PRIME MINISTER (SHRI. P.V. 
NARASIMHA RAO): Sir, lentirely agree that 
we must have afuH and complete debate on 
pubic sector undertakings. These ques- 
tions cannot be unravelled and answered 
during the questkm Hour. I wouM suggest, 
Sr.thatwahaveafuldiscusskNionthis. I 
wouU ■ »  to have the benefit of the Mem- 
bart* views, suggestions, and we come out 
wMi what we raaHy stand for. So we wouki 
■le to have k preferably in the first week of

December; after I return from Caracas, we 
can have the discusskm. {kamrupUon^ 
Meanwhile, before the discussbn takas 
place, the Government w i make available 
to the Members whatever material wM be 
needed for havbig a meankighji discusskm.

SHRI. BASUDEB ACHARIA: What 
about the Statement made by the Finance 
Minister?(JMernip(iw»)HehasoonlradR:ted. 
(fritemfXions).

MR. SPEAKER: Pleasetakeyourseats. 
Mr. Basudeb Acharia. now I think it is good 
on the part of the Government that the 
Government is ready to discuss this issue. 
We wiU fix up the discusskm on this point

(kttem/ptions)

Mr. SPEAKER: Mr. Basudeb Acharia. 
Please sit down. As to when and how it has 
to be discussed, we win discuss n  the Busi­
ness Advisory Committee.

SHRI. BASUDEB ACHARIA: Already 
the Finance Minister had made a statement 
at Bangkok and the Government has not 
contradkaed it (InfemtpliMs). The finance 
Minister is here, he shoukt darify It (Mer- 
ruptioml̂

SHRI. MURU DEORA: Uptil nowthe 
record of BFR shows ttiat they have not 
been at)le to revive them. I would Nke to ask 
the hon. Mkiister what is the latest positiMt 
about the National Renewal Fund whch the 
Government propose to create for the worii* 
ers.

SHRI. P.K. THUNGON: Sir. Various 
aspects are being woriwd out and prac-

MR. SPEAKER: Ouestkm Hour is orar.
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WRITTEN ANSWERS TO QUESTIONS 

ITianaUioii

KVIC Env>loyin«nt Plan for Rural Areas

4. SHRI RAM SHARAN YADAV: WiU 
tiw PRIME MINISTER b« pleased to state:

(a) whettier the Khadi and Village In­
dustries Commission have chalked out any 
plan at (fistrid level in the States to provide 
employmenl in rural aieas; and

(b) I  so. the detals thereof and the licely 
number of beneficiaries?

THE MNISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) and (b) The Khad! and ViUage 
Industries Commission has proposedastfat- 
egy for the ̂  plan which has to be imple­
mented through the State Khadi and Village 
Industries Boaids, registered institutions and 
co-operative with the support and assis­
tance of the State Governments and the 
Commission.

96 Village Industries are to be taken up 
for intensive devetopment under this pro­
gramme. These include many traditk>nal 
industries lice agn processing, fruit and 
vegetable processing, hand made paper and 
new industries ■ «  electionics and gem and 
diamond cutting and pofishing.

The thrust of these programmes is to 
provide a larger share of empkiyment to 
SCs^Ts, women and other weaker sectbns 
of the society. At present the share of SCs/ 
STs Is 30 par cent and that of women neariy 
46percentamongstthe beneficiaries. About 
87 per cent emptoyment activities under 
KVIC are confined to rural areas.

Aooofding to the strategy proposed for 
the next Plan period (1992-97). H is pro­
posed to expand emptoyment, mainly in the

rural areas, from t̂ <e existing 47 lakh per­
sons, in the country, to 70 lakh persons.

lEnggshl

AllocatkNi of Distributing Agencies for 
Chemlcels and Fertilizers

*5. SHRI SUDHIR SAWANT: WiU the 
PRIME MINISTER be pleased to state:

(a) whether any priority is given to coop­
erative societies while aHocating agencies 
for distritMitnn of various fertilisers and 
chemicals; and

(b) if so, tlie details thereof and if not, tlie 
reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTERY OF CHEMK^ALS AND FER­
TILISERS (DR. CHINTA MOHAN): (a) and
(b). The fertiliser manufacturing units in the 
cooperative sector like Irxfian Fanners Fer­
tiliser Cooperative Limited (IFFCO) and 
Krishak Bharati Cooperative Limited 
(KRIBCO) distribute the buk of the fertiiser 
produced by them through the cooperative 
societies.

The fertiliser manufacturing units in the 
public and private sectors distribute fertiliz­
ers through a network of private trade and 
also through the cooperative and other insti­
tutional agencies operating in States. The 
distrbutkxi margin aUowed to the coopera­
tive societies has been fixed at a higher level 
to encourage the sale of fertilisers through 
the operative institutions. Moreover, the 
recently introduced subskly scheme of fertil­
iser for the small and marginal farmers is 
being operated by several State through the 
cooperative instttutions. The State have 
accordingly been given flexibilily in enhanc­
ing the distributkm of fertilisers through the 
cooperative agencies.

The chemicals are distributed through a
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variety of channels including private trade, 
cooperatives, other institutional s^endes as 
also direct sale to consumers as appropri­
ate.

[Tmnslation]

Allotment of Plots in Rohlnl

*6. SHRI ARVINO NETAM: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state;

(a) the number of registered persons 
who have been allotted plots so far under the 
Rohini Residential Scheme;

(b) the time by which the remaining 
registered persons in the waiting list are 
likely to be allotted plots;

(c) the price at which these plots were 
sold to the allotted persons and the sale 
price fixed for those in the wafting list;

(d) the reasons for fixing different sale 
prices for persons registered under the 
scheme; and

(e) the remedial measures, H any, taken 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT- 
SHRI M.ARUNACHALAM): (a) 41,176 reg­
istrants have been altotted plots under the 
Rohini Residential Scheme so far.

(b) Subject to availability of water, 
municipal servk»s and land, all the regis­
trants are expected to be covered by 1994- 
95.

(c) The rates at which plots have been 
altotted in various draws heki so far as given 
in the statement laid on the Table of the 
Sabha The prk» to be charged for those in 
the waiting list has not t)een fixed so far.

(d) The rates for allotment of pk>ts to the 
registrants under Rohini Resklential Scheme 
have t>een revised from time to time due to 
enhanced cost of acquisitton and the in­
crease in the cost of devekipment.

(e) Does not arise.
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[EngSsHl

Implementation of Land Reform Laws

*7. SHRI BHUBANESHWAR 
PRASAD MEHTA:

SHRI TEJ NARAYAN SINGH:

Win the PRIME MINISTER be pleased 
testate:

(a) whether the Govemment consider 
the implementation of land reform laws as an 
important step in checking atrocities on 
Scheduled Castes in the countiy; and

(b) il so, the steps taken to complete the 
klentiTicatron. procuremem and distribution 
of surplus land to the landless poor within a 
fixed period of time?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL
DEVELOPM ENT(SHRI G. VENKAT 
SWAMY): (a) Yes, Sir.

(b) government of India has laid down 
policy gukielines and are monitoring the 
progress of land reforms measures in the 
States. The has also been brought 
up in the Conferences of the Revenue Min­
isters and Chief Ministers from time to time. 
In the last Chief Ministers’ Conference hekl 
on4-SthOctober,1991 on the issue of atroci­
ties against the SCs/STs it was decided that 
ceiling surplus land which have been taken 
possession of by the State Government 
should be distrfcuted amongst the eligtole 
rural poor by 31st march, 1992. Prime Min­
ister has also addressed the concerned Chief 
Minister and Governors.

Review of Appointment* made In 
Central Public Sector Undertakings.

*8. SHRI V. SREEMIVASA PRASAD: 
Win the PRIME MINISTER be pleased to

(a) whether the Govemment have since 
completed the review of aH the appointments 
made to the posts of Chiefs of the Central 
Pubik: Sector Undertakings from April to 
June, 1991 in vniatnn of the guklelines of 
the Election Commisson;

(b) if so, the details thereof; and

(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSKDNS(SHRIMATI 
MARGARET ALVA): (a) to (c). The Minis­
tries were requested to review all selecttons/ 
appointments made during the Election 
period and resubmit proposal to ACC tf 
considered necessary. All Ministries have 
not completed the review.

[Translatiof]

Water Supply Schemes In Bihar with 
World Bank Assistance.

*10. SHRI RAM LAKHAN SINGH 
YAOAV: Win the PRIME MINISTER be 
pleased to stale:

(a) whether any water supply projects or 
schemes are being undertaken wHh the 
assistance of the Worid Bank or any other 
international organisatk>n in Patna, Rohtas 
and Bhojpur districts of Bihar;

(b) if so, the details thereof;

(c) the expenditure Hivolved and the 
year by whk:h these schemes are ikely to be 
completed;

(d) whether the work on these projects 
is going on as per schedule; and

(e) if not, the reasons therefor?



37 WritttnAimims KARTIKA29,1913(S/UC4) Wrkten Answers 38

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAi H. PATEL): (a) No, Sir,

(b) to (e) Do not arlso.

QuaNty of feodgralns suppllMl undar 
PubHc Distribution System

*11. SHRIMATI SUMITRA MAHAJAN: 
Wil the PRIME MINISTER be pleased to 
state:

(a) whether the attention of the Govern­
ment has been drawn towards the sub-stan- 
dard loodgrains being supplied under the 
Public Distribution System; and

(b) if so, the steps proposed to be taken 
by the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES AND PUB­
LIC DISTRIBUTION (SHRI KAMALUDDIN 
AHMED): (a) and (b). Food Corporation of 
India issues rice and wheat of Fair Average 
Quality (FAQ) within the Prevention of Food 
Adulteration Ac! standards to state Govem- 
ments and UT Administrations. Procurement 
of rice and wheat is made at various produc­
ing areas in the country. Thus, slight vari­
ation within the specified standards in the 
quality of the foodgrains released simultane­
ously from different godowns could not be 
altogether ruled out

The dî ribution of rice and wheat to the 
consumers through the Fair Price shops 
(FPS) is administered by the State Govern­
ments and UT Administrations. The Central 
Government has requested, from time to 
time, the State Govemments/UT Admini­
strations to tighten supervision and inspec­
tion anangemenls to ensure that proper 
quaRy of wheat and rice reaches the con­
sumers.

[Ei^Ssh]

Use of Combined Brand Name

M2. SHRI DATTATRAYA BANDARU: 
Win the Prime Minister be pleased to state:

(a) whether a number of Indian manu­
facturers, who are having foreign collabora­
tions. are using the combined brand names/ 
hybrid names like Hero-Honda. Mamti- 
Suzuki, DCM-Toyota, Swaraj Mazda, Allwyn 
Nissan/Mahindra Nissan etc.;

(b) if so, the details thereof;

(c) whether the use of such combined 
brand names is affecting the sales of indige­
nous manufacturers including the Pul>lic 
Sector Units; and

(d) whether there is any proposal under 
consideration of the Union Government to 
t>an the use of such combined brand names?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN); (a) and (b). Yes. Sir.

(c) There is no evidence to this effect

(d) No. Sir.

Protection for BiDi Worters

*13. SHRI DIGVUAYA SINGH: WiH the 
PRIME MINISTER be pleased to state:

(a) whether the Government propose to 
make a special law for the protectkm of 
l^ u r  involved in Bkii industry in the coun­
try;

(b) whether the Government propose to 
include the bidi wori(ers under the contract 
labour system;

(c) whether the Government also pro­
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pose to fix minimum wages for all the bidi 
workers and if so, the details thereof; and

(d) whether it is proposed to link up the 
minimum wages with the consumer price 
index?

MINISTER OF STATE OF THE MINIS­
TRY OF OOAL(SHRI P A  SANGAMA): (a) 
to (d). Gk)vemment does not propose to 
make any more special law for protection of 
beedi workers as there are suffk:ient legal 
provisk>ns in the existing special law Viz. 
beedi and Cigar Workers (Conditions of 
empbyment) Act. 1966 to safeguard inter­
ests and to regulate the conditbns of em- 
ptoyment of beedi workers.

2. The Contract Labour (Regulation and 
Abolitk>n) Act. 1970 applies to the beedi 
workers also if either the establishment or 
the contractdr empbys 20 or more workers.

3. The State Governments, as appropri­
ate Governments fix minimum wages for 
Beedi Workers from time to time. There is no 
proposal for the Central Government to fix 
minimum wages for Beedi Workers.

4. Minimum wages for beedi workers 
has been linked to the Consumer Price Index 
in some States.

Central Public Sector Undertakings 
Functioning without Chief Executives.

*14. SHRIHARIKISHORE SINGH: Will 
the PRIME MINISTER be pleased to state:

(a) the details of the Central Public 
Sector Undertakings Functtoning without 
Chief Executives at present;

tioning without Chief Executives;

(c) the reasons for delay in these ap­
pointments and the time by whk:h these are 
likely to be filled up; and

(d) whether the Government are con­
templating to hand over the task of selection 
of Chief Executives of the Central Public 
Sector Undertaking to the Union Public 
Servbe commission?

THE MINISTER OF STATE IN THE 
MINISTRYOFPERSONAL.PUBLICGR1EV- 
ANCES AND PENSIONS(SHRlMATI MAR­
GARET ALVA): (a) and (b). As per the avail­
able informatbn. there are 25 Central public 
sector undertakings where the posts of Chief 
Executives are vacant as on 15.11.1991. 
The details of these posts are given in the 
attached statement.

(c) These vacancies had arisen due to 
various factors like superannuation of the 
incumbent, termination of service, expiry of 
tenure, resignation and lateral transfer from 
one enterprise to another etc. As per the 
procedure the Public Enterprises Selection 
Board (PESB) is to consider selection for the 
Board -level positbns and make its recom- 
mendatbns. These are than processed by 
the Government and final appointments are 
made only after the formalities like verifba- 
tion of character and antecedents of ap­
pointees. their post performance and vig­
ilance clearance completed. Delay also 
occurs where the appointees take time to 
join or finally do not join. In some cases, a 
specifb talent is to be spotted, time is taken 
to fill up such vacant posts. Selectbn for the 
Board-level positbns is a continuing proĉ  
ess and efforts are made to fill up these 
vacancies as early as possible.

(b) since when these have been func- (d)No. Sir.
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btdutlrial SickmM m Gujarat

*15. SHRIKASHIRAM RAMA: WW the 
PRIME MINISTER be pleased to state:

<a) whether Industrial sickness te preva­
lent In Gujarat on a large scale;

(b) the reasons therefor; and

(c) the details of the guidelines issue 
and resouices being made available to the 
State Government by the Union Govern­
ment to remove industrial sickness?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.P.J. 
KURIEN): (a) Data on sick industrial units 
assisted by t>anks in the country are com­
piled t)y the Reserve Bank of India. As per 
the latest RBI-data, there were 154 non-SSI 
skdi and 6302 SSI sick units in the State of 
Gujarat, as at the end of September, 1989.

(b) A number of causes, both external 
and internal, are responsttile for industrial 
sickness. Among the major causes as re­
ported by Banks are marketing problems, 
financial problems, labour problem, man­
agement delk^des. power shortage, de­
mand recesskm, natural calamities, produc­
tion problems, etc.

(c) As far as swk non-SSI units are 
concerned no finance is provided to the 
State Govemment by the Unkm Govern- 
mem Underthe Margin Money Scheme, the 
Center Government provides funds to the 
State Government, for revival of the sick SSI 
units. However no request has been re- 

' ‘ealvad by the Ministry of Mustiy from the 
govemment of Gujarat to sanction any 
amounl under this scheme since its incep­
tion.

Sanction of Stalls by NDMC

M6. SHRI PIUS TIRKEY: W8I the Mki- 
isterof URBAN DEVELOPMENTbepleased 
to state:

(a) the total number of stalls sanctioned 
to Scheduled Caste. ScheduledTribe. handi­
capped and ex-miUtaiy man t>y the New 
Delhi IMunicipai Committee during each of 
the last three years, category-wise;

(b) whether any prbrity is given to 
wklows and riot vntims;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE FOR 
URBAN DEVELOPMENT(SHRI M. ARUN- 
ACHALAM):(a)to(d).StaHsarealtocatedby 
NDMC both on commercial basis and as a 
rehabilitation measure.

2. There is poHcy of reservatkm in re­
spect of, stalls aUotted on commercial l>asis 
for categories belonging to SC/ST only. This 
resenratton quota as been fixed as 12.5%. 
However, during the last 3 years, no stal has 
been allocated by the Estate Department to 
any of the categotise-general or reserved.

3. In pursuance of judgement dated 
30th August, 1989 given biy the Constitution 
Bench of the Supreme court of India deter­
mining the rights of the hawkersAsquatteis, 
the NDMC formulated a poScy vkfo its Reso- 
kitk>n No. 28 dated 10th November 1989. As 
per this policy, the followkig reseivalbns 
were fixed for altotment of stalls as a rehabli- 
tation measure:-

(1) General Category :60%

(2) S C «T  : 12%
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P ) nanaicappoa :10%

(4) Ex-servicemen :2%

(5) Warwktows : 2%

(6) Freedom fighters :3%

(7) Extreme hardship and 
humanitarian grounds.

:10%

4. During the last 3 years. 39 stalls have 
been aOotted by the Enforcement Depart­
ment as rehaM it^n measure. Out of these, 
10 stalls were altotted to persons bebnging 
to SC/ST categories (9 to SC and 1 to ST 
category) and rest to persons bebnging to 
general category.

Gas-Based Fertilizer Plants

*17. SHRI M.V. CHANDRASEKHARA 
hlHJRTHY; WiR the PRNUIE {MINISTER 
pleased to state:

(a) whether the Unbn Government 
propose to set up some gas-based medium 
sized fertSizer plants in the country and also 
examine the possbiltty of reyamping the 
coal-t>ased plants incurring huge losses;

(b) if so, the details thereof;

(c) the total investment proposed to be 
made to set up new gas-based fertilizer 
plants in the country and the time by which 
these are likeV to be completed;

(d)the reasonsfor incurring huge bsses 
in the coal-based plants; and

(e) the remedial measures proposed to 
be take in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILiZERS(DR.CHINTA MOHAN): (a) 
and (b). Natural gas is available for setting 
one medium sized ammonia (450MT/day) 
and urea (750MT/day) plant in the Krishna 
Godavari basin (Andhra Pradesh). Some 
applications have t>een received for setting 
up this plant The applicants have been 
asked to furnish full details.

The Fertflizer Corporation of India Ltd. 
(FCI) have sent proposals for Phase-1 re­
vamping of the coal based plants at Rama- 
gundam and Tateher at an estimated cost of 
about Rs. 171.94 crores and Rs.126.74 
crores, respectively-

(c) The estimated total investment on 
new gas based fertilizer plants being set up 
and those proposed to be set up are:
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(d) and (•). Hw coal basod plants hav« 
baen incurring losses sinca incapt'on on 
aooountof poor capacity utilisation resulting 
from design deficiencies and equipment 
imbalances, inadequate power and poor 
quafty of coal. Besides revamping propos­
als, corrective steps already taken are:

0) Setting up Captive Power Plant at 
Talcher;

regarding large number of children being 
sent as labourers from Orissato other States 
where they are being mploited.

(b) and (c). [>o not arise.

Requirement of DDA Flats

*19. SHRI B.L SHARMA PREM: 
SHRIMADAN LAL KHURANA:

00 Improvement of coalqualliy supplied 
to Talcher;

( i )  Setting up additional steam genera­
tion fadUties at both f^amagundam and Tal­
cher; and

fiv) Replacement and renewal of equip­
ment

Win the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether in view of the increasing 
population of Denii, the Delhi Development 
Authority has conducted any sun/ey to as­
certain the number of flat required and the 
total number of flats available at present in 
Delhi

P'randations]

Exploitation of Child Labour

*18. SHRI MRUTVUNJAYANAYAK Will 
the PROME MINISTER be pleased to state:

(a) whether a large number of children 
are being sent as labourers from Orissa to 
other States where tiiey are being exploited;

(b) if so, the details thereof; and

(c) the steps taken or proposed to be 
taken to check this exptoHation?

THE MINISTER OF STATE OF THE 
MINISTRY OF OOAL(SHRI P. A.SANGMA):
(a) As per the information given by the 
Govemmern of Orissa, there is no report

(b) the actkMi being taken by DDA to 
construct flats as per the requirement of 
Dett)i;and

(c) the number of flats altotted t>y DDA 
during each of the last three years, category 
wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM.ARUNACHALAM): (a) No specific 
sunrey has been conducted.

(b) DDA is maximising its efforts to 
increase house construction. AHotments to 
cooperative societies are also being made to 
increase the number of dweling units.

(c) The details of flats albtted by DDA 
during the last three years are given in the 
Statement laid on the Table of the Sabha.
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No-industry districts in Uttar Pradesti

*20. SHRIHARIKEWAL PRASAD: Will 
the PRME {MINISTER be pleased to stale:

(a) the names of the districts in Uttar 
Pradesh included in the list of no-lndustry 
districts:

(b) whether the Government propose to 
set up Industrial units in these districts:

(c) if so, the time by which these Indus­
trial units are likely to be set up: and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY( PROF.P.J. 
KURIEN): (a) In Uttar Pradesh, Banda, 
Chamey, Fatehpur, Hamirpur. Jalaun, Jaun- 
pur, Pauri Garhwal, Sultanpur, TehriGarhwal, 
Uttar Kashi and Kanpur Oehat have been 
declared as ‘No industry Districts'.

(b) to (d). Industriafisation of an area is 
primarily the MsponsR)ility of the State 
Government concerned. The Central Gov­
ernments supplement the efforts of the State 
Governments wherever possble. For Indus- 
triaGsation of backward areas, the Govern­
ment have introduced a Growth Centre 
Scheme under which Uttar Pradesh has 
been altotted eight Growth Centres. These 
are one each the Districts of Jhansi, 
Shahjahanpur and kAoradabad, Etawah, 
Bulandshahr, Jaunpur, Gorakhpur and Pauri 
Garhwal. The Growth Centres wfrich woukl 
be set up during the VIII Five Year Pan wouki 
be provided with all basic infrastructure fa­
cilities.

lEngBsm

National Commission on Urbanisation

1. SHRI ARJUN SINGH YADAV: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to stale:

(a) the aims and objectives of setting up 
of the nattonal Commissnnon urtMutisation:

(b) the details of the reoommendatkMts 
made by the Commisston;

(c) whetherthe recommendatnns made 
by the Commission have not been imple­
mented; and

(d) H so, the steps taken to implement al 
the recommendatkMis and the time by which 
these are likely to be implemented?

THE MINISTER OF STATE FOR 
JRBAN DEVELOPMENT(SHRI M. ARUN- 
ACHALAM): (a) and (b). The Natbnal 
Commissk>n on Urbanisation was consti­
tuted to the state of Urt>anisatk>n the country, 
identify prnrity action areas and formulate 
gukielines for action plan for managing the 
rapki Uit>anisatk)n. The Commisskm came 
up wtth specifk; suggestnns on a broad 
range of polky interventons necessary to 
bring about more effnient urban settlement 
management which couM generate rapid 
economk: growth wHh equity and social jus­
tice. The folk>wing are the major recommen­
dations:

1. Consolkiating. strengthening and 
expanding the economc and physical base 
of the 329 identified urt>an centres faHing into 
49 Spatial Prnrity Urbanisatbn Regions.

2. Increasing the current share of 4% to 
8% for the urban sector in the total Plan 
aflocatwa

3. Encouraging seH-enyiloyment of 
urtMn poor t>y an appropriate credit support 
programme supervised by an Uriian Smal 
Business Devetopment Bank.

4. Setting up ot 4 major banking instilu- 
tk>ns to augument inftow of institutional fi­
nance for urt>an devetopment.
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5. Incraasing the supply of serviced 
land and bw-cost shelter, improving and 
upgrading skims and oonsenring the exist- 
bV housing slock.

6. Amendment of Urt»n Land (Ceifing 
and Regulatton) Act. 1976 in order to bring 
larger supply of land into market.

7. Amendment of existing Rent Control 
legislatkm to Imit tenancy protectton to the 
poor and existing tenancies and to provkle 
for annual reviskm of rents.

8. Reorganisatkm of the existing Mu­
nicipal structure and knproving the financial 
posttkxi of the bcal bodies.

9. Setting up of State Government Fi­
nance Commissnns for adequate devohi- 
tkxi of resources from the State Govts, to

ture devek>pment by various local bodies/ 
State agencies;

(iii) Introductnn of Nehru Rozgar Yojna 
as a measure of urtian poverty aUeviatbn;

(iv) Providing urt>an basic services;

(v) Assisting the ktentified towns under 
the Centrally Sponsored Schemesof IDSMT.

The Delii Rent Control Act has already 
been amended and the State Governments 
have been advisedtooonskfersimlar amend­
ments to the Rent Control Laws, if any. in 
their States.

The recommendations made by the 
Commission have been taken into conski- 
eratnn while formulating the Eight Five Year 
Plan.

Auction of Ptots

(c) and (d) The report of the Commis- 
skm has been examined in detail in consola- 
tkwi with various Ministries and Depits, of 
GovL of India, State Governments and Un- 
bn territories and also in a number of confer­
ences and seminars wherein experts in the 
fieU also partcipated. Uit>an Devebpment 
Per seisaState subject and His therefore for 
the Stale Governments to take action on 
spec îc issues relatkig to ttwm lice the se- 
ledionoftowns for assistance under various 
schemes indudkig Centrally Sponsored 
schemes and so on.

Some of the suggestbns made by the 
Commissbn have been acted upon as part 
of on-going Housing and Urban Devebp­
ment programmes. These kidude;

(i) Seltino upof a Natbnal Housing bank 
under the the R.B.I.

00 Openkig of a separate window in the 
HUOCO for provUing funds for infrastnic-

2. SHRI LOKANATH CHOUDHURY: 
Win the Minislerol URBAN DEVELOPMENT 
be pleased to state:

(a) whether at the time of auctbn of a 
pbt ^  DDA, a bkkJer has to deposit 2S per 
cent of the cost on the spot and the remain­
ing 75 per cent wtthin 90 days;

(b) the steps DDA is supposed to take 
under Us rules in case the purchaser failed to 
pay the remaining 75 per cent of the cost;

(c) whether a number of people who 
purchased pbts in auctbnduring 1960-1990 
have not paW the balance of 75 per cent of 
the costs;

(d) if so the details thereof; and

(e) the steps being taken against those 
responsible for not taking any actbn to re­
cover the 75 per cent of ̂  amount?
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THE MWIS7ER OF STATE FOR 
URBAN OEVELOPMENT(SHRI M. ARUN- 
ACHALAM): (a) According to the Delhi 
Development Authority (Disposal of Devel­
oped Nazul Land) Rules, 1981, the person 
whose bid has twen accepted shall pay as 
earnest money, a sum equivalent to 25 per­
cent of his bid and he shaH pay the balance 
amount to the authority within 15 days of 
acceptance of the bid or within such period 
as the vice Chairman may specSy in the 
pubic notice.

pleased to state:

(a) the number of persons registered by 
DDA for allotment of houses during last ten 
years, yearrwise:

(b) the number of persons benefiled 
during these years, years-wise and type- 
wise; and

(c) the quote fixed for Members of Par­
liament and the number of Members of 
Pariiament benefited, year-wise?

(b) These rules also provide that a per­
son who fails to pay the balance amount of 
the bid within the periodprovided shall forfeit 
the earnest money and H shall be competent 
for the Vice- Chairman to reauction the ploL

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM.ARUNACHALAM):(a)Asperstale- 
ment-l

(c) to (e). Informatbn is being collected. (b) As per statement -II

ITianslatiofU

Parsons Regisisrad by DDA for Allot* 
ment of Houses

3. SHRI MUMTAZ ANSARI: Will the 
MMster of URBAN DEVELOPMENT be

(c) Information is being collected and 
w»l be laid on the Table of the House.

The details of persons registered by 
DDAfor allotment of house during the last 10 
years are given as under

STATEM ENTI

SLNo. Name o! the Schema Total No.of 
ngistrants

1. SJ=.S.-IV 
7.1.81.7.3.81 8615

SPECIAL RETIRED/ 
RETIRING PERSONS 
SCHEME UNDER S.F.S. 
8.1.81-7.3.81 3242

SCHEMEV
15.5.82-14.8.82 37258

SCHEME VL 
253J5-14.8.85 17805
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SLNo. NameoftheSchenw Total No.of 
mgistiants

S. AMBEDKERAWAS 
YOJANA NOV,DECEMBEa
1989 18.000

(7.000 More persons 
are yet to be 
registered)
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Allotment of Quarters to Govern­
ment Employees

4.SHRIG0VINDACHANDRAMUNDA: 
WiHthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether letters are pending for altot- 
ment of quarters to Government emptoyees 
on the recommendation of M.Ps during 1990- 
91;

(b) if so. the details thereof and
(c) the time t>y which these will tie 

cleared?

(a) the number of registrants under DDA 
seH'financing schemes, scheme-wise;

(b) the number of original registrants 
who were finally considered eligible for allot­
ment, scheme-wise:

(c) the number of actual allottees, upto 
March 31,1991; scheme-wise:

(d) the number of eligible registrants 
awaiting allotment as on MARCH 31.1991, 
SCHEME-WISE;

THE MINISTER OF IN THE MINISTRY 
OF URBAN OEVELOPMENT(SKFfi M. 
ARUNACHALAM): (a) Yes. Sir.

(b) and (c). There is no provision in the 
njles for discretionary albtment of houses 
on recommendations of M.Ps or other im­
portant persons. The recommendations in 
this respect are, thereof, in the nature of 
personal requests rather then matters of 
put>lic nahire.

(e) whether the Government propose to 
introduce a self-financing scheme regularly 
on an annual basis; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M.ARUNACHALAM): (a) to (d). As 
per attached statement.

[English]

DDA Self-Financing Schemes

5. SHRI SYED SHAHABUDDIN: Witt 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(e) There is no such proposal at pres­
ent.

(f) Because of targe no. of registrants 
awaiting allocation of flats at present
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IlnauthorisMi Oonstnidions bi 
vasani cnciav9

6. SHRIKESHRILAL W i the Ministar 
of URBAN DEVELOPMENT be pleased to 
state:

(a) whether unauthorised oonstnidions 
havvbaenmadebytheaibtteesoiDDAflats 
in Vasant Enclave. New Delh^

(b) If so. the details thereof; and

(c) the action taken or proposed to be 
taken In this regaid?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOfHulENT 
(SHRIM. AmJNACHALAM): (a) and(b). As 
leporiedby DDAthedetaisof unaMhorised 
oonstnictkxis made by the aBottees of DDA 
flats In Vasant Enclave. New DeM are as 
under-

0) 26 alottees have made baibed wire 
fencing neaiby their flats.

(ii) 105 aUottees have made grills on 
ffont of their houses on the available vacant 
Govt. land.

(S) 15 aBottees have extended their 
oourtyaid wels.

(iv) 17 aUottees have made additkM/ 
afeeiatkNisfeonstructionsof rooms in tenace. 
baloonies or on pHars of GovL land.

(c) In aH the ^bove mentkmed cases 
neoessaiy action under Delhi Devetopment 
Ad. 1957 has already been initiated and 
oonstiudkm of flats is under vaikNis stages 
of process.

UnauUiorlMd Occupation In DeiM

7. SHRI ARVMD TRIVEDI: Wil the 
MMdsr of URBAN DEVELOPMENT be 
pieaaedtodaie:

(a) whether the numl>er of persons ki- 
dufging in unauthorised oocupatkMi ki vari­
ous areas of Dehi is kwreaskig oonstantV:

(b) I  so. whether ttie Government aie 
formulating any special scheme to chedc 
such unauttwrised occupatkm;

(c) V so. the details thereof; and

<d) if not. the manner by which Govern­
ment propose to check such unauthorised 
occupatkm?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHFU M. ARUNACHALAM): (a) it is m- 
ported that there has been some increase in 
the area of encroachment on pubBc lands ki 
DeN.

(b) to (d). No special schemes are under 
contemplation. EncroachmentAmauthorised 
constnictkm is a contmung problem. As and 
when such cases are detected, appropriate 
actkxi such as sealng. demoRkMt. removal 
etc. mthe DeM Munkapal CoiporatkNi Ad. 
DeN Devetopment Ad. P u t ^  Muncpd 
Ad. 1911 (as applicable HI the case of New 
Dehi Municipal Commttee Area) and PubBc 
IHemises (Evidkm of Unauttwiised occu­
pants) Ad is bekig taken to stop such activi­
ties. Strid kistructkMis have been issued to 
tocal agendes ki Delii AdmkHstratkm.

Vacant Poate

8. SHRI MANORANJAN BHAIOA: W l 
the PRIME MINISTER be pleased to state:

(«0 the mwrtber of posts ki the Unkm 
Government and the Pubic Sector Under­
takings whKh need approval of appointment 
Commiltee of Cabinet that are iykig vacant 
as on October 31.1991;and

(b) the adkm conlemplatod by the 
Government to ilU up these posts?
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THE MINISTER OF STATE IN THE 
MMISTRY OF PERSONNEL. PUBLIC 
GREVANCESANDPENSIONS(SHRIMATI 
MARGARET ALVA); (a) and (b). As per 
information available, there were 28 posts of 
Ctu^ Executives and 60 posts of functional 
Directors in the Central Public Sector Under- 
Uridngs vacairt as on 31.10.1991, which are 
within the purview of the Appointments 
Committee of the Cabinet (ACC). Selection 
for the Board-level positbns is a continuing 
process and ̂ forts ate made to fin up these 
posts in accordance with the prescribed 
procedure as early as possible.

(c) whether the schemes for manufac­
turing pulp from rags and for generating 
power have been called for from the State 
Government of Bihar; and

(d) by what time the Jogithaghoppa 
unit would start production?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.PJ. 
KURIEN): (a) No.Sir.

(b) State Government of Bihar has been 
reminded to expedite the matter.

Appointments to all senior posts in the 
Government of India require the approval of 
the A.C.C. biformation about the vacancy 
position of aH these posts is not centraHy 
maintained.

(c) and (d). Necessary steps in this 
regard are to be taken by the State Govern­
ments of Bihar and Assam respectively.

{E n g m

Filing up these posts is a coutinuous 
process and is done in accordance with the 
presai>ed norms and procedures; the pro­
posals to fM up the vacant posts are at 
diferent stages of processing.

Provision of Accomodation to People

10. SHRI GANGADHAR SANIPALU: 
WiUthe Minister of URBAN DEVELOPMENT 
be pleased to state:

[TtansbOot^

Revival of Ashok Paper MIHs (APM)

9. SHFU BHOGENDRA JHA: Wilt the 
PRIME MINISTER be pleased to reler to the 
raply given on 17-7-91 to Unstarred Ques­
tion No. 282 and state:

(a) witelherthe revised draft ordinance 
for naiionaising the Rameshwar Nagar Unit 
of APM has since twen submitted by the 
State Govamment of Bihar.

(b) If not, wiMflMr the State Govem- 
owot of Bihar is being asked to expedite the

(a) the scheme of the Government to 
provide residential accomodation to the 
people belonging to low and middle income 
groups; and

(b) the number of beneficiaries of EWS, 
LIG and MIG categories who have been 
benditted by the housing foan provided by 
Housing Devekjpment Fmance CorporatkM), 
State-wise, during each of the last three 
years?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Housing is 
a State subject. Various todal housing 
schemesbenefittingdifferent income groups 
are being formulated and implamenlad by
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various Statss/UTs aooording to their priori- 
tiM and avaiisMe resowoes. However, tlie 
Central GovL is operating Central Schemes 
viz. Indira Awas Y ( ^  in rural areas Shelter 
upgiadatbn for the uiban poor under Nehru 
RozgarYc^ and Night Shekerfbrthe Urban 
Footpath Dwellers. The Central GkM. Also 
arranges lorfinancial assistance to the State 
Housing and U.D. agencies thiough the 
National level financial institutions like NHB 
andHUDCO.

(b) As on 31st Maich,1991, HDFC has 
sanctioned loans amounting to Rs. 2903,13 
crores for construction of 5.14.739 dwelling 
units for the beneflt of people belonging to 
EWS. LIG and MIG. HDFC has not main­
tained statistical data State-wise of hous'mg 
loans granted to the beneficiaries. However, 
the Company has been advised to maintain 
statewise figures.

Provident Fund Defaulters in Jute 
Industry

11. SHRI SANAT KUMAR MANDAL: 
Win the PRIME MINISTER be pleased to 
state:

(a) whether the jute industry has urged 
the Unnn Government and the West Bengal 
Government to stop the movement of jjte 
goods from mills which are provident fund 
defaulters;

(b) if so. the amount thereof and the 
names of the defaulters; and

(c) the action proposed to talten to be 
taken by the Government thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). The re­
quired information is being collected and will 
be placed on the ttUe of the House in due 
ooursa.

Allotment of Flats by D.DJL

12. SHRIRAJNATHSONKARSHAS- 
TRI: Wyithe Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether DDAflats are allotted to any 
such persons who do not own a house in 
Delhi;

(b) S so. the criteria for the allotment of 
DDAflats;

(c) the number of persons allotted DDA 
flats and also own a house of Delhi; and

(d) the reasons for making aHotments to 
such persons?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRL M ARUNACHALAM): (a) and (b). As 
per condition the applicant must notown any 
reskiential house or plot in fuU or in part on 
lease hoM or freehoM basis in Dettti. Delhi 
and Delhi Cantonment either in his own 
name or in the name of his/her wife/husband 
or any of his/her minor or dependent chiMren 
or dependent relatnns. H, however, indivkl- 
ual share of the applk»nt in the jointly owned 
pk>t or land under the Residential house in 
less than 75/80 sq. yds; an applk»tnn for 
regn. can t>e given . A person who has 
already been aOotted a house4lat constd. tiy 
DDA or any other land owning deptts. & 
which is even less than 75/80 sq.yds. shal 
not be eligible for regn. of another flat

(c) and (d). Infbrmatton is tieing col­
lected and w « be lakl on the T ^  of the 
House.

Strikes Declared Illegal

13. SHRIGEORGEFERNANl^S.Vyri 
the PRME MINISTER be pleased to state:
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VacaUon of Qovammant

14. SHRI SANT08H KUMAR GANG- 
WAR: WM lha MMalar of URBAN DEVEL­
OPMENT bo plaasod to state:

(i4 wlialhar a number of fonnar Mini*- 
tars, Mf*s and Governors have not vacated 
Oovemment aooonuiiiwtoitwn̂  and

(b) if so. the deuib thereof?

THE MMISTER OF STATE M THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI Ml ARUNACHALAM) (a) « id  (b) A  
statawient giving dotal 8 of iormer MW ^w >
*  * --------a ----------- n ni ■■ J |  II » ----------------------------------------------- ----------MBflnDwTs 01 ra n ia fiio iii w n o  iia v 9  n o i vs*  

cflAod p o o l dooonMHodsiKKN) is
tached. No tomtflr Government is at present 
in  unaulhorisad oocMpation of the Govern*

th e  ju ris d id io n  o f th e  C e n tra l O o v e m m e n t 

h a s  lie e n  d e d a re d  H a g a L

(b ) D o e s  n o t a ris e .

S T A T E M E N T

^finni-nif ---* A -------------- - f rstfn n t T n r m n r  t in m t i  n ^iM fno fm  rO O t SGOOtnntOm m m m  mi u n m m to n so a  % JO Cupm nn o r ro n n m  M m n P O tsa i

S M ol M m w

S /S h a

B u itffilo iif N o ,

1. B h n jm n n  D e h ra 1. T e e n  M u iti L a n e

2 . D in e sh  S in g h 1. T y a g a ra ia M a ig

a H J C L B h a g a l 3 4 . P ritfw ira iR o a d

4 . i .........__________i^-g
eiananinan ra o | iin 7 . A k b a rR o a d

s .
r>______■

M anaDw  Pffasao 17 . T e e n M u rtiM a ig

« . M .T h u m b iD u ra i 2 5 . T u g M a k R o a d

7 . V a s a n tP .S a lh e 3 . K ris h n a  M a n o n M a ig

& Aiaqr S in g h 5 . S a fd M fu n g L M a

9 . A iW M o h d .K h a n 3 . S u n e l« f B a «h R o a d



77 WMen Answers KARTKA29.1913(SMI0I) VIMtenAnsmieis 73

SMol Name
S/Stwi

BungakmNo.

10. JagdeepOhanlcar 4. OupieixLane

11. Mufti tyiohd.Sayeed 10. MbarRoad

1Z SharadYadav 9. M(barRoad

13. 57. Lodi Estate

14. K.C.Pant 7. Thyagaraja Maig

15. Smt.RJCBa|ni 6. AshokRoad

16. Mam^Pandey CCII«7. MotiBa«h

17. aiCMoopanar 24. Akt»r Road

18. jagaipa omgn 20 Canning Lane

19. LateSh. Oat>araSingh 9. Krishna Menon Marg

20. PurahottamlCaushai 13. B.R.il«ehtaLane

21. Janeshwar Mstiia 23. SaMaijung Road

22. SmLViyantinutfaBaS 76 Lodi Estate

23. Harmohan Dhawan 11. Teen Mutti I4aig

24. SJCSahay 12. Safdaqung Road

25. Bhalttacharan Dass 14. Teen Muiti Lane

28. Devi Lai 
Crescent

1. Wiingdon

27. Sfflt. Sumati Oraon 3. Electric Lane

M  whether the Government propose to 
revisa the poScy on levy sugar, and

Rewieionof Policy on Levy Sugar
{b) i  so. whether the Govemmenl pm-

15. PROF. ASHOK ANANORAO posethedMdeMaharashtraMothreezones 
OESHMUKH:W«thelinislwoiFOOObe instead of two reooveiy zones and maka

suitehle ad|ustmant for lepaymont of bans
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THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI. TARUN 
GOGO0:(a)and(b): No. Sir,

Targata Fbad by F d  for Procurement 
of Fbodgrains

16.SHRI K.V.THANGABALU:WiKthe 
Ministar of FOOD be pleased to state:

(a) the Slate-wise targets fixes by Food 
Coiporalion of India for 1991-92 regarding 
procurement of food-grains; and

(b) how ft compares with the previous 
year?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI. TARUN 
GOGOI): (a) and (b) Since procuremem of 
food-grains (wheat, paddy and ooarsegrains) 
under price support operitfions by Food 
Coiporation of lndia(FCI) is totally voluntary, 
and cdtoction of levy-rice under statutory 
orders from mSlers/lraders is l>ased on a 
percentage of the quantum of production to 
be made during a marketing season, it is not 
practicable to fix any targets for procurement 
of food-grains t>y FCL During 1991-92 rabi 
marketing season, a total quantity of 77.51 
lakh tonnes of wheat was procured for Central 
Pool till 15th November. 1991 as against 
117.23 Makh tonnes of wheat procured dur­
ing tfie corresponding period in prevnus rabi 
marketing seasoa During kharif marketing 
season 1991-92. a total quantity of 32.45 
lakh tonnes of rice(inchiding paddy in terms 
of rice) has been procured for Central l\)ol 
til 15th November. 1991 as against 39.62 
lakh tonnes of rice finduding paddy in terms 
of rice) procured during the corresponding 
period of 1990-91. Rice procurement ex­
cludes 0.83 lakh tonnes of rice Onchiding 
poddy in terms of rice) procured by Tamil 
Nadu Government, wrhich does not contrfc- 
ula to the Central Pool

17. SHRIPRAKASH V. PATIL Withe 
PRIME MINISTER be pleased to state;

(a) whether the Government of Mahar­
ashtra has detnianded any financial assis­
tance from the Unon Government for solv­
ing the drinking water problem;

(b) the number of villages in Maharash­
tra where drinking water is yet to be made 
availabie;and

(c) the extent of f inandai assistance to 
be given tNs year for the supply at drinking 
water in the State?

THE MMISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL) (a) Yes. Sir.

(b) 52 No Source problem villages are 
yet to be provided with safe drinking water 
facilities as on 1.10.1991. All other villages 
have been covered f uHy or partially with safe 
drinking water facilities.

(c) Assistance of Rs.33.90 crores has 
been allocated tor 1991-92 tor Maharashtra 
under the Centrally Sponsored Accelerated 
Rural Water Supply Programme. Outolthis 
Rs.28.80crores have already been released. 
In addition Rs.71.76 lakhs for Latur district 
and Rs.15.67 lakhs for Satara district have 
been allocated for assistance during 1991* 
92. Asslstanceof Rs.4croresisalsoll(elyto 
l>e given for drinking water supply in 2000 
Scheduled Caste/Scheduled Tribe habita­
tions.

Supply of Ateohol to Public Sector 
UnHs

18.SHRIDHARMABHIKSHAM:WiUthe 
PRIME MINISTER be pleased to stale:

(a) the measures taken to provkie sufli-
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cient quantity of alcohol to the public sector 
units suffering from its scarcity for produc­
tion of medicines; and

(b) the details of suggestions received 
in this regard and the action taken thereon?

THE M’MISTER OF STATE IN THE 
MINISTRY Ot- CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN)(a) and (b) 
The requirements of alcohol of the pubfic 
sector units for production of medicines are 
being duly catered to through inter-State/ 
intra-state allocations from time to time.

Public Grievanoes

19. SHRI BHAGWAN SHANKAR 
RAWAT; Willthe PRIME MINISTERpleased 
to state;

(a) the numt)er of public grievances 
received l>y the Ministry of Personnel, Public 
Grievances arxi Pensions during the period 
from Apra 1,1990 to March 31.1991:

concerned wHh the subject matter. They 
take appropriate action and intimate the 
complainant/petittoner about it Tlwreisno 
centralised system for recording action taken 
in respect of indivkiual grievances.

Allotment of Govemnwnt AoeonMnoda> 
tion

20. SHRI JEEVAN SHARMA: WUI the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether Government flats In Delhi 
have been allotted to persons other than 
government servants and MPs;

(b) if so. the details thereof and the 
reasons therefor;

(c)thedetailsofthecriterialaiddownfor 
different categories of persons to whom the 
flats have l)een allotted and since when this 
practice Is in vogue and the number of times 
the criteria was changed;

(b) the number of grievances out of 
them upon which action has k>een taken;

(c) the number of grievances found to 
be correct; and

(d) the number of guilty persons against 
whom action has been taken where the 
grievances were found correct?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA) (a) to (d) The Ministry of 
Personnel. Public Grievances and Pensions 
received about 150C0 complaints/pubric 
grievances during the period Aprill. 1990to 
March 31. 1991. These were sent to the 
Ministries/Departments concerned for tak­
ing necessary action expeditously. Griev­
ances are substantively dealt with by Minis­
tries /Departments that are administratively

(d) the details of the categories of per­
sons to whom the flats ware albtted and for 
how long a period, giving the maximum 
period permissible;

(e) whether any maximum income crite­
ria has also been fixed for each category of 
persons; and

(f) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes.Sir.

(b) and (c) The details of such aUot- 
ments are given in the Annexures l-VI.

Certain non entitled categories such as 
freedom-fighters, social worî ers and artists 
were aOotted form the beginning after getting 
the approval of CCA in indivkiual cases.
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Fomial QUidofifiss, how8ver, wore formu­
lated wfth the awrovai off CCA in 1981. 
These were iBviewed in 1985 and again in 
199a The aiiolinent to journalists from the 
Press Pool is governed by separate guide- 
ines detsAs of which are given in the at­
tached statement 1 to XL Broadly, these 
guideines include conditions that the per­
sons should be eminent in his field and 
sliould not own a house at Delhi. Recom­
mendation of the concerned Ministry/De­
partment is also required and the allotment is 
made for a specified period. The policy re­
garding other categories is presently under

(d) The foMowing are the categories:-

1. Freedom Fighters

2. Eminent Artists

3. Social Workers (Asiad Flats)

4. Miscellaneous Categories

5. Press Pool

6. Scientists. Technologists, Distin­
guished Academicians eta (Asiad 
Flats)

Mormally. the allotment is made for a 
maximum period of 3 years suk>ject to re­
view.

(e) and (f) A maximum income limit of 
Rs.3000/- has been fixed except in the case 
of freedom Fighters where no such limit is 
prescribed.
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STATEMENT VII

No. 12016(2)/80-Pol.1l (Vol.lll) (i) 
Gk)vemment of India 
Directorate of Estates

New Delhi, the 24th October. 1985 

Office Memorandum

Subject: Review of guidelines for
allotment of general pool 
accommodation- Free­
dom Fighters.

Guidelines for allotment of general pool 
accommodation to Freedom Fighters were 
reviewed by the Cabinet Committee on 
Accommodation at its meeting held on 12th 
Sept., 1985 and the following guidelines 
have been approved:-

2. Freedom Fightersof All India Stand­
ing may be allotted general pool 
residential accommodation pro- 
vided:-

tionasfreedomfigliterand 
also obtain the approval 
of the Minister-lncharge; 
Home Ministry.

d) the type of accommoda- 
tbn would be restricted to 
type-D and bebw;

e) licence fee would be 
charged at FR-45A and 
duration of allotment 
would be limited to the 
period for which the free­
dom fighter has to un­
dergo medical treatment 
in Delhi subject to a maxi­
mum period of two years.

3. All allotments made may be re­
viewed keeping in view the above 
guidelines. In future also albtments 
may be made only strictly accord­
ing to the above guidelines.

a) They do not own a house 
or flat in their name or in 
the name of their family 
members or dependents 
anywhere in India;

b) The accommodatbn is 
required by them for 
bonafida medbal treat­
ment of the freedom 
fighter for which adequate 
facilities may not be avail­
able in the State/piace of 
the freedom fighters;

c) the case is specifbally 
recommended by the 
Ministry of Home Affairs 
who should give detailed 
justifbation necessitating 
albtmentof accommoda-

To

Sd/-
(V.S. Raman) 

Deputy Director of Estates

1. Asstt.Director of Estates(CDN.I) 
Sectbn.

2. All Allotment Sections of the Dte. of 
Estates; Hostel/Region Sectbn.

3. All Deputy Directors

4. Ministry of Home Affairs (Shri. E.N. 
Singh), Under Se-secretary, (Free­
dom Fighter Sectbn).

5. Shn. H.R. Goel, Deputy Secretary. 
Cabinet Sectt, New Delhi.
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No. 12016(2)/88-Pol.ll (Vot.lll)(ii) 
Gk>vernment of India 

Ministry of Urban Development 
Directorate of Estates.

New Delhi, the 24th Oct. 1985

Office Memorandum

Subject:- Review of guidelines for allotment 
of general Pool aocommodation- 
Eminent Artists.

(e)

(f)

(9)

The type of accommoda­
tion should be type-D be-
bw;

Existing allotments made 
of higher types should be 
reviewed;

licence fee should be 
charged under FR-45-B 
with departmental charges;

duration of albtment would 
be three years and cases 
of allotment to be reviewed 
once in a three year;:.
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Guidelines for allotment of general pool 
aocommodatbn to eminent artists was re­
viewed by the Cabinet Committee on Ac- 
commodatbn at its meeting held on 12th 
September, 1985 and the following revised 
guidelines have been approved:-

2. Upto 15 eminent artists may be albt- 
ted general pool aocommodatbn provided:-

(a) he/̂ he or any member of 
the family or dependent 
does not own house or pbt 
of land anywhere in India;

(b) Each case has the specif b 
recommendatbn of the 
Deptt. of culture and Minis­
try of lnformation& Broad­
casting with the approval 
of Minister Incharge;

(c) The artist make useful 
contributbn to society and 
total income from all 
sources is not more than 
Rs.3OOO/0.m.

All existing allotments may please be 
reviewed and feture allotments made strictly 
according to the above guidelines of the 
Cabinet Committee on Accommodation.

To

Sd/-
(V.S. Raman) 

Deputy Director of Estates.

1. All Albtment section, CDN-I sec­
tion.

2. Regbns/Hostel section,

a. All Deputy Directors.

4. M/o Human Resources Devebp- 
ment {Deptt of Culture), Shastri 
Bhavan Sh. B.N. Sharma A.EA).

5. Shri. P.S. Takas Under Secy. MA> 
l&B. Shastri Bhavan. New Delhi
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STATEMENT-IX

No. 1206(2)/89-P0l.ll(Vol.ill)(vii) 
Government of India 
Directorate of Estates

New Delhi, the 24th October, 1985

Office Memorandum

iv) the type of accommoda-’ 
tion would be restricted to 
type-D;

V) licence fee should be 
charged under FR-45-B 
with departmental charges;

Subject: Review of guidelines for allot­
ment of general pool accom- 
modation-Miscellaneous cate­
gories (persons engaged in 
useful work of national stand­
ing).

Guidelines for allotment of general pool 
axommodationto persons engaged in useful 
work of National Standing were placed be­
fore the Cabinet Committee on Accommo- 
datbn at Its meeting hekJ on 12th Septem­
ber, 1985 and the following gukielines have 
been approved by the Committee

liil uptolShousesinallasperexisting 
decision may be allotted to these 
categories of persons who are 
engaged in useful work of national 
standing provided:-

i) he/she or any member of 
the family or dependent 
does not own house or plot 
of land In Delhi;

u) the case as specifically 
recommended by the con­
cerned Ministry with the 
approval of the Minister- 
Incharge;

ill) total income of person from
all sources is not more than 
Rs.3.000/- pm;

vi) the person concerned 
should not be in regular 
employment under the 
Govt, or any other semi- 
GovtVprivate organisatbn;

vii) the duration of allotment 
would be for three years 
and no extensbn beyond 
this period should be al- 
k)wed;

2. It is requested that all existing cases 
may be reviewed in the light of the above 
decision and further action taken and in 
future allotments may be made strknly ac­
cording to the guidelines approved by the 
Cabinet Committee on Accommodation.

Sd/-
(V.S. Raman) 

Deputy Director of Estates

To

1. Asstt. Directbr(CDN.I Section).

2. All Allotment Sectbn including Hos- 
tel/Regbn Section.

3. All Deputy Director of Estates.
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STATEMENT-X

No. 12016(1)/89-pol.ll 
Government of India 
Directorate of Estates

New Delhi, dated 11th July.’90 

Office Memorandum

Subject:- Review of guidelines for 
allotment of general pool 
Accommodatbn to ac­
credited Press Corre­
spondents and Journal­
ists.

Guidelines for allotment of accom­
modation from the Press Pool to 
accredited Press Correspondents and 
Journalists were reviewed by the 
Cabinet in its meeting held on 9.5.90. 
The Cabinet approved that the exist­
ing pool of 110 residential units which 
had previously been reduced to 103 
units may now be increased to 120 
units for providing accommodation to 
accredited Press Con’espondents and 
News Cameraman subject to the fol­
lowing conditions:-

(a) He /She does not own a house in his/ 
her name or in the name of family member of 
dependents at the time of albtment or sub­
sequently in Delhi.

(b) The case shall be finalised after 
taking into consideration the recommenda­
tions of the Screening Committee set up by 
the Ministry of I & B headed by the Principal 
infomiatbn Officer of which Joint Secretary/ 
Additional Secretary (Estate) and Director of 
Estates shall be exOffice Members, and 
four Joumalists to be nominated by the M/d 
UI&B shall be Members.

(c) He/She is a correspondent repre­

senting India Press and not any foreign 
Press/Media.

(d) The persons concerned and draw­
ing salary upto Rs.3000/excluding convey­
ance allowance; and

(e) Such of these allottees who are 
drawing emoluments upto Rs.3000/p.m. 
would be charged licence fee under FR-45- 
A in flat rate of licence fee under FR-45-A 
whichever is higher. Those drawing beyond 
Rs.3000/- P.m. would be charged special 
licence fee, where they are occupying ac­
commodation albtted in the past.

(f) The type of accommodation would 
be determined on the basis of the basic pay 
of the official, but limited to type V-A or lower 
types; allottees of the accommodation higher 
than type V-A may be allotted type V-A 
accommodation if they are otherwise eligible 
immediately;

(g) The duration of altotment be upto 
three years; the position be reviewed there­
after.

(h) They would be periodic review of 
accradition of Press Correspondents/New 
Correspondent of the Ministry of Informatbn 
& Broadcasting and the Directorate of Es­
tates would be informed of changes, if any. 
to enable cancellatbn of albtment.

(i) No editor of Newspaper should be 
eligible for albtment from Press 
Pool/General Pool.

(I) The albtment shall be made keep­
ing in view the senbrity list main­
tained by the PIB.

2. It is requested that immediate action 
may kindly be taken according to the guide­
lines approved by the Cabinet as indicated 
above.

Sd/-
(H.L Bhatia) 

Dy. Director of Estates(Pol).
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STATEMENT-XI

1. Asstt. Directors of Atlotinent Sec­
tions

2. Co-ordination-l Section.

3. AH Deputy Directors of tine Dte. of 
Estates.

Copy to

1. Ministiyofl&B.

2. The Principal Information Officer. 
Press linformation Bureau. Shastri 
Bhawan, New Delhi.

3. Cabinet Sectt

Sd/-
(Munish Girdhar) 

Asstt. Director of Estates (pol.ll).

No. 12035(13)/84-Pol.ll 
Government of India 
Directorate of Estates 

Ministry of Urban Development

New Delhi, dated the 13.1.87 

Office Memorandum

Subject: Earmarking of flats in the 
Asiad village for allotment 
to specific categories of 
officials and non-officials.

Government have purchased 150 flats 
in the Asiad Village from the DDA. The 
question of albtment of the flats to various 
categories of officials and non-officials has 
been considered and it has been decided by 
Government to make albtment as folbws:-

S,No. Categories No. of flats

1. Scientists and Technobgists 
who wouki be appointed to Govt, 
sen^be on contract basis or 
taken on deputation from research, 
institution. Universities etc.

2. Distinguished academbians/Managers 
Administrators who are required by 
Govt, for short terms on ad-hoc 
assignment or awarded felbwship 
such as Jawahar Lai Nehru Felbwship 
provbed that the perbd of allotment 
woub not exceed three years or the 
period of felbwship. whbhever is less.

3. Eminent Artists of All India standing 
in the disciplint of musb. dance and 
other connected disciplines

4. Social Workers specially women of 
natbnal standing.

60

30

20

20
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2. Guidelines for allotment of these flats
are as foliows:-

(1) Scientists/Technologists:

(i) Scientists/Technologist is ap­
pointed to Government service 
on contract basis of taken on 
deputatbnfrom research Institu­
tion/Universities etc.

(ii) He/She or any member of the 
family of dependent does notown 
house/flat in Delhi.

(iii) The case is recommended by 
the concemed Ministry/Depart­
ment with the approval of Secre­
tary/Ministry concerned.

(iv) Type of accommodation to be 
allotted would be decided on the 
basis of the pay of the Scientists/ 
Technologists;

(v) Licence fee will be recovered at 
normal rate as is applicable to 
Government employees of the 
same category;

(vl) Allotment will be reviewed every 
three years.

3. Distinguished Academidans/Managers/
Administrators etc.

0) Such Academidans/Managers/ 
Administrators whose services 
are required by Govemment for 
short them ad-hoc assignment 
or are awarded fellowship such 
as Jawahar Lai Nehru Fellow­
ship;

(ii) He/She or any member of the 
family or dependent does not 
own house/flat in Delhi;

(iii) Licence fee will be recovered as 
for Government employees of 
similar category.

(iv) The period of albtment would be 
not exceeding three years or the 
period of fellowship, whichever 
is less.

(v) The case is recommended by 
the concerned Ministry/Depart­
ment with the approval of the 
secretary/Minister.

3 Eminent Artists:

(i) The person should be an emi­
nent artist of All India standing in 
the discipline of music, dance 
and other connected disciplines;

(ii) He/She or any member of the 
family or dependent does not 
own house/flat in Delhi.

(iii) The case should be specifically 
recommended by the Depart­
ment of Culture or Ministry of 
Information & Broadcasting with 
the approval of Minister in charge.

(iv) The artist makes useful contribu­
tion to society and total income 
from all sources is not more than 
RS.3000A p.m.

(V) Type of accommodatbn wouM 
be two bed room flat (Type D)

(vi) The duration of the albtment 
woub be three years and each 
case should be reviewed every 
three years;

(vii) Ucencef ee will be charged under 
F.R. 45-B with departmental 
charges.
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Social Workers Specially Women of 
National standing:

(i) The person concerned is en­
gaged in useful work of national 
standing and belonging to re­
puted voluntary organisation.

(II) He/She or any memt>er of the 
family or dependent does not 
own house/fiat in Delhi.

(ili) The case is specifically recom­
mended l>y the concerned Minis­
try wtth the approval of the Minis­
ter in charge.

(iv) Total income of the person from 
all sources is not more than Rs. 
3000f. p,m.

(v) Type of accommodatton would 
be restret: to two bed room flat 
(Type-D).

(vi) Duratnn of the allotment wouki 
be 3 years;

(vil) Licence fbe will be recovered 
under F.R. 4S-B with departmen­
tal charger.

The above gukielines are brought to the 
noticeof the Ministries/Departments with 
the request that if they have got any 
case strictly conferred to the above 
gukielines, they may kindly sponsor the 
same for aHotment of the flats in the 
Asiad V/iUage with the approval of the 
competent authority. In respect of Gov- 
•mment officials, appUcatnn in from 
DELHI duly completed and counter­
signed by the Head of Office/Depart­
ment should also be sent

Sd/-
(LChoudhuri) 

Joint Secrataiy to the GovL of India.

To

All Ministries/ Departments of Government 
of India/ (secretaries by name)

Copy forwarded for informatton to:-

1. PS to UDM (5 copies)

2. PStoMOS(UD)

3. PS to Secretar/ Special Secre­
tary

4. All Deputy Directors in Director­
ate of Estates.

5. Allotment Type - Special, Type-
E, Type-D, CDN-ISectkm.

Sd/-
(V.S. Raman) 

Dy. Director of Estates (P).

Demand for Opthalmic and Optical 
Glass

21. SHRI. PURNA CHANDRA MAUK: 
Will the PRIME MINISTER be pleased to 
state:

(a) the annual demand of Opthalmic 
and Optical glasses in the country;

(b) the volume of productk>n in the 
country and the volume being imported;

(c) the total cost of import of optheimic 
and optical glasses;

(d) whether there is any proposal to 
produce more to save foreign exchange; 
and

(e) if so, the details thereof

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN) (a) The estimated demand for
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Opthabnic Glass is 1200 M.T. per year and 
that of Optical Glass is 300 M.T. per year.

(b)to(d)M/S. BharatOphthalmicGlass 
Ltd. is the only unit manufacturing these 
items. Their average production is atx>ut 65 
M.T. per year. The total cost of import of 
Ophthalmic and Optical glass in the country 
is over Rs. 20 crores, the volume t>eing 1435 
M.T. per year.

(e) M/S. Bharat Ophthalmic Glass Ltd., 
have informed that they have plans to set up 
a plant of 1000 M.T. per year capacity based 
oncontinuous process technology which will 
meet the country’s requirements of all kinds 
of Ophthalmic Glasses including Optical 
Glass and this would save atx>ut Rs. 20 
crores fri foreign exchange.

Payment of Compensation to Bhopal 
Gas Victims

22. PROF. MALINIBHATTACHARYA: 
Win be PRIME MINISTER be pleased to 
state;

(a) the details of modalities for paying 
compensation to the Bhopal gas victims:

(b) whether any measures have been 
taken by the Unnn Government to enable 
the victnns to get their compensatton without 
undue trout>le;

(c)whethertheUnion Government have 
investigated the complaints that the money 
from the relief funds for the gas victims is 
being diverted for purposes such as beauti­
fication of the city; and

(d) if so, the findings thereof and the 
remedial steps taken in the matter so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS: PR. CHINTA MOHAN): (a) and (b) 
The procedureforadjudicatton and disburse­

ment of compensation is s«t«ut in the Bho­
pal gas Leak Disaster (Processing of Claims) 
Act, 1985 and the scheme framed thereun­
der. according to which there shall be a 
welfare Commissnner with appropriate 
assistance who will undertake the process­
ing of indivMual cases. The welfare Com­
missioner is already in positton and the adju­
dicative process will commence by the 3rd 
February, 1992, the date fixed by the Su­
preme Court for commencement of the proc­
ess.

(c) and (d) The t>eautificatk>n of Blwpal 
has not t>een included in the approved Ac­
tion Plan. The Government of Madhya 
Pradesh have informed that no expenditure 
has been incuned on this account. Pro­
grammes for providing primary facilities in 
slum areas are being undertaken under the 
environmental improvement scheme.

Allocation of Funds Under J.R.Y.
Programme

23. PROF. UM h^EDDY VENKATES- 
WARLU: Will the PRIME MINISTER be 
pleased to state:

(a) whether the funds are altotted di­
rectly to local bodies of the States by the 
Unk>n Government under JRY Programme;

(b) whether this scheme has y lekled the 
desired results;

(c) if so the details thereof; and

(d) the details of the cases State-wise 
where funds were misused or misappropri­
ated by the k>cal bodies?

THE MINISTER OF STATE IN THE 
MINISTRY OF fWRAL DEVELOPMENT 
(SHRIG. VENKAT SWAMY); (a) aHocatton 
of funds to the district Rural Development 
agencies/ZPs are made by the Government 
of India but routed through the state Govern­
ments.
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(b) and (c) The performance under the 
Yojana is monitored in terms of mandays of 
employment generated. From the target of 
employment generation fixed and achieved, 
it can be stated that it has yielded the desired

result. The details of the target of employ­
ment generation fixed and achieved under 
the Yojana during the last two years Is as 
under:

Employment
generation

percentage
Achievement

year
Target Achievement

1989-90

1990-91

8757.25

9291.04

8643.87

8736.58

98.71

94.03

(d) Whenever complaints are received 
by the Government of India regarding mis­
use of JRY funds provided to Gram Pan- 
chayats, they are referred to the concerned 
State Governments lor appropriate remedial 
action. Details of action taken by the States 
In respect of such complaints are not being 
monitored.

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS {DR. CHINTA MOHAN): (a) and (b) 
The information is being collected and it will 
be laid on the Table of the House.

Implementation of Flood Prone Area 
Programme

Commission Agents In LD.P.L

24. DR. ASIM BALA: Will the PRIME 
MINISTER be pleased to state:

(a) the time since when Indian Drugs 
and Pharmaceuticals Ltd. management 
started appointing commissbn agents for 
Government and Semi-Government hospi­
tal business and the amount of commission 
paid since the appointment of the said agents 
till March. 1991. year-wise; and

(b) since the appointment of commis­
sbn agents, what are the sales position as 
compared to previous years when commis­
sion agents were not appointed. i.e. 1988- 
89.1989-90 and 1990-91 viz-a-vis 1985-86, 
1986-87 and 1987-88?

25. DR. KARTIKESWAR PATRA: 
SHRl ANADl CHARAN DAS:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government propose to 
launch a Flood Prone Area Programme on 
the lines of DPAP for harmonious develop­
ment of land in the flood prone and back­
ward States like Orissa; and

(b) if so, the details thereof, and if not, 
the reasons therefore

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRl. G. VENKAT SWAMY): (a) No, Sir.

(b) It is not consklered necessary to 
launch aseparate scheme forthefk>odprone 
areas on the lines of DPAP.
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[Transla^]

Ftoglstration Under AmbMlkar Housing 
Schsnw

26. SHRI BARELAL JATAV: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the total registrations made under 
Ambedkar Housing Scheme, category-wise;

(b) the total number of registered per­
sons covered under the scheme so far;

{c) whether the persons who would not 
be covered under the said scheme are pro­
posed to be allotted flats under some other 
scheme; and

(d) If not, the reasons therefore?

THE MINISTER OF STATE IN THE 
MINISTRY URBAN DEVELOPMENT (SHRI 
M. ARUNACHALAM): (a) 10,000 persons 
forLIG category and3000persons for Janata 
category of flats already stand registered 
undertheAmbedkarHousing scheme. 7000 
persons for MIG category of flats are yet to 
be registered.

(b) No Registrant has so far been alk>t- 
ted any flat under this scheme.

(c) and (d) Ambedkar Housing Scheme 
envisages registratton of only 20000 per­
sons, and therefore, the question of allotting 
flats to the unsuccessful applicants under 
some other scheme does not arise.

Increase In prices of essential Com­
modities

27. SHRI RAJENDRA AG*
NIHOTRI:

SHRI RAJVEER SINGH:
SHRI RAM NAIK:

Win the PRIME MINISTER be pleased 
toslato:

(a) whether the prices of essential 
commodities have inaeased in comparison 
to that of the last year;

(b) the percentage of inaease during 
the current year in comparison to the prices 
of last year and the reasons therefor;

(c) whether the Government have for­
mulated a working plan to check the price 
rise; and

(d) if so, the details thereof and the 
outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) and (b) A Statement show­
ing the percentage variation in the wholesale 
price indices of selected essential commodi­
ties as in October, 1991 compared to those 
in October, 1990 is enctosed as statement.

The rise in prices of some of the essen­
tial commodities may be attributted to up­
ward revision of minimum support prices of 
both kharif and Rabi crops (such as Paddy, 
Wheat, Pulses, and oil seeds etc.) upward 
revisbn of petroleum Products, demand and 
supply gap in item like Pulses; cumulative 
effect of increase in money supply, etc.

(c)and (d) The present Government 
attaches the highest prorhy to contain price 
rise within reasonable limits. Efforts are 
being made to restrain the growth in money 
supply, effect demand management of 
'sensitive commodities’ strengthening and 
streamlining of Public Distribution System, 
strict action against hoarders and profiteers 
and provision of incentives for higher pro­
duction in the medium tenn. With a view to 
monitoring the prices of essential oommodi* 
ties and ensuring their supply, the Govem* 
ment have constituted a Cabinet CommMe* 
on Prices under the Chairmanship of the 
Unk>n Finance Minister. The Government
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has already released 3 lakh tonnes of wheat Indices have shown a deceleration in the
In the open market sale and has imported annual rate of inflation from the first week of
palmolelnoilfordistributtonthroughthe public September, 1991.
Distributton net work. The Wholesale Prk;e

STATEMENT

Percentage Variation in the Wholesale Price Indices of Selected Essential Commodities 

Percentage Variation

Commodity
(0ct91/0ct90)

Current year 
(Oct.90AJct.89)

Last year

Rtee +21.3 +4.9

wheat +19.8 +9.7

Jowar +61.5 -20.9

Bajra +62.6 +4.7

Gram -10.2 -1.4

Arhar +20.2 +26.6

Moong +18.4 -1.2

Masoor +22.8 +6.9

Urad +20.6 +2.4

Potatoes +44.4 +33.5

Onions +11.5 +65.8

Mik +10.4 +2.8

Fish -2.0 +25.8

Mutton +11.4 +7.8

Chillles(Dry) +249.8 >40.8

Tea -9.3 -3.0

Coke Steady Steady
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Commodity
(0ct,91/0ct.90)

Current year 
(0ct.90/0ct.89)

Last year

Kerosene -0.1 +12.1

Atta +17.5 +1.7

Sugar +11.2 -3.5

Gur -0.5 -2.4

Salt +24.9 +7.0

Vanaspati +9.5 +28.6

Mustard Oil +22.5 +51.5

Ck>conut Oil +40.6 +27.1

Groundnut Oil +17.9 +29.9

Cotton Cbth (mills) +13.9 +7.7

Laundry Soap +10.2 +2.5

Safety Matches Steady Steady

ALL COMMODITIES +14.0 +8.9

[EngBsm

Abolition of Leasa Hold System

28. SHRI PAWAN KUMAR BANSAL; 
Winthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether the Government had de­
cided to abolish lease hold system at Delhi 
and Chandigarh;

(b) if so. the reasons for not implement­
ing the scheme so far; and

(c) the time by which the scheme is 
Kkely to be implemented?

THE MINISTER OF STATE IN THE 
MINISTRY URBAN DEVELOPMENT (SHRI 
M. ARUNACHALAM); (a) to (c) Orders for

conversion of lease hold rights to free hold in 
respect of pbts up to the size of 500 Sq. mts., 
DDA flats and flats built up by Group Hous­
ing Societies on lands leased by Delhi De­
velopment Authority were issued on
11.3.1991. The scope coverage and de­
tailed modalities for implementing these 
orders are under consideration of the Gov­
ernment.

Permission to Coca Cola

29. SHRI. K.P. UNNIKRISHNAN: 
SHRI. SANAT KUMAR MAN- 

DAL:

Will the Minister of FOOD PROCESS­
ING INDUSTRES be pleased to state:

(a) whether Coca Cola or their business
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assodatss hav« applied for parmission to 
start oporations under their brand name in 
India;

(b) if so, the reaction of the Government 
thereof, and

(c) the modalities involved in the proc­
essing of the proposal?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI. GIRIOHARGOMANGO):
(a) to (c) A Hong Kong based company M/S. 
JMRPOO having Majority NRi equity hold­
ings and minority equity of M/S. Coca-Cola 
South -Asia holdings, have recently submit­
ted a proposal to Foreign Investment Pro­
motion Board (FIPB) for setting up food 
processing unit in a backward district of 
Maharashtra in collaboration with M/S. Bri- 
tania Industries Ltd., and a Maharashtra 
State Government Undertaking for manu­
facture of various types o( snack food mainly 
for export, and non-alcoholicbeverage bases/ 
blendings for domestic sale under registered 
trade macks 'Coca Cola’, ‘Fanta’, 'Sprite', 
etc. The proposal is under examinatton of 
FIPB, which will be considered in consulta- 
tk>n with the Ministry of Food Processing 
Industries.

[Translation]

Issue of Licences to Sugar Mills In 
Maharashtra

30. SHRI. VILASRAO NAG- 
NATHRAO GUNDEWAR: Will the Minister 
of FOOD be pleased to state:

(a) the number of licences issued to 
Sugar mills in Maharashtra since 1st Janu* 
aiy,1991 tndate;

(b) the number of appiicatkms lying 
pending for approval being processed at 
present, atongwith the districts where these 
are proposed to be set up;

(c) the number of applicatkins rejected 
in the above saM period, and

(d) the details of the criteria adopted for 
bsue of these licences?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI. TARUN 
GOGOI)(a) Since 1st January. 1991,2 Let­
ters of Intent have been issued uplo 
31.10.1991 for establishment of new sugar 
factories in the State of Maharashtra.

(b) The district-wise position of the 42 
applications received since 1st January till 
30th September, 1991, whbh are pending 
conskJeratton for grant of letters of Intent/ 
Industrial licences for estabSshment of new 
sugar factories in the State of Maharashtra, 
is given in the Statement-1

(ONil.

(d) The aforesakl two letters of Intent 
were issued under the polksy guidelines for 
the 7th Five Year Plan, a copy of which is 
given in the Statement-il,.

The Central Government have recently 
announced revised gukleUnes for the Sugar 
Year 1991-92 and the 8th Five Year Plan 
(1992-93-1996-97), a copy of which is given 
in the Statement — III,.

STATEMENT-I

SLNo. Nam  of District No. (̂ apfOcationpendhm 
consideration

1 . Paibhani 1
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SLNo. Nam» District No. appSaOion pending 
consideration

2. Kolhapur 2

3. Beed 3

4. Aurangabad 6

5. Chandrapur 1

6. Osmanabad 1

7. GadchiroK 1

8. Latur 2

9. Sangfi 2

10. Ahmednagar 2

11. Solapur 5

12. Amravati 1

13. Yavatmal 2

14. Puna 2

15. Jalna 3

16. Satara 2

17. Jalgaon 1

18. Nandad 3

19. Buldhana 2

Total 42

STATEMENT-M

Govsmimnt of India 
Mnistiy of bidustiy 

Departmanl of Industrial Daivalopmant

SubiMi:

PrastNotaNo.1
(19B7Sari«s)

GuidainM for iinnsing of

new and expansion of exist­
ing sugar faclorias during 
the S«v»nth Fiv« Yaar Plaa

GovemnMnt twva dadded to 
grant Industrial Licaneas 
under the industries (Devet- 
opment and Ragulation)Act, 
1951 for tha astabfishmant 
and axpanslon of sugar fac* 
lorias in areas of assured 
sugar cane availability with
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potential for further develop­
ment of sugar cane.

2. The broad guidelines that will be followed 
in this regard are as under:-

(1) The Policy followed during 
the Sixth Plan period viz. 
grant of licences for the 
establishment of new sugar 
factories in the cooperative 
Sector followed by the pub­
lic Sector, win continue in 
the Seventh Plan. However, 
in areas where proposals 
from these two sectors are 
not received, the proposals 
from theprivate sector would 
be considered.

(2) The base criterion for es­
tablishment oi a new sugar 
unit would be the adequate 
availability of sugar cane in 
a compact area around the 
proposed factoiy site. The 
potentialforcane cultivation 
would be only an additional 
factor.

(3) where there are a large 
number of sugar factories 
located in one district. State 
Governments should make 
proper zoning of sugar cane 
areasforeachexistingsugar 
factory before a request for 
expending the capacity of 
any existing factory or In­
stallation of any new sugar 
factory in that district is 
considered. State Govern­
ments have been delegated 
with powers to regulate res- 
•rvation of such areas un­
der the Sugar cane (Con- 
tfoQ Order. 1966.

(4) To ensure supply of ade­
quate availability of sugar 
cane for existing capacity 
as well as for future expan­
sion, no licence would nor­
mally be granted for the 
establishment of new sugar 
factories within a radius of 
40 Kms. oi an existing unit

(5) In regard to the initial li­
censed capacity of new 
sugar units and expansion 
of existing untts to be li­
censed during the Seventh 
Plan Period, the new units 
would be licensed for an 
initial capacity of 2500 
T.C.O. and expansion of 
existing units would l>e al­
lowed upto 3500 T.CJ). 
sutqect, however, to the 
availability of adequate 
sugar cane.

Expansion of capactty of existing units 
would be permitted upto a maximum of5000 
T.C.O. provided that the additional require- 
mentsof sugar cane above350T.C.D.aocrue 
through increased productivity and not by 
expansion of area under sugar cane.

(6) Licensingofnewsugarunits 
in backward area wil be 
given priority subject to 
adequate availability of 
sugar cane and techno- 
economic viability.

(7) Industrial ficence applka- 
tk>ns for the estsUishment 
of new sugar fadoties as 
well as expansion of exist­
ing units shouM be sUbmk- 
tedtotheStaleGovwnmwit 
for onward transmission to 
the Secretariat for Industrial 
AppionteintheDepattment
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of Industrial Devetopmsnt 
Tha Stata Govammant, 
whila forwarding tha appH* 
cations, should giva thair 
spaciTc racommandations 
alongwUhdaarandoompra- 
hansivadatailsofsugarcana 
availabffity position in tha 
proposad factory araa.

SdA 
(P.K.S. Iyer) 

Diractor

F.No.10/133n6-LP. New ObM. 2.1.1967.

Press Information Bureau is requested 
kindly to give wide publicity to the at)ove 
Press Note.

Press Information Bureau,
Shastri Bhavan,
New Delhi

STATEIIENT-in

Government of India 
Ministry of Industry 

Department of Industrial Development

PRESS NOTE N0.16 

(1991 Series)

Subiact: Guidalinasfor ioanslng of new and 
expansion of existing sugar factories tor the 
Sugar Year 1991-92 md tha 8th Five Year 
Plan(1992-93-1996-97).

A. The Government of India have 
raviawad thaGuidalinas for Keans- 
ing of new and expansion of axist- 
Ing sugar.factorias issued vide 
this Mysteries Press Note No.4 
(1990Sarias)daiad 23.7.1990. in 
aupaisassion of lha aforesaid 
Plan Nota, Govarnmant hava

formulated the following revised 
guidalinas:-

(1) Naw sugar factories wW con­
tinue to be licensed for a mini­
mum aconomiccapacity of 2500 
tonnes cane crush per day 
(TCD). There will not Im any 
maximum limit on such capac­
ity. However, in areas specified 
as Industrially backward areas 
by the Government of India and 
certified by the Indian Council 
of Agricultural Research to be 
agro-dimaticaliy suited for de- 
vetopment of sugarcane, licens­
ing of new sugar factories in the 
co-operative and pubfic sec­
tors wouM be allowed for an 
initial ci4>acity of 1750 TCD 
suiqect to the conditton that tha 
units woukl expand thev ca­
pacity to 2500 TCD within a 
period of 5 years of going into 
productton.

(2) Licences for new sugar facto­
ries wiH be issued subject to the 
conditbn that the distance be­
tween the proposed new sugar 
factory and an existing/already 
Hcensed sugar factory shouM 
be 25 kilometers. This distance 
criterion of 25 kms couki, how­
ever, ba relaxed to 15 kikxna- 
tars in special case where cane 
availabHity so justified.

0 ) The basic criterion for grant of 
licences for new sugar units 
wouU be their viability, mainly 
from tha point of view ofcana 
availablKty and potantiai for 
davatopmant of sugarcane.

(4) Al new licences wW be issued 
with the stipulation that cane 

wil o&vftblA on tlM■M  VH ■#SiW « W



157 MMtwiAwwiwy KARTKA29,1913(Si4M4) Written Answers 158

basis of suciosa oonl«iit of 
sugaroana.

(5) Olhar tilings b«ingaqual,pi«f- 
aranca in lioensing w9 Im  givan 
to proposals fioffl lha Co-op- 
araliva Sador and tha Putilic 
Sactor, in that ordar. as oom- 
parad to tha Privata Sactor. In 
cas8 mors than on« application 
is racaivad from any zona of 
oparation, priority wW ba given 
to tha application racaivad aar- 
Kar. Howavar, in such casas 
also,prafaranoawillbagivan to 
tha Co-oparativa Sactor, fol- 
kwvad by tlw Public Sactor and 
tha Privata Sactor, in that order, 
even though tha applications of 
tha first two sectors maybe of 
a latar data.

(6) PrioritywiUconlinuatobegiven 
to sugar factories with capacity 
less than 2500 TCD to expand 
to tha atorasaid minimum eco­
nomic capacity.

(7) While granting Rcances for new 
units and expansion projects, 
the additional capacity to be 
created up to the end of the 
Eighth Plan. La. 1996-97, will 
be kept in view.

(8) While granting licancesfornew 
sugar factories, industrial U- 
cances In respect of down­
stream units for the use of mo­
lasses i.a. industrial alcohol etc. 
w9l be given rsadHy.

3. Ap îcations for licences will be 
initially saaaned by the Screen­
ing Committee ol the Ministry of 
Rwd. while considering such 
applications, the comments of the 
State Qovamments/Union Terri­

tory Administration ooncanr^ 
would also be obtained. Tha Stala 
Govarnmant/Union Territory 
Administration would be requiiad 
to furbish their comments within 3 
months of the receipt of communi­
cation from the Ministry of Food.

C. AppHcations for grant of industrial 
licences for the establishment of 
new sugar factories was wili aa 
expansionot existing units should 
ba submitted directly to the Sacra- 
tarial for Industrial Approvals in 
tha Department of Industrial De­
velopment in Form IL alongwith 
the prescritMd fee fo Rs. 2500/. A 
copy of the application, m ^  also 
be sent to Ministry of Food.

D. The procedure and guidelines, as 
given above, are brought to tha 
notice of the emreprenaurs for 
their infonnation and guidance.

SdA
(S.Bhavani) 

Deputy Secretary to the Govt, of India.

F.No.10 (7 4 V 9 1 -L P NewOeN, the 
8th November ,1991.

Fonwarded to press Information Bureau 
forgiving wide publicity to the cjtrtentsof 
the above press Mote.

Principal Information Offioer,
Press Information Bureau,
New Delhi.

Review of Norma for Uoansing

31. SHRI MORE^fWAR SAVE: WHI 
the Minister of FOOD be pleased to stato;

(a) Whether the Government liave
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mosived a representation from sugar indus­
try for a revisw of tfie Ucensmg norms 
formulaled by the previous National Front 
Government and rationalisation of sugar 
and cane price structure;

(b) U so. whether the Government pro­
pose tochange the guidelines for licensing in 
the sugar industiy; and

(c) if so, the detaSs thereof and if not, the 
reason therefor?

THE lUliNISTRY OF STATE IN THE 
IMINISTRY OF FOOD (SHRI TARUN 
GOGOI):(a)Yes,Sir.

(b) and (c) The Central Government 
have reviewed the Licensing Policy guide- 
ines issued earlier vide Press Note dated 
23.7.90 and have announced the revised 
Licensing Policy guidelines through Press 
Note dated 8.11.91. a copy of which is given 
in the attached statement.

STATEMENT

Government of India 
kttnistfy of Industry

Department of Industrial Development

PressttoteNo.16 
(1991 Series)

Subject: Guideines for fcensing of new
and expanskm of existing sugar 
factoiiesfortheSugarYear1991- 
92 and the 8th Year Plan (1992- 
93-1996-97).

A. The Government of India have re­
viewed the GuideHnes for Kcensing of new 
and axpanaion of existing sugar factories 
Issued vide this Ministiy’s Press Note No. 4 
(1000 Series) dated 23.7.1990. in supers- 
•Mionof the afford press Note, Government 
have fonnulaledttiefolowing revised guide-

(1) Newsugarfactorieswillcontinueto 
be licensed for a minimum eco- 
nomiccapacity of 2S00tonnescane 
crush per day (TCD). There will not 
be any maximum limit on such 
capacity. However, in areas sped- 
fied as industrial backward areas 
by the Government of India and 
certified by the Indian Council of 
Agricuhurai Research to be agro- 
climatically suited for development 
of sugarcane, licensing fo new 
sugar factories in the co-operative 
and public sectors would be al­
lowed for an initial capacity of 1750 
TCD subject to the condition that 
the units would expand their ca­
pacity to 2500TCD within a period 
of 5 years of going into production.

(2) Licences for new sugar factories 
will be issued subject to the condi­
tion that the di^ance between the 
proposed new sugar factory and 
an existing/already noensed sugar 
factory should be 25 kHometers. 
This distance criterion of 25 luns 
could, however, be relaxed to 15 
kSometers in special case where 
cane avaiiabiiity so justified.

(3) The basic criterion for grant of li­
cences for new sugar units would 
be their viability, mainly from the 
point of view of cane availability 
and potential for development of 
sugarcane.

(4) Afl new licences will be issued with 
the stipulation that cane price win 
be payable on the basis on sucrose 
content of sugarcane.

(5) Other things bebtg equal, prefer- 
ence in licensing wil be given to 
proposals from the Co-operative 
Sector and the pubHe Sector, in 
th« order, as compaiad to the Pri*
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' vale Saclor. In case more than one 
application is received from any 
zone of operation, priority will be 
given to the application received 
earlier. However, in such cases 
also, preference will be given to the 
Co-operative Sector, folbwed by 
the Public Sector and the Private 
Sector, in that order, even through 
the applications of the first two 
sectors may be of a later data.

(6) Priority will continuaeto be given to 
sugar factories with capacity less 
than 2500 TCD to expand to the 
aforesaid minimum economic ca- 
pacHy.

(7) While granting licences for new 
units and expansion projects, the 
add&ional capacity to be created 
up to the end of the Eight plan. i.e. 
1996-97.wittbel(ept in view.

(8) While grating licences for new 
sugar factories, industrial licences 
in respect of down-stream units for 
the use of molasses i.e. industrial 
alcohal etc. wHI be given readily.

B. Applications for licences will be ini­
tially screened by the Screening Committee 
of the Ministry of Food, while considering 
such appGcations,thecomntentsof the State 
GovemmentsAJnion Territory Administration 
concerned would also be obtained. The 
State GovemmentAJnion Tenritory Admini­
stration would be required to furnish their 
comments within 3 months of the receipt of 
communication from the Ministry of Food.

C. Application for grant of industrial II- 
CMoes for the establishment of new sugar 
factories as will as expansion of existing 
units should be submitted directly to the 
Secralarial for Industrial Approvals in the 
Department of bidustiial Development in 
FiOffl U. atongwMi ttte prescribed fee of

Rs.2500/-. A copy of the application may 
also be sent to Ministry of Food.

D. The procedure and guidelines, as 
given above, are brought to the notice of the 
entrepreneurs for their information and guid­
ance.

Sd/- 
(S. Bhavani)

Deputy Secretary to the Govt of India.

F.No.10 (74)/91-LP New Delhi, the 
8th November, 1991.

Fonwarded to Press Infomiatlon Bureau 
for giving wid publicity to the contents of the 
above Press Note.

Principal Information Officer,
Press Information Bureau,
New Delhi

Production capacity of Bharat 
Opthalmic Glass

33.SHRIBASUDEBACHARIA:Wiilthe 
PRIME MINISTER be pleased to state:

(a) Whether the Government are con­
sidering proposals for modernising and 
enhancing the production capacity of Bharat 
opthalmic Glass Ltd. at Durgapur, West 
Bengal; and

(b) if so, since when and the detak 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K 
THUNGON):(a)and(b).Modemisationbein! 
a continuous process various proposals « 
enhance the preductionof Bharat Opthalmi 
Glass Limited at Durgapur through modern 
sation, renewal, replacement etc. are bein 
worked out No concrete proposal has as yi 
-emerged.
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[Tnnstetiwi]

Otntnl llolatMS Board

34. SHRI MOHAN SINGH: Wil ttw 
PRIME MINISTER bsplMSwltostata:

(a) whathar tha Suprama Court has 
Issuadaiv instructions totha Union Govern- 
noanlisA^il, 1991 tooonfarstatutory powar 
to tha Cantral Mdassas Board to taka diract 
action aoalnst tha arrant sugar mills of diffar- 
antStatas;

(b) 9 so. whathar the Government pro- 
poaa to empower the Board to the extent that 
Is bistnidions iMoome binding on all the 
sugar mils of the country; and

(c) tha steps contemplated to make the 
Central Molasses Board more effective?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR CHINTA MOHAN): (a) to (c). 
The Supreme Court in a judgement dellv* 
erad on April10,1991 has inter-afia required 
the Union of India to axamina the feasbilty 
of giving statutory power to the Central 
Molasses Board, envisaging therein the 
scope for giving binding directions to aUo- 
cale molasses and make orders binding on 
tha State Controlers. Accordingly the matter 
isbeingexaminedandalinal decision wibe 
taken in due course in consulation with 
concerned authorities.

Moratorium on Evletlon of Tananls

35. SHRI RAM NAK:
SHRIMATIGEETA MUKHER- 

JEE:

W » the Minister of URBAN DEVELOP­
MENT be pteaaed to state:

(a) whether a moratorium on evictkm of 
lasidential and oommetcial tenant under 
pubic premises (Eviction of unauthorised 
Occupants Ad. 1971 was issued;

(b) if so, when and the last date of the 
moratorium;

(c) whether any suitabie amendment to 
the above Act to make the provisions of 
StateTenancy Acts applicable to the tenants 
of the publicpremises is under consideratton 
of the Government; and

(d) if not. the reasons thereof?

THE MINISTER OF STATE FOR 
URBAN DEVELOPMENT (SHRI M. ARUN- 
ACHALAM): (a) and (b). No general morato­
rium on eviction of residential and commer­
cial tenants under the Public Premises 
(Evictkm of Unauthorised Occupants) Act, 
1971 was Bsued. However evictkm pro­
ceedings started by some banking institu- 
tkms against original tenants were stayed 
upto October, 1991.

(c) No, Sir.

(d) Government is of the view that the 
piotectkNi of the P.P. Act enjoyed by the 
premises of Government owned Organiaa- 
tions should continue. However, I  is being 
contemplalad to prescriM a sal of guWe 
inas in order to prevent arblrary use of tha 
piDviaiona of the P.P. Act by the empowered 
authorities.

(r/arMMofl]

Settlrtg up of SugarMUa In Aonla (UP)

36. SHRIRAJVEERSMGH:With# 
MMslar of R X X ) be plaaaad to fltata:

(a) whether tha Govwnmani prapoaa to 
aal up aiigar inla In tha aroaa under Aonla 
ParKamanlaiy oonatlueaey;



165 Wrttttn Answers KABTIKA29.1913 (SAKA) Writt0nAn»tm» 166

(b) V to, th« locations theraof and tlw 
tiiM b|r which tiMM will baoonw fuHy opwa- 
tional;«nd

(e) I  not, th« raason* th«r«(or7

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (c). The Central Government 
doe* not propose any spedTie loealion for 
the setting up of a new sugar mBIln any part 

. of the country. The applications for grant of 
Letters of Intent/Industrial Licences for es­
tablishment of new sugar mills at specific 
locations are received through the Depart­
ment of Industrial Development, which are 
then considered by the Government as per 
the Licensing Policy guidelines in force. 
However, as on30.9.1991,9appNcationsfor 
establishment of new sugar factories in the 
District of Bareilly and 1 in Badaun District 
have been received, the details of which are 
given in the attached statement

The Central Government have recently 
revised the Licensing Policy guidelines. All 
these pending appTications would now be 
considered as per the revised policy guide-

STATEMENT 
StefefiMflt sho¥iring Um  Apf^cations 

neth fd  h r gmH of htters of intmt for es- 
labMnma of Nmr Sugar Factories in tfie 

DkUieta of BaraUy and Badaun of tha 
atala of Uttar Pradasli.

Poslibn as on 30.9.1991

SL Name of proposal
No. <mlt> location

1. Kachav Mathur,
Sugar Unit at Nawabganj.

2. Mfe. The SimbhaoH Sugar 
IMS Ud^ At near Meergwi

SL Name of propose
No. wUi location

3. M/s. Synthetics & Chemicals 
Ltd.,AtFatehganjWest.

4. M/s. Oswal Spinning & Weav­
ing Mills Ltd., At Aurangabad, 
P.O. Nawabganj.

5. M/s. Amrapali International.
At & Teh. Nawabganj.

6. Shri D.K. Srivastava,
& Teh. Nawabganj.

7. Shri N.K. Srivastava.
At & Teh. Nawabganj.

8. M/s. J.K. Industries Ltd.,
At Meerganj.

9. M/s. Oswal Spinning & Weav*
ing Mills Ltd.. At near Meerganj.

DISTT. BADAUN

1. Shri Abdul Dabeer.
At & Teh. Bisaui.

[EngS^

Losses Due to Excesshre Release of 
Sugar

37. Da A.K. PATEL:
SHRI ATAL BIHARI 

VAJPAYEE:

Win the Minister of POOD be pleased to 
state:

(a) whether Indian Sugar MiRs Associa­
tion and National Federationol Co^perat^ 
Sugar Factories Ltd.. have pointed out that 
excessive release of sugar, Mpedally the
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additional quota of Iree sale sugar let out on 
Odoberl. 1991 has caused heavy losses to 
the sugar industiy;

(b) If so, the facts thereof and the Gov­
ernment's reaction thereto; and

<c) the ex-mm price of sugar per quintal 
at the end of each week since October 1, 
1991?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Indian Sugar Mills Association 
and National Federation of Cooperative 
Sugar Factories Ltd. have made a represen­
tation on the subject.

(b) Release of 6.65 lakh tonnes of free 
sale sugar and additnnal quantity of 85,000 
tonnes of free sale sugar for the month of 
October. 1991 was announced on 19.9.91 
and 9.10.91 respectively, in order to in­
crease the availability of sugar during the 
festivai season and to keep the prices under 
check.

(c) Ex-mill price of sugar is being com­
piled on a monthly basis and noton weekly 
basis. DataforthemonthofOctober, 1991 is 
under compilation.

Revamping of Anti-Poverty Pro* 
grammes

38. SHRI PRITHV«AJ D. CHAVAN: 
Wil the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the Government propose to 
rastnjcture the 20-Point Programme and 
other rural devek^Mnent schemes;

(b) whether a new five poirM programme 
is being intioduced in the EigMh Plan peitod;

(c) > so, the details thereof; and

(d) the total amount spent on various 
poverty alleviation programmes during the 
Seventh Plan period?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R.' 
BHARDWAJ): (a) to (c). During the Eighth 
Five Year Plan Perk>d, one of the thrust 
areas wouki be poverty alleviatton through 
overaR economk: growth and direct pro­
grammes of empk>yment generatnn in rural 
and urt>an areas. Detailed features of the 
schemes are now being worked out for Incki- 
sk>n in the Eighth Plan document.

(d) During the Seventh Plan Period the 
total amount spent on major poverty allevla- 
tk>n programmes in rural areas viz.. self- 
emptoyment programme of IRDP and wage 
emptoyment programmes of NREP/RLEGP/ 
JRY was Rs. 1126 crores. As for urban 
poverty alleviation programmes, the scheme. 
Self-Empk)yment Programme or the Urban 
Poor (SEPUP) launched in September,1986 
is implemented by public sector banks and 
the Central Government provides capital 
sufciskiy at the rate of 25% of the total amount 
of ban and is routed through the public 
sector banks. The Central Government re­
leases the subskly to the Reserve bank of 
India. During the Seventh Plan perbd a sum 
of F)s. 120 crores was released to RBI.

The other urban poverty alleviatkxi 
programmes, namely. Nehru ̂ zgar Yojana 
was launched in the latter half of 1989-90. A 
sum of Rs. 145.65 crores was disbursed to 
the state Govemments/UT Administrattons. 
Infonnatnn on actual expenditure is being 
collected and wHI be laM on the Table of the 
House.

Rural Sanitation Programme In Orissa

39. SHRI ANADICHARAN DAS: Will 
ttie PRIME MINISTER be pleased to state 
the amount of funds aflocated and the details
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of achtevaments made in Orissa during tlia 
last thraa years under the Rural Sanitation 
Programme both in the Revised Policy and 
under the previous policy, so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTARBHAI H. PATEL): The Cen­

trally Sponsored Rural SanKation Programme 
was introduced in 1986-87. Rural Sanitaton 
was included in the Minimum Needs Pro­
gramme from 1987-88. The details regard­
ing outlay, releases and expenditure under 
CRSP and kxjdget provision and expendi­
ture under the State sector MNP during
1988-89 and 1989-90 under the previous 
guideline and 1990-91 under the revised 
guidelines are given in the following table:-
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Survey of DDA Flats

41. SHRI RAM PRASAO SINGH: Will 
the Mlnistar of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Dettil Devebpment 
Authority have carried any extenshw survey 
to determine the flats that are in danger due 
to underground cavities in the various DDA 
colonies;

(b) if so, the details thereof; and

(c) the action taken or proposed to be 
tsdten by the Government in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
information is being collected and win be laid 
on the Table of the Sabha.

Privatisation of LD.PJ_

42. SHRIBUOYKRISHNAHANDIQUE: 
Wil the PRIME MINISTER be pleased to 
state:

(a) whether the Government propose to 
privatise Indian Drugs and Pharmaceuticals 
Limitsd(IDPL);

(b) if so, the details thereof;

(c) whether the workers are assured of 
continued employment in case of privatisa- 
tkMvand

Setting up of industries by M.PJ.D.C.

43. SHRI PHOOL CHANO VERMA: 
Win the PRIME MINISTER be pleased ta 
state:

(a) whether the Madhya Pradesh Indus­
trial Devebpment Corporatnn has submit­
ted some proposals for setting up some 
industries with foreign collaboratnn and with 
the help of Non-Indian ResMents;

(b) if so, what are the proposed f ieMs of 
industries recommended by the State Gov­
ernment; and

(c) whether any of the proposals have 
been accepted by the Union Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) to (c). Since the setting up of 
the Special Approval CommMee (NRI) in 
November, 1983, a total of 25 tqiprovals 
have been accorded uplo June, 199 for 
issue Letters of kitent, foreign coHaboratkm 
â )piovais and Capital Goods imports in the 
State of Madhya Pradesh. The proposals 
covers manufacture of such ttems as auto­
mobile tyres and tubes, forging, pharmaceu­
ticals, aluminium products eta

Closure of Orissa Sand Compisx

44. SHRI GOPINATH GAJARATHI: 
Will the PRIMIE MINISTER be pleased to

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL- 
iZERS (SHRi CHiNTA MOHAN): (a) Thsre 
is no such proposal under oonskleratkM) of 
the Govwnmsnl at present

M  to (d). Do not wise.

(a) whether the sand complex underthe 
management of Indian f ^ e  Earth Lid. nstf 
Berhampur in Ganjam diaUki of Orissa has 
been ctosed down;

(b) if so. the reasons for the ctosurs, and

(c) the steps taksn to rsvivs this sand 
c o m ^ 7
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The Orissa Sands 
Complax (OSCOM) has not been closed 
down.

(b) and (c). However due to commercial 
non-viability the production operations other 
than Research. Development & Maintenance 
activities in OSCOM have been itept under 
suspension pending ciearance of stod̂  al- 
rea^ accumulated in OSCOM and comple­
tion of Technological improvements In the 
plant No worker has been discharged.

[TfansfatiDn]

People Below Poverty Line In Eastern 
States

45. SHRI SIMON MARANDI: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be Pleased to state:

(a) whether the percentage of people 
living below poverty line in Bihar, West 
Bengal, Orissa and Assam Is more than fifty 
percent;

(b) If so. the steps taken so far to raise 
the living standards of people in these States;

(c) whether any review has been made 
In regard to Implementatkm of various anti­
poverty programmes and if so. the outcome 
thereof;

(d) whether the Government propose to 
launch any special scheme during the cur­
rent year to uplift the utmost poor people In 
these States and If so, the details thereof; 
and

(e) the funds alk>tted and utilised In 
these States on anti-poverty programmes 
during the last three years. State-wise.

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.a 
BHARDWAJ): (a) and (b). The percentages 
of people bek)w the poverty line in rural and 
urban areas of Bihar, West Bengal. Orissa 
arx,' ^ssam as estimated from the findings of 
NSSO Sunwy 1987-88. do not exceed 50%. 
A part from various sectoral devetopment 
programmes, specific poverty alleviatkm 
programmes lite Integrated Rural Devetop- 
ment Programme (IRDP) and Jawahar 
Rozgar Ycqana (JRY) in rural areas and 
Nehru Rozgar Yojana (NRY) and Self- 
Empbyment Programme for Urban Poor 
(SEPUP) in uit>an areas of these States are 
being implemented to raise the living stan­
dard of the people.

(c) Information is b e ^  collected and 
will be laid on the Table of the House.

(d) There is no such proposal at pres­
ent

(e) The funds altocated and utilised In 
these States on major anti-povarty pro­
grammes in rural areas during the test three 
years were as follows:-
^tgs. in Rs. lakhs)

a . No. State Atocation mxsaeon

1. Assam 18,143.33 17,873.88

2. BOiar 131.686.96 125.291.24

3. Orissa 43.362.17 39.807.28

4. wvosi Mngai 71.532.74 64,11825
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PosMon in respact of anti-poverty pro­
grammes in urbm araas is given below:

(i) Saif E mployment Programme 
for Urban Poor: The scheme is 
implemented by pubic sector 
banks and the Central Govern* 
ment provides capital subsidy at 
the rate of 2S%of the total amouftt 
of loan and is routed through the 
pubiicseciorbanks. The Central 
Government releases the sub- 
sMy to the f « l . There is no 
statewise aHocation of funds 
under the scheme. During the 
peiiod 1988-91, a sum of Rs. 
76.65 crores has been released 
toRBL

(ii) Nehru Rozgar Yojarta: Informa­
tion is being coflected and wifl be 
laU on the Table of the House.

Dnwalts of Pyrttes in SIcar District

46. SHRI GIROHARi LAL BHARGAVA: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether huge deposits of pyrites 
have been found in Sicar district of Rajast­
han;

<b) whether Pyrites and Chemicals 
Limited has formulated a plan to set up a 
sulphuric acid and superphosphate plant 
there; and

(c) the time by whkii it is iltely to be 
approved by the Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTL- 
IZERS (DR. CHMTA MOHAN): (a) Yes. Sir.

(b) and (c) Pyrites. Phosphates and 
Chemicals UmHed, a public sector com-

and a proposal for setting up a plani to 
manufacture sulphuric add and single su­
perphosphate. No date by which the project 
is lltely to be approved, can be given.

(£/V»4

Pinetpple Processing Industry in 
Kerala

47.SHRIP.C. THOMAS: WiH the Minis­
ter of FOOD PROCESSING INDUSTRIES 
be pleased to state:

(a) whether the European Economic 
Community or any otherfunding agency has 
agreed to finance for establishing Pineapple 
Processing Industry at or near Muvattupuzhif 
in Kerala;

(b) whether EEC or any other external 
agency has caused inspection to that effect; 
and

(c) if so. whh what result?

THE-MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRIGIRIDHARGOMANGO):
(a) and (b). A horticulture and Agro Process­
ing Developmental Project including Pine­
apple Processing in the State of Kerala was 
prepared and posed for EEC assistance. 
The EEC's Appraisal Misston visited various 
parts of Kerala and appraised the prpjecL

(c) The draft technical and administr  ̂
tive provision on the project have been 
approved by the Govt of India. GovL of 
Kerala and the EEC.

R u ra l R o a d s  C o rp o ra t io n

48. SHRI a  SURENDER REDDY: W i 
the PRIME kmiSTER be pleased to state:

(a) whether the Government propose to
pany.liassubmiltedaDelaiMPtqlectReport set up a Rural Roads Corporation; and
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(b) if so, the main features thereof and 
by what time It is Hltely to t>e set up?

THE MINiSTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRIUHAMBHAIH. PATEL): (a) No. Sir.

(b) Does not arise.

Decentralisation of Industries

49. SHRI LAETA UMBREY: Will the 
PRIME MINiSTER be pleased to state:

(a) the specife steps taken by the 
Government for decentraKsation of indus­
tries;

(b) the numtwrs of smaH, medium and 
large scaie industries, State-wise; and

(c) the achievement of the Government 
afterthe announcement of the new Industrial 
policy upto date?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) Under the new Industrial Pol­
icy, there is no requirement of obtaining 
industrial approval from the Central Govern­
ment in locations other than cities of more 
than one million population except forashoit 
Rst of 18 industries subject to compulsory

licensing. An entrepreneur is free to locate 
an industrial unit anywhere in India as long 
as it conforms to the locational policy of the 
Government and subject to zoning and land 
use regulations and environment legislation.

(b)Astatament indicating the number of 
existing units registered with the DGTD in 
the organised sector and in the small scale 
sector registered with the StateAJT Director­
ate of Industries, is attached.

(c) Under the new Industrial Policy, and 
entrepreneur is only required to file Industrial 
Entrepreneurs Memorandum (lEM) with 
Secretariat for industrial Approval mainly for 
data purposes. Powers have been dele­
gated to the Reserve Bank of India for grant 
of automatic approval for direct foreign in­
vestment upto 51% foreign equity in h ^  
priority industries as well as for grant of 
foreign technokigy agreements covered 
within the specified parameters. Foreign 
Investment Promotion Board has also been 
set up to invite and facilitate investment in 
India by intemationai companies in projects 
which are consklered to be of twnefit to the 
Indian economy and which do not fall within 
parameters of existing poHcy. k^TP  Act, 
1969 has been amended through and Ordi­
nance on 27th September, 1991 doing away 
with the requirement of clearance of D e p ^  
ment of Company Affairs under Section 21 
and 22 of the sakl Act.
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Production on nmvaprlnt tic production of newsprint.

50. SHRI OHARMANNA MONDAYYA 
SAOUL: Will th« PRIME MINISTER b« 
pleassd to state:

(a) the total domestic production and 
Imported quantity of newsprint per annum, 
separately:

(b) whether there is a wide gap between 
the demand and the domestic production 
and imported quantity;

(c) if so, the details thereof;

(d) the steps being taken to increase 
domestic production during the next two 
years;

(e) the numt)er of newsprint industries 
likely to be set up in private, cooperative and 
pubik: sector during the period; and

(f) their present position, sector-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The total domestic productton 
and imported quantity of newsprint during 
the year 1990-91 was 2.79 lakh M.T. and 
2.26 lakh M.T. respectively.

(b) and (c). The total requirement of 
newsprint for the year 1990^1 was esti­
mated at 5.65 lakh M.T.

(d) to (f) At present, the indigenous 
productton of newsprint is not adequeAe to 
meet the requirement fuHy. Even though 
sufficient capacity of newsprint has been 
sancttoned ^  way of IndusUial Licences/ 
Letters of Intent in addition to the existing 
installed capacity of 3.13 lakh M.T., the 
pregrass of Its implementation is not satis- 
factory mainly on account of high capital cost 
and low profit making. However, Govern- 
flMMis tfying its best to increase the domes-

Manuteeture of T.V. sets

51. SHRI RAM TAHAL CHOUDHARY: 
WiH the Prime Minister be pleased to state;

(a) the names of States where T.V. set 
manufacturing factories have been set 
with the assistance of National Small Scale 
Industries Corporation; and

(b) whether the Government propose to 
ask Nattonal Small Scale Industries Corpo­
ration to encourage small entrepreneurs for 
setting up their factories in orderto manufac­
ture maximum T.V. sets in view of higher 
prices of colour T.V. sets?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) The Natk>nal Small Industries 
Corporatton, undertheir Raw Material Assis­
tance Programme, has been extending 
assistance in procurement of electronie 
components, raw material and eqû Mnents 
to T.V. Manufacturing Units. The Corpora­
tion has assisted units in the State of 
TamSnadu, Punjab, Karnataka, Maharash­
tra, U.P. and Unton Ten’itory of DeM and 
Chandigarh.

(b) At present there is no s u ^  
under conskleration of the G6v6^

[TransbtiofU ^

Manufacturing and taiinfiotiirig î f 
Satelllfin

.. .s.. . . .

52. PROF RAsX‘̂ »ieiH m N fc n m  
be PRIME MINISTSimiiiiiaiklliiifMi;

oib :■ V ;>;k:
fa) the numBif 

successfully im o ^
thelastthreey^t#ilid«ttw ^1liR fi^
of:
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(b) the specific achievefflents of each 
satellite;

(c) the progress made so far in develop­
ing the technique of sateBite launching from 
tiie Indian soU;

(d) the names of the countries from 
wl-£h help in the field of manufacturing and 
launching the satellites is taken and the form 
thereof; and

(e) the amount spent on the manufac­
turing of these satellites during each of the 
last three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI- 
MATI MARGARET ALVA): (a) Indian Na­
tional Satel»e ID (INSAT-ID) launched on 
June 12,1990 and Indian Remote Sensing 
SateUHe-IB (IRS-IB) On August 29,1991 are 
the two satellites launched Successfully into 
space by India during the last three year. 
MSAT-D is expected to be operstticnal till 
1998 and IRS-BltO11994.

(b)L INSAT-IB satellite is now providing 
8 p M  based operational services to the 

'Ibuntry inthe areas oicommuitication, bread- 
meteorological services mdud- 

ing T^  networiung, radio network­
ing, Disaster Warning and Remote Area 
Communicatkm.

;|f^-IBfaMI|6 akMigwith IRS-IA satel­
lite. operational îfica its launch in March 
1988. ate ptovkiing space based services HI 

ar^jof.natkMial natural re-

ai^ Mtimation. drought warning and 
Joia0 and damage

, la^Awi/^^pover mapping

opment, water resources management like 
underground water exptoitation for drinking 
water misskm, predicatk)n of snow melt run 
off, management of watershed and com­
mand areas, ocean devek>pment, inland 
fisheries devek>pment, urban devek>pment, 
mineral prospecting, forest resources sur­
vey and management. Integrated devetop- 
ment of land and water resource for district/ 
village development etc.

(c) A progressive growth has been 
planned in the launch vehicle programme. 
The first step was to design, devetop and 
successfully launch Satellite Laurwh Vehicle 
(SLV-3) capable of launching 50 kg dass 
satellites into near earth orbit Proven capa­
bility in this was achieved in the time-frame
1979-83. Development of Augmented Satel­
lite UunchVehkde(ASLV-D3) to launch 150 
Kg dass sdentific payload is to vaHdate 
certain important launch vehide technob- 
gies and the devek>pment of Polar Satellite 
Uunch Vehicle (PSLV) to launch IRS dass 
of satellites is also in progress. This capabil­
ity is being further augmented by developing 
Geosynchronous Satellite Launch Vehicle 
(GSLV) to launch INSAT^dass satetttM. 
The launch of the third devetopmental flight 
of ASLV and the first devek)pmental tyght of 
PSLV are sdwduled (or 1992. Work ha* 
already been nitiated lor the devetopment of 
GSLV. Ground support fadlHies for these 
launches are also pwallely eMabKshed.

(d) (i) Satellite manufactured 
abroad to faidian design and 
launched from abroad are:

INSAT'I series (Four satel- 
Mas)-USA

Oi) smaarn fabrkxted in India 
and launched through foreign 
iaunchera are:



ARYABHATTA - USSR

BHASKARA-I & II - USSR

Ariane Passenger Payload - European Space Agency 
Experiment (Apple)
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iRS-IA&IB 

(e) The details are as given below;

-USSR 

{Rupees in Crores)

1989-90 1990-91 1991-92

INSAT-I Satellites 2.87 9.41 1.43

IRS Satellites 1.21 1.49 0.95

lEnglish]

Sugar from Sri Lanka

53. SHRISRIBALLAV PANIGRAHI; 
Will the Minister of FOOD t>e pleased to 
state:

(a) whether a high-level delegation 
from India visited Sri Lanka during the 
month of May-June, 1991 and offered to 
meet the entire domestk; need of sugar at 
a lasser price than in the wortd market;

(b) if so, the details thereof together 
with the details of the composition of 
deieoation;

(c) the details of delitwratnns; and

(d) the concessions offered to the Sri 
Lankan Government?^

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
QOQOI):(iOltet'>Ohl»v«iGovernmentdela> 
flaUofl visted Sri Lanka during May-Juna,

1991 in connection with supply of Sugar to 
Sri Lanka.

(b) to (d) Do not arise.

Automobile Policy

54. SHRI M.V.V.S. MURTHI; Will the 
PRIME MINISTER be pleased to stette:

(a) whether there is any proposal under 
consideration of the Government to revise/ 
amend Automobile policy of 1985 in line with 
the new Industrial poltey;

(b) if so, the details thereof; and

(c) the number of applicatton̂  pendmg 
with the Government for setting up projects 
for manufacture of commerdal^passenger 
cars/ vehicles and the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) and (b). Under the new indus­
trial policy, all types of automobiles except 
motorcars have been delioei^. Policy
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respond to changing needs for the growth of 
industry. A continues appraisal of various 
policy measures Is, therefor, a consequen­
tial requiretnent AutomotM'le Policy cannot 
been exception.

(c) There are three proposals for manu­
facture of passenger cars pending with the 
Government These will be considered on 
merits as per the provisions of the policy.

Cadre Review Committee for Group C 
andD

to the Group ‘A' services is being processed 
separately. Government have also set up a 
cadre review committee forthe cadre review 
of the Drawing Staff.

No target date can be fixed for finalisa- 
tlon of the cadre review for ministerial, draw­
ing and class Iv staff as the matter requires 
consideration in consultation with other 
Ministries/Depaitments.

Narora Atomic Power Plant

55. PROF. RAM KAPSE: Will the Minis­
ter of URBAN DEVELOPMENT be pleased 
to refer to the reply given on 8 August, 1990 
to Unstanred Question No. 304 and state:

(a) whether the implementation of Cadre 
Review of Ministerial, Drawing and Class IV 
staff of CPWD has been held-up on account 
of Implementation of Second Cadre Review 
of Group *A’ officers:

(b) If not. whether the Government pro­
pose to Implement the Cadre Review for 
Ministerial, Drawing and Class IV staff by 
making necessary provision in the budget 
forthe year 1991-92;

(c) 9 so, the detail thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). 
Cadre review of some ministerial posts is 
linked with the second cadre review of Group 
‘A’ officers of Ceritral Engineering Service 
and Central Electrical and Mechanical Engi­
neering Service of the CPWD. A decision on 
the same will necessarfly have to await the 
imei ouioome of the cadre review of the 
group ‘K  Servies. Homwer, Proposals relta- 
lifg to the eadr* review of the rtmaining

56. SHRIMATI VASUNDHARA RAJE: 
Will the Prime Minister be pleased to state:

(a) Whether the Government have 
examined the safety aspects of Narora 
Atomb Power Plant in case if there is high 
seismic activity:

(b) if so, the details thereof; and

(c) the precautionary measures pro­
posed to be adopted so that the plant can 
withstand/earth-quake of higher intensity 
since the plant is located in the seismn 
zone?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS( SHRIMATI 
h^ARGARET ALVA): (a) Yes, Sir.

(b) Site specific seismic evaluation of 
design parameters has been done in consul­
tation with Department of Earthquake Engi­
neering, University of Roorkee. Two levels 
of seismic design concepts are folk>wed • 
one is the operating ifasis and the other one 
is based on the ground motion which per­
tains to all the safety systems which are 
expected to be fully functionai afterthe reae* 
tarisMdomssiefy. TheNaroraPl^hae 
been designed to ensure safety on both the
flDUfttS,«:M gnnuo , ...... . ------^
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(c) Probability of oocurrencs of an earth- 
qual<e of tlie magnitude higher than the one 
adopted for the design of the Plant.is ex­
tremely remote. However, the instrumenta­
tion has been so tuned as to shut down the 
reactorat conservatively low levelsof ground 
acceleration (o.lg) compared to the design 
level (o.3g) adopted for safety system. This 
counter-check will ensure safety of a higher 
level.

[Tnnslation]

Drinking water Schemes of Uttar 
Pradesh

57. SHRIBHUWAN CHANDRA KHAN- 
DURI: Will the PRIME MINISTERbe pleased 
to state:

(a) the details of drinking water schemes 
of Uttar Pradesh pending with the Union 
Gtovemment regarding allocation of funds 
under the accelerated scheme in 1990-91;

(b) the number of proposals out of them 
received from the eight hilly distrbts of the 
State; and

(c) the scheme-wise amount sanctioned 
so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) There is 
no scheme, pending with the Unton Govern­
ment

(b) Does not arise.

(c) Central assistance under the Cen­
trally Sponsored Accelerated Rural Water 
Supply Programme (ARWSP) is released to 
th« St8t« Government. Such releases are 
not made on the scheme -wise basts. How­
ever, epecM central assistance of Rs. 36.48 
cfores has been attocaied for coverage of an

resklual 'No Source' problem villages in the 
hilly districts of the State by 31.3.93. Out of 
this, Rs. 18.24 crores has already been 
released to enable the State Government to 
take advance actton for coverage of the 
problem villages with safe drinking water 
facilities.

Supply of food to Tripura

58. SHRI HANNAN MOLLAH: WUI the 
Minister of FOOD be pleased to state;

(a) whether the Government have re­
ceived any SOS message for supply of food 
to Tripura;

(b) if so, the details thereof;

(c) the steps the Government have taken 
to tkie over the crisis;

(d) whether there is a conditton of fam­
ine in Tripura; and

(e) if so, the steps the Government 
propose to take in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD(SHRI TARUN 
GOGOI): (a) to (c). It was reported by the 
State Government in October, 1991 that 
because of failure of jhooming cultlvatton in 
hilly areas of Tripura, oonsMerable stress 
and hardship was being experienced by the 
people there. H was also reported that in 
order to relieve shortage and distress, the 
State Government was going to introduce 
double rationing in the hilly areas of the 
State. The State Govt, needed sibout 4000 
tonnes ol additional rice In this connection 
whk:h has since been attocated tiom \lne 
Central pool

(d) No. Sir.

(e) Does not arise.
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[Translation]

Revival of Units of Dalmia Nagar in 
Rohtas

59. SHRi CHHEDI PASWAN: Will the 
PRIME MINISTER be pleased to state:

(a) whether two out of the four units of 
Dalmia Nagar In Rohtas district of Bihar have 
been revived; and

(b) the steps taken by the Government 
so far to revive the other two units?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (FROF .P.J. 
KURIEN): (a) Yes. Sir. The Asbestos unit 
and the Vanaspati unit of M/s. Rohtas Indus­
tries Ltd.. Dalmianagar, Bihar, have been 
revived and have commenced commercial 
production in February.1991 and July, 1991 
respectively.

(b) The Cement unit is expected to start 
trial productbn from 25-11-91 and the Steel 
Foundry unit from 15-12-91.

[EngltsHl

Approach papers to Eighth Plan

60. SHRI RAMESH CHAND TOMAR: 
Will the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) when the first and second approach 
papers to the Eighth Five year Plan were 
approved by the Planning Commission;

(b) when these were considered by the 
National Development Council;

(c) wrhen the third approach paper to the 
Eighth Plan is likely to be finalised and placed 
before parliament;

(d) when the final document of the Eighth

Plan is likely to be ready; and

(e) the manner in which these approach 
papers Indicate improvement over the previ­
ous ones in the thrust areas of devebp- 
ment?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION(SHRI H.R. 
BHARDWAJ): (a) The first Draft Approach 
paper to the Eighth five Year Plan (1990-95) 
was approved by the Planning Commissbn 
in August. 1989. Subsequently, a fresh draft 
Approach paper was prepared and was 
approved by the Plaining Commissbn In 
February. 1990.

(b) The first Draft paper was not consid­
ered by the National Development Council 
as there was a change of Government at the 
Centre in November. 1989. The Second 
paper was approved by the N.D.C. in June, 
1990.

(c) A directional paper, prepared in the 
context of the Eighth Five year Plan (1992- 
97) is scheduled toi>e placed before the next 
meeting of the National Devetopment Coun­
cil. On approval and endorsement by the 
N.D.C. the same would be presented to the 
parliament.

(d)ThedraftfinaldocumentoftheEighth 
Plan is likely to be ready by March, 1992 for 
consideratbn by the Natbnal Devebpment 
Council.

(e) The first Approach paper was pre­
pared based on 6% average rate of growth of 
GDP. The Second Approach paper envis­
aged the foHowing objectives:-

i) Strengthening federal structure,

H) Decentralisation of authority.

iii) People's paitbipsition,
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iv) Devebpmeht of the rural sector.

v) Focus on women’s role in economic 
activity, and

vi) Emptoyment.

The directional paper of the Eighth Plan 
(1992-97) outlines specific objectives for 
infrastructure development (in the sectors of 
energy, transport and communication), for 
human development (full literary employ­
ment, populatbn control, minimum health 
care and drinking water) and for agricultural 
development (extending green revolution to 
other parts of the country and creating agri­
cultural surplus for export).

It envisages an annual average growth 
rate of 5.6% of GDP for the pertod 1992-97

Discussion over Priorities of Eighth 
Pian

61. SHRi SHARAD DIGHE: Will the 
Minister of PLANNING^PROGRAMME 
li\4PLEMENTATI0N be pleased to state:

(a) whether the Managing Director of 
the Intemational Monetary Fund (IMF) had 
discussions with the Deputy Chairman of the 
planning Commission on October 25,1991 
on the broad dimensions and priorities of 
Eighth Plan; and

(b) if so, the main points discussed in 
the meeting and the suggestions, if any. 
given by the Managing Director of IMF re­
garding the Eighth Plan?

THE MINISYER OF STATE OF THE 
MINISTRY OF PLANINING AND PRO­
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) Yes. Sir.

(b) In the meeting , Deputy Chairman, 
planning Commissfon, apprised the Manag­
ing Director, IMF of the broad dimensbns 
and priorities of the draft Eighth Plan. This

included the varbus thrust areas such as 
infrastructure, human development, literacy, 
population, agriculture and employment 
generation, and policies for increased par­
ticipation of private initiative in the infrastruc­
ture and industrial development and the steps 
taken to overcome Balance of payment cri­
sis and attract foreign Investment. Managing 
Director of IMF expressed his appreciation 
for the recent policy changes and the plan 
priorities and strategies. The discusston was 
general, and no specific suggestions were 
made by the Managing director, IMF.

Prediction of Earth Quake

62. SHRI P.M. SAYEEDiWlllthe PRIME 
MINISTER be pleased to state:

(a) whether the Department of Atomb 
Energy has undertaken any study whh the 
objective of prediction of earthquake in the 
Himalayan Region.

(b) if so. the details thereof;

(c) the approximate expenditure involved 
therein; and

(d) whether the programme forthis study 
is time-bound and if so. the extent thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES ANDPENSIONS(SHRIMATI 
MARGARET ALVA): (a) to (d). The Depart­
ment of Atomic Energy has not undertaken 
any study with the objective of predfeting 
earth quakes in the Himalayan regbn. 
Bhabha Atomic Research Centre of this 
Department is equipped with a medium 
aperture seismic array at Gauribidanur in 
Southern India, a small array at Dejhi and a 
Radio Telemetered Regbnal Seismb Net­
work near Bhatsa Dam in Western Mahar­
ashtra. These Seismb installations monitor 
continuously seismb activity from both natu­
ral earthquakes and underground expbsbns.
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[TtansbUon]

Deveiopimnt of Small and Medium 
motions of Orissa

63. SHRI SRIKANTA JENA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether any proposal regarding 
development of small and medium towns of 
Orissa is under consideration of the Govern­
ment;

(b) if so, the details thereof; and

(c) the state-wise amount spent on the 
development of small and medium towns 
during the last three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNAOHALAM): (a) and (b). 
The selection of towns under the scheme of 
Integrated Development of Small & Medium 
Towns is done annually based on the list of 
prioritised towns sent by the state Govern­

ments and also on the budget provisions 
available with the Ministry of Utfoan Develop­
ment. We have received a list from the GovL 
Of Orissa indicating & towns for inclusion 
under IDSMT during 1991 -92. The towns in 
the order of prtority are as follows;

1. Bhadrak

2. Sundargarh

3. Jagatsinghpur

4. Athagarh

5. Basadevpur

6. Jharsuguda

7. Bhajanpur

8. Jajpur

The State Govt, has not sent the project 
Reports.

(c) A statement is annexed
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Non-availability of Pamoiain In Super 
Bazar

64. SHRI C.P. MUDAU GIRIYAPPA: 
Win tha PRIME MINISTER bo plaased to 
state:

(a) whether edS)le oils like Dhara and 
Pamolein are available in super Bazar regu> 
larly;

(b) if not. whether the Government pro­
pose to supply these oil through Fair Price 
shops; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTiON(SHRI KUMALUD- 
DIN AHMEO): (a) No Sir, the availabiiHy of 
palmolein and Dhara edible oil in Super 
Bazar depends onsupplies received by them 
from M ^  Hindustan Vegetable Oil Coipora- 
tion and Gujarat Cooperative Itffilk Marketing 
Federatkx) Ud.

(b) and (0). Govemmert allocates im­
ported edUe oil to StatesATTs tor Pubfic 
Distributkm System. Lifting and distrlMition 
cf the aBocated oil is the responsMty of 
Stale GovernmentsAJ.T. Administratton. As 
there was no import of ecfible oil on account 
of on-avaiUbilily of foreign exchange, alio- 
caiionofedbleoilstoStaleAmcoukfnotbe 
made for the months from April to Septem­
ber, 1991. However, witti the import of a 
imltod quanliiy of e(»)ie ol (Palmoiein) aHo- 
cstionoittM saimto the Sta&MAITk !oi the 
mortUttolt October and NovenriM?, 1991 has 
bMntMde.1)haraL’ n  apraductOlNaliMUl 
Diury Development Board (NDDB) and the 
Gownwnent has at present, no proposal to 
distrlNile K through the PubGc Distrl>ution 
%stem’.

Import of Computera

65 SHRI DAU DAYAL JOSHI: WHI the 
PRIME MINISTER be pleased to state:

(a) whether computers are being im­
ported;

(b) If so, the names of the countries from 
which computers have been imported during 
the last three years; and

(c) the reasons for granting permission 
for the import of computers when the produc- 
tk>n of computers has already begun in the 
country?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Yes, Sir, 
Computers have been imported mainly from 
USA, UK Germany and Japan during the last 
three years.

(c The import of computers is parmittad 
under two categories- (i) in-house use and
(ii) export of software.

Import for specific in-house applicationa 
Is permitted after ascertaining that the »• 
quirements cannot be met by indigenously 
aval^le systems, except those cases where 
there is no foreign exchange outfkw from 
the country. Import of computers is permit­
ted for software export projects with export 
obUgatwa

Fake Appointinents In D.DJL

66. SHRI PANKM CHOWOHRY: Vfil 
the Minister of URBAN DEVELOPMENT be 
ptoasMdtottAr.

(a) whether some fake appointments 
have been made in the DeVii Deveiopmeni 
Authority;
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(b) if so, whether the Government have 
ordered CBI inquiry into the matter; and

(c) if so, the number of cases detected 
so far and the action talcen against the guilty 
persons?

THE MIN1STR OF STATE iN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM ARUNACHAUVM): (a) Yes. Sir.

(b) and (c). DDA have handed over the 
case to CBI for investigatbn. Information is 
not normally disclosed by CBI in respect of 
cases investigated t)y them till the investiga­
tions are completed.

[EngBsHl

Overchargbig by Rlfampfcln fManufac- 
turers

67. SHRI GURUDAS KAMAT: Will the 
PRIME MINISTER be pleased to state;

(a) whether 0ie Government are aware 
that Rifampicin manufacturers have been 
overcharging for a long time; and

(b) if so, the action taken or proposed to 
be taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS(DR. CHINTA MOHAN); (a) 
and (b) Some complaints have been re­
ceived alleging overcharging of prices of 
Rifampicin by drug companies. These are 
being examined.

Violation of oonditlons of Letter of 
Intent by Pepsi Foods

68. SHRI RABI RAY: Will the Minister of 
FOOD PROCESSING INDUSTRIES be 
pleased to state:

(a) wether an Inter-Ministerial; Commit­

tee was fonned by the Government to look 
into the alleged vblatnnscommitted by Pepei 
foods pertaining to the condittons laki down 
in the letter of intent;

(b) if so, the details thereof;

(c) whether the Committee have sub­
mitted its findings to the Government; and

(d) if so, the steps taken by the Govern­
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES(SHRI GIRIDHAR GO- 
MANGO): (a) to (d). An Inter-Ministerial 
Committee consisting of representatives of 
ministries of Food Processing industries. 
Finance, Commerce, Agriculture, law and 
Deptt, of Industrial Devebpment constituted 
to take a view on the findings contained In the 
reports of the three member team which 
visited various units of M^ Pepsi Foods PvL 
Ltd., in December, 1990 has submitted Its 
findings whnh has since been referred to the 
Ministry of law along with other issues for 
seeking legal advk».

Performance of Insat-ID

69. SHRI ANAND RATNA MAVRYA: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the performance of INSAT* 
1D is satisfactory in the oibit;

(b) if so, the achievements likely to be 
made t>y this satellite; arid

(c) the time by which it is expected lo 
serve the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIOt^(SHRnylATi 
MARGARET ALVA): (a) Yes. Sir.
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(b)MSAT*IDiscurranlly providing apacs 
bSMd opwatianaJ Mrvin to th« country in 
ttw aran of TolMomniunications Broad- 
CMting and Mfteoioloay. National telecom* 
immications and TV natMiDridng. Radio net- 
woridng, Oitaster Warning and Remote 
Areasoommunieationsaresomeofthegain- 
ftii wet of titit Satellite.

IMSAT-IO has been aervihg the country 
ainoe Is launch in June, 1990 and Is ex* 
pected to aenw for Its design life tyil998.

Amandment to the Mnimum Wages Act

70. SHRI RAMASHARY PRASAD 
SMGH: Wn the PRIk^ MINISTER be 
plaaaod to state:

(a) the details of the judgement given by 
thaSupnsme Court on October 31.1991 in 
tfw ease of the Wbtkmen versus the Man- 
againafll of Reptaicos Brett and Co.Ud.;

Cb) whether In view of the judgement the 
Oovemment propose to amend the ii4ini- 
nNMi Wages Act

f  so, the details thereof; and

(d ) I  not, the reasons therefor?

THE DUPUTY MINISTER IN THE 
MMiSTRY OF LABOUR(SHRI PABAN 
8MQH QHATOWAR): (a) The Supreme 
Court In the judgement given on 31st Octo­
ber. 1991 in CMI Appeiri No. 4336(NL) of 
1M1 in the ease of the Workmen versus the 
llwagsmenl of Retahoa Brelt and Com­
pany lid. heW that the Tribunal was not 
Juslillsd In aboishing the slab system of DA 
«Moh was opertfing in the Company for 
altnest thirty years. Whie alowing the ap­
peal of ths workmen and setting aside the 
awwd of the MustrWTribuna^ Madras and 
«ie judgements of the High Court, the Su- 
rmMM Court furttiMr niaeted mtid rinrHnnfl

' HwniaranoaoflheCoinponyontheissuaol 
Wi lnic|winB of the Daamaaa Alowanee.

While conskJerlng the main issues the Su­
preme Court also deiberated on the norms 
farfixing minimum wages and expressed the 
view that in addition to the exisUhg five 
norms which were accepted by the Tripartite 
Committee of the Indian labour Conference 
the following sixth component needs to be 
added as a guide for fixing minimum wage in 
the industry: ‘̂ IMren education, medicai 
requirement, minimum re-creation including 
festivals/ceremonies and provision for M  
age, marriages etc. shouM further constitute 
25% of the total minimum wage*.

(b) to (d). The norms for fixatkm of 
minimum wages do not form a part of the 
Minimum Wages Act As such no amend- 
rhent of the Act is required.

[TiatakOon]

Losses incurred by Pkrtllizer Faetorles 
etBerauniandSindri

71. SH. BHUBANESHWAR PRASAD 
MEHTA: WiB the PRIME MINISTER be 
pleassd to state:

(a) whether the fertifizerfaetories based 
at Baraunl and and SindrI in Bihar are pro­
posed to beotosed down by the Government 
because they are running in losses;

(b) whether thousand of woriters are 
Ikely to become jobless due to dosing of 
these units and whether it wW affect ad­
versely the agriculture in the State;

(c) whether the Government propose to 
take oorrsotlve steps to reduce the losses in 
the iteve said factories: and

(d) id so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTL- 
fZERS (D a CHINTA MOHAN): (a) No such
dsdsion hss bBSfi tsk#ii.
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(^) OoM not arlM. Dmiolitien of Buildings by M.C.D.

(e) and (d). Tlw foHowino stops havs 
bssn I ara being taksn to rsduos ths lossss 
in ths Baiauni and Sindri fsrtilizsr units:

(I) improving capacfty utSizafion by rs- 
placsmsnt/tanswal o( probtsmatic equip- 
msntsi

(ii) constant monitoring by preventive 
and predictive maintenance; and

(iii) induction of trained staff at various 
levels.The concerned companies have also 
sent proposals for revamping these units 
with modest investment.

lEngSm

DDA Flats In Vasant KunJ and Prasad 
Nagar-li

72. SHRi ARJUN SINGH YAOAV: WIN 
the Minister of URBAN DEVELOPMENT be 
pleassd to stide.

(a) whether Mra bioda of Vasant KunJ 
DDA colony caved in and a DDA flats bal­
cony roof collapsed and the DDA is tying to 
cover uo its laxHy on the seepaga In the 
quarters in Prasad Nagar-ll

(b) if so,ths reasons for constructing the 
flats in Vasant Kunj without pre-earth sofl 
test and the reasons for seepage in Prasad 
Nagar-ll fiats; and

(0) the action taken against the persons 
fssponsBjle?

THE MINISTER OF STATE IN THE 
MMISTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAIM); (a) to (c). The 
information Is belivooilscied and win be laid 
on the Tible of the SiMia.

73. SHRI LOKANATH CHOUDHURY: 
WiUtheministerorURBANDEVELOPEMNT 
be pleased to state:

(a) whether the Municipal Corporation 
of Delhi had demolished buildings under 
construction/extension in Shakarpur, Laxmi 
Nagar and Pandav Nagar during August, 
September and October, 1991;

(b)H so, the details thereof:

(c) whether immediately afterthe demo* 
iition owners started with their constmctkm 
activities; and

(d) if so, the action taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M .ARUNACHALAM): (a) Yes, Sir.

(b) As per attached Statement

fc) Munidpai Corporation of Delhi has 
reported that no further unauthorised addh 
tton has been carried out in any of the pram* 
ises mentioned in reply to part (b) abova. 
However, some repair work was started by 
some owners/lMiikiers, which was stopped 
immediately.

(d) Question does not arise in >̂ ew of 
reply to part(c) above.

STATEMENT

SLNo. PmpartyNoAxxation 

August,1991

1. S-SII.Shataspur

2. 10/370, Shikaipur

September, 1991
1. .S^II.SlMkurpur
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SLNo. Property NoA.oca.tion 

Z. S«13. Shakurpur

3. 1/10, Lalita paiK, Laxmi Nagar

4. 1A10, part, Laditapaik, Laxmi 
Nagar

5. 1/50, Laxmi Nagar, Vikas Marg

6. in \ . Lalita Patk, Laxmi Nagar 

OCTOBEa 1991

1. A-47, Guru Angad Nagar, Laxmi 
Nagar

2. 10070.Lafitapaik

3. 10, Lalita Park

kicidMita of Canoar among worlwr* of 
Ra|asthan Atonrie Powor Pro|act

74. SHRi SYED SHAHABUDDIN: WiH 
liw Piimfl MNstar be pieasad to state:

(a) whether the attentbn of the Govem- 
menl has been drawn to the report in the 
Times of India of September 28,1991 re- 
gaiding the high incMence of cancer among 
tto worfcere of the Rajasthan Atomic Power 
project and in the neighbouring weas;

(b) if so. their reaction thereto;

(c) whether the cond tons laid down by 
the 8 t ^  Govemment on the expansion of 
Ihe piQjeclwithaview to protect the environ­
ment have been shelved giving rise to anxl-

and apprehenskm among the people;
■nd

(d) the dedskm of the authorities con­
cerned on those conditions?

THE fyllNISTER OF STATE IN THE 
MWISTRY OF PERSONNEL, PUBLIC 
GREVANCKANDPENSIONS(SHRMATI 
UARQAnET ALVA): M  Yes, Sir.

(b) The incidence of cancer amongst 
the plant workers and their families as per 
the records of the Central Health Service 
Scheme for the last 24 years, is well below 
the natkmal average. Occupational radia­
tion exposures are below the limits laid down 
by the Atomic Energy Regulatory Board. 
Radiatton exposure to publldess is also 
monitored and the records indicate that It is 
a fractnn of the natural background radla- 
twn as well as betowthe minimum standard 
Kmit laM dowa

(c) and (d]tAli the condhkMis laid down 
by the Govemment in respect of environ­
mental protection during the expanskm of 
the projects are being complied with.

Allocatton of Fiinds to States Under 
J.R.Y.

T%. SHRI SYED SHAHABUDDIN: W » 
the PRHtAE MINISTER be pleased to state:

(a) the State-wise alkicatton of funds 
under the Jawahar ftozgar Yojana for the 
current financial year 1991-92;

(b) the amounts released by 30 Octo­
ber, 1991 State-wise; and

(c) the amount actually spent and the 
emptoyment actually generated, under the 
Jawahar Rozgar Yojana d u r^  1990-91, 
State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY); (a).and (b- 
Statewise allocation of the funds under 
Jawahar Rozgar Yojana during the current 
financial year Le. 1991 -92 and the amounts 
released upto 30th October, 1991 ara given 
in attached statement-1

(c) Tlw Statewise Utilization of funds 
and the employment generated under 
Jawahar Rozgar Yojana during 1990-91 It 
given in the attached Statement-li
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[TnM M ofi

Shortag* of Raw Mitorlal for Wax 
Industry

76. 8HRI ARVIND TRiVEDI: Win th« 
PRIME MINISTER b» pl«a8«d to state:

(a) whaiher tha wax Industiy Is facing 
crisis dua to shortaga of raw matarisA;

(b) I  so, the stapstaltan by thaGovam- 
ment so far to make the raw inatariaj avail- 
ablatothe wax Industiy; and

(c) If not, the reasons for not taking any 
actton?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) to (c). Indigenous availability 
of paraffin, wax Type-1 and Type-ll is not 
suffkdent to meet the full demand. From time 
to time Government approves import of 
paraffin wax Type-1 and Type-ll to supple- 
mentthe indigenous availablity. During 1991- 
92, the Government has permitted the im­
port of 25.000 K«T paraffin wax Type I and 
Type II.

lEngBsm

Proviaion of Raakientiai Accommoda­
tion to the Poor

77. SHRI ARVIND TRIVEDI: WiM the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Government proposeto 
chalk out a special scheme to provWe resi­
dential accomodation to the poor and de­
prived classes of niral and urban areas;

(b) If so, the outline and the estimated 
cost thereof;

(e)thetlmebywhichtheschemeistobe
«Kaeulad;and

(d) If no such scheme has been drawn 
up for this purpose, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). 
Housing is a state subject and the State and 
Unnn Territory Governments are free to 
formulate housing schemes for various tar­
get groups in accordance with their priori  ̂
and financial resources, and through state 
plan provistons. The Central Government la 
operating central scheme for Indira Awas 
Yojanain rural areas, shelter upgradalkmfor 
the urban poor under Nehru Rojgar Ycjana 
and nighteheiter for the urban pavement 
dwellers. The Government also anranged for 
financial assistance to the State Housing 
and Urban Devefopment agencies through 
the National level financial institutions Oca 
nattonai Housing Bank and HUDCO. No 
other special scheme is recently under con- 
skieratnn.

Government intends to accord priority 
during the VIII plan period to construction of 
resklential housesforthe Scheduled Castes 
and ScheduiedTribesboth in ruralandUrttan 
areas and for the poor among backward 
classes in the rural areas. The programme 
envisages new constructnn as weD as up- 
gradation of the existing dUapklated unite. In 
order to enable specific schemes for the 
poor to be fonnutated and implemented al 
State level, the Government of kidia hm* 
advised the States and UTs to take necaa- 
saiy actk>n for Annual plan 1992-93 and to 
project the f inandal requirement to the plan­
ning Commisston in their VIII plan propiasaL

[riansKatfon]

Alleged Bogua Paymanta by OJ>A

78. SHRI ARVIND TRIVEDI: Wit the 
Minister of URBAN DEVELOPEMNT be 
pleased to stele:

(a)«^wthercontraclorshavabaangivan
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bogus payments by the Delhi Development 
Authority during the last three years;

(b) If so. the details thereof;

(c) whether the Government have taken 
any action in this regard so far;

(d) if so. the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIMiVRUNACHALAM):(a)to(e). Infor- 
matbn Is being collected and will be laid on 
the Table of the House.

Unauthorised Construction in Delhi

79. SHRI ARVIND TRIVEDI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Unauthorised construc­
tions are going on unabated in Delhi;

(b) if so. whether the Gk)vernment pro­
pose to take concrete steps to check such 
unauthorised constructk>ns; and

(c) If so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a)to(c). Un­
authorised Constnjctton is a continuing 
Problem. As and when such activity Is no­
ticed. actbn under the provisions of relevant 
laws is taken by the k>cal agencies. Delhi 
Administratbn has issued strbt instructbns 
to the bcal agencies and the police in this 
regard.

[English]

Government Hostels

80. SHRI MANORANJAN BHAKTA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the number of Govemment hostels 
functioning in the country and the names of 
the place where these are boated; and

(b)4he accommodation available therein 
and the charges in each hostal?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M .ARUNACHALAM): (a) and (b). 
The informatbn is given in the attached 
statement in respect of Hostels and HolkJay 
Homes run by the Ministry of Urban Devel­
opment.
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Stock Position off foodgralns and edible 
oils In Andaman and NIcobar Islands

81.SHRIMAN0RANJANBHAKTA:Will 
the PRIME MINISTER be pleased to state:

(a) the stock position of rice, wheat, 
sugar and edible oil during the last two years, 
month-wise, in the Union Territory of An­
daman and Nicobar Islands;

(b) whether the Government have any 
plan to store the foodgrains and edible oils in 
the Island Territories for a period of six 
months; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRIKAMALUD- 
DIN AHMED): (a) Three Statements I. II. Ill

showing (i) stock positbn of nee and wheat
(ii) allotment and off-take of levy sugar and
(iii) edible oils are enclosed.

(b) and (c). Food Corporatbn of India 
has recenlty constructed a5.000 MTgodown 
at Port Blair in Andaman and Nicobar Is­
lands. FCI is likely to operate these godowns 
shortly and make efforts to build upfoodgrain 
stocks within the Island. Only imported ed­
ible oil is distributed under the public Distrl- 
butbn system. Allocation of imported edible
oil depends on imports.

Statement indicating the total stock 
position of rice and wheat (Provisional) dur­
ing the last two years, month-wise in the 
Unbn Territory of Andaman and Nicobar 
Islands.

As on Rice Wheat

1.1.89 2.2 4.5

1.2.89 4.0 3.8

1.3.89 3.0 3.0

1.4.89 4.1 2.4

1.5.89 3.6 1.9

1.6.89 6.6 1.2

1..7.89 5.1 0.6

1.8.89 3.4 0.5

1.9.89 3.4 1.2

1.10.89 1.6 0.9

1.11.89 1.7 0.6

1.12.89 3.3 2.1

1.1.90 2.8 3.1
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As on Rice Wheat

1.2.90 4.4 3.1

1^.90 4.8 1.7

1.4.90 3.4 1.4

1.5.90 4.1 2.5

1.6.90 2.6 1.8

1.7.90 4.4 2.2

1.8.90 4.4 3.0

1.9.90 4.6 3.2

1.10.90 4.0 1.7

1.11.90 4.7 1.7

1.12.90 3.8 1.0

1.1.91 5.5 2.1

1.2.91 3.9 1.4

1.3.91 5.4 1.6

1.4.91 4.2 0.9

1.5.91 5.0 1.2

1.6.91 3.6 0.5

1.7.91 3.1 0.6

1J.91 3 .r 0.6*

1.9.91 3.1* 0.6*

1.10.91 3 .r 0.6*

n -  Parifion rapMtod n  on 1.7.1991



8tat*m«nt Showing Allotmant/Off-Taiw of L«vy Sugar to Andaman and Nioabar Wand.

(FIG IN MTs.)
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PmkxtofAKotL ABotmant Offtake
Month

Oftr.

Jun. 90 to June, 90 1485 Nov.89 482
Dac.89 250
Jan.90 50
Fab.90 668

1460

July,90to Dec.90 1482 June,90 1472
Oct,90 37

S«L90 +37

(Festival quota) 1519 1509

Jun.91 to Jun.91 1482 0ct.90 327
Nov.90 35

octgo 37 0ac.90 1084
Fastival Quota March.91 73

1519 1519

July,91toDec.gi 1481 March.91 227
April.91 1168

August91toDec91 60 August,91 16
(Ad-hoc Incraasaof 5%)

1411

Oct. Nov.Daa91 74 Sap.91
(Fastival quota) Od.91 156

1615 1567
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Allocation and Lilting of Imported Edible Oils under POS to Ayy Andaman and Nicobar 
Islands during the Oil Year

Months 1989’90

Ailocatbn Ufting

1990-91

Mocatkm Lihing

November 200 200 200
December 200 100 • -

January 200 - - -

FMvuary 200 50 200 200
March 200 - 200 -

April 200 100 200 200
May 200 50 - 200
June 200 150 - -

July 200 200 - -
August 250 - - -
September 250 - - -

October 250 250 100 -

Total 2550 1100 900 600

Provktent Fund Dafaulters Ip Andaman 
and Nicobar Islands

82.SHRIMANORANJANBHAiaA:Will 
the PRAilE MINISTER be pleased to state:

(a) the number of the Provident Fund 
defaulers in the Unon Tenriioiy of Andaman 
and NIoabar Islands during the last three 
yaaisdprivato and Government defaulters 
isparaielirXYeais-wise; and

(b) the action taken against them to 
raafise the dues?

THE DEPUTY MINISTER IN THE 
MmiSTRY OF LABOUR(SHRi PAEAN 
SMGH GHATOWAR): (a) During the last 
iirea years, there has been only one provi* 
dani Fund defaulter (Private) in the Union 
Twritory of Andaman and Nicobar island.

has been initiated against the defaufting 
estabiishmenL

Safety Measures In Rajasthan Atomic 
Power Station

83. SHRIVUAY NAVAL PATIL: WiH the 
PRIME MINISTER be pleased to state:

(a)whetherthe Rajasthan Atomic Power 
Station has suffered a series of problems;

(b) if so, the nature of defects suffered 
by the Rajasthan Atomic Power Station;

(c) the safety /remedial standards 
adopted in view of such problems;

(d) whether the water used to cool the 
atomic power plant was drawn from the local 
river and diverted to the same river; and

(b)N«osssaiy legdl and recovery action (e) > so, the reasons therefor and the
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«ff9Ct of such contaminated water otfthe 
local population?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GREVANCESANDPENSIONS(SHRIMATI 
MARGRAT ALVA): (a) and (b) Yes, Sir- in 
respect of its first Unit The problem relates 
to leak of cooling water in the end shield but 
not to nuclear fueL

(c) the leak of ordinary(not heavy) water 
was caused due to hair lines cracks and has 
been stopped t>y innovative mechanical 
sealing arrangements. The operattonal power 
level of the Unit is restricted to 100 MWE 
since 1987. The above arrangement.*: have 
been reviewed by the Atomic Energy Regu­
latory Board.

(d) and (e) Rajasthan Atomic power 
Stations- 1 and 2 adopted once-through 
system of cooling by drawing water from the 
river and discharging it back. This water is 
used In the cooling system which is non- 
radk>activity and does not have any contact 
with the nuclear fuel or radioactively in the 
reactor. Several barriers and safety provi­
sions are in operatnn. Besides all these, the 
discharges in the river are monitored for any 
radkactivity so as to comply with the mini­
mum limits stipulated.

Decline in Vanaspatl Production

84. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether there is a sharp decline in 
Vanspati productkm:

if so. the reasons therefor; and

(c)the steps being taken in this regard?

THE MINISTER OF STATE IN THE 
MIN6TRY OF aVtt.. SUPPLIES AND 
PU6UC DISTRIBirnON(SHRI KAMALUD- 
D IN A H I^):(a )Y «s .S ir.

(b) The main reasons for the decline 
appears to be:

(i) Greater availablDty of aitemate cook­
ing media like cheaper refined cottonseed 
oil, soybean oH etc. as compared to Vanas- 
pati prices; and

(ii) Umited availability of cheaper laxv- 
material on account of increase in the Prices 
of edible oils.

(c) There is no scarcity of Vanspati. The 
prices of Vanaspatl are not under any Gov­
ernment regulatran. Government is ^ving 
excise rebate on use of minor/hon-tradh 
tional oils in the manufacture of Vanaspatl

Review of Urban Land (Celling and 
Regulath>ns)Act,197«

86. SHRI SANAT KUMAR MANDAL: 
Willthe Ministerof URBAN DEVELOPMENT 
be pleased to state:

(a) whether any assessment has tieen 
made about the achievement of the broad 
objective of the Uit>an land (Ceiling and 
Regulatnn) Act, 1976;

(b) if so, the details thereof;

(c) the total number of statements of 
excess land receive by the competent au­
thorities in the States, State-wise and U i ^  
Territory-wise and disposed ô ,

(d) the total area of land declared as 
excess vacant land;

(e)whetherlargeareasof land remained 
vacant and cause the sky-rocketing or land 
values in metropoHuui dties;

(f) whether the Unkm Govamnienl pro­
pose to review the Urban land ( CeOing and 
Regulatton) Act, 1976; and
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W  I  w . «w  cMala of the proposwl 
mdniMlt?

THE MMISTER OF STATE IN THE 
MMBTRY OF URBAN DEVELOPEMNT 
(SHRt M. AmJNACHALAM): (a) Yes, Sir. 
AmMsniMt has bawi mads fay the National 
Oommtolon on Uibanteation.

(|b) The Urban Land (Ceing and Regu* 
M on) Ad. 1976 has been criticised on 
aooounl of is  taidy and ineffective ineffec- 
Hm iniplamentalbn. The National Commis- 
aion on Urbanization in Ite report has also 
faoommandad for making amendments to 
the Ad (Raoammendations are at the at- 

t-L

and (d) The infomtation in resped of 
teSMaaAJTa where the Central ULC Act, 
197S la appl cabte is given at Staiement-ll.

(e) The Management of land in urt»n 
amaa is the lasponebiSly of the State Govts. 
A* auch. Govt of India does not colled 
iMormallon ragaidbig utttsatkm of land and 
la  aNad on isMi values.

9) and W  The question of amending 
i>a Urban iwdfCeWng and Regulation) Ad. 
197* ii under considaralion of the Govt.

S T A T B » IT 4

■don of tiia National
OR Ukbaniutlon Regard- 

Imptenwntetton of the 
IM m  U n d  CaMng and Regulation) 

Ae^1976

M  dhciafcnaiy axempttons per* 
riMd under Sediona 20 and 21 of the Ad

•houkl be brought

within the ambit of Sedion 19. if necessary, 
by expltaKiing Its scope. In other words, what 
is exempt is mandatory and what is not 
exempt cannot exempted by any authority

(c) Provisions should be made to re­
move difficulties, con-ed anaomalies ^  to 
deal with specHic cases where use of land 
declared suiplus is either not viable, feasible 
to develop or is incompatible with the exist> 
ing use,

(d) All lands which are vacant and sur­
plus must be developed for constnicting 
housing units of up to 80 sq metres, plinth 
area each during the prescribed five-year 
period or transferred by negotiations to the 
state, a State undertaicing, Statutory corpp- 
ration or authority dealing with housing and 
uiban development or a cooperative organi­
sation dealing with housing

(e) All properties developed contrary to 
the permissible norms should be liable to 
confiscation by the State without payment of 
any compensation whatsoever,

(f) On expiiy of the period of morato­
rium. undevelop^ land should vest auto- 
maticaily in the Slate on payment of the 
prescrbed amount.

(g) During the period when land in ex­
cess of the celkig is kept vacant, a-cess or 
tax. ranging from Rs. 3 per sq. metre to Rs. 
50 per sq metre, depending on the town size, 
tocatkm, etc.. shoukl be charged with the 
proceeds being deposited in a Shelter Fund 
to be constituted for each urban centre to 
which the ad applies. In other words, no one 
fat the notified towns and cUies wouM be 
allowed to hold excess vacant land wWiout 
paying for k or using it for city development 
asperthe prescribed norms. This wouU very 
quickly ensure that surplus lands are prop­
erly utilisad add would substantially and to 
land availability.
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ConsbticUon of Shopping C«ntr» at 
MayiirViharPhase4

87. SHRI V. SREENIVASA PRASAD: 
W!Htlw Ministerof URBAN DEVELOPMENT 
to pteasad to state:

(a) whether Delhi Development Author­
ity has sanctioned the buildings plans for the 
local shoplng centre at Mayur Vihar Phase- 
I. Extension. (Noida Road), Delhi;

(b) If so. whether tenders have invited 
for the construction work; and

(c) H so. the tinie by which the shopping 
centre would to ready

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M .ARUNACHALAM): (a) Yes. Sir.

(b) Tenders are yet to to inv'ited.

(c) Tto constnjction of local shopping 
centra at Mayur Vihar Phase I Extension, 
(Nokia Road). Delhi is likely to to completed 
by March 1993 subject to availability of 
necessary sanctnns.

Waltere Schemes for Agricultural 
Ubour

88. SHRI GEORGE FERNANDES: Will 
the PRIME MINISTER to pleased to state:

(a) the major schemes so far approved 
by the Unton Government for the WeHare of 
Agricultural latour in Bihar during the last 
two years especially in Muzafarpur; and

(b) to what extent Agricultural lotour 
has been t>enefitted by these schemes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR(SHRI PABAN 
SINGH GHATOWAR): (a) and(b) The infor-

matton Is tolng collected and will to terid on 
tto Table of the House.

bnpact of Fertilizer Price Hike of 
Farmers

89. SHRI GEORGE FERNANDES: WOi 
the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION to pleased 
testate:

(a) whether the Planning Commisston Is 
aware of the impact of fertilizer price hike on 
farmers;

(b) if so, whether the Planning Commls- 
son is silent on the resources to to ear­
marked for the agriculture sector;

(c) if so, the reason therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRL H.R. 
BHARDWAJ): (a) To overcome the likely 
impact of fertiliser price hike the Govern­
ment has already given a higher increase In 
the procurement prices. Also, the small and 
marginal farmers will get fertiliser at tto 
eariier prices only. As such, no adverse 
impact of the fertiliser price hike is antici­
pated.

(b) and (c) In the formulatton of Eighth 
Five Year Plan the Planning Commisston 
will take into account all available date while 
determining resource altocatton for tto Agri­
culture and other sectors.

Marketing System for Agricultural 
l>roduce

90.SHRI.GEORGEFERNANDES:Will 
the PRIME MINISTER to pleased to state:

(a) whethertto Government propose to 
create an efficient mart(eting system with a 
strong infrastructure of maritet intelligence.
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«lorag« ami transportationfacilitimto handle 
th* grewing agricultural production; and

(b) K so. tha steps taken in this regard so
tar?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRIUTTAMBHAIH. PATEL): (a) and (b) 
TheGovemment of India havedirected State 
Governments to prepare State Master Plans 
for location of Marlcets and Master Plans for 
location of godowns to enable and inte­
grated development of various aspects of 
agricultural marketing. The Central Govern­
ment has also been persuading the State 
Government to brfcig as many markets as 
poesibleunderthepurvlewofregulatkHi The 
Central Government has also been provkl- 
ing technicid guklance for planning and 
designing of markets as also for f inandai as- 
•iManoe for creation of basic infrastructural 
tedHies in these markets. Arrangements 
have also be made for coOection and dis- 
seminalkm of market intelligenoe in colldbo- 
ration with the State Government Besktes. 
the pubfic sector agencies under the Central 
and State Governments has been playing a 
m^jor role in pracurement. storage and 
movement of agricultural commodities 
ttvoughout the country.

Devefopment of Cities under UBSS in 
MaharasMn

91. PROF. ASHOKA ANANDRAO 
OESHkAJKH: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) the names of the cities devetoped 
under the Urban Basic Sewiees Scheme in 
Maharashtra during 198849.1989-90 and 
1990^1, and

fb) the names of the cities selected for 
the implenientaikm of the saM scheme in 
MahaiasMra during 1991^ and the total

funds aHocated for this purpose?

THE MINISTER OF STATE IN THE 
MINISTRY URBAN DEVELOPMENT(SHRL 
M. ARUNACHALAM): (a) The scheme of 
Urban Basic Services was implemented in 
the Munkdpai Councils of Khed. Chiplum, 
Rsyapur and Ratnagiri of Ratnagiri District 
and bi the Munkdpai Councils of Ktalvan. 
Sawantawdi and Venguria of Sindhudurg 
District during 1986-90.

(b) Governmerrt of Maharashtra has 
selected the following 15 towns under the 
revised scheme of Urban Basic Services for 
the Poor launched from 1.4.1991 :-

(1) PartMuii

(2) Beed

(3) Chandrapur

(4) Osmanabad

(5) Akole

(6) Dhule

(7) Malegaon

(8) Manmad

(9) Bhandara

(10) Gondia

(11) Bhusawal

(12) ChaHsgaon

(13) Jalana

(14) Lature

(15) ChopdiL

AH aHocslfon of Rs.189.00 lakhs has
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bMn made for the State during 1991-92 
under this Scheme.

Rural Population

92. PROF. ASHOKRAO ANANDRAO 
DESHMUKH: Will the Minister of PUU4- 
NING AND PROGRAMME IMPLEMENTA­
TION be pleased to state:

(a) the present rural population in the 
country, State-wise;

(b) the percentage of national income 
being spent on rural development schemes 
at present; and

(o) the steps taken to inaease the ex­
penditure on rural development schemes 
keeping in view the proportion of the rural 
population?

THE MINISTER OF STATE OF THE 
MINISTRY OF PUNNING AND PRO­
GRAMME IMPLEMENTATION (SHRL H.R. 
BHARDWAJ)(a) The rural population in

India, Statewise, according to 1991. census 
is indicated in the attached Statement-L

(b) The National Accounts Statistics do 
not present separate estimates of invest' 
ment in rural and urban areas. However, 
estimates of net domestic product (NDP) in 
rural and urt>an areas are made for the 
census yeats. The rural NDP was 58.85 per 
cent of the aggregate NDP of the country in
1980-81.

(c) The plan expenditure on rural devel­
opment programmes was l̂ îsed from 
Rs.4291 crores In the Sixth Plan to Rs.11781 
crores in the Seventh Plan. Schemes under 
the Minimum Needs Programme (MNP) are 
also mainly forthe benefit of mral areas. The 
plan expenditure on MNP was raised from 
Rs.6497 crores in Sixth Plan to Rs.13243 
crores in Seventh Plan. In addition, rural 
areas also benefit from general develop­
ment programmes.

STATEMENT

Rural Population in India (Provisional) 
By States and UTs, 1991

ln<Ba/Stat»/Unb)n Terrhoiy Rural PopulaUon, 1991

1 2

INDIA 627,146,597

Stat9S

1. Andhra Pradesh 48,541,866

2. Arunaehal Pradesh 753,586

3. Assam 19.823,674

4. Bihar 74,969,964

5. Ooa 689,201
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kKBa/SMaAJnhnTenitoiy Rim l Population, 1991

1 2

6. Gujarat 27.010,042

7. Haryana 12,272,545

6. Himachal Pradesh 4,666,255

9. Janunu & Kashmir 5,679,300*

10. Karrtataka 30,955,766

11. Kerala 21,356,457

12. Madhya Pradesh 50,767,816

13. Maharashtra 48,251,863

14. Manipur 1,320,866

15. Meghalaya 1,431,547

16. Mizoram 369,177

17. Nagaland 1,005,578

18. Orissa 27,279,618

19. Punjab 14,189,911

20. Rajasthan 33.840,522

21. SMtlm 368,521

22. Tamfl Nadu 36.611,85

23. Tripura 2,325,844

24. Uttar Pradesh 111,377,726

25. West Bengal 49,360,718

UiAm Terrilorias

1. Andaman ft Nioobar Islands 204,301



269 Wiittan Answers KARTIKA 29,1913 (SAKA) Written Answers 270

kKffa/SaOe/Union Territory Rura! Population, 1991

1 2

2. Chandigarh 66,070

3. Dadra&NagarHaveli 126,681

4. Daman & Diu 53,901

5. Delhi 943,392

6. Lakshadweep 22,592

7. Pondicherry 290,111

'The 1991 Census has not been held in (d) the provisions proposed to be in­
Jammu & Kashmir. The rural populatbn for cluded in the Eighth Five Year Plan to make
1991 for J & K is as projected by the Standing potable water available in the tribal areas of
oommlttee of Experts on Population Projec­ Maharashtra?
tions (October. 1989).

THE MINISTER OF STATE IN THE
Source:- Paper-2 of 1991, Series- MINISTRY OF RURAL DEVELOPMENT

1, Provisbnal population (SHRI UTTAMBHAI H. PATEL): (a) No re­
Totals: Rural-Urban Dis­ port has been received from the State Gov­
tribution - Census of India ernment of Maharashtra about acute short­
1991; Registrar General age of drinking water particularly during
& Census Commissioner summer days in the tribal areas.
of India. (Statement 10,
Page 19.®. (b) Does not arise.

Shortage of Drinking Water in Trit»l 
Areas cf Maharashtra

93. SHRI. ASHOK ANANDRAO 
DESHMUKH: Will the PRIME MINISTER be 
pleased to state:

(a) whether there Is acute shortage of 
drinidng water, particularly during summer 
days, in the tribal areas of Maharashtra;

(b) if so, the steps being taiwn by the 
Governmentto remove the shortageof drink­
ing water under the potsA>le water mission;

(c) the details of other programmes that 
are under conskleratton for these regions 
under this misskm; and

(c) Under the guklelines for implemen­
tation of Accelerated Rural Water Supply 
Programme the poor sectnns of the society 
like Scheduled Castes, Schedule Tribes and 
landless agricultural labourers are to begiven 
highest priority so as to ensure that they 
have equal access to water supply facilities. 
The Government has also decided that 
atleast 10% of the funds released under Ac­
celerated Rural Water Supply Programme 
will be utilised for drinking water supply for 
Scheduled Tribes. Such earmarked funds 
will not be diverted for any other purpose. 
Assistance of Rs. 4 crores is likely to be 
given to the State Government of Maharash­
tra for provkiing safedrinking waterfadlities 
in 2000 Scheduled Caste^heduled Tribe 
habitatbns in 1991-92.



271 Written Anawws NOVEMBER 20.1991 WrlamAnaw»a 272

(d) Th0 outlays for the Eighth Rv« Yaar 
Plan h«we not boan finalised by the Planning 
Commission.

vniages AffM:tsd by Flourlde Mixed 
Drinking Water In Andhra Pradesh

94. SHRL DHARMABHIKSHAM: WiU 
the PRIME MINISTER be pleased to state:

(a) the steps being talten to rehabilitate 
the villages in Nalgonda and other districts of 
Andhra Pradesh affected by fluoride mixed 
drinking water,

(b) whether the Netherlands released 
some funds to help those villagers; and

(c) if so. the details thereof and the 
criteria adopted for helping the victims there­
from?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) to (c) 
The information is being collected from the 
State Govemment and will be laid on the 
Table of the House.

Research Conducted by KVIC

95. SHRI DHARMABHIKSHAM: Will 
the PRIME MINISTER be pleased to state

(a) whether the Khadi and Village In­
dustries Commission conducted research 
on productton of sugar from toddy and pres- 
onnrtton of toddy for one year; and

(^) the details of plans to develop indus­
tries based on coir and palm-produce?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) Palm sugar can be produced 
only from Neera which Is unfennented iuice 
of palm and not from toddy. Toddy Is a 
femwnied pabn jube. KVIC Is producing

palmsugarfrom Neera (palm juice), by open 
Pan Boiling System/Vacuum Pan BoHing 
System in Tamilnadu 6tate where Palmgur 
Industry is flourishing.

(b) Programmes for development of 
export and domestic markets of coir based 
products will be pursued. For devek>pfflent 
of infrastnjcture, the schemes for coopera- 
tivisation in the coir sector in brown coir 
development will be accelerated. The 
scheme for development of skilled man­
power will be undertaken for quality and 
upgradation in the traditional white coir sec­
tor and formation of units for conversion of 
coirfibre into yam and value added products 
in the brown coir sector.

KVK) has taken steps for the develop­
ment of palm fruity by making use of natural 
raw materials, fortif icatton of palm sugar as 
well as palm syrup, and introduction of im­
proved technkiues to help plam tappers.

Ramanujam committee on Industrial 
dispute

96. SHRL DHARMABHIKSHAM: Wil 
the PRIME MINISTER be pleased to state;

(a) whether the Government have ex­
amined the recommendattons of the 
Ramanujam Committee on Industrial rela­
tions law;

(b) if so, the actk>n taken thereon; and

(c) if not, the reasons for the delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c).The report 
of the Ramanujam Committee is under 
examination in consultatkxi with the State 
Govemments and the Administrations of ttw 
Unton Territories, h is also proposed to 
place it for consid«‘'ation in the next session 
of the Indian Labojr Conference.
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toMM of Ration Canto on tiM Basis of 
biooffls

97. SHRLK.H.MUNIYAPPA: 
SHRL C.P. MUDAU- 
GIRIYAPPA:

Will ths PRIME MINISTER be pleased 
testate:

(a) whether some Ration Cafds holders 
draw only sugar and not rice or wheat from 
the Fair Price Shops;

(b) if so, the reasons thereof;

(c) whetherthe Government propose to 
Issue ration cards on the basis of Income; 
and

(d) if so. the details thereof?

THE MINISTRY OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBITION (SHRIKAMALUD- 
DM AHMED);(a) and (b) Drawai of Hems 
from PDS outlets is at the discretion of con­
sumers and the Government is not aware of 
details in this regard.

(c) and (d) There has been no change in 
the policy of the Government regarding the 
issue of ration cards. The PDS as at present 
Is universal in character and does not distin­
guish the beneficiaries on the basis of in-

irnmstalM

Computer aided Centres for small 
Industry In Bihar

98. SHRL RAM SHARAN YADAV: WiH 
the PRIME MINISTER be pleased to stale:

M  Whettter the Union Government 
piopoee to set up Computer Aidsd Design 
•nd Oompuler Aidwi Mm Mh* CMNre. Tod

Rooms and Prototype Design Centres, for 
smaH scale industries in Bihar; and

(b) if so, the details there?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) There Is no proposal to set up 
Prototype Design Centre in Bihar. However, 
the CentralTool Room &Training Centre (AH 
Indo-Danish Project) wHh Computer Aided 
Design and Computer Aided Machine facul­
ties is being established at Jamshedpur in 
Bihar.

(b) The Agreement between the two 
GovemmentswassignedinJune1989. The 
Project has been cleared by Cabinet com­
mittee on Economic Affairs In March 1991. 
The details of the project cost, as approved 
byCCEA,isasunder.

State Govemment Contribution

infrastructure towards land, 
bunding & .infrastructure 
Rs. 375.00 lacs

Danish Govemment Contrftwibn

towards Machinery, equipment

Advisers. Fellowships, etc.
Rs. 652.00 lacs

GovL of India contribution 
towards Indigenous machinery. 
Rs. 1436.00 lacs 
Customs Dutty, Taxes and 
recurring expenses forS years 
Rs 2645.00 lacs.
(BASE YEAR1988).....

The Society of the Tool Room has been 
registered. The land has already been eai  ̂
(narked for the prpjeci.
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SMtina up of Sugar Mills in Khagadia

99.SHRIRAMSHARMANYAOAV:Will 
the Minister of FOOD be pleased to state:

(a) the number of applications received 
for setting up new sugar mills in Khagadia 
(Bihar); and

(b) the action taken by the Government 
thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI. TARUN 
GOGOI): (a) and (b) So far, no application 
has been received in the Ministry of Food 
through the Department of Industrial Devel­
opment for grant of a Letter of Intents Indus­
trial Licenoe for the establishment of a new 
sugar factory at Khagadia (Bihar).

Profit/loss Account of Super Bazar, 
Delhi.

100.SHRI. RAMSHARAN YADAV: Will 
the PRIME MINISTER be pleased to state:

(a) the amount of profit earned or loss 
Incurred by the Super Bazar in Delhi in 1989- 
90;

(b) how does it compare wHh-the corre­
sponding figures for 1988-89; and

(c) the steps proposed to be taken by 
the Government to improve the working of 
the Super Bazar?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRL KAMALUD- 
DIN AHMED): (a) The Store has earned 
profit during 1989-90 tothe tune of Rs.53.38 
lakhs as per prof it & k>ss account and as per 
apprapriatton account after making provi­
sion of Rs.13.35 lakhs to genertri resen/e 
and Rs.6.36 lakhs for dividend . t o  members 
the store has earned net profit of Rs.33.67 
lakhs.

(b) The Store earned profit of Rs. 93.97 
lakhs for the period from July 1987toMarch 
1989 (21 months due to amendment in the 
Income Tax Act). According to profit and 
k>ss account, the Store transfenred Rs.23.49 
lakhs to General Reserve Fund, Rs.11.81 
lakhs to dividend payable to sharehoUers 
and earned Rs.58.67 lakhs as net profit.

The profHforthe period 1987-89cannot 
be directly compared with the profit of 1989- 
90 as in the previous year profit relates to 21 
months while for 1989-90 it pertains to only
12 months which was due to change in 
accounting year in line with amendment in 
the Income Tax Act.

The gross profit to sales was 6.07% 
during 1987-89, while it was 7.28% during
1989-90. The trading expenses which were 
1.94% during 1986-87 was brought down to 
1.37% in 1987-89 and there was further 
reduction in trading expenses to the tune of 
1.02% during 1989-90.

(c) The working of the Super Bazar is 
reviewed from time to time by the Ministry. 
Super Bazar has been advised to improv^ 
sales turnover, enforce strict financial con­
trol, reduce the expenditure and to carryout 
periodical review of all areas of the working 
of the Store.

industrial AccMents In U.P. and Bihar

101. SHRI RAMSHARAN YADAV: Will 
the PRIME MINISTER be pleased to State:

(a) the number of industrial accMents in 
Uttar Pradesh and Bihar during the last two 
years;

(b) whether the Government have is­
sued instructtons to various industrial estab­
lishments in these States to adopte ade­
quate safety measures to prevent the recur­
rence of such industrial acckJents; and
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(e) N M . tlw numbwr (4 biduatrial Mtab- 
MwMnt* twMch adopted tlWM Hfoly mMt- 
unMcndwhathMbMntfwoulooiMthMvar?

THE DEPUTY MINISTER M THE

MINISTRY OF LABOUR (8HRI PABAN 
SMGH GHATOWAR): («) Tlw nuflibw of 
IndukrU k^uri»$ in U.P. during th« iMttivo 
yMnhglvmiMtow:

Ym t No.otM uttiUkiiurin

Falaf HonUM

" 1989 77 6943

1990 83 5298

Tha Mbramlion regarding tlw numbw 
of indufltrial injurlat in Bihar is baing ool- 
lactod and will ba laid on tha Tabla of tlw 
Houaa.

(b) and (c). Piovisiona for raguiating 
aafaly, aapaetainfactorlaa,aracontainadin 
tha Factoriaa Act, 1948 aa amandad from 
timatotimaandthaRulasframad tharaun* 
dar. UndarttiaAct, ttwOoeupiarof afadoiy 
la raaponsibla for ansuring, ao far aa is 
raaaonably practicabie, tha haalth, aafaty 
and walteta of aN woricar wiiiia ttwy ara at 
woritinttiafMory. 
lE v m

Labour U y  off In Nmnoo Minaa

102. SHRISUDHIRSAWANT:Wilitha 
PRIME MINISTER ba plaaaad to Stite:

(a) whathar tiia Govammant liava 
grantad parmiasion to Naw India Mining 
^Company NIMCO in Goa to lay off labour;

t r "

(b) if ao. tiia reasons tliareior?

THE DEPUTY MfNISTER IN THE 
MINISnrRY OF LABOUR (SHRI PABAN 
8MGM GHATOWAR) (a) and (b). No per-

misston Iws tieen granted by Govemmentto 
New India Mining Company NIMCO in Goa 
to lay off their woritman. M/k. Naw India 
Mining Corporatbn PvL Lid. requested tor 
penniasion to lay off 227 wortunen at RedI 
mines (Maharaalitra) under aub-aeetion 9of 
Seelton 254A of the Induatrial Disputes Act 
on the following grounds:

1. Prohibition of dumping of ove^ 
burden in the sea.

^  Non-avaiiabiiityoftransshippw.

3. Non-avayabnHy of export order.

rinanCiai KISS.

The matter was considered and Gov­
ernment granted permission, s u i ^  to re­
view thereof, on 14.&1991 to liy off 227 
woiicman for three montha. it ia reported that 
the lay off commenced on 4.10.1991. The 
management submitted another application 
to condnuetiie lay off. Pending final dadaion 
on the request of the managemartf after 
hearingofthe management andtheunion(s), 
the management haa been permitted to liy 
oil their woikman for a period of three weak 
w.e.f. 16.1.91.
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Food Processing Industries in Coastai 
Areas of Maharashtra

103. SHRISUDHIR SAWANT: Will the 
Minister of FCX>D PROCESSING INDUS­
TRIES be pleased to state:

(a) the steps taken by the Government 
to encourage Fruit Processing Industries in 
Coastal areas of Maharashtra to promote 
exports;

(b) whether any special assistance is 
being provided for making the packaging 
and bottling of food products attractive and 
competitive;

(c) whether any provision has been made 
for special training of the youth of Konkan 
region to process mango, cashew, jackfruit. 
jamun. coconut, pjpeapple etc; and

(d) whether any special concession and 
facilities are being given to the co-operative 
sector; if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) A proposal has been received from the 
MaharashtraGovernment on Integrated Post 
Harvest Crop Management Project for 
Grapes. The proposal has been approved In 
principle for financing underthe plan scheme 
of the Ministry of Food Processing Indus­
tries. The project wouki give an impetus to 
export grapes.

(b) The MFPI has a plan scheme under 
which assistance can be given for marketing 
of fruit and vegetable product whrch are 
manufactured by small processing units. The 
assistance can be given to State Govern­
ment undertakings. Co-operative Societies 
and also to joint sector organisatbns. How­
ever, devising attractive and competitive 
packaging for the products can form a part of 
the overall marketing strategy of a unit.

(c) The MFPI is exploring possibilities of 
formulation of a plan scheme for setting up of 
Food Processing Training Centers in rural 
areas and interested persons wouM k>e able 
to avail of the training facilities at these 
centers. However, at present no special 
provisbn had been made to train youth of 
Konkan region to process fruits and vege­
tables.

(d) There are varbus plan schemes for 
assisting co-operative sector by way of giv­
ing financial aid for establishing or upgrading 
fruit and vegetable processing facilities, for 
marketing of fruh and vegetable products for 
Strengthening Backward Linkages in the 
fruit and vegetable processing industry and 
for development of fruit and vegetable proc­
essing facilities in rural areas.

[Translation]

Alleged Commercial Use of DDA Flats

104. SHRIARVINDNETAM:
SHRI PANKAJ CHOWDHRY:

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether the ground floor flats in 
almost all residential cobnies of the Delhi 
Development Authority are being used for 
commercial purposes;

(b) whether the Government propose to 
take any actbn against guilty persons for 
vblatbn of rules in this regard; and

(c)ifso. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) DDA has 
reported that sorrie albttees on ground floor 
flats are partly misusing their flat for com­
mercial purposes.
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(b) and (c). In suchcas«s notices under 
Delhi Development Act 1957 are issued to 
remove the misuse/unauthorised construc­
tion. Such notices were issued in about 680 
cases from 1.4.91 till date.

Expenditure on Telephones In KViC

(c) the reasons for such allocation?
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PRIME MINISTER be pleased to State:

(a) the total amount of expenditure in- 
curred on the telephones of the New Delhi 
representative office of the Khadi and Vil-* 
lage Industry Commission during the last 
one year; and

(b) whether the Gk>vemment propose to 
take any steps to restrict this expenditure in 
the said establishment?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN); (a) There are three telephones 
located in the office of the Resident Repre­
sentative of Khadi & Village Industries 
Commission, New Delhi and the total expen­
diture incurred on these three telephones for 
the year 1990-91 is Rs. 3,06,302/-.

(b) Government has already imposed 
restriction on telephone expenditure by way 
of 10% cut with reference to the period 
September - November 1990 as a general 
economy measure.

Allocation of Funds by KVIC

106. SHRI ARVIND NETAM: Will the 
PRIME MINISTER be pleased to State:

(a) whether crores of mpee were allo­
cated to two districts in Uttar Pradesh by the' 
Khadi and Village Industries Commission 
during the last two years;

(b) if so, the details thereof; and

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN) (a) to (c). Information is being 
collected and will be laid on the Table of the 
House.

105. SHRI ARVIND NETAM: Will the [Engrish]

Fire at Kakrapar Atomic Power Project

107. SHRI V. SREENIVASA 
PRASAD:

SHRI M.V. CHAN­
DRASEKHARA MUR- 
THY:

Will the PRIME MINISTER be pleased 
to state:

(a) whether a major fire broke out at the 
Kakrapar Atomic Power Project at Surat in 
South Gujarat in October, 1991;

(b) if so, the estimated loss of property 
due to this fire;

(c) the causes of the fire;

(d) whether the Government contem­
plate any steps to avoid recurrence of such 
inckJents in future; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. There was 
a tocalised fire inckient (not related to any 
nuclear system) at the Project.

(b) Between Rs.70 lakhs to Rs.lOO lakhs.

(c) Related to a problem in the medium 
voltage switchgear of the first Unit.
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(d) Yes. Sir.

(•) A CommitlM has b«en constitutsd 
by Managing Dirador to invsstigate and 
suggast ramadiai mMsuras. On tha basis of 
intarm rapoit, tha systems have bean la* 
atoiad to normalcy and oonunissioning woritt 
an in progress. Final report of the Cofflmit- 
toe is expected by Deeefflbar. 1991 and tha 
lacominandations wM be implementad.

Review of Functioning of the Bureau of 
inaian sisnasras

108. SHRi V. SREENIVASA 
PRASAD:

SHRI M.V. CHAN­
DRASEKHARA MUR- 
THY:

Win the PRIME MINISTER be pleased 
to State:

(a) whether the Government Is under; 
taldng a comprehensive review of the func­
tioning of the Bureau of Indian Standards;

(b) If so, whether the Government pro­
pose to fbrmulata a national policy on stan- 
dardisation and quality wUh a view to maice 
the Indian products cerfification system in­
ternational acceptable:

(c) tf so. the details of the steps pro­
posed to be taken in thte regard;

(d) whether the quality of Indian prod­
ucts exported to the developed countries is 
Uptothemartqand

(a) I  not. the extent to which the ateps 
eontemplatod by the Government wiH en- 
aura aupply of quaBly products in the Indian 
fflaikaia as wel a further developed coun- 
triea:

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES AND 
PUBLIC DISTRIBUTION (SHRIKAMALUD- 
DIN AHMED): (a) and (b). Yes. Sir.

(c) An Inter-Ministerial Task Force set 
up under the Chairmanship of Secretaiy, 
Ministry of CivI Supplies, and Pubik: Distri­
bution isprasently examining this matter and 
wOi suggest suitebie steps to be taken in this

(d) Yes. to great extent it compares 
favourably with standards of devetoped 
countries.

(e) The Bureau has already launched 
quality system certifieation to help the Indian 
Industry to knprove quality of their products 
to boost exports.

Modemiaatton of Food procaaslng 
Industry

109. SHRI V. SREENIVASA 
PRASAD:

SHRI M.V. CHAN­
DRASEKHARA MUR- 
THY:

WiU the Minister of FOOD PROCESS­
ING INDUSTRES be pleased to state:

(a) whether the Unton Government 
propose to modernise the food processing 
industry in the country to make it a high- 
technokjgy sector;

(b) if so, the details of the steps taken by 
the Government in this regard;

(c) whether the taiget of exports of 
processed foods for the cunrent year is HwV 
to be achieved; and

(d) tf so, the details thereof;
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TH E  M INISTER O F  S TA TE  O F  TH E 
M INISTRY O F  FOOD PROCESSING IN­
DUSTRIES (SHRI GiRIOHAR GOM ANGO): 
(«)y M ,S ir.

(b) This Mhlstiy had I6miulal«d davttl- 
opnwrital plan schenws to  implementation 
«lnoe1990^1.Thesescheffles include those 
for assistance to State Governments, Cor- 
porations/Cooperat'we undertakings for set­
ting up new integrated fruk & vegetat>le 
processing units as also assistance for 
modernisation, diversHication & expansion 
etc. of the existing units, schemes for Re­
search & Development and technology 
upgradation, schemes for modernisation in 
grain mUIng sector, eta These schemes are 
lieing implemented during the current finan­
cial year also.

(c) and (d) This Ministry does not fix 
export taigeL However, Agricultural and 
Piocessed Food Products Export Develop­
ment Authority (APEOA) has fixed atargetof 
export of prookssed fruits and food products 
worth Rs. 107ctores, animal products worth 
Rs. 196 orores and other piocessed foods 
worth Rs. 168 crores in the current year. As 
per the infonfiation given by APEDA these 
targets are .icely to t>e achieved.

THE MINISTEROFSTATEPORPLAN- 
NING AND PROGRAMME IMPLEMENTA­
TION (SHRIH.aBHARDWAJ):(a)Shlvna 
Flood Control scheme and Flood Prataction 
Scheme for Shujalpur Town are pending in 
the Planning Commisston for approval.

(b) The decision for investment dear* 
ance for the above schemes in the Planning 
Commission depends upon the over all re­
source availability virith the State Govern­
ment and the sectoral priorities attached to 
various sectors t>y the Government of 
Madhya Pradesh in the Eighth Plan (1992- 
97) which is yet to t>e finalised.

lEngSsh]

Procurement price of Rice

112. SHRI DATTATRAYA BANDARU: 
Will the Minister of FOOD be pleased to 
state;

(a) whether the procurement price of 
rice is more In Punjab than in Andhra Pradesh; 
and

(b) if so, the reasons therefbî

Projects of Madhya Pradesh Pending 
for Approval

110. SHRIMATISUK4ITRA MAHAJAN: 
Will the KAinister of PLANNING AND PRO- 
GRAI Îi4£ IMPLEMENTATION be pieas^ 
to state;

(a) the names of the projects of Madhya 
Pradesh pending at present with the Plan­
ning Commission for approval; and

(b) the time by which the said projects 
are likely to be accorded approval?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI):(a)Yes.Sir.

(b) The procurement prices of ievy-rice 
payable to rice millers for delivery of levy rice 
are determined on the basis of minimum 
support prices (MSP) of paddy fixed by 
Government of India for various varieties 
which are uniform throughout the country 
and variablef actors Hke statutory taxes, non- 
statutory charges and out-tum ratio of rice 
from paddy applicable for various States/ 
UTs. The differertce in variable factors be­
tween Punjab and Andhra Pradesh results in 
fixation of different prices of levy rice for 
these two States. ^
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Restoration Work of Vigyan Bhawan

113. SHRIHARIKISHORE SINGH: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the restoration work of 
Vigyan Bhawan estimated to cost Rs. 10 
crore has been given to a Bombay based 
consultancy group without any design com­
petition required under the normal conven* 
tion for awarding the work; and

(b) if so. the reasons therefor?

THE MINISTER OF STATE FOR 
URBAN DEVELOPMENT (SHRIM. ARUN- 
ACHALAM): (a) and (b). Design competition 
is appropriate for new construction. As the 
present is only for restoration of the Vigyan 
Bhawan. Design competition was not heki. 
However, open competitive offers were called 
and the work was awarded after deliberatbn 
and careful scrutiny t>y a Committee.

Alleged Construction of a Building

114. SHRI HARIKISHORE SINGH: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the attentbn of the Govern­
ment has been drawn to the report appear­
ing In the Indian Express dated 26 Septem- 
ber, 1991 regarding constructton of building 
worth crores of rupees allegedly with the 
involvement of Architecture Department of 
NDMC;

(b) if so, the reaction of the Government 
thereiU); and

(c) the efforts made by the Government 
to ascertain the number of such unauthor­
ised buikJing constructed during the last two 
years and the actk>n proposed to be taken in 
the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM):

(a) and (b). The NDMC has intimated 
that this is not the case of a new unauthor- 
isety constructed building but that of un­
authorised construction carried out in the 
form of addition/alteratk>n. The unauthor­
ised construction was detected by the NDMC 
at the initial stage and the questbn of In­
volvement of its Architectural Department is 
under investigatbn by the NDMC. Legal and 
departmental action us under process.

(c) There is an unauthorised Construc­
tion Cell in the NDMC and its main duty is to 
survey the area under its jurisdiction to de­
tect unauthorised construction and initiate 
legal action against the defaulters under the 
provisbns of Punjab Municipal Act. The 
NDMC has intimat^ that during the last two 
years 414 cases of unauthorised construc­
tion in the form of addition/alteration in the 
existing buiklings or in the form of deviattons 
from the sanctioned plans have been de­
tected by the NDMC and actbn taken under 
the Punjab Municipal Act.

Awarding of Contracts without Tenders

115. SHRI HARI KISHORE SINGH:
SHRI RAJNATH SONKAR 

SHASTRI:

Will the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether there have been cases 
where the Engineering Department of the 
Delhi Devek>pment Authority had awarded 
contracts without inviting tenders during the 
last two years;

(b) if so, the number of such contracts 
awarded; the amount Involved in each con­
tract the parties to whom the contracts were 
awarded and the reasons for awarding these
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(c) the result of the inquiry if any. con­
ducted into such malpractice^?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (a) to (c) Infor- 
mation Is being collected and will be laid on 
the Table of the Sabha

Shortage of Medicines in Super Bazar

116. SHRI SANTOSH KUMAR GANGWAR: 
Will the PRIME MINISTER be pleased to 
State:

(a) whether there Is an acute shortage 
of medicines etc. in Super Bazar branch 
located in Dr. Ram Manohar Lohia hospital 
and even general medicines are not avail­
able there; and

(b) if so, whether any complaint has 
been received in this regard and if so. the 
actbn taken thereon?

- THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED); (a) Super Bazar has informed 
that there is no acute shortage of medicines 
in Super Bazar located in Dr. Ram Manohar 
Lohia Hospital. Sper Bazar has further re­
ported that as perdaim of the Industry In-put 
costs have gone up due to devaluation and 
inflationary pressures and price revisbns 
were under consideration which affected 
general availability of some of the medi­
cines. The situatbn is reported to have eased 
to some extent and most of the medicines 
are available, though in short supply.

(b) Super Bazar has not received any 
complaint from their branch at Dr. Ram 
Manohar Lohia Hospital on account of acute 
shortage of medicines.

Assistance to Fruit and Vegetable
Industries of Surat and Vadodra

117. SHRI KASHIRAM RANA: Will the 
Minister of FOOD PROCESSING INDUS­
TRIES be pleased to state:

(a) whether the Government are provid­
ing any assistance to fruit and vegetable 
industries of surat and Vadodra in Gujarat;

(b) if so. the details of the assistance 
provided during each of the last three years; 
and

(c) the number of fruit and vegetable 
industries schemes of Surat and Vadodra 
which are pending with the Government for 
approval?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) to (c) No specific proposal pertaining to 
Surat and Vadodra in Gujarat State have 
been received by the Government. How­
ever. some proposal were received from the 
Agro Industries Corporation of Gujarat seek­
ing financial assistance under the fruit and 
vegetable processing sector. The endorse­
ment of the Gujarat State Government for 
these proposals has not been received.

Scheme of Gujarat Pending for Clear­
ance

118. SHRI KASHIRAM RANA: Will the 
Minister of PLANNING AND PROGi^MME 
IMPLEMENTATION be pleased to state:

(a) whether the Government of Gujarat 
has sent some devebpment schemes to the 
Planning Commisston for clearance;

(b) if also, the name and k>catk>n of' 
these schemes; and



291 WHUrniAnumt NOVEMBER20.1991 vm m Airnrnta  292

(e) ttw action on MCh ol Um m  GRAMME IMPLEMENTATION <SHRI H .a
BHARDWAJ): (a) and (b) Fiva modamiu- 
tion achama of Gujarat undar Irrigalion aao- 

THE MINISTER OF STATE OF THE tor and panding for action in tha planning
MINISTRY OF PLANNING AND PRO- Coffliniaaion aa datailad balow:-

Nmn»eta»Seh9m» LoetUon(OisttJ

1. Dantiwada ftoaarvoir F'aianpur

z Bhadar Irrigadon Project Godhra

3. Shatnmji Irrigation 
PiQjact

Bhavnagar

4. Falahwadi Canal Systam Ahmadabad

8. Kharicut Canal ̂ ratam Ahmadabad

(c) Tha dadaion for kivactmant daar- 
anea for tha abova aehamaa In tha planning 
Conuniaaion dapanda upon tha ovar'al 
iMOWoa avaliMlly to tha Stata Govam- 
niani and aaetoial priorltiaa attachad lor 
variouaaadonbythaGowammantofGu|aiat 
in tha Eighth Plan (1992-97), which is yat to 
baflnallaad.

Sugar Factetiaa In Ou|arat

119. SHRIKASHIRAM RANA: Win tha 
MMatar of FOOD ba plaaaad to atata:

(e) I  so, tha dotaiis tharaof; and

(d) if not, tha raasons tharafor?

THE MMISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI):WAson30.9.1991,tharawara17 
instalad augar fadoriaa in tha Cooparativa 
Saelor In tha Stata of Gujarat having Mai 
feMtflliod mnuflt suflsf pfoduction cipBdly 
of 6.534 laMitonnas.

(a) tha total mimbar ol augarladoriaa in 
tha oo^paratKw aactor in GuMvat and tha 
production capadttaa tharaof ;

(b) whathar tha proposal for salting up 
Of • Mlw augar factory in Gujarat has baan

(b)to(d).AftarthaiaauaolthaUcanaine 
Poicy guidannas for tha 7th Fiva Yaar Plan 
Vida PtasaNotadatad 2.1.1987.9LaHarafe 
IntatMhavabaanissuadforaatabllahinanlot 
naw augar fadorisa in tha Stata of Gujarat, 
tha daials of which aragivan in tha attachad
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S te p s  to  C le a n s e  T r a n s -Y a m u n a  A re a

120. SHRI. B.L SHARMA-PREM-: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the actbn being taken by the Gov­
ernment to cleanse the Trans-Yamuna area; 
and

(b) the action being taken by the Gov­
ernment for the drainage of waste waterf rom 
various colonies of Trans-Yamuna area?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). As 
per Statement I and II attached.

S T A T E M E N T - I

Saf ai Karamcharies have been provided 
as per the approval Yard-stick in various 
cobniesof Trans-Yamunaarea under MCD's 
control for sanitation and garbage removal 
work.

2. In Trans-Yamuna area, following 
type ofcok>nies/areas exist;-

i) Approved colonies

ii) Unauthorised regularised 
cobnies.

Hi) RE-settlement cotonies.

iv) Unauthorised colonies

v) J J . clusters.

In case of colonies/areas falling in cate­
gories (i) to (iii). internal drains for the dis­
posal of rain/sullage water exist in most of. 
the areas and wherever sewerage is exist­
ing, the houses are connected to he sewer­
age system.

In case of unauthorised cobnies, proper 
drainage system including out-fall drains and 
sewerage do not exist and as per polby. 
M.C.D. (General Wing) is not carrying out 
any devebpment works in such areas.

J.J. Clusters earlier were the responsi­
bility of the DDA (slum wing) and have been 
transferred to M.C.D. very recently. Surveys 
are being carried out to ascertain the posi­
tion of existing development including drain­
age arrangements and further actbn In the 
matter will t>e taken after the completio.i of 
the surveys.

Details of works done/being done with 
regard to sewage fadlities in respect of 
unauthorised/regularised colonies, resettle­
ment cobnies. urban villages, co-operative 
H.B. Group Housing Societies etc. is given in 
the encbsed Annexure.

S T A T E M E N T - I I

A. UNAUTHORISED/REGULAR­
ISED COLONIES

There are 254 unauthorised/regularised 
cobnies situated in Trans Yamuna Area and 
the abstract of sewerage positbn is as un- 
der:-

No. of cobnies where sewer lines 
have been lab and commissioned

20

II. No. of Colonies in which internal sewers 
have been laid but not commissioned.

54

III. No. of Cobnies in whteh work of
provbing/taying sewers is in progress

39



IV . N o o f C o lo n im f b r w h ic h s c h a m M h a r a  2 0

b M D  M n d i o m d  a n d  ts n d s rs  ara  in proea ss

B . R E S E T T L E M E N T  C O L O N IE S

T h a r a  a ra  13 ra s M la tn a n t C o to n  las in T ra n s  Y a m u n a  A ra a  ( T . Y A )  in  w h ich  position 

o f a a w a ra g a  f a d t i a s  is a s  u n d a r:-
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L N o . o ( C o k x d a s  w h a ra  w o rk s of laying 
Tiftmwin is  in Draarass

2

H. N o . of C o lo n ia s  w h a ra  s a w a rs  h a s b a a n  

laid partly  b y  D .D . A .

4

NL N o . of CokM tias for w hich  sa w a ra g a  

s c h s m a s  of laying sa w a rs  ara  in 

p ra ca ss  of app ro va l

7

13

C .  U R B A N  V M X A G E S

T h a r a  a ra  19  urban villaga s situatad o n  T r a n s  Y a m u n a  A ra a  a n d  tha  s a w a ra g a  position 

is a s  u nd ar

L N o . of vM a g a s  w h a ra  s a w a ra g a  systam  

h a s  b a a n  la U  a n d  oo m m isstonad

1

R. N a  of v ila g a s  w h a ra  w o rk  of la ying 

s a w a rs  Is In p ro g ra s s

5

ni N o . of u rb a n  v la g a s  w h a ra  s c h a m a s  h a v a  b e a n  

ap p w w a d  a n d  la n d e rs  a ra  b e in g  caBed

2

IV . N a  of u rb a n  v la g e s  for w hich  sch e m e s 

ara  being p ra p a ra d

11

19

D . C O O P E R A T I V E  H O U S E  B U IL D IN G  II. T h a ra  a ra  a  n u m b a r oH G ro itp

A N D  G R O U P  H O U S IN G  S O C I E T I E S  H o u sin g  S o d a lia s  a lo n g  N o k te

R o a d  a  N .H . 2 4  w h a ra  tha  in la m d  

L  T h a r a  a ra  4 3  C o o pa rafiva  h o u sa  s a w a rs h a s b a a n la id b y th a a o d a *

B t A d m g S o d a t e s  w h a ra  the  k ita r- t i«s th e m s a tv a s .T h e p «rip h a ra ls y s -

M d a s w a V a s p a r ip h a ra la w a rs a r a  ta in  is partly funclional/baing la id

funolianal b y  th a  D .D .A .
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E. MAOOmONTOABOVE,THEREARE 
80ME00L0NES/P0CKETS WHERE 
SEWERAGE SYSTEM HAS BEEN 
PROVIDED BY THE D.D.A. AND IS 
BEING MAINTAINED BY THEM.

F. SEWAGE TREATMENT PLANTS

10 MCD S«wag* Tmatnwnt Plant In 
Shahdra Is fundionai work Is In piogress for 
oonttruelionof25MCDsawMagatr0atm«it 
plani at kondly along with alllad pumping

Land QraUiIng in TVaiM-Yamuna Araa

121. SHRI B.L SHARMA PREM: Wil 
tha Mlniatar of URBAN DEVELOPMENT ba 
pleased to state:

(a) the numlMr of complaints received 
during last six months ragarding land-grab- 
bing in Trm-Yamuna araa of Delhi; and

(b) the action being taken by the Gov- 
emment for checking such incktonts of land* 
yroDDingf

THE MINISTER OF STATE IN THE 
MINISTRY URBAN DEVELOPMENT(SHRI 
M. ARUNACHALAM): (a) D .D A has re­
potted that 111 complalnls were received in 
the last six months.

(b) Delhi Administratkm has directed 
pubic agenides to maintain strict vigil and to 
taka preventive action in this regard. Control 
Rooms have also been set up by the Delhi 
Devalopment Authority, Municipal Corpora* 
tiondOalhi, New Delhi MunteialCommitttee 
and the Deputy Commissioner, Delhi to 
faolkate prompt reporting of encroachments 
bypiM o.-

DurhigthelaBt six months 2S demolition 
pfogramma were carried 04 by the DDA in 
the Trans Yamuna araa.

Non Allotment of DDA Flat*

122. SHRI B.L SHARMA PREM: W » 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) ttie number of flats constructed by 
the Delhi Devetopment Authority in DeN

K A U A  » t f i . t l f a i r  gm bh Cwnicn navv ncn D««n BiioiioQ iCm inorv uMui 9 
years;

(b) the reasons therefor;

(c) whether the Government have fixed 
anv rasDonsibilitv lor tha sama:

(d) if so. the details thereof; and

(e) the action taken by Government in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM.ARUNACHALAM):(a)to(e). Mbr- 
mattonis being collected and win be lakf on 
the Table of the House.

Unauthorlaed Colonies In Ttana* 
YanMinaArea

123. SHRI B.L SHARMA PFtEM: WM 
the Minister of URBAN DEVELOPMENTbe 
pleased to state:

(a)the number of unauthorised colonies 
in the Trans-Yamuna area in DeBti;

(b) whether l>asic amenities Ice water, 
electrieity, roads etc. have not been pro- 
vfcled in these cotonies;

(c) if so. the reasons therefor, and

(d) the action bektg tidten fay the Gov­
ernment to provUe such basic amenMes?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARWIACHALAM): (a) No tunray
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of th« unauthorised cok>ni«s has been con­
ducted since the cut off date of June, 1977.

(b) to (d). Pending a declston on regu- 
larisation. Delhi Administration has decided 
to extend the facilities of supply of electricity 
and potable water to all those unauthorised 
colonies which has come into existence prtor 
to 1.1.1981, on payment of development 
charges by the beneficiaries. No decision 
has yet been taken to provide other civic 
amenities to the unauthorised colonies after 
June, 1977.

Water Supply Schemes in U.P. with 
World Bank Assistance

124. SHRIHARIKEWAL PRASAD: Witt 
the PRIME MINISTER be pleased to state:

(a) whether the Government are imple­
menting any water supply projects or 
schemes with the assistance of World Bank 
or some other international organisation in 
Deoria and Ballia districts of Uttar Pradesh;

(b) if so. the details thereof;

(c) the expenditure involved and the 
year by which these are proposed to be 
completed;

(d) whetherthere has been any delay in 
the implementation of these projects; and

(e) if so. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTOY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) No. Sir.

(b) 10(e). Do not arise.

Tulw-WWIslnU.P.with WorM Bank

125. SHRI HARIKEWAL PRASAD: 
S m i ARJUN SINQH YADAV:

Wn the MinMer of URBAN I^VELOP- 
MEMTbeoleasedtottate:

(a) the details of tube-wells installed 
with wortd Bank assistance in Uttar Pradesh, 
during the last two years;

(b)the numberoftube-weilsout of these 
which are working and the number of those 
which are not working;

(c) the time by which these non-opera­
tive tube-wells are likely to become opera­
tive; and

(d) the number of tube-wells likely to l)e 
installed with Words Bank assistance in these 
distrkrts during 1991-92?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d) The 
information is being collected and will be lakt 
on the Table of the Sabha.

Assistance to FruK and Vegetable
Industries of Deoria and Ballia

126. SHRI HARIKEWAL PRASAD: Will 
the Minister of FOOD PROCESSING IN­
DUSTRIES be pleased to state:

(a) whether the Government are provkl- 
ing any assistance to the f ruK and vegetable 
industries in Deoria and Ballia districts of 
Uttar Pradesh;

(b) if so, the details of the assistance 
provkied during each of the last three years; 
and

(c) whether schemes related with these 
industries in Deoria and Ballia districts are 
pending with the Govemment for approval 
and 9 so, the details thereof?

THE MMISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR QOMANGO):
(a) and 0)). Aproposal ww racefvedfioin the 
U P . Government for sstang up oi quaflty 
Gpptiol UMtaloiiw i l  23 (taow wttMn th*
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State including Deoria and Ballia. On ac­
count of limited availability of funds the UP. 
Government was requested to formulate a 
proposal of strengthening of the Central 
Quality control Laboratory in Lucknow in the 
first instance. A response Is till awaited from 
the U.P. Government.

A proposal was also received from the 
U.P. Government for setting up of food proc­
essing training centers and upgradation of 
community canning centers. An amount of 
Rs.13.20 lakhs was sancttoned as grant-in- 
aM to the U.P. Government in the year 1990- 
91.

An amount of Rs. 2 lakhs was sanc­
tioned as gram-in aid to the U.P. Govem- 
ment in the year 1990-91 under the scheme 
forgiving financial assistance forthe training 
and visit programme for farmers.

(c) There is no specific scheme pertain­
ing to the Deoria and Ballia districts pending 
with the Government

Ateohollc Units In U.P.

127. SHRIHARIKEWALPRASAD: Wi« 
the PRIME MINISTER be pleased to state:

(a) the names of the places where 
Government propose to set up alcoholic 
units in Uttar Pradesh;

(b) the time by which these units are 
Bttlytobesetup;

(e) whether such units are also pro­
posed to be set up in some places in Gora­
khpur Dhriswn; and

(d) If ao, the tocatlons thereof and the 
tim* by which these are Bkely to be s^ up?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS ( DR. CHINTA MOHAN): (a) to (d). 
There are no proposal to set up any alcohol 
unit by the Central Government in Uttar 
Pradesh.

[EngOsh]

Percentage of Child Labour In the 
Country

128. PROF. MALINIBHATTACHARYA: 
Will the PRIME MINISTER be pleased to 

.state.
(a) the percentage of chikJ labour in the 

coumry at the time of independence and at 
the end of 1988-89; and

(b) the average allocations made fortlie 
child labour welfare schemes during the first 
and seventh Five year plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR):(a)Theauthentk:data 
on chiki labour is based on the Census which 
is carried out at ten years' interval. Age 
group-wise data on workers is not available 
in the first Census can-ied out in 1%1. The 
percentage of chiU labour (0-14 age group) 
to the total workers was 8.04 and 5.18 ac­
cording to 1961 Census and 1981 Census 
(excluding Assam) respectively. The defini- 
tionof workersin 1981 Census inchided both 
main and marginal workers. Due to concep­
tual changes the figures for 1961 and 1981 
are not strictly comparable.

(b) There was no spedfic aUocalkm 
eannarked in the First Five Yea Plan for the 
Child Labour Welfare Schemes. White the 
allocation for the schemes during the Sev­
enth Five Year Plan (1985-66 to 1969-90) 
was Rs. 5.10 ciores.
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Rvvainping of PuMie DMributlon Sy»>

129. SHRI QANGADHARA
SANIPALU:

SHRI K.P. UNNi<RISHNAN: 
SHRIMUMITAZANSARI: 
PROF. RASA SINGH RAWAT: 
SHRI V.S.VUAYA

RAGHAVAN:
SHRI INDRAJTT GUPTA: 
SHRI RABI RAY:
SHRIMATIGEETA MUKHER- 

JEE:
SSHRI GOPMATH GAJAPA- 

TH t

csitain Designated H i Areas (DHA) and
Ig-tf f i r  it  r i  f r t l r i n a iHiiegraiea inuai u9V6iopni8ni rrajscii 
(ITDP). These blocks have been identified In 
consultation wMi the State Govemmentt/ 
UT Administration. The thrust of the ap­
proach is to cover the population in these 
areas by issue ot ration cards to aB those 
who have not been issued such cards so far, 
opening of additional fair price shops and 
creation of adequate storage capacity.

Production of Sugar

131. SHRI GANGADHARASANIPALLt 
Wil the Minister of FOOD be pleased to

WH the PRIME MINISTER be pleased 
to state.

(a) wiMtherthe Govemmert Is revamp­
ing the Pubfic Distrixition System;

(b) H so, the details thereof,;

(c) whether kis proposed to cover every 
Bk)ck and VRIage by a Fair Price Shop;

(d) the number of vilages. State wise, 
covered under Public Distribution System 
and the number of vMages left out so far; and

(e) the steps being taken to cover the 
fgfnainkiQ vVsqm?

THE MMISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DM AHMED): (a) to (e). The Government 
has decided, in consultation with the State 
GovwnmMls/UT AdmlnittraliQns, to r»«ri- 
ent the PDStoimprove Its reach of the PubSc 
Distributkm System on the basis of an area 
■padfiB approach, k It piopoaad to cover 
population Mng in blocks whk:h are covered 
oy ■reB wvwopnwni piDQmniniss sucn vs 
Daaait Devetopment Programme (OOP), 
Draught Prone Aim  Programme (DPAP),

(a) whether higher production of sugar 
is expected during the current crushing

(b) whether the internal demand and 
also the export commitments wit be hjRy 
mat; and

(c) the incentives, if any announced by 
the Qovemmerrt during the current season?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Sugar production during 1991* 
92 Mason (October • Saptambar) it attl- 
matad at about 120 lakh tonnM.

(b)Yat,Sir.

(c) Government announced an incen­
tive scheme for early crushing under which 
sugar factories are to be granted 72% free- 
sale quota, as against normal 55%, on pto- 
ductton achieved during the pMiod 1st 
October, 1991 to ISth November, 1991.

PrlM of Different Food Qralna
e

132. PROF. UMMAREDDY VE- 
NKATESWARLU:WiU the Minister of FOOD 
be pleated to HHa:
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(a) the prio* paid par quintal of different 
food grains procured in different States dur­
ing 1990-91;

(b) tils price ciiaiged per quintal from 
different States for the food grains supplied 
for distribution under Public Distribution 
System; and

(c) the reasons for disparity, S any?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) During 1990-91 rabi marketing 
season, wheat was procured at a uniform 
minimum support price (MSP) of Rs.215/- 
per quintal. The paddy was procured at 
uniform minimum support prices of 
Rs.205.00, Rs.215.00 and Rs.225.00 per 
quintal for common, fine and superfine varie­
ties during 1990-91 kharif mariieting sea- 
soa TheMSPof nM andkharif coarsegrains 
In 1990-91 rabi and kharif mariteting sea­
sons was fixed at Rs.180.00 par quintal.

The procurement prices of levy-rice 
collected from rice millers in different States 
under statutory levy during 1990-91 kharif 
mariwting season are indicated in the at­
tached statement

(b) Foodgrain were issued by Food 
Corporation of India from Central Pool for 
Public Distribution System to different States/ 
Union Ten’itories at the uniform Central is­
sue prices (ex FCI godown), which are as
foltow;-

Foor^ram Rb. Perqukal

Wheat 234.00

Rk;e

Common 28&00

Fine 349.00

Superfine 370.00

Coarsegrains 194.00

(c) Whereas the minimum support prices 
and the Central issue prices (ex FCIgodown) 
fixed by the Government are uniform for al 
the States/UTs, the procurement prices.of 
levy-rice payable to rice millersfor deiiveiy of 
levy-rice differ from State to state on account 
of variattons in statutory taxes payable on 
purchase of paddy, non-statutory expenses 
payable to the rice millers and out-turn ratto 
for converston of paddy into rice.

STATEMENT

SM9$ Common Fine Superfine

1. Andhra Pradesh 338.55 354.30 370.05

2. Assam 335.75 356.^ 372.60

3. Bihar 326.20 344.80 360.10

4. Gujarat 313.00 327.50 342.00

5. HaiyanaA)elhi 347.50 374.55 394.10

6. Kimataka 322.20 337.1S 352.10

7. Madhya Pradesh 334.55 ^ .1 0 365.65
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SM M Common Fkw Supwfifw

8. Orissa 345.05 361.10 377.15

9. Punjab 347.25 374.30 393.80

10. Rajasthan 34125 365.00 386.96

11. Uttar Pradesh 330.70 345.90 369.25

West Bengal 323.15 341J5 356.70

13. Maharashtra 330.05 345.35 360.60

14. Pondicherry 313.90 328.20 343.00

IS. Chandigarh 338.20 364.55 383.50

U ii r ln i- f c  r w w r r n t a l  H r n l m n tnuaco wofmMrcni ttojpci

133. DRASIMBALA:
SHRIARJUN SINGH 
YADAV:

WiO tlw Minister of URBAN DEVELOP­
MENT tM piMMd to ttato:

(■) whottwrtho attention of tlw Govwn* 
nwnt hM boM drawn to ttw naws-itam 
appaaring in tha IHndiMan Timas’ dated 
Odtobar 7, 1991 ragarding lha award of 
HUDCO Commaidai Ptojad to a contractor 
vAhout tha appnwal of tha Isoard of dirao-

Q>) ■ so. tha raaetion of tha Govammanl 
tharato;

(e)tharaaaonsforthapiocadurailapaa8.

(d) ttw dataH of tha action taltan against 
thaquiilyf)anons;and

(a) lha dalals of tha othar contracte and 
wofkordarsawanJad by HUDCO during tha 
last 12 months without following th« proca- 
diffa laid doum and tha oonactiva maasuras 
ttkan to ohadt aueh violalion hanoaforth?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI. M.ARUNACHALAM); (a) to (a). Yas. 
Sir. Tha building project raf a^ad in tha nawa 
itam has baan takan up by HUDGO at tlw 
instanca of the Ministry of Urlian Davaiop- 
mant for generation of office spaca and othar 
commetcial spaces. The award of work was 
preoassed as per normal procedure and 
vetted by the architectural and construction 
fflanagemant team of tha Corporation. Due 
to ahoitage of time approval of tha HUDCO 
Boaid of Diractor could not ba obtained, a* 
axpiiy of tha validity of tha oHar would hava 
lasuMad in aoonslderabla toss totha Corpo* 
ration. The decision of the Managamani 
was, however, to be ratified by the Board or 
Directora. Tha delay In bringing up tha mat* 
ter for ratMcatlon bjf ha Board was noHcad 
later In a meeting of tha Board of Directors. 
After taking al factors into consideration tha 
Board observed that a final decision on tha 
ex-post-facto approval of the work order 
couM be takan after the transactkm audit of 
thtt OfoiMSt seeounte has Iim ii fiCMncdfllttd.

 ** — a^h — - —    * — t—MwwiwnMt svDia •tcwsnons m ooiiwio 
Ks advenM affect on tha aconorele of tha 
projact, tha Bowd altowad tha worit on tha 
prajaeltooontinua.
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To avoid racurrmce of any such in- 
stanca in future, the boand of directors of 
HUDCO has constituted a Commtttee con­
sisting of 4 directors for streamlining the 
procedures and project management sys­
tem in HUDCO.

In other projects talcen up by HUDCO, 
such procedural lapses have not come to 
notice of the Board of Directors HUDCO.

Foreign Capital Investment

134. SHRISYED SHAHABUDDIN:WiU 
the PRIME MINISTER be pleased to state;

(a) the measures adopted by the Gov­
ernment to attract foreign capital for indus­
trial investment in the Country since June, 
1991:

(c) the anticipated inflow during the 
current financial year?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a). Measures adopted by the 
Government to attract foreign capital for 
industrial investment in the country are 
enshrined in the statementon industrialpoOcy 
tabled in both the House s of Parliament on 
July 24,1991.

(b) and (c). Statistical infonnatton about 
net foreign c a (^  inflow, financial, year- 
wise as well as by country of origin and by 
industrial sub-sector is not maintained in the

(b) the net foreign capital inflow during 
the last three financial years, year-wise, as 
well as by country of origin and by industrial 
sub-sector and

Ministry. However, statements showing (1) 
country-wise break up of the amount ̂  for­
eign Investment approved; and (2) industry- 
wise break up of foreign oollaboraUon ap­
provals given during the last three years, are 
attached in the enck>sed statement I and IL 
During the current year by the end of Octo­
ber, 1991, the amount of foreign investment 
approved is about Rs. 28,968 lakhs.

STATEMENT-1

SLNo. NaiMoftho
Country

1988 1989 1990

1 2 3 4 S

1. Australia 10.01 300.00 62.80

2. Austria 163.90 52.00 74.35

3. Belgium - 32J2 -

4. Bahrain - • -

5. BrazI 40.00 - 7.98

«. Bulgwia - - -

7. Cwwda 26.00 117.00 66.00

8. CnehoalovaMa 15.00 139.00 -
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SLNo. Name of the 
Cowitry

1988 1989 1990

1 2 3 4 5

9. Denmatk 176.38 980.00 272.32

10. Dubai - - -

11. FRG 3099.90 12032.85 1951.22

12. Finland 46.64 105.50 56.66

13. France 1177.97 845.69 888.00

14. C.D.R - - -

15. Hong Kong 56.10 110.25 115.00

16. Hungary 10.40 - -

17. Iran - - -

18. Ireland 10.00 - -

19. kaly 2786.74 690.44 682.74

20. Japan 1742.58 877.93 500.15

21. Korea (South) 45.00 33.75 706.24

22. Kuwait - 285.00 -

23. Luxemberg 40.00 - -

24. Malaysia - - -

25. Mexico - 200.00 257.25

26. Netheriand 105*30 230.56 376.61

27. Norway 349.90 338.50 4.00

28. Panama - - -

29. Saudi Arabia - - -

30. Singapore 462.60 348.68
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St. No. Name of the 
Country

1988 1989 1990

1 2 3 4 5

31. Spain 160.00 - -

32. Sweden 84.00 416.80 33.82

33. Switzerland 273.73 774.26 1350.70

34. Taiwan 56.22 - 64.18

35. U.K. 1390.75 3346.14 906.70

36. U.S.A 9713.73 6215.59 3348.24

37. USSR 44.00 958.00 710.80

38. Yugoslovia 9.00 - -

39. NRI 1679.90 2117.76 524.88

40. China - 20.00 -

41. Greece - 8.00 -

42. Poland - 33.00 -

43. Thiland - - 16.25

44. UAE - - -

Total: 23975.75 31666.56 12832.14
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Expansion of Chandigarh

135. SHRI PAWAN KUMAR BANSAL: 
WiUtha Ministarof URBAN DEVELOPMENT 
ba piaasad to stata:

(a) whathartha Government have some 
proposals for tha future expansion and de­
velopment of Chandigarh and its two satel- 
yta towns of Panchkula and Mohalli as also 
tha urtnnlsatlon of other surrounding areas;

(b) if so, tha details thereof; and

(c) if not, tha steps proposed to t>e taken 
to prevent slumisation of Chandigarh and 
degradation of its environment?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI. M. ARUNACHALAM): (a) to (c). The 
information is being collected and will be laid 
on tha Table of the Sabha.

Ilalntananca of Public Parks In Chandi­
garh

136. SHRI. PAWAN KUMAR BANSAL: 
WiBtha Ministarof URBAN DEVELOPMENT 
baplaasadtostatathe amount spent on the 
maintenance of public parks in the Union 
TarrHoiy of Chandigarh during the last one 
yaar?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRL M. AmiNACHALAM): The informa­
tion is baing coHactad and win ba laid on the 
Tabla of tha Sabha.

Civie Anwnltlas in Labour Cotonies at 
Chandigarh

137. SHRI. PAWAN KUMAR BANSAL: 
WWthaMiniMarof URBAN DEVELOPMENT
b>pla«M dlatt«te:

<•) tha dalals of nom«s fixed for provM-

ing dvic amenities in the labour cobnias of 
Chandigarh; and

(b) the details of the msyor pubTic woiks 
undertaken and completed there during the 
last one year?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRL M. ARUNACHALAM) (a) and (b) The 
information is being collected and wiU be lakl 
on the Table of the Sabha.

Water Rates In Central Govarnmant
RasMantlal Areas of Chandigarh

138. SHRL PAWN KUMAR BANSAL: 
Willthe Ministerol URBAN DEVELOPMENT 
be pleased to state:

(a) whether the water rates charged 
from Central Government empbyees resid­
ing in the official quarters at Chandigarh 
have been increased steeply recently;

(b) if so. the details thereof; and

(c) whether the water rates now exceed 
the rental charges for those quarters?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRL M. ARUNACHALAM): (a) to (c): The 
inf ormatton is being collected and will t>a laki 
on the Table of the House.

Off taka of chemical fertlllzsrs after 
withdrawal of subsMy

139. SHRI K.P. UNNIKRISHNAN:Will 
the PRIME MINISTER be pleased to stata:

(a) the details of off-take of chemical 
fertilisers State-wise after withdrawal of tha 
subskly on it;

(b) whether the off-taka shows adadine 
as compared to the figures of last three 
years;
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(c)wtMlh«’any study has b««n made of 
tha impact of tha withdrawal orraductlonof 
tha subsidias; and

(d) of so, tha dataRs tharaof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
ISERS (DR CHfffTA MOHAN): (a) to (d): 
Tha subaldy was withdrawn on four low 
analysis fartBisars La. Ammonium Sulphate, 
Ammonium Chloride, Calcium Ammonium 
Nitrate and Su )̂hate of Potash. The nutri­
ents available from these four low analysis 
fertilisers constitute a smalt percentage of 
total nutrients used in agriculture. The State- 
wise offtake of fertilisers foflowing the with­
drawal of subsidy is not avaflable. The latest 
estimale of tha consumption of fertilisers in 
nutrients during Kharif, 1991; does not indi­
cate arv drop in the off-talw of fertilisers 
during the crop season as compared to the 
same during the preceding year. The con­
sumption of nutrients (NP and K) during 
Kharif: 1991 is estimated at 63.50 lakh ton­
nes as compared to 57.47 lakh tonnes dur- 
kig the same period in the preceding year.

Nuclear Power Plant In Malabar R a ^  
ton, Kerala

140.SHRIK.P.UNNIKRISHNAN:W« 
tha Prime Minister be pleased to state:

(a) whether there is a proposal to set 
up a Nudear Power Plant in Malabar Relig­
ion in Kerala and

(b) i  so, tha action taken so far in this 
ngard?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLK: 
GRIEVANCES AND PENSIONS (SMT. 
MARGARET ALVA):

(a) Yas, but it is a pralmktafy/exptora-
tonr

(b) PreHminaty/exptoralory investiga- 
ttons of shes in Andhra Pradesh and Karala 
including peringome In Cannur Distrid, have 
been carried out. The proposals will have to 
undergo various stages of review and ap­
praisal

[Tfanslatiorl

Propoaal lor setting up of Vegetable Oil 
Mills In Maharashtra and Madhya 

Pradeah

141. SHRI VILASRAO NANGANATH 
RAO GUNDERWAR: Will tha PRIME MIN­
ISTER be pleased to state:

(a) Whether the Government propose 
to issue the letters of intent/industrial licanoes 
for setting up of vegetable oil mills in Mahar­
ashtra and Madhya PradeA;

(b) if so, the details thereof;

(c) whether some of the oil mlBs ara 
proposed to set up inthe Cooperative sector; 
and

(d) if so, the names of the plaoes klan- 
tifies tor this purpose?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES AND
pub lk :  d is tr ib u tio n  (SHRI ka m a lu d -
DIN AHMED):

(a) to (d ): In terms of press Note N oJ 
(1991 Series) dated 2nd August 1991 of tha 
Ministry of Industry, Govammantof India no 
lioanee la required for adivily relalbig lo 
setting of oR mMs piDvidad ttia praposad 
aitida of manutactura is not laaarvad for 
tinrii ic ilt fd p f  Of th< pfopond pfcjsct li
not wfehfai lifflU of a efeif twiftt m
populition ofnwlhanlOliichaaooorting 
to1S91<
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lEngim

TrIfUreatlonofDOA

142. SHRI MORESHWAR SAVE: Will 
th« Mmisler of URBAN DEVELOPMENT be 
pl«as«d to state:

(a) whether the Government proposes 
to trifurcate Delhi Development Authority 
(DDA);

(b) if so, the reasons therefor ?

(e) whether the Government have re­
ceived any representations opposing the 
trifurcation of DDA; and

(d) if so, the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
^HRIM . ARUNACHALAM)

(a) and (b ): In 1987, Government had 
taken a decision to restructure DDA to en­
able k to concentrate on its core functions, 
and as preparation of Master Plan, manage­
ment. development and disposal of land and 
other incidental activities, and to set up a 
separate Housing Board and a separate 
Slum Board.

(c) and(d). Some representations from 
the DDA Employees unions have been re- 
oeVed by the Government apprehending 
that the proposed reorganisation will harm 
their interest Government is of the view that 
proposed reorganisation will not adversely 
affect the iitteresls of the employees.

Emptoyment Exchanges In the 
Country

143. SHFH MORESHWAR SAVE: Will 
lh*MinMer of LABOURbe pleased to attfe:

(a) the total number of employment 
exchanges In the country State-wise;

(b) the total number of persons who 
have been provided vnth jobs through the 
employment exchangesduring the last three 
years, years-wise;

(c) whether there is any proposal to 
make the employment exchanges more 
result-oriented;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTER OF LABOUR(SHRI PABAN 
SINGH GHATOWAR): (a) Astatement show­
ing number of employment exchanges (in­
cluding University Emptoyment Informatkm 
and Guidance Bureaux) functioning in the 
country as at the end of August, 1991 is 
enclosed.

(b) The number of job-seekers placed in 
emptoyment through emptoyment exchanges 
during the last three years is indicated be-
tow:-

Year No. Placed fin UOts)

1983 3.29

1989 2.89

1990 2.64

(c) to (e) A programme of computerisa­
tion of Emptoyment Exchange is being im­
plemented in a phased manner to improve 
the management of the informatton on job­
seekers maintained fay these exchanges.
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States/Unhn
Territories
States

Emphyment Exchanges(inchiding 
(UEK3BX)

1. Andhra Pradesh 33

2. Arunachal Pradesh 1

3. Assam 52

4.Baiar 64

5. Goa 1

6. Gujarat 42

7. Haryana 88

8. Himachal Pradesh 15

9. Jammu and Kashmir 14

10. Karnataka 37

11. Kerala 45

12. Macttiya Pradesh 63

13. Maharashtra 42

14. Manipur 9

15. Meghalaya 7

16. Mizmam 3

17.N««aland 7

ie.OrisM 25

19. Punjab 42

20. Rajasthan 31
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Slates/Union
Territories
Slates

Employment Exchanges(includng 
(UEIGBX)

21. Sikkim*

22.TamHNadu 33

23. Tripura 4

24. Uttar Pradesh 94

2S.W0stBongal 73

UNION TERITORRIES

1. Andaman and Nioobar Islands 1

2. Chandigarh 2

3. Dadra and Nagar havell 1

4. Delhi 20

S. Daman and Diu 2

6. Lakshdweep 1

7. Pondicherry 1

Total: 853

Note: * No Employmenty Exchange is functioning in this State.

ITfwistatioii Pratisthan has prepared any pubficatkm in
regard to the use of vedic mathematics

Um  of Vedk; Mathematics in through Ftoorkee University;
Computers

(c) if so, the outKnes thereof andby what
144. Dr.LAXMiNARAYAN PANDEYA: time this will be published along wfth the

Wn the PRIME MINISTER be pleases to other details relatbig lo the vedic mathemat­
MUM: ics; and

(a) whether the Government propose to (d) the opportunities provided to the
•ncourao* the use ol sdentilie and vedic students of High School and MkMIe School
fflathematictinoofflputerin«duc«ionalfiekl: Classes in Kendriya Vklyaiayas and other

W  wiMther the Rashtriya Ved VMhya matics?
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
QREVANCES AND PENSIONS (SHRiMATI 
MARGARET ALVA): (a) Tha Govemm«nt 
hasinitialadastudytoAxplorethAapplicabil- 
ky of Vadic math«m«tics In computers.

(b) to (d) According to the information 
available, the National Council of Educa­
tional Research and Trauiing (NCERT) has 
planned to include relevant literature of Vedic 
Mathematics as an enrichment material in 
their teachers manual of high schools and 
Higher Secondary Schools which are being 
developed in the NCERT.

lEngSsti

ChUd Labour

145. SHRI BASUOEV ACHARIA: WIU 
the PRIME MINISTER be pleased to state;

(a) whether the Government propose to 
make some provisions for ensuring eoo- 
nomicoompensationtothefamayofthechild 
labour famay;

prohibit or regulate employment of child 
labour. However since the problems of child 
labour are mainly due to sodo-economic 
compulsions, the National Child Labour 
Poli^ was announced in 1987 for stricter 
enforcement of various lsA)our laws related 
to child labour and for focussing of general 
development programmes for benefitting 
child labour wherever possible which in* 
eludes income ĵenerating programmes for 
the families of child labour the anti-poveity 
schemes of the Government It also envis* 
ages starting of special projects for suitably 
rehabilitating children withdrawn from em­
ployment in areas of high concentration of 
child labour by'way of setting up of special 
schools for child workers where an inte­
grated package of inputs comprising educa- 
tkm, health, nutrition, vocat»nal training and 
stipend to the chiMren taken out from the 
prohibited employments are provkted.

issue of Ration Cards In Tran* > 
Yantuna Areas

146. SHRI GOVIND CHANDRA 
MUNDA: Will the PRIME MINISTER be 
pleased to state;

4b) Kao, the details thereof; and

(e) I  not, the reasons therefor?

THE DEPUTY MMISTER IN THE 
MINISTRY OF LABOUR(SHRI PAEAN 
StIGH GHATOWER): (a) No. Sir.

a) whether applications tor issue ol ra- 
tk>n cards in the trans-Yamuna area of DeM 
remain pending for months for Its enquhy 
and even after enquiry these are not issued 
in time;

(b) if so. the reasons therefor; and

(b) Does not arise.

(e) Tbe chU Labour (Piohloitton and 
Reflultfon) Ad, 1966 proMbiis and regu- 
ItfwMiploymenlofchldreninoert^oocu- 
fwHDnaandpiooesseslndudedintheSched- 
ulM IB the Act Thera are other liteur laMw 
■nthaNdoiiaaAct, 1M6,theMotor Trans­
port WmIims Ad, 1961, ele.. which either

(c) the steps being taken to expedite in 
this matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES AND PUB­
LIC DISTRieUTION (SHRI KAMALUDOM 
AHMED): (a) to(c) 365 appleadofw an  
pendbig tor issue ol food eaidc at per dM Ai 
given below:
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LsMthan
7 4 tv

33

Moratha 
7 days but 
lass than 
15 days

25

Mora than 
15 days but 
lass than 
ona month

Thasa applicationscould not ba daarad 
for issa of (cod cards bacausa fiald inquirias 
oouM not ba oomplatad In thasa casas. 
Cbeia> Officas hava baan diraetad to dls- 
posa of all such applications, which ara 
panding mora than 7 days, axpaditiosly.

ITnnakOhn]

Divaralon of Funda Alloeaiad undar 
J.RYbyStataa

147. SHRI MOHAN SINGH: Wit tha 
PRIME MINISTER ba plaasad to stata:

(a) whathar tha Union Oovarnmant ara 
contampialtng to libaralisa the conditions of 
Jawahar Rozgar Yojna with tha putposa of 
rural davalopmant undar which village da- 
valopmant work would ba entrusted not only 
to Gram Panchayats but to block and district 
boards also;

(t>) whether the unkm Government was 
fuHyassurad by tha Stata Governments that 
lunda aHottad under the Jawahar Rozgar 
Yojna would be spent only on niral develop* 
ment;and

(e) whether the amount aHottad tor this 
puipoaa has baan spent othar-wlsa in some 
Siatat: I  so. tha details thereof and actkxt 
takan or prapoaad to ba taken in the matter?

THE MMISTER OF STATE IN THE 
MiNiSTfVY OF RURAL DEVELOPMENT! 
8HRiaVENKATSWAMY}:(a) Nochanges 
in «ta Jawahar R ozw  Yoiana guMeOnas 
wMoh praacribaa tha implamaniaiion of tha 
pragnmma ttuough tha vilaga iMmehayatt

at the village level and District Rural Devel­
opment Agencies (DRDAs) and zila par- 
ishads (ZPs) at the district level is under 
consMeratnn of the Government

(b) Jawahar Rozgar Yojana is a Cen­
trally Sponsored Programme for creatbn of 
wage emptoyment in the rural areas only. 
Funds ara provided to the State Govern­
ments with the assurance that they wiO be 
used in the rural areas only.

(c) There are no instances in the knowl­
edge of the Government of India where the 
funds have been spent othenwise. However, 
if such instances are proved, the Govern­
ment of India woukJ recover the money so 
mis-spent.

Ownerahip righta to tha Ownara of 
Jhuggl-Jhoparlaa

148. SHRI MOHAN SINGH: Wil tha 
Minister of URBAN DEVELOPMENT ba 
pleased to state:

(a) whether the Government propose to 
give ownership rights to those poor parsons 
and other betongtngtoeconomlcaRywaakar 
sectbn whohavettuiH Jhuggi Jhoparisintha 
four metropolitan cilias of DeM. Bombay. 
Calcutta and madras and have bean resW- 
ing there in for tha last four years;

(b) whether any scheme is under tha 
conskleratktnofthaOovammanltoimpiova 
tha rasidantial unila inthaaa ahims by way of 
extending bank ban iacWias to the owners 
of such Jhuggi>lhoparis; and
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(c) whatherthe Union Government have 
exact figures of slum dwellers living in each 
of four metropolitan cites and if not, the 
reasons thereof.

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
^ R l  M . ARUNACHALAM): (a) No, 
Sir.’Urban Devetopmenf is a ‘State Subject’ 
and Schemes for Slum Improvement and 
provision of ownership rights to poor per­
sons are formulated and implemented t>y the 
State governments, form time to time, in 
accordance with their needs and priorities.

(b) The Housing and Urtian Devetop- 
ment Corporation (HUDCO) has a housing 
scheme for tMnefidaries belonging to the 
Economically Weaker Sections of society 
(families with a monthly income upto Rs.

lose/-) with aceiling cost of Rs. 22,000/- in 
urban areas. In addition, HUDCO also pro­
vides assistance for repairs/ additions upto a 
ceiTing cost of Rs.11,000/-

The National Housing Banit is operating 
Refinance schemes for supplementing as­
sistance by Commercial Banks as well as 
Regtona! or State Housing Finance Institu- 
ttons which are also targetted at dewlling 
units with an area less than 40 Sq. mtrs.

In DeUii, the Delhi Cooperative Housing 
Rnance Society extends k>an facilities to the 
multi-purpose Cooperative Societies of J J . 
dwellars on par with other Group Housing 
Cooperative Societies.

(c). The exact figures are not avaSable. 
However estimated figures, as repotted to 
the Central Government, as as under:-

SMk Nameof
Matmpokm
cfy

idenmdSlum 
Population at 
metfo-dty (1981)

Estimated sBm 
poptriaUon m1990 
m the metro-city

(figums in lakhs)

1. Greater Bombay 28.314 41.26

2. DeM 18.00 32.08

3. Calcutta 30.28 43.86

4. Madras 13.63 21.08

Stock of Sugar

149. SHRI MOHAN SINGH: WU the 
Minster of FOOD be pleased to state;

(a) whether the sugar stock or the year
1990-91 Is sufficient to meet the domestic 
demand; and

0>) if so, the stock poskion of sugar?

THEMWSTEROFSTATE THE MINIS- 
TRyOFFOOO(SHRITARUNGOGOI): (a) 
YM .8ir.

(b) The stock position with the sugar 
factories as on 30.9.1991 was about 31.67 
lakh tonnes (Pioviskmal).

lEngSsm

Committee for public sector Undertak- 
mga

ISO. SHRI PRITHVIRAJ D. CHAVAN: 
WW ttie PRIME MINISTER be pleased to 
state:
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(a) Wsthor k is a fact that Supranw 
Oourt hte askad the Govarmiflnl to sot up a 
Committaa to monitor tha disputes b«tween 
llw public sactor Unidartak^ and thair 
•dminiBtraliva ministriaa and for dispUas 
balwaah various PubBc Sactor Undaitak- 
ings thamsaivas; and

(t>) if so. what action has baan taltan by 
lha Union Govammanl in tMs ragard?

THE MMISTER OF STATE IN THE 
MINISTRY OF INDUSTRY(SHRI P.K. 
THUNGON):(a)Yas.Sir.

(b) Action for constituting tha Conunit- 
taaisbaingtakan.

kivaatmant by N.RJs

151. SHRIPRITHVIRAJ D. CHAVAN; 
Wil tha PRIME MINISTER ba pleased to

(a) whathar tha Govairanant have ra- 
candy aUowad NRb to bwast 100 per cent 
aquiy in new undertakings in India;

8 so. tha dMafls thereof; and

(c) whether NRIs wa be alowed to own 
100 per cent equity in old units?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF P J. 
KURIEN): (a) to (c) Government of India in 
MMatiy of Fkianca have deckied to permit 
Non-raaident and Overseas Corporate 
Bodtos pradominantly owned by them to 
bwMtupto100%ofthaaqui^ in high priority 
industries and other industries subiect to the 
oondMions laid down vkte Press Note dated 
2Mi October, 1991.

Comndaalon for fixing the prices of 
Odhsuhw

tsz. SHRI MAOAN lAL KHURANA: 
« «  ««• PRME MMIS1B) ba plaand to

(a) whether there is any check on the 
relatnnship between the cost of productkxt 
of consumer items and the rates at which 
they are sold to the consumers;

(b) if so. the details thereof; and

(c) whemer the Government propose to 
appokit a permanent commission for fixing 
the prices of industrial and consumer prod­
ucts on the lines of the Agricultural Prices 
Commissnn so as to have a meaningful 
check on the price realised by the manufac­
turers;

(d) if so. the details thereof; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLICDISTRIBUTION (SHRI KAMALUD- 
DM AHMED): (a) and (b) The productnn of 
majority of consumer items is in the smafl 
scale and.informal sectors. The prices of 
these commodities are fixed on the basis of 
their demand and supply based on the input 
cost of these itemŝ '̂These are supplied to 
the consumers in the open competitive 
markiBt.

(c) to (e).The prices and the supply of 
the consumer items are kept under constant 
watch by the Government and appropriate 
measures taken as and when the prices 

.show abnormal rise or the supply of thesa 
commodities fal short of thek demand in the 
market. Government takes appropriate 
measures to augment supply of these com­
modities and also to ke<  ̂their prices at a 
laaaonable level in view of this, there b no 
proposal under the consktoratkm of the 
Gowainment at present for appointing a 
paniutfianl oommoslon for fixing the prices 
of tfie kiduslfial and consumer products.
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Anolmmit of Flats to Itegistrants uncter 
iww Pattwn Sehwna 1979

153. SHRI MADAN LAL KHURANA: 
WiUths Ministaraf URBAN DEVELOPMENT 
bapiaassdtostate:

(a) whether the Government propose to 
prepare tbne-bound strategy for the aHot- 
menl of flats to at the registrants of 1979 
New pattern Scheme;

(b) if so, the details thereof;

(c) whether the provision contained in 
the 1979 New Pattern Scheme t>rochure 
have tieen floutedAchanged a number of 
times to the disadvantage of many; and

(d) if so. the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M /mUNACHALAM): (a) and (b). 
DOA has formulated ooncrete Plants to alot 
flats to the remaining registianls of New 
Pattern Scheme, 1979 dwing the 8th Plan 
period, subject to avaiafaWty of land md 
Miastructure senrioes.

were proposed to be oonsttiicted under the 
New Pattern Scheme. 1979 during 1987, 
1988̂  1989.1990and 1991 and the number 
actuaOy constructed and handed oven

(b) whetherthere had been shortfaN in 
the construction targets thereof;

(c) i so, the reasons for tlie shortfal;

(d) the steps taken to ensure that the 
targetted houses/flats are to be completed in 
time in 1991 andlnthesubsequenly«8n;and

(e) by when althe iWlicants legisleted 
under the scheme are proposed to tw Blot­
ted flats category wise and the areas where 
flats are to tie constructed.

THE MMISTER OF STATE H4 THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As per the 
attached statement

(^) and (e) The reasons for ttie shortfal 
during the ymrs 1989-90 and 1990^1 ara:-

(1) DeiayedconyiMionolaxtemalelao- 
tfVicalion wortc and connection*

(c) No Sir.

(d) Question does not arise.

Construction of Flats under new 
PMlart SehMM.1979

154. SHRI MADAN LAL KHURANA: 
Wathe M ini^of URBAN DEVELOPMENT 
be pleased to stale:

M  th* number ol O .D A  ftato whieh

P ) Delayed connaction of walar and 
sewerage system

131 airMi nmnrfllg hv *sn«trarirfcm

(d) Wormation is being collected and 
wIbelaidontheTaMeoftheSabha,

(•) The remaining wgirtw wia of Haw 
pMtam Sdiame-TB ai* In ly to ba lAottad 
•attby l994«subiacitoMalaMliy of land 
and WiMlniettra (adWat.



345 VMttanAns¥ms

1
s
I
I
I
M

i
g

I
f

t

i

I

1

I

KARTIKA 29.1913 (S>WM) IV/:aren ̂ swe/s 346

S. s

s  ^8  5.
CM CM

I



347 MUttonytnswws NOVEMBER 20,1991 Wr1tt9n Answm  348

Acquisition of Ljind by DDA and 
Doilii Administration

155. SHRi lUlADAN LAL KHURANA: 
W lltlw lifini^ai URBAN DEVELOP»/iENT 
bspisased to state:

(a) tlw area of land acquired fiom the 
fannereliy tin DelliiDsvelopinent Authority/ 
DeM Admini^ration during th« last three 
y u n  and the amount of oompensalion paid 
therefor;

(b) whether some t>ig builders have 
talwn iBegal possession of the acquired iand

Ana

and have constructed inulti-storied bufldkigs 
thereon;

(c) the area of acquired iand which has 
twen illegally tal<sn possession; and

(d) the numtMr of officer and the buU* 
•rs against whom action has been taitsn in 
this regard?

THE it«iNISTER OF STATE IN THE 
IMiNiSTRY OF URBAN DEVELOPiMENT 
(SHRi ML A R U N A C H A I^: (a) The detafe 
of the Area of land acquired and compensa­
tion assessed during the last three yeare are 
asunder

Year Ptan
Bigha-Bisu/as

Non-Plan

1988-89 104-02 1676-15

Plan Rs. 104.97.098.25 Rs.127,24,683.15

1989-90 812.04 1317-16

Plao Rs.149J2.294.91 1 ^  145.30.994^

1990-91 984-05 725-15

Plan Rs.521.46,536.01 Rs. 126.04.106.94

(b) to (d). IniomMtion is being ooHecled 
and wM be laid on the Table of the House.

l&gsan

Assistance for Revival of Sick SmaU 
Scale feidiialrio* In Madliya Pndesh

156. SHRI PHOOL CHANO VERMA: 
the PRIME MINISTER be pleased to

(■) tf)»iolal aMlManoe granted by tfie

•mment for raviral ol sick smal scale MM * 
tries during the year 1990-91; and

(b) the amount pwpeaad for flw |fwr
1991-92?

THE MMISTER OF STATE M THE 
MMISTRT OF INOUSTRV (PROF. P Jl 
KURIEN): (a) A* per d «a  complid by ft* 
RaaeiveBankofMa,tiiammborolpalm*

__ ------------------------------- — ------- • ---------▼hBW IICXI R I M I ICHP lO V  ■! MHBIlfV
PndMh WM 2S7 wlh anoiMtandbigbMit 
oMdlof Rs.
ttak SSI unit out iMdsmuniiiai
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was 157 «iKh an outstanding bank aedit of 
Rs. 19.75 cmras at tha end of September. 
1989t liM latest period for whici) data are 
avaU)ia.

The total amount sanctioned to Madhya 
Piadesh by the Union Government under 
the Maigin Money Schenieforrevivalolsick 
soial scale industries amounted to Rs. 5 
laMistntheendof March 1991.

During 1990-91. the Smal Industries 
Development Barrit of India (SDBI) sanc­
tioned assistance of Rs. 44.50 lakhs to sid( 
SSI units in Madhya Pradesh under tt re- 
finance^Scheme lor rehabittatkm.

(b) No request for assistance under the 
Margin Money Scheme has been received 
Iram the State Government of Madhya 
Pradesh during 1991-92 so far.

irim stalM

Mtoakig *PITT Assembly System'from 
VBcram Sarabhai Space Centre

158. SHRI SIMON MARANDI:
SHRI V.S. VIJAYAR- 

AGHAVAN:
Wa the PRIME MINISTER be pleased 

testate:

(a) wliether an important instrument 
nam ^lHlt Assembly ̂ rstem'of Augmented 
SatoUle Lunch VehMie (ASLV) is missing 
fromVlwam Sarabhai Space Centre since 
the first week of November, 1991;

(t>) if so, the actkm taken the Govern- 
fflsnt to remove difficutties in the process of 
tamchingASLV into space with the help of 
Msbnlrumant:

(e)tha action taken against the persons
fBundsullr.

(d) ttte cowcrale and effective steps

taken by the Government to avokl the recur­
rence of such incUents; and

(e) whether the bss is likely to affect the 
schedule launching of ASLV?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEI^ PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). The miss­
ing two shgle IS kg. stakiless steel parts of 
the ASLV fin have been recovered in safe 
conditnn from within the premises of Vlvam 
Sarabhai Space Centre, Trivandnjm. This 
part pertaining to the leading edge of the 
ASLV fin assembly is not the actual flight 
part but meant for carrying our only certain 
structural test on the ground. Hence. ASLV 
scheduled for launch in March, 1992 does 
not face any difficulties due to this, as this 
part was meant only for ground test and 
could also have been fatiricated within two 
weeks. Further the flight versnn of the fin 
assembly including the leadkig edge, have 
been fabricated and have already been inte­
grated into the rocket

(c) and (d). Actnn has already l>een 
taken to set up detailed investigatbns to kiok 
into the circumstances under which the part 
was missing and to fix the responsbPity for 
the same as well as to recommend compre­
hensive steps inchiding security measures 
to be taken to avokl recurrence of such 
incktonts in future.

(e) No. Sir.

Computer Centres hi Biliar artd Orissa

159. SHRI SIMON MARANDI:
SHRI RAM TAHALCH- 

OUDHARY:

Win the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) whrther there is any pioposa! to 
establish more computer centres in Blur 
and Orissa;
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(b) i  so. the places where such com­
puter centres are Htely to be established in 
Blwr and Orissa;

(c) ttie expenditure liltely to be incurred 
in setting up such computer centres; and

(d) th details of computer centres al­
ready commissioned in BOiar and Orissa so 
te?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRI H .a  
BHARDWAJ): (a) No, Sir.

(b) and (c). Do not arise

(d)ln inewith its objective to provide 
computer based senrices to State Govern­
ments, National Infonnatic Centre (NIC) has 
established bomputor centres in Bihar and

Location Compute ktstaUed

B9iar

NIC-Bihar State Centre, ND-550
Bihar State Government Computer
Secretaris^hdira Bhavan,
Bafly Road, Patna.

39 Oistrids Headquarters 60386 based
Super At Computer in each district

Orissa

NIC Regional Centra N E C 'S  1000
Sachivateqra Maig, Unit-IV, Super Computer
Bhubaneshwar.

13 District Headquarters 80386 in based Super
At Computer each (^strict

Revenue Divisional Commiss- 80386 based Super
ionei's Office. Bartiampur. At Computer

Setting up of Oemsnt fa^oryatChtttor- 
a«rhbyC.CJ

(b) the time t>y which the Govemment 
areHcelylograntappiovallothesiud prejad 
and provide required funds?

160. SHRI GIRDHARl LAL BHAR- 
GAVA:WlthePRIMEMmiSTERbepleased 
to state:

whMher the Cement Coiporalion of 
Indtehas fonvafdedascheme for setting Mp 
• oament factoiy at Chltoigarh based on 
Imniiilnniififif itiwitnngt

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY ( SHRI PJC 
THUNGON): (a) and (b). The Cement Cor­
poration of fndiaUd.(CCI) hadaubmMada 
F«a a ii%  Report for sailing up a oamanl 
factory near Shambhupura in ChMoigaiti 
DistL (Ri^aslhan). However, this p io p ^  
could nolbeapproved during the7lhPlan 
period due to fundaconrtrainte.
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SMMwag* Sysimn In J a ^

161. SHRI GIRIOHARI LAL BHAR- 
GAVA: Win the Minister of URBAN DEVEL­
OPMENT be pleased to state:

(a) whether the Worid Banic had sanc­
tioned an amount of rupees nineteen crores 
for the developmem of sewerage ̂ te m  in 
Jaipur, and

(b) if so the progress made in this re­
gard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 
However, as per information furnished by 
the GovemmeM of Rajasthan, a sewerage 
scheme for Jaipur was sanctioned in the 
year 1980at an estimated cost of Rs. 7.7194 
cnres under the World Bank aided Rajast­
han Water Supply and Sewerage Project

(b) Due to financial constraints, the 
sewerage scheme for Jeupur was restruc­
tured in the year 1985 at an estimated cost of 
Rs. 92 crores against which an expenditure 
of Rs 2.1124 crores was Incurred upto 1988. 
No other sewerage scheme has been sanc­
tioned for Jaipur since them.

[EngSsli

nroviafcm of Drinking water to Ajmer

162. SHRI GIROHARI LAL BHAR- 
GAVA: Wil the Minisler of URBAN DEVEL­
OPMENT be pleased to state:

(a) whether the F̂ ajasthan Government 
had submitted a package propoeal amount­
ing to Rs. 14 eioras to the Union Govem- 
nwnl in fsgard to drinking water distributkM) 
nalwoik for making drinking water available 
to Ajmsr under Dilaspur drinking water

(b) whether the Union Govemmeht 
propose to sanction the proposal keeping in 
view the acute problem of drinking water of 
that city; and

(c) if so, the time by which it is likely to be 
sanctioned and if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 
Government of Rsyasthan had submitted a 
proposal for distribution network for Ajmer 
City under the Bisalpur water supply project 
at an estimated cost of Rs. 14.177 crores.

(b) The proposal has been cleared by 
the Central public Health and Environmental 
Engineering Organisatton (CPHEEO) in this 
Ministiy from technical angle at an estimated 
cost of 7.754 crores.

(c) Does not arise as no further sanction 
is needed from the Government of India 
after technical clearance.

Industrial Investment in Kerala

163. SHRI P.C. THOMAS: WiU the 
PRIME MINISTER be pleased to state:

(a) the proportnnate (percentage) 
amount of investment for Kerala for Industry 
by the Unbn Government for the present 
and during the last three years; and

(b) the average investment in this sector 
fc>r other States?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON):(a) and (b). Percentage amount 
of investmern in terms of gross book In the 
Central PubicSector Enterprises in theState 
of Kerala and the other States taken to- 
getherupto31.3.1990andforthe lastthree 
years le. 1986-87,1987-88 & 1988-89 for 
which period only the infcwmaton is avail­
able is as under:-
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AmtetolMwiadltoralppment Sod* 
•IrKmilrapally.Karaia

164. SHRt P.C. THOMAS: Wil the 
PRIME MINISTER be pleased 10 Slate:

(a)thefundsaaottadtoMalanadDeve<- 
opmenl Sodely. Kaifiappaly. Keiala dur­
ing the last thiee yeat«, year-wise;

(b) whether the said funds have prop­
erty been uHlzed by the sodety;

(e) whether any evaluation regarding 
works undeitaiwn and completed by this 
sade^hasbeenmadebytheCAPART;and 
Iso, thedetaisthereof;

(d) whether some applications for new 
deveiopment works from this society are 
pending with the CAP ART; and

(e) I  so. the detais thereof and action 
proposed to be taken thereon?

Monitor and their performance has been 
found satisfadory.

(d) and (e). Only one project under 
Jawahar Rojgsff Ypjana (JRY) was p e n ^  
wlh CAPAHT. The same has since b<Mn 
sanctioned for an amount of a  9 ^  bkhs 
and the sanction letter is bemg issued.

Subsidised Rice Scheme In Andhra 
Pradesh

IK . SHRI a  SURENDER REDDY: 
WiH the PRIME MINISTER be (leased to 
state:

(a) whether Andhra l*radesh Govern­
ment has decided to implement SubskSse 
Flice Scheme throughout the State;

(b) if so, the main features of proposed 
scheme;

(c) the actual expemtture ‘nvohrad 
thereon;

THE MMISTER OF STATE IN THE 
MmSTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI K  PATEL): (a) The 
funds aancttoned fay Council for Advance- 
meMofPttople’s Action and RuralTechnol- 
ogy K«APMn) to Malanadu Development 
Sods^(Keiaia) during the last three years 
•miwicalBdbelBw:

Viev Amount sanctioned 
(Rs.il/aMsJ

1 9 M ^ 19.34

1990-91 Ni

1991-82 9.59*

*Sancllonlallsr is being issued.

and (<^ The proiects sanctioned during 
196»«>havsbeenevalualedbyCAPARrS

(d) whether other Stateshavealsobeen 
urgedby the Union Govemment to introduce 
this scheme; and

(e) time by which the sctieme IsHnly 
to be stated?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLES AND 
PUBLIC DISTRIBUTION (SHRIKAMALUD- 
DIN AHIIi£0): (a) The scheme of making 
available rice at subsidtoed rates covers the 
entries State of Andhra Pradesh.

(b) The scheme is appicable tofamSes 
having an income of Rs. 600W-or bebw per 
annum. Such familesaregivan gieencanis 
and S kgs. of rice perhead pertnotdhis 
issued subject to a maximum o( 25 kgs. per 
caid per month. The issue firioe of rioe to 
suchcaitf hoidarsisRs.1.90perkg. In1990- 
SI ateM 2.1 mlion tonnes of rioe were
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issued under this scheme, which coveis 
around 106 lakh tamies.

(c)Thetolalsubsid|rbormby the State 
Govamment was Rs. 3685 ciores in 1990- 
91 and is estimated at atxMit Rs. 523 crores 
intfie year 1991-92.

(d) No. Sir.

(e) Does not arise.

Pracurement of Foodgrains for Central 
Pool

166. SHRI a  SURENDER REDDY: 
Wathe Minister of FOOD lie pleased to

(a) wlietherthe UnionGovemment have 
launched a concerted and determined drive 
during the harvest season to procure the 
*Maximum possUe* food-grains lor the 
Central Pool so that the Government can 
elfectivelir intervene as a market force dur­
ing the lean months to check the rise in 
prices of essential commodities:

(b) 9 so, whether di the States and 
Umon Territories had been advised to pro- 
cun maximum foodgrains for the Central 
Pool; sufiicieni stocks of foodgrains;

(^iso,whetherthe Union Goverranent 
is keen on having suffident stocks of food 
grains:

(d)theeHoitsbingmadeliy both Union 
and SMat to piocun food-grains lor the 
Cenlnrf pool; and

(•) I  so. the quantum so far procured 
andfhetaigelAied?

IME MINISTER OF STATE IN THE 
MMISTRy OF FOOD (SHRI TARUN 
GOGO0:(a)Y«s.Sir.

W YM .Sir.

(c9 Yes. Sir.

(d) Due to less and scantjr raM ul 
during the monsoon season of 199041 and 
consequent ^pprefteiKted bss in Kharf 
production to some extent, al eMorts haiw 
been made in the Food Ministry ofmaximisa 
procurement of Kharif foodgrains. Before 
the commencement of the procurement 
season, a meeting of State Food Secretaries 
was heM and Union Food Secretaiy empha­
sised the need to take ail steps to maximise 
procurement States were also exhorted to 
reach certain levels in respect of procure­
ment of paddy and levy rice. Stress was also 
laid on procurement ol paddy, espedaly in 
large paddy producing States like Orissa. 
West Bengal, Madhya Pradesh and Bihar, 
where procurement of paddy can be in­
creased if a larger number ol agencies are 
involved and price spport operations are 
extended inf ar thing and interior areas. Food 
Corpor^ion ol India has also made al neo- 
essaiy arrangements to make the procure­
ment driveasccess by ensuring credit avala- 
bility, availability of gunny bags, quick trans- 
portatton of foodgrains etc.

(e) As the sale ol toodgrams by the 
farmers to the Central Pool isvoiuntary and 
the farmer is free to seH their produce on 
prices higher than the minimum support 
price i  he is able to get it. M is not realy 
feasi)le to lay down any targets. The pio- 
curementofrice. Including paddy in temisof 
rice, has t)e any targets. The procurement of 
rice, 32.45 lakh tonnes tlH 15th November. 
1991 during the current kharil marketing 
season 1991-92.

Settirtg up of Industries by Foreign 
industrW Units

167. SHRI R. SURENDER REDOY: 
SHRI SHRAVAN KUMAR 

PATEL:
SHRI RABI RAY:

WM the PRIME MINISTER be pleMed 
to state:



(«)wlMtharafterannouncenwfitofnew THE MINiSTER OF STATE IN THE 
MualMfwlky.fora^nindtntrialuniishava MINISTRY OF INDUSTRY (PROF. P J.
•hcnm keen interest in investing in India: KURIEN):(a)to(d}.Thenewlndusliial poiqr

announced the Government in JuV. 1991
0>) i so, whether 20 British firms had have generated a lot of interest in foreign

asiced oertsdn darVications; industrial units in investing in India. Fb re ^
firms of various qountries continue to seek 
additional information or darilications on tiie

(c) the other countries who have shown new Industrial policy at various fonims.
keen interest in setting up industrial units in There is increased interest in investing in
the country; and India. A statement indicating countiy-wise

break up of number of foreign colaboration
(d) the latest position as to how many approvals issued aftertheannounoeroentaf

foreignfirmshavebeenallowedtostarttheir the new Industrial Policy is given in the
unite In India? attached statement

STATEMENT
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Namo of the Country No, oiForwgn
pfOpOSS^

appioved

1 2

1. Australta 1

2. Austria 2

3. Belgium 3

4. BrazI 1

5. Canada 4

6. (^echosbvalda 1

7. Denmark 3

8. Finland 2

9. France 8

10. Germany 40

11. Hongkong 2

12. feaiy 20

13. Jip in 17
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ttan»o!th»Oourttv frinnfc-inml. tft romgn 

appmmd

1 2

14. Koraa(South) 3

15. Nathafiands 9

1& r%—■____1rOiaflu 2

17. Soodand 1

18. ^ngapon 4

19. Spain 2

20. Saudi A r ^ 1

21. Swadan 9

22. Swizariand 13

23. Taiwan 2

24. UJC. 43

25. U .S A 56

26. U .S.SJi 5

ToW: 254

PuUe DMribuOon Syatam fuMIng 
Inflatiofi

(c)lh«8tap6baingtak8nbythaGovam-
manlinthisraganl?

169. SHRI a  SURENOei REOOy: THE MMIS1ER OF STATE M THE
W1 tha PROIE luBNISTER ba ptoasod to

(a) ivhsthar ttw Gowtrnmart are awara 
ofMwviaimncpcasaadlvtlwlndiaiiintliuto 
cf Pubfc Adminislndion in «  papar anMMad 
t e  Pubfc IXBlriwlion Syriam fiMfng Mhh 
ion;

(b)lM.ttwiMctianaftlMGaMm«Ml 
tento;and

MINISTRY OF CM L SUPPLIES AND 
PUBIXOISTRIBUTION(SHRIKMMUJO- 
OMAHMEO):

(a) to (e). DMtafMl «Imi»  iMtw bMn 
» p wMadl)ywilou>«e« J »inielant .liwllto- 
Corn itoul llw nto oi PiM e DiMribMiaii 
8 r«M i (POS). POS MVplM ara
omoM in mftira. aiMl am MMiHBad. Mw
aia. «■ t  w i  WliiDnwy inw iiw. Hw
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quanlMe80>fo0dgrainr»teased through PDS 
dapflnd on ths avaiiabUily in Central Pool, 

tor buffer for food security, inter-M 
ra^uimnonlsof dnarafll areas 0le. Govern- 
menl makes continual efforts to strengthen 
and tfviamline the PDS, and takes steps to 
check and punish malpractices in the sys­
tem.

BactaMfd DMricI* in Andlua Pradert

169. SHRIM.V.V.S. MURTHY: WiHlhe 
PRME MINISTER be pleased to statsc

(a) Ihe details of the distfkts In Andhra 
Pndesh declared as back-«*aid and are 
galling central subsidy for setting up Indus- 
trial unite:

(b)wl)elherthere isany proposal to refix 
Hw normstodedara adistrict as atiackMiaid 
dMrici;

(c) witalhertliere is any proposal under 
oonskieraliontoaddnxNedntriclsintheists 
of Andhra Pradesh; and

Cd) H so. the deu«s thereof ?

THE MMISTER OF STATE IN THE 
MMISTRY OF INDUS1RY (PROF. P J . 
KURO I): M . The oanltaly declared bflcfc- 
waidiiblfletsinAndhraPradeshareAnan-

tapur, ChMoor, Cuddapah, Kaiimnagar. 
Khammam, KumooL Mehboobnagar, Me- 
dak. Nalgonda. Nelore. Nlzamdtad. On- 
gole. Siftakulam and WaiangaL

(b) and No. Sir.

(d) Does not arise.

S u g a r  F t e lo r le s  1(1 M a h a ra s lra  a n d  
A n d h r a  P ra d e s h

170. SHRIM.V.V.S.MURTHI:Wltha 
MuvsterofFOOD be pleased to state:

{a)thepresent numberofSugarFaclo- 
ries wW) their existing capadty and the 
Sugaicane-culliMled land and cane pro­
duction in MaharasMra and Andhra P ia d ^  
sepwateV;

(b) whether any appicaUons aie pend­
ing witti the Union Government from Mahar­
ashtra and Andhra Pradesh forpermisskMi/ 
U c ^  to establish Sugar factories; and

(c) I  so. the details thereof?

THE l«NiSTER OF STATE M THE 
MINISTRY OF FOOD ( SHRI TARUN 
GOGOI):(a)ThedesiradinfomMlkmbgiMn

No.et hslaBtd Land wider Canapnd-
eaptcfy sugarcane ucdondur-

« « a r  (LaM aMation ing 1990-91
kdoriat tonrn) duimg
as on as on 1990^ (ftilftouaand
90l«L0f S0A91

aliniiTiii  nrJlfWlnOIMfKy
trnm m )

loaom)

101 3123 444 38416
2.Andhm

P t a M  34 ______ s m - 189 13754

w fcg iW lM to B e li*
of t h a w  

olMriw^
wWia and Andhra Piadashafa given in the
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171. SHRlM.V.V.S.MUR'mi: 
SHRISRIBALLAV PANI- 
GRAHI:

With* PRME MINISTER tM plMsad 
toMto:

M  ttw dMaOs ol tlw crilsite adoptad by 
iw  Union Govwnmwit to classify Public 
Sador UndarMkings as sick or unviaUa;

(b) whalhar tha Govammant havain- 
danlMiad any PubHe Sador Undertakings 
undartha abova notad two haads; and

(c) whalhaf any such undartakings in 
■tuiiad In Andhra Pradash in ganaral and 
VMihapalnain In partteular?

THE MMISTER OF STATE IN THE 
MMSTRY OF WDUSTRY (SHRL P.K. 
THUNGON): (a)Govammani hava dacUad
10 laiar tha sick pubic sactor anlaiprisas to 
•ta Board lor Industrial and Financial Ra- 
eonslnidion by amandbig axlsting piovi- 
aiona of tha Sick Industrial Companias 
(Spadai Proviskins) Act 1985. As par pfovi* 
alonsafthiBAd.sieknasshasbaan dafinad 
as r̂ick industrial company* means an in­
dustrial company (baing a oompany ragis* 
tsfad for not iaas than savan yaars) which 
haaatlha andd any flnandalyaar accumu* 
Mad loasaa aqual to or axcaa(fing its antira 
natvRNlhandhas alwsuffaradcashtossas 
insudifinandalyaarand tha financial yaar 
Immadlataly pracadkig such financial yaar*.

(b) and (c). Basad on tfw partormanoa 
of Pubic Sactor Entarprisas upto tha yaar 
1989 90 and basad on tha provisions d  
■IdBWM  codainsd In tha abova Act, 50
n iO K  OmMM CmMprMl CWI D9 CaMQO*
liaad as skk. oU d  whfch 2 hava thwr 
i»jl<aiiaddllnsi ilMdsdinAndhraPradash.

A a a la ta n c a  fo r  S a ttin g  u p  C o k I  S lo r a g a  

C o m p ia x a s

172. SHRI M.V.V.S.MURTHI: win tha 
PRIMS MINISTER ba plaasad to stata:

(a) whathar thara is any proposal with 
tha Unton Govammant for granting financial 
assistanoa tha Govammant ‘AganciasA>thar 
insthuttons for satting up cokt storage com­
piaxas required for processing Agricultural 
Marine produces for export; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL); (a) No. Sir.

<b) Does not arise.

Pay Package Deal

173. SHRI RAM KAPSE: WiH tha Min­
ister dURBANOEVELOPMENTbepleasad 
torefer to the reply given on 8 August, 1990 
to Unstanred Question No. 304 and stata:

(a) whether the “Pay package dear 
intnxlucad in CPVtn) has nd been extended 
to Mutisterial. Drawing, and Class IV staff 
though a laige number d  staff mambara 
hava baan working there on tha same posts 
lor more than 10 to 20 yaars without promo­
tion; and

if so. tha reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Orders regarding pay package dad In ra­
sped of Junior Engineers and Sadlonai 
Offioefs (HortL) have been issued keeping 
inviawlha raoommanddlonsd Fourth P^r 
Comfliisaion for having two pay-seaias lor 
Junior Ertgineers and S. Os. (Hort) and the
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dwiwnd of tfw ttaff for having a uniform 
•cal«.afpay, and ttw "Consansus' signad 
by tha GovL with tha raprasantatlvas of tlw 
aaaodations. Stagnation of Ministarial, draw­
ing and dass IV staff will ba kapt in viaw 
whla taking dadsions on eadra raviaw of 
thaaacatagorlas.

Plan to Ineraaaa Nuelaar Powar Capac­
ity

174. SHRIlylATIVASUNDHARARAJE: 
VyON tha PRIME MINISTER ba pleased to 
state:

(a)whathertheGovemmenthavedrawn 
up any long term plan to increase nuclear 
power capacity;

(b) if so. the period for which the tong 
term plan has been drawn up;

(c) the target set for the generation of 
unclear power by the end of the period; and

(d) the details of the steps taken to 
Inciaasethenudearcapacily andtotone up 
tha safety aspect?

THE MMISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCESANO PENSION (SHRIMATI 
MARGARET ALVA): (a) Yes. Sir.

< b ) t ^  the year 2002.

(c) To reach a power level of 7700 MWe 
by^OO^

(d) A Nudear Power Reactors are in 
operation. WoiK in at f airiy advanced stage 
in raspact of 5 reactors which win become 
opatational by 1997 hi phases reaching a 
Iwal of 2600 MV\te by and of tha Seventh 
Plan, nasouicat permMing. between 1997-
2002.9 Power Raactois of whkh 4 win be of 
500 MWa w i ba made to reach operatnnal 
lavals of 5700 MWe. Sbnultaneously. sub­

ject to clearance of the Government of India, 
a Russian aided Kudankulam Project wiR 
add 2000 MWe of power.

Involvement of Prhrata Sector bi 
Housing ActWltlea

175. SHRIMATIVASUNDHARARAJE: 
Win the Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) whether the Government propose to 
involve the private sector in housing activity;

(b) if so. the details thereof;

(c) whether the Government have kien- 
tified anytime bound programme to piovkto 
dwelling units for different sectk>ns of the 
society in Delhi and elsewhere; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The draft Natnnal Housing Polk:y (NHP) 
has recognised the need for involvktg pri­
vate sector in housing devetopment activl .̂ 
Actkm inthls regard, however, hasprlmarly 
to be taken by State Governments. Some ol 
the States have formulated housing schemea 
for the active involvement of private sector 
devek)pers. The Natnnal Houskig Bank b 
pfovMing finance to schemes of eHgble 
devekipers as per prescrbed guMeines.

(c) and (d). Housing is a State s t i t ^  
and housing schemes are formulated and 
implemented by the state Governments and 
Union Territory administrations acconfing to 
their need, priorities and plan resources. 
These are supplemented by schemes and 
programmes directly assisted by the Cartrat 
Government, Some of the Schemes are:-

i) Indka Awas Y ( ^  for rtinrt SC/ST



455 Written Answers NOVEMBER 20,1991 Written Answers 456

y) ShdlterUpgradationforUrbaflpoor 
under Nehru Rozgar Ygjna.

iii) Night Shelter for urban Footpath 
OweUers.

In addition the Central Govt, also ar> 
ranges for financial assistance to the State

Hosing and U.D. agencies through national 
levelftnandal institutions like NHB, HUDC» 
etc.

So far Delhi is concerned, DDA's plan 
for construction of dwelling units for the 
period ending 1994-95 is as under.-

Year Target of Constmcthn (Units)

i) 1991-92 19,000

B) 1992-93 26,000

Bi) 1993-94 26,000

w) 1994-95 36,000

Total: 1,07,500

* DOA Is augmenting the provision of houses through allotment of land to Cooperatives.

Control of Cement Industry

176. SHRIMATIVASUNDHARARAJE: 
Win the PRIME MINISTER be pleased to 
state:

(a) whether the Government have a 
proposfd for the re-imposltion of controls on 
the cement industry:

(b) if so, the reasons thereof;

(c) whether the Government have ex­
amined the impact of the control of cement 
on the consumers; and

(d) if so, in what it win provide 
benefit to consumers?

TOE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN):(a)No,Sir.

(b) to (d). Does not arise In view of 
answer to (a) above.

Self Employntent Programnws

177. SHRIBHOGENDRAJHA:Willthe 
PRIME MINISTER be pleased to refer to the 
reply given on August 14,1991 to Unstarred 
Question No. 3080 and state:

(a) whether the means of production 
and income generation created so f arthrough 
IRDP, TRYSEM, DWCRA etc. are veriTied 
through a country-wide survey, block-wise 
to find out the extent of their existence 
physically:

(b) if so, the details thereof;

(c) whether the above major seH-em* 
ployment programmes are proposed to be 
turned into productive ones to ensure in* 
creased production; and

(d) if so, the details thereof and if not, the 
reasons therefor?
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THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) to (d). 
Government of India has been conducting 
Concurrent Evaluation on IRDP since Octo­
ber, 1985. So far three rounds of Concurrent 
Evaluation have been completed. The sur­
vey work is carried out by Independent 
Research Institutions all over the country 
and the data/information are collected form 
2 blocks each form 36 selected districts on a 
random sample basis.

According to the third round of Concur­
rent Evaluation for the perk>d from January- 
December, 1989, the assets were found 
intact in 71% cases at the natbnat level. 
Among those cases where the assets were 
not Intact, the reasons varied from unex­
pected events like illness and deaths, and 
inadequate income generation, to house- 
hokS consumption requirements etc. The 
Evaluation Report also brought out that the 
assets provkied had generated additbnal 
income (net cost of maintenance and repay­
ment of k>an) of more than Rs. 2000 in 42% 
cases, between Rs. 1001 and Rs. 2000 in 
18%cases and between Rs. SOI -1000 in 9% 
cases. The total annual family income of 
benefk:iaries was more than 50% of their 
initial annual income in 43% cases. Such 
increase was even more than 100% of the 
initial assessed annual income in 20% cases.

Among the varbus schemes provided 
under IRDP the minor irrigatbn schemes 
and shops had helped the beneficiaries In 
crossing the poverty line of Rs. 6400 in 40%

to 44% cases and Handboms. Taik>ring and 
Knitting and Bullock Carts in 30% to 31% 
cases.

[Translation]

Wheat, Rice and Sugar Allotted to Uttar 
Pradesh

178. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of FOOD be 
pleased to state;

(a) the total quantity of wheat, rice and 
sugar aibtted to Uttar Pradesh during 1990- 
91;

(b) whether the quantity is less than the 
demand made by the State Government;

(c) the quantity taken by the State 
Government out of the albtted quota;

(d) whether the Government have re­
ceived any complaint to the effect that 
foodgrains are not available in suffbient 
quantity in certain parts of the State; and

(e) if so, whether more foodgrains will 
be allotted to the State Government to meet 
the situatbn?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (c). The demand, albtment 
and offtake ofwheat and rbe during theyear 
1990-91 (April-March) was as under:

(In’ 000 tonnes)

Wheat FSca

Dsmand 830.0 460.0

Altotmgnt 690.9 370.0

offtak* 401.6 237.7
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As ragards sugar, aHotnMnts to most of 
th« StatosAJTs ar» t>as«d on th« uniform 
norms, 'nw allotment of sugar for Uttar 
Pradash for ttw yaar 1990-91 was 651.05 
thousand tonnas. As Uttar Pradesh is a 
direct allotlee State, offtake figures are not 
maintained I)/ Hm  Central Government

(d) Yes,Sir. It was repotted in Seplem- 
b«/October. 1991 that the allocation of 
foodgrains to Garhwal area had been re­
duced by the State Government.

(e) While allocqtions of foodgrains from 
the Central Pool to the various States/UTs 
ate meant for the State as a whole and 
(fistribution withm the State, irtduding Its 
coverage and scale of issue to the consum- 
erais deddedbytheStateOovemment, the 
•locafion of wheat to the State has been 
Increased by 5000 tonnes in October, 1991 
and 10,000 tonnes in November, 1991. 
Sbnlariy the alocation of rice to the State 
has been increased form 27,500 tonnes in 
June, 1991 to 30,000 tonnes in July, 1991 
and to 35,000 tonnes for August-October, 
1991. For November, 1991 the aOocation 
hasbeen made at the level of 40,000 ton-

CNstrlbution of Icaroaene through Pubde 
Distribution System

179. SHRIARJUNSINGHYADAV:wil 
the PRUUE MINiSTER be pleased to state:

(a) whether the distrfeution of Iterosene 
oa through Public Distribution System in 
DeN involves oomiption;

(b) if so, the details thereof;

(B)the number of cases of black mar­
keting of keioeene oil registered during the 
hHl two years; and

(d) the number of complaints received 
bytheGowemmentregartfng irregular dis-

tributk»n of kerosene oil and the number of 
cases registered so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRIKAMALUD- 
DIN AHMED): (a) and (b). Whenever com­
plaints about malpractices in the distrbu- 
tkm of kerosene oil are received, they are 
enquired into by the Delhi Administration. 
Complaints generally relate to non issue of 
kerosene oil to card hoMers, short measure­
ment, misbehavnrofret^ersanddiversnn 
of kerosene oil meant for Put>lic Distributton 
System.

(c) Delhi Administratnn has kxigsd 26 
First Informatkm Report (FIR) forviolattonaf 
the Control Order.

(d) 312 complaitrts were received dur­
ing this year and in 23 cases, FHte were 
registered.

lEngSsHi

Proposal to establish a National Edible
Oil Grid

180. SHRI LOKANATH CHOUDHURY: 
Win the PRIME MINISTER be pleased to 
state:

(a) whether the Government are con- 
skJering a proposal to establish a National 
Edi>leOil Grki to toot out black marketing 
and corruption in the fiekl; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLICDISTRIBUTION (SHRI KAMALUD- 
DM AHMED); (a) and (b). NatkMtal Dairy 
Development Board (NDDB) Is planning for 
cieationofa National Oil Grid linking produc- 
tkm centres with consumers centre so as to 
reduce the infhience and adverse Impact of
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•psculativtt foicos that visa from regional 
and aaasonalsupply and demand gaps. Tha 
formation df a National Oil Grid Involves 
three mcjor elements: (i) creation of storage 
capacity at strategic locations; (ii) establish- 
inganatlonalnetworicofpackaging stations; 
and (ill) developing an economical transport 
system to move oilseeds and oil from sur­
plus to defldt zones.

Urban Rent Control and Tenancy Acta

181. SHRISHRAVANKUMARPATEL 
Winthe Minister of UFiBAN DEVELOPMENT 
be pleased to state:

(a) whether the Government are aware 
that urban rent control and tenancy acts are 
too much biased to favour of the tenants 
and as a result thereof a high percentage of 
housing units continue to b kept vacant and 
la unused;

(b) If so. the corrective steps proposed 
to be taken and whether any exercise to­
wards rattonaKsatkHi of these laws has 
been made/is processed to be made in re­
spect of Delhi, Bombay, Calcutta and Ma­
dras and other metropolises; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Tha Govamment Is aware of the adverse 
affect of rent control legislatton on the in- 
OMsad supply of rental housing. Rent 
oontrol IsaStatesutHectandStatesarefully 
oompelent to enact suttable legislation to 
oontiol various aspects of rental housing. 
Tha Cantial Govt is formulating a model 
Rant Control 81 fbr adoption by dilfefent 
StHaswllh appropriatachangestosuil local 
conditiona.

Launching of Oehoarding Drhm

182. SHRI SHRAVAN KUMAR 
PATEL:

SHRI GOVIND CHANDRA 
MUNDA:

Will the PRIME MINISTER be pleased 
to state:

(a) whether a dehoarding drive was 
launched in Delhi in October this year;

if so, the number of rakis made in 
connection wtth the drive; and

(c) the details of the commodities un­
earthed and dehoarded as a result thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) and (b). During October. 
1991, 147 raids were conducted by the 
Enforcement/Anti-HoardIng Branch of the 
Food Supplies and Consumer Affairs De­
partment of Delhi Administratku).

(c) Tha foitowing commodities were 
unearthed as a result of these rakls:-

i) Wheat 

H)Rk»

iii) Kerosene Oil

221.63 Qtls 

8.75 Qtls. 

1202 litres.

Besidesthese.twotankerswith 16,000 
liters of Kerosene Oil^.T.O were also ap­
prehended.

[r/ans/iattofl]

Recommendation of Committee of 
N.C.R

183. SHRI BHAGWAN SHANKAR 
RAWAT: W»l the Minister OF URBAN 
DEVELOPMENT be pleased to state:
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(a) whether the recommendations of 
Committee of National Capital Region in 
regard to the proposed magnet towns of 
Delhi have been received;

(b) If so, the details of towns which have 
been decided to be converted into Magnet 
towns on the recommendations of the 
Committee;

(c)lf not, the time by which the Govern- 
mentproposetodecidethe namesof Magnet 
towns;

(d)«whether the recommendations of 
State Govemments have also been sought 
before finalising the names of towns for 
conversions into Magnet towns; and

(e) if so, the names of towns in Uttar 
Pradesh which have been recommended by 
the State Govemment to be declared as 
magnet towns?

TH E MINISTER OF STATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (a) to (e). The 
National Capital Region Planning Board in 
consultatbn with the concerned State 
Governments has identified the following 
counter-magnet towns to be developed in 
order fo achieve the objectives of the Re­
gional Plan - NCR>2001:

Uameo/Totm A/ameo/State

1. Bareily Uttar Pradesh

2. Gwalior Madhya Pradesh

3. Hissar Haiyana

4. Kota Rajasthan

5. PatUta Punjs^

Funds for Rural Transport System

184. SHRI BHAGWAN SHANKAR 
RAWAT: Will the PRIME MINISTER be 
pleased to state:

(a) whether there is any scheme under 
consideration of the Government to provide 
financial assistance to the State Govern­
ment or the District Rural Devebpment 
Agencies for laying of approach roads con­
necting the main roads with the villages 
under Jawahar Rozgar Yojna or any other 
scheme;

(b) if so. the details thereof; and

(c) if not. the steps being taken to make 
the rural transport cheap and accessible?

TH E MINISTER O F STATE IN THE 
MINISTRY O F RURAL DEVELOPMENT ( 
SHRI UTTAMBHAl H. PATEL): (a) to (c). 
Thedevebpment/construction ô  rural roads 
from part of the Minimum Needs Programme 
In the State/Union Territory and outlays for 
this programme are provided in the Plans of 
the respective State/Union Territory. Under 
Jawahar Rozgar Yojna constructbn of roads 
is an admissible item and Gram Panchayats 
can take up construction of roads as per their 
priority and availability of funds.

lEng/ish]

Distribution of Waste Land to the 
Landless Poor in the States

185. SHRI SHARADDIGHErWlH the 
PRIME MINISTER be pleased to state:

(a) whether the Union Government have 
asksd the State Governments to distrtoute 
Govemment waste land to the landless 
poor to amelforate their bt; and

fi) if so. the detidls thereof and the 
progress made so far in this respect. State- 
wise?
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THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRIG. VENKAT SWAMY): (a) The issue 
relating to distribution of Government waste­
land to the landless poor have been dis­
cussed at a various fora including Revenue 
Ministers' Conferences of 1985, 1986 and 
1988. The consensus arrived at in these 
conferences were sent to the States/UTs for 
taking appropriate actbn in the matter.

(b) The consensus arrived at relating 
inter-alia to the distributbn of Government 
waste-land in the Revenue Minister’s Con­
ference held in 1988 was sent to the States/ 
UTs to take appropriate actton. The details 
are available in the attached statement-1

The State-wise progress of distri- 
butfon of Government waste-land is avail­
able in the attached statement-ll

STATEMENT-1

(a) State Governments should make a 
thorough assessment of the availability of 
government wastelands and take urgent 
measures for distribution to the landless 
poor. Village wise data shoukl be collected 
for this purpose and the programme of dis­
tribution shoukJ be monitored regularly at 
bkx:k. tehsil. distrkn and state level.

(b) High priority shouki be given to 
schedtiled castes/scheduled tribes and 
women in the matter of albtment of land for 
cultivatbn, afforestatbn and other produc­
tive purposes. Albtment of land for social 
forestry purpose on a community basis may 
also be consbered.

(c) Benefits of varbus rural devebp- 
ment programmes including assistance for 
devebpment of these lands under NREP/ 
RLEGF on a project basis shoub be ex- 
tendedtothe albttees of these lands asper 
available gubellnes. State Government 
shouki eanmarkfunds for this purpose so as
10 reflect the prbrtty attached to this work.

The quantum of assistance extended under 
various programmes should be reviewed 
periodically to ensure realisation of this 
objectives.

(d) The decision of the Government of 
India to extend the centrally sponsored 
scheme of financial assistance to assignees 
of ceiling surplus land to future scheduled 
casts/scheduled tribes allottees of Govern­
ment Bhoodan land was welcomed. This 
should however be extended to past albt­
tees as well, where consbered necessary.

(e) The progress of implementation of 
the 6th plan directives regarding joint titles/ 
pattas to albttees and his/her spouse had 
out made much headway even though many 
States have provbed in their laws issue of 
joint pattas. With a view to provide greater 
access of women to land, the allotment of 
land to women benefbiaries and issue of 
joint pattas needs to be monitored pNsrbdi- 
catly.

(f) The existing legal provisions and 
administrative measures for ensuring unin­
terrupted possession of the albttees on land 
allotted to them, protecting them against 
threats of evbtbn and displacement and for 
taking actbn against those who dispossess 
benefbiaries particularly SCs/STs from the 
albtted land, would be strengthened, re­
viewed and thereafter suitably penal provh 
sbns would be made deterrent in respect of 
those who persist in harassing rural poor 
albttees of land.

(g) Legislative measures shoub be 
taken'to prevent alienatbn of land, house- 
sites, house assigned to SC/STs and women 
so as to ensure that these assets remain m 
their possessbn where such provisbns 
already exist in respect of STs. Similar 
provisbns need to be made for SCs and 
women. As alienatbn of land cannot be 
prevented merely by enactment of law, 
other necessary measures administrative 
and institutional shoub be taken to achbve 
this objecUve.
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Upgradatlon of Technology of Glass 
Units under the Small Scale Sector

186. SHRIP.M. SAYEED: Will the 
PRIME MINISTER be pleased to state:

(a)whethertheMinlstiyof Industry has 
aocorded its consent for upgradatlon oitech- 
noiogy of the glass units under the small 
scale sector;

(b) if so, the details of the proposal;

(c) the total amount earmarked for the 
scheme;

(d) the sources from which the whole 
scheme would be financed;

(e)thetimeby which the project Is likely

(f) the main benefits which wouM ac­
crue therefrom?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.PJ. 
KURIEN):(a)Yes,Sir.

(b) and (c). The Centre for the Improve­
ment of Glass Industry (CIGI) is to be set-up 
with UNDP assistance at a total cost ofRs. 
10.05 CTores.

(d) The whole scheme would befinanced 
by the State/CentreGovemmentand UNDP 
through the sources earmarked for the 
devetopmentofsuch activities as per details 
given beknw;

Govt of India GovtofU.P UNDP

Rs. 2.47 crores Rs.2.44 crores Rs.5.14 crores

(e) The project is likely totw completed 
in five years i.e. by 1996.

(I) The project is designed to tackle the 
key issues of modernisation of small-scale 
glass manufacturing industry namely, (i) 
Standardisation & Testing of Raw Materials 
(ii) Ensuring Cost Effective Utilisation of 
Raw Materials and Energy Resources, (Hi) 
Upgfadation of Technotogy (iv) Skin Devel­
opment (v) Reduction in Thermal & Chemi­
cal Pohitionelc.

(rom sM M

Asstetww* to Fruits and Vegetables 
based Induslrles of Cuttack

187. SHRI SRIKANTA JENA: Win the 
MMster of FOOD PROCESSING INDUS- 
TRES bs pleased to state:

WwiMther the Government are provM-

ing any assistance to the industries based 
on fruits and vegetables in Cuttack district of 
Orissa;

(b) if so, the details of assistance pro­
vided during each of the last three years; and

(c) whether the scheme with regard to 
such industries in the said district of Orissa 
are laying pending with the Government for 
s4>pR>val?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING IN­
DUSTRIES (SHRI GIRIDHAR GOMANGO):
(a) and (b). The Minister of FOOD Prooess- 
ing bidustries has been implementing vari­
ous plan schemes under which financial 
assistance is given to State Government, 
State Government undertakings, co-open- 
tives etc. in the fruit and vegetable pncsss- 
ing sector.
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In the year 1990-91 the following finan­
cial assistance was given toOrissa;-

0 for mushroom processing and inf ra- 
structure developmeflt Rs. 2.14 lakhs.

a) fOF̂ <iehydration and pidcing and 
canning of mushtoiims Rs.21.149 lakhs

ii) formeeting the raw material require- 
mentscf theprocessing unils-Rs.18.50 lakhs.

iv) for meeting expenditure on advertis­
ing and publicity of mushrooms - Rs. 0.47 
lakhs

(c) There are no specific proposals 
pertaining to Cuttack district or Orissa lying 
pending with the Government.

Oevelopnwnt Scheme of Orissa

188. SHRISRH<ANTA JENA: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state:

(a)wfielherthe Government of Orissa 
have sent durktg the last three years some 
devekipment scheme to the planning 
Commissnn for approval;

(b) I  so, the details and locatons of 
tfiese schemes; and

(c) the detals of actbn taken on each 
suchschemebythe Planning Commission?

THE MINISTER OF STATE IN THE 
MINiSTRY OF PLANNING AND PRO­
GRAMME IMPLEMENTATION (SHRIH.R 
BHAIVMIVAJ):(a).NoDavelopment scheme 
paoelved from the GovemmeM of Orissa is 
pMdbig in the Planning OommisskNi for 
appiovaL

(b) and Do not arlM.

lEngSsh]

Drug Price Control Order

189. SHRISANTOSH KUMAR GANG- 
WAR: Will the PRIME MINISTER bepleased 
to state:

(a) whether the Durg Price Control 
Order has been fuHy implemented t>y tite 
Govemment;

(b) whether the benefits of the customs 
duty concessions to as many as 145 drugs 
announced by the Government during the 
past three years have t>een passed ontothe 
consumers by reducing the price of the 
medicines;

(c) K no. the reasons therefor.

(d) whether the prices of almost every 
dnig have been increased by the drug 
companies;

(e) if so, the reasons therefor;

(f) whether the Government monitor 
the impact of customs duty concesskxis of 
the prk»s of drugs; and

(g) if not the reasons therefore?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) The main 
provisionsof the Drugs (PricasoontroOOfder. 
1987 have been implemented.

(b), (c), (f) and (g) Government has not 
reduced duty on 145 bult drugs during ttw 
lastthreeyaars.CustomsdUy wasreduced 
in more than 145 drug intermediates in the 
last there years from 115% to 90%. TMs 
reduction in duty is (dtowed to Mcourage the 
pmduetion of faul( drugs from men baab 
stage, and is not linked necessarily In «M(y 
case to reductkNi in the price of Itie buk 
drug:
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(d) and (e) The prices of scheduled 
drugs are fixed from time to time in 
acoordance with the procedures and norms 
laid down under the DPCO, 1987. Regard­
ing non-scheduled drugs. Government keeps 
a constant watch on the movements of their 
prices. Whenever any abnormal increase is 
noticed by the Government, it intervenes in 
the matter.

(a) whether the schemes under th sec­
ond ‘master-pian’ are not likely to be imple­
mented due to illegal possessbn of lands in 
villages under Delhi some companies;

(b) if so. the whether the Government 
have taken any action so far to vacate the 
illegal possessbn form the sakJ villages; 
and

Recognition to the Trade Unions

190.SHRIGEORGEFERNANDES:Wi» 
the PRIME MINISTER be pleased to refer to 
the news item captbned *16 trade unions 
claim central recognition” appearing in the 
September 24.1991 and state :

(a) whether sixteen trade unions have 
staked their claim to become Central Trade 
Unbn; and

(b) if so. the reactk>n of the Government 
thereon?

TH E  DEPUTY MINISTER IN THE 
MINISTER O F LABOUR (SHRI PABAN 
SINGH GHATOW AR): (a) Thirteen trade 
unbn organisations have submitted their 
claims relating to the membership of trade 
unkms whk:h are affiliated to them, by the 
stipulated date of August 31. 1991. for the 
purpose of being recognised as central trade 
unk>n organisations.

(b) The claims are being verified in 
accordance with the Procedure established 
fbrthe purpose.

[TnnsieOhn]

IlleSiil Possessing of Unds In Villages 
of Delhi 

101, SHRI PANKAJCHOWDHRY: Will 
the Ministsrof URBAN DEVELOPMENTbe 
ptessd to stale:

(c) if so. the details thereof; and if not 
the reasons therefor and the time by which 
any action is likely to be taken?

TH E MINISTER O F S TA TE  IN TH E 
MINISTRY O F  URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). DDA 
has intimated that it takes care of the land 
after it is acquired and handed over to it by 
the Land Acquisition Collector/ Delhi Ad­
ministration (Land & Building Department). 
Some cases of sub-division of agricultural* 

. lands beyond the abadi area may occure. 
but precise details are not available.

[English]

Reconstitution of Island Development 
Authority

192, SHRI MANORANJAN BHAKTA: 
Will the Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the Island Devebpment 
Authority which was constituted in 1986 has 
become defunct;

(b) whether the Government propose to 
reconstitute the same Island Devebpment 
Authority m its oki form;

(c) if so, when it Is likely to be reconsti­
tuted; and

(d) if not, ht reasons therefor?
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THE MINISTER OF STATE IN THE 
MINtSTRV FO PLANNING AND PRO­
GRAMME IMPLIMENTATION (SHRI H.R. 
BHARDWAJ): (a) No. Sir.

(b) and (c). Yes, Sir. A proposal for 
reconstituting the Island Development Au­
thority with revised composition is under 
consideration and ft is expected that the 
reconstituted IDA would me^ shortly.

(d) Does not sqsply.

Phased Manufacturing programme for 
Drug Companies

193. SHRIGURUDASKAMATrWiUthe 
PRIME MINISTER be pleased to state:

(a) whether the Government are aware 
that the phased manufacturing programme 
has not been adhered to by several drug 
manufacturing companies;

(b) if so, the details thereof; and

(c) the action proposed to be taken 
against them?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) and (b). 
Under the provisions of the Drug Policy 
1986, bul( drugs are required to be manu­
factured as per the starting stages pre- 
sabedforthem. Where there are constraints 
regarding technology etc. to avoid the 
knpoit of the finished bult drug, stages are 
relaxed for specified pariods.

(c) Does not arise.

Effect of Withdrawal of Subsidy on
Fertilizer and Decontrol of Urea

194. SHRIGURUDASKAMAT:W»the 
PRIME MINISTER be pleas«l to state:

(a) whether the wMxfrawal at st/btUy 
on fertilizer and the decontrol of unalunm 
hit the working olmanyfmliSzerunita:

(b) if so, the reasons thereof;

(c) whether the decontrol of prices has 
been of any help to the manufacturers; and

(d) the number of worst affected units 
therefrom?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) Most of 
the fertilizers still continue to be subsidized, 
excepting three low nutrient ferdlizers. 
namely. Calcium Ammonium Nitrate (CAN). 
Ammonium Chloride (ACL), and Ammonium 
Sulphate (AS). In addition. Sulphate of Pot­
ash (SOP), which te wholly imported and 
whose consumption is ver> low, has also de­
controlled. There has been no de-control of 
Urea.

(b) The three fertilizers viz. CAN. ACL 
and AS have been de-controHed in view ol 
the fact that they were low nutrient feitifizera 
and the subsidy payable per tonne of nutri­
ents was very high. Besides, all the low 
nutrient fertilizers contribute 3.5% of the total 
nitrogenous fertilizer production in the coun­
try.

(c) De-control was not intended for help­
ing the manufacturers.

(d) Two units, which are manufacturing 
one of the three de-controlled low nutrient 
fertilizers, have reported that they would 
suffer f inancially.

Rise In Price of Medicines

195. SHRL GURUDAS KAMAT: WII 
the PRIME MINISTER be pleased to state:

(a) whether prices of many essential
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and widely used Medicines are on relentless 
rise;

(b) if so, the reasons thereof;

(c) whether the Government propose to 
bring the prices of such drugs under control;

(d) if so, the details thereof;

(e) if not, the reasons therefor; and

(f) the specific steps taken or proposed 
to be taken to ensure that provisk>n of Drug 
Price Control Order are not violated by the 
drug units?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL­
IZERS (DR. CHINTA MOHAN): (a) and (b). 
No, Sir. However in a situation of rising costs 
of inputs some amount of prk:e increase is 
unavokiable Medicines based on imported 
inputs have registered comparatively higher 
price Increase due to exchange rate adjust­
ment

(c) to (e). The prk:es of scheduled for* 
mulatbns are fixed under DPCO 1987, in 
accordance with a formula and fixed norms, 
which keep the prices of these formulations 
under adequate check.

(f) As and when any vblation of DPCO 
1987 is notk:ed. Government takes appro­
priate actk>n under the relevant provisions of 
DPCO 1987.

Investment by NRIs

196. SHRI. ANAND RATNA MAURYA: 
Wilt tfie PRIME MINISTER be pleased to

(a) whether the Govemment have fixed 
any Imit lor Investments by NRIs in estab- 
ishing industries in India;

(b) if so, the details thereof;

(c) whether they will carry all the profits 
to their place or it will remain in the country; 
and

(d) the steps proposed to be taken by 
the Government to keep the money in India?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (d). Government of India in 
Ministry of Finance have decided to permit 
Non-resident Indians and Overseas Corpo­
rate Bodies predominantly owned by them to 
invest upto 100% of the equity in high priority 
industries and other Industries subject to the 
conditbns laid down vkle Press Note dated 
28th October, 1991.

[Trans/at/on]

Facilities to Durga Park Colony

197. SHRI. RAMASHRAY PRASAD 
SINGH: Will the Minister of URBAN DEVEL­
OPMENT be pleased to State:

(a) whether Durga Park Colony on Dabri 
Najirpur Road, New Delhi-45 is a regularised 
Cobny;

(b) if so. whether all the facilities avail­
able in a regularised colony have been pro­
vided by Delhi Devebpment Authority to this 
cobny also;

(c) if not. the reasons therefor and the 
steps being taken by the Government to 
provide all the facilities; and

(d) the details of the steps in this re­
gard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI. M. ARUNACHALAM): (a) No. Sir.
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(b) to (d) In view of reply to part (a) 
above, the question does not arise.

HUOCO Loan for Construction of Units

198. SHRI. RAMASHRAY PRASAD 
SINGH; WIN the Minister of URBAN DEVEL­
OPMENT be pleased to state:

(a) whether hart has been alkxated by 
HUOCO for 8034 house building schemes;

(b) whether this loan will be utilized lor 
the construction of 48 lakhs dwelling units:

(c) whether the position of Bihar is the 
lowermost in the list of per-captta loans allo­
cated to various States;

(d) If so, the reasons therefor,

(e) the details of remedial measures 
being adopted by the Government to in­
crease the amount of per capita loan to the 
t>ackward State of Bihar; and

(f) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRL M. ARUNACHALAM): (a) and (b). As 
on31.10.1991 HUDCOhassanctioned81S6 
schemes for loan assistance to various 
agencies in different States/Union Territo­
ries which will enable construction of about
48.09 lakhs dweHing units.

(c) and (d). As on 31.10.1991 HUDCO 
has sanctioned 99 schemes with a k>an 
component of Rs.l 10.22 crores to various 
agencies in the State of Bihar. This wU 
•naUeconstnictbnof 122396dwelling units 
anddevetopmertof4078pkMs. Theban 
availed by the agencies in the Slate of Bihar 
is comparatively tow taking into account the
area and population of the State. The main
mason for tow drawal of toan in the Stato of 
Bhar from HUDCO is non-submission of

adequate schemes to HUDCO. dalay of 
borrowing agencies in documentation of 
schemes sanctioned to them due to delay in 
providing State Government guarantee eto.

(e) and (f). At the beginning of every 
year HUDCO makes ban altocations to 
various StatesAJnion Territories based on 
the criteria of area and peculation criteria. 
The amount allocated is intimated to the 
State Governments/Union Territory admini­
strations to enable them to formulate appro­
priate schemes and lor submisston to 
HUDCO. To foltow this, up, HUOCO officers 
constaritly interact with the officers of the 
State Governments and the housing agen­
cies to persuade them to send schemes to 
HUOCO as per HUOCO guidelines and to 
advise on constraints in preparing schemes. 
HUOCO has also estat>lished a Oevetop- 
ment Office at Patna to liaise with various 
agencies in Bihar and help them speed up 
the procedures.

Representetion on U.P.S.C.

199. SHRI. RAMASHFIAY PRASAD 
SINGH: WUI the PRIME MINISTER be 
pleased to state:

(a) the number of Members in the Unnn 
Public Service Commission at present;

(b) whether representatton to various 
States is considered while nominating the 
IMemtwrs;

(c) the Authority who nominate these 
Members;

(d) whether there are any vacancies of 
Members at present; and

(e) if so. the time by which these vacan­
cies aia iwiy to be filed up?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREVANCES AND PENSIONS (SHRMATI 
MARGARET ALVA): (a) Union PubHc Saiv.
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te  Commission has a strength of 11 Mem- 
bofs inducting the Chairman.

(b) According to the Proviso to Article 
316 (1) of the Constitution, as nearly as may 
be one-half of the Members of the Union 
Pubfic Service Commissbn shall be persons 
who at the dates of their respective appoint­
ment. have held office for at least ten years 
under the Government of India or under the 
Government of a State. The Constitution 
does not provide for giving representation to 
States in the matter of appointment of 
Members of the Unbn Public Service Com- 
mission.

(c) Members of Union Public Service 
are appointed by the president.

(d) No. Sir.

(e) Noes not arise.

Launching of a Satellite on Mars

200. SHRI. RAMASHRAY PRASAD 
SINGH: Will the PRIME MINISTER be 

. pleased to state:

(a) the details of the space programme 
of India at present;

(b) whether there is any proposal to 
launch a satellite to Mars under this pro­
gramme;

(c) whether the Government propose to 
launch Muitî Kirpose satellite related to 
meteorology, computer and war;

(d) is 90, the names thereof; and

(e) If not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
QREVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The main thrust of

the Space Programme is towards establish­
ing National Systems using space technol­
ogy for providing operational Space services 
in a self reliant manner and to ensure that 
benefits of this modern technology reaches 
the grass roots of our society. Presently the 
two operational space systems using Indian 
National Satellite (INSAT) and Indian Re­
mote Sensing Satellites (IRS) are providing 
satellite -based services for communications, 
broadcasting, meteorology, education es­
pecially rural and developmental education, 
disaster and drought management and 
management of natural resources and envi­
ronment.

India is on the threshold of achieving a 
large scale expansion of these systems. 
Launch of indigenously built INSAT-2A 
scheduled in March. 1992, and launch of 
INSAT-2B in 1993 followed by INSAT- 
2C.D.E, during 1994-98 timeframe and 
GRAMS AT during 1995-96 is expected to 
bring about manifold increase in communi­
cation and TV services in the country as well 
as new approaches for rural education. With 
successful operationalisation of IRS-IB in 
September 1991 and planned realisation of 
next generation IRS-fC satellite in 19d4. 
development and use of modern methodolo­
gies towards achieving all round and sus­
tainable devebpment of natural resources 
are being taken up. Planned launches of 
Augmented Satellite Launch Vehide(ASLV). 
Polar Satellite Launch Vehicle (PSLV) in 
1982 and Launch of Geostationary Satellite 
Launch Vehicle (GSLV) in 1995-96 are 
expected to enable India to achieve self- 
reliance in Launch vehicle technology.

(b) No. Sir.

(c) and (d) INSAT-2A, the indigenously 
built Geostatbnary Satellite scheduled to be 
launched in March. 1992 is a multi-purpose 
satellite for peaceful applications primal In 
the areas of communication. TV broadcast­
ing. radio networking, meteorology and dis-
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aster mitigation. This satellite will also be 
used for computer interconnecting.

(e) Does not arise.

Outstanding Bills Against Former 
Ministers and MPs.

201. SHRI. SANTOSH KUMAR GANG- 
WAIR: Will the Minister of URBAN DEVEL­
OPMENT t>e pleased to state:

(a)whetherelectricity/Waterchaigesand 
house rent are outstanding against a num­
ber of former Ministers and Members of 
Pariiament; and

NOVEMBER 20,1991 Law S Order skuaUon kt 488
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would like to say in this connection that the 
officeis, whose carelessness has caused 
thedeathof many people, must be punished 
severely. I do know that judicial enquiry has 
been instituted and period for its completion 
has been fixed as two months. I woukJ like to 
say that for such as t»rrit)le incMent, the 
judkHal enquiry must be completed by 30th 
of November and within a fortnight the cul­
prits must be punished...(/nfe/rty>r»ns)

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): In this connection two hundred 
people are demonstrating at present at the 
Boat Club... (Interrvptions)

(b) H so. the amount outstanding against 
each one of them?

RB. t-AW AND ORDER SITUATION IN 
VARANASI

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRL M. ARUNACHALAM); (a) and (b). 
The information is being collected and win be 
laM on the Table of the Sabha.

12iMhrs.

MEMBERS SWORN

Shri Harilal Nan  ̂Patel (Kutch)
Shri Kanshi Ram (Etawah)

[Tftmslatiot^

SHRI TARA CHAND KHANDELWAL 
(Chandni Chowk): Mr. Speaker. Sir. Today, 
I want to raise the most serwus problem of 
OaM durng zero hour. On the Diwali day 
and two days after Diwali 2S0 deaths oc- 
euired due to use of afcoholic drink ‘Sura*. 
IheM deaths took place due to the careless- 
nMS and negligence of polkM department. 
Drug department and Excise department. 
Thcapufiow drink which is being soU under 

m iM  of AywvwHe medfeine, has de* 
iMMdlllw Jlini'vadfe sy«M i of Medkines. 1

lEngrish]

SHRI EBRAHIM SULAIMAN SAIT 
(Ponnani); Mr. Speaker, Sir, with your per­
mission I wouM like to draw the attentnn of 
the House to a serious and extremely dis- 
turt>ing sHuatbn prevailing at Banaras for 
the last 12 days. There have been brutal 
killings: arson started on the 8th of this 
month is continuing unabated even today; 
more than 25 persons havebeen massacred; 
they tiave been burnt and crushed to death 
and the dead bodies have not been given to 
the relatives.

An able-bodied youngmen predomi­
nantly living in Muslim area, Madan Pura 
have been arrested and assaulted and their 
Embs have been t>roken. It was the most 
pemickHis thing. The entire area is under 
siege. No food, no medicine is available. 
Even mil( is not being made available to 
chiUren. They are dying of hunger and star­
vation.

I demand immediate Central inlMven- 
tlon and deployment of Central (oioes •• 
people have no faith in th« State polce 
foroM. I aleo demand a hiHiffiai anouifv into 
the whole thing.
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Leaders of national parties are not al­
lowed to visit these disturbed areas. I, there­
fore, demand that a delegatbn representing 
all national Parties l>e sent immediately to 
assess the situation in the disturt>ed areas in 
Banaras. {interruptions)

[Translation]

SHRIVISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker. Sir. I and my col­
leagues had visited Varanasi. Innocent 
people, both Hindus and Muslims were killed 
there. In my opinion, the persons killed were 
above all human beings. The State Govern­
ment not only failed to save their lives but 
also failed to perform Ks dvi[y.{int9rruptions)

SHRI MADAN LAL KHURANA (South 
Delhi): What the Mayor has done and do tell 
as to what happened in Bihar.

SHRI VISHWANATH PRATAP SINGH: 
TheinckJentwhichtookplaceonthefirst day 
and the laxity of the administration aggra­
vated the situatk)n whk:h engulfed the whole 
Varanasi. There, we got the opportunity to 
meet the people. If stern action had been 
taken on the first day and the administration 
had taken the precautionary steps, this inci­
dent wouki not have taken place.On the first 
day this was the lapse on the past of the 
Administratk)n and later it did not take any 
action. Those heart touching incidents took 
place once again. The innocent people were 
put to death. Later on the manner in whch 
the police and P.A.C. woriced. was a painful 
story. Dr. Anis died in polk̂ e custody. We 
demand that the postmortem of the body of 
Dr. AnIs must be done again.

It is a matter of sorrow that the Central 
Govemment kept silent over the issue. Till 
data, the Prime Minister or the Home Minis­
ter, used to visit the places of inckients but in 
thiecase none has gone their till today. I urge 
upon the Central Government to give an 
assumnce that action is going to be taken 
and state its clear cut polk^ in this regard. 
The Govemment shoukl give an assurance, 
othemirise we wouki have no faith in the 
Govemment

[English]

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir. what has happen in Banaras is 
anotherblad  ̂chapter in our history. The way 
the situation has been tackled there has 
been condemned by everybody, all saner 
sectbns of the people. It is a matter whkHi is 
extremely serk>us. Proper relief measures 
should be taken. Proper measures shouU 
also be taken to see that such incident does 
not take place again. It is essential that 
proper assessment shouki be made.

Apart from what has already been 
demanded. I demand that a Parliamentary 
team should be sent to assess the situation 
and ascertain the facts so that the House can 
know the real situation and project proper 
steps.

I wouki like to know what the Central 
Govemment is going to do in this matter, 
either for provkiing relief or to take neces­
sary action to give protectbn to the people 
who have suffered immensely there and 
who are still haunted by the situation that has 
taken place. Therefore. I demand that imme­
diate action shoukl be taken and I wouU 
request you to send a Parliamentary team 
there.

[Translation]

SHRI SHREESH CHANDRA DIKSHIT 
(Varanasi): Mr. Speaker, Sir, as to nobody 
can deny it as whatever happened in Var­
anasi is unfortunate but it is to k>e seen in this 
context that not just in Varanasi but in the 
whole of U.P. no communal hots took place 
in the recent past and big functions had been 
hekJ peacefully in Varanasi.

In the evening of 8th. a processkm from 
Kali Bari was going for immersbn. which has 
stopped. The polk:e tried to maintain peace.

AN HON. MEMBER: There were only 6 
constables.

SHRI SHREESH CHANDRA DIKSHIT: 
Sir, your informatbn is not correct. (Marrufh
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Shraesh Chandra DItshit]

libns) Sk, I have been to Varanasi and I have 
observed the s'rtuatton there. I think that as a 
responsible member of Parfiament I should 
tsU the facts to the House. This is not a 
poHical matter. This incident took place 
suddenV and at all that time, it couM not be 
at apprehended that there wouM be distur­
bances in the course of the ptocesskm. 
Alhougharrangemenis were made.yet some 
people in that processton started running 
which created panic and some outskJers 
indulged in strs  ̂incMents in whch six Fives 
were tost

AN HON. MEMBER: To whch commu­
nity dki they belong? (Merruptions)

SHRI MOHAN SINGH (Deoria): On the 
8th. a number of people belonging to a 
particular community were killed on large 
scale and the administratton did not do 
anything...(ln(eflnp(nn^

The Government which cani projectthe 
minorfties must be dismissed {brtemjptkxi^

(ErVfis/)]

SHRI NIRMAL KANTI CHATTERJEE 
Pum Dum): I think he is justifying what has 
tiappened in Banaias(kaemjptions)

[Tian^atiorU

MR. SPEAKER; Khurans .̂ you please 
sit down.

SHRI SHREESH CHANDRA DIKSHIT: 
Unless forced, I will not like to name the 
oommunity. to which the persons killed be- 
tonged. Therefore, it has been rightly saU of 
tiiat tlw persotts killed were tniman kieirigs. 
Afler it, the dly was calm and quiet and there 
w«ra no incidents on 9th, 10th, 11th and 
1201. Sir, arrests have been made (Irtfemfi- 

Your infonnation is wrong. Arrests 
hw  bean made and thereafter on the 13th 
ntBOMlon in ciMfew was given from 11 A.M. 
to 5 P J l  in Varanasi But al of a sudden in 
iw  litoGMd area of Madanpuri where Ifris 
riot tad imito otM...(lM0nvpUonsi

[ E n g ^

M a SPEAKER: Please do not intemipt 
Okethis.

(tntonupttons)

\Transla6orii

SHRI SHREESH CHANDRA DIKSHIT: 
Suddenly around 14.30 hrsvnlence erupted 
in the presence of poHce force but police 
cannot be deputed at every house and shop. 
It was a conspiracy hatched by some people 
who had assembled at a particular spot and 
were prepared for attack. Those misgukled 
elements suddenly came on the streets and 
attacked aR those on whom they couM lay 
their hands [Interrufjtions) Many among them 
ksst their lives and scores of them received 
injuries... {Interruptions)...Thereafter no 
untoward inckient was reported on 16th, 
17th. 18th and 19lh...{/ntemptk)ns}...

lEngSsh]

MR. SPEAKER: You have to be brief.

[Mwruptions)

SHRI DIGVUAYA SINGH (Rajgarh): Is 
he making a speech. (Interruptions)

[TranslatiorU

SHRI SHREESH CHANDRA DIKSHIT: 
Afterthat no untoward inckient was reported. 
It wouU be totally wiong to say ttiat the 
administratton dkl not take any step in this 
regard. Similar kickients took place on the 
8th and 12th. As such I request the House to 
be vigilant so that nobody is able to derive 
any kind of political gain from this unfortu­
nate inckient as I have visited the riot tom 
site.

lEngSsm

MR. SPEAKER: Do not do ■wtNi. you 
haw* to control tty*.

{knwwptiomli
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MR. SPEAKER: Pieas« be brief. There are 
other fnatters also. Shii Anbarasu to 
speak.

{IntarrufAions)

SHRI ANBARASU ERA (Madras Cen- 
traO: Due to recent cyclone and floods 
...{Mmuptions)

IT/ans(at»n]

SHRI SHREESH CHANDRA DIKSHIT: 
A Partiamentaiy delegation should have 
visited the plaoe where the riots had erupted. 
As per my conviction politicians should not 
visit the riot affected place when cuifew is 
imposed to bring the sttuation under control 
and arrangement are being mad«, to provide 
medical aid to the victims. {Interrtption^

lEngBsm

MR. SPEAKER; Please takeyour seats.

{kaerruptions)

SHRIEBRAHIMSULAIMANSAIT:That 
is a very important issue.

{htomptions)

MR. SPEAKER: Bhaktaji. you take your

{btlampUons)

MR. SPEAKER: Do you think that you 
am going to have a regular discussion • this 
way? Do you think there are no other impor­
tant matters? Shri Anbarasu is highlighting 
an issue. You allow him a chance also.

{Intamjptiom)

[Tmnalalloii

SHRI RAJNATH SONKAR SHASTRI: 
W » aho hal fiom Varanasi As such our 
viMw should aiwb«heard....(MwrMpltofl^

SHRI HARi KISHORE SINGH 
(Shsoha^* Mr. SpMtm, Sir. I requesl you

very humbly to give me time to speak.

{kilerrupthns)

MR. SPEAKER: Please resume your 
seat. When I am on may legs, you shouM not 
speak.

(Interruptions)

[Engfe/i]

MR. SPEAKER: If you are controlDng 
the proceedings of the House in this fashton, 
then I will not be able to give an opportunity 
to other Members to speak. Now do not 
thinki that this is the only matter whch has to 
be discussed on the fkx>r.

l(nternjpUons)

MR. SPEAKER: Shri Basu, please sd 
down. You are getting up even when I am 
standing. Please taka your seats. Let me 
piease complete.

{btterruptions)

MR. SPEAKER: This is very unfair. You 
do not aHow me also to complete. If you think 
that ths is an important matter and has to be 
discussed, let us discuss it by deckling ft in 
the Business Advisoiy CommStee.

{Interruptions)

MR. SPEAKER: No, not like this. You 
have to foltow the procedure. Please take 
your seats. Madam, let me complete. Other­
wise. you have to control the House fiom 
there.

(TiansMonl

SHRIMATISAROJ DUBE (Alahabad): 
Sir, women and chiMren are living n  a de­
plorable conditkm. In this regard. I want to 
take one minute to express my view 
pomt(lntefrMplibns)

(ErvfisA]

SHRI HARI KISHORE S«4GH: TWs 
matter has to be discussed today.
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SHRIRAJNATH S O N i^^ SHASTRI: I 
come from Varanasi so I should also be 
given an opportunly to liave my say. This is 
my right

IBigBsm

MR SPEAKER: You shall have to hear 
me. This is little too much. K each one of you 
want to discuss what you want you will be 
able to discuss nothing.

|T/ansJat»n]

Please listen to me first. What I am 
gdngtosay.

(bneiruptions)

[EngSsti

MR. SPEAKER: Please let me com- 
pMe. I win help you. Please sft down.

SHRI iNORAJIT GUPTA (Midnapore): 
You should be fair and impartiaL You have 
permitted the Hon. Memberfrom Varanasi to 
make a statement and then you are not 
allowing the other Members to 
tpoak.{lntemption^

Why did you alow him to make a state­
ment?

[Tiansl^mi

SHRI RAJNATH SONKAR SHASTRI: I 
haveaisogot some importanceinthis House, 
ao I shouU also be given an opportunity to 
speak.

MR.SPEAKER:Takeyourse«i.plea8e. 
Al of you. be seated. I am going to tel you 
•onwthing.

(bttamption^

MaSPEAKER: knpcrtant Members 
ham expressed their views hare.

(MenrtplfefM)

[£/i0£sA]

MR. SPEAKER: I am allowing Shri In- 
drajit Gupta to express his views. I will allow 
one after the other.

SHRI SRIKANTA JENA (Cuttack): We 
are all interested in discussing this matter. 
The ftome Ministermustcometothis House 
and make a statement We want to discuss 
this mattertoday and right now. We are more 
interested on this issue and no issue is more 
important than this issue. We are more inter­
ested in this issue and let the Home Minister 
come and make a statement.(/Inremptnn^

[Translation]

SHRI RAJNATH SONKAR SHASTRI: K 
you do not altow me to speak, I will sit in the 
well of the house. You are listening to only 
one party and not the other.'What is this? I 
may also be given an opportunity to speak.

[EngSsh]

SHRI INDRAJIT GUPTA: I want your 
guktance for the future.

{Interruptions)

MR. SPEAKER: Shri Sonkar, from the 
first day onwards you have started like this. 
This is not conect. Please be seated.

{hamrupiions)

{Tra n sls^

M a SPEAKER: Shri Imfrajit Gupta. 

[E n g m

SHRI INDRAJIT GUPTA: The Hon. 
Member from Varanasi gave us some ad­
vice saying that in the riot affected area, 
when curfew is imposed, other Members of 
other patties or prominent members should 
not try to go there, it is his advice. I want to 
know from you, because you have to direct 
us for our future course ol adkMi. whether I  
is a fact that while curfew was imposed in 
Banarascity. no poKtkaan, no M.P.. no leader



497 Law a Outer KARTIKA 29,1913 (SAKA) situation m Varanasi 498

al any party was given curfew passes but 
only Shri Dlohtt was allowed. We want to 
know tiom you as to what is thefuture course 
of action.

SHRI MOHAMMED YUNUS SALEEM 
(Katihar): The matter is very simple. The 
gravity erf the problem has been brought to 
the notice of thi louse. Mr. V.P. Singh has 
made a suggestion that we have no confi­
dence in the State Government and it is not 
able to maintain the law and order in the 
State. Therefore a team from the Central 
Government with either the Prime Minister 
or the Home Minister should go, visit the 
affected areas and take appropriate action 
to see that the law and order is maintained 
there. We want this assurance from the 
Central Government.

SHRI BASU DEB ACHARIA (Bankura): 
The Home Minister shouM make a state­
ment on this.llnt0mjptions)

ITiansMon]

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, an Hon. member has 
apprised this House of the conditnns pre­
vailing in Varanasi in his own way. I want to 
bring to the notice of this House that when 
the riots were going on... 
(Inlamplions)...Now they won't albw us to 
speak t>ecause they can’t face the 
truth...(Memp(ons)... Sir, the riots had 
started there on the 8th at 8.20 p.m. and our 
Hon. Member was not present in Varanasi at 
that time and the place where the riots took 
place, the riots started when the kiol of 
Goddess Kali was being canried. I want to 
bring to your notice that 3 or 4 years ago 
there ware rtots at the same place and there 
are riots on the this occasbn. it has been the 
most sensitive area But the U.P. Govem- 
ment is silent over iL N the administratkm 
wanted, il couU stop the processnn at 
Bhadaini and I  the procession had been 
Hopped there, the riots couM have been 
«vafted.(lmemfil«n^

IB igtU i

8HRiDiGVUAYASiNGH(Raigarh);Sit.

we share the concern on the matter raised by 
hon. Shri Sait and my friends on this skle. 
The situatton is rather grim. Only one Mem­
ber of Pariiament was altowed to enter this 
area while all senk>r leaders of imported 
poTitbai patties like Congress, JD andothers 
were not aUowed to enter. The points are 
simple. Firstly a Pariiamerrtary Team must 
visit VaranasL Secondly the role of the PAG 
in this r»t affected area is totally con- 
demnable. I urge upon the Home Minister 
and the Leader of the House to intervene 
and make a statement on the issue. This n 
very important The minorities arxi the people 
of UP need and assurance from the Central 
Government in this tegard.{lntemfak>ns).

ITranslaliot̂

SHRI RAJNATH SONKAR SHASTRI: 
You dk) not pay any heed to my words.

SHRI CHANDRA SHEKHAR (Balfia): It 
is quite unfortunate that such is the reactnn 
of the House to such tragk: matters 
also.(/nte/n(pt«ons)

SHRI RAJNATH SONKAR SHASTRI: i 
have not made my point yet.(intemplions)

lEn gm

MR. SPEAKER: Mr. Sonkar, you are 
doing like this from the beginning. I wSI take 
actnn against you. Please sit down now. 
You will have to behave.

(Intempthns)

12.30 hrs.

At this S l^ .  Shrifb^nath Sonkar S h a ^  
came and sat on the Floor near ttie Table

MR.SPEAKER: This is not conect. 
You wiR have to behave.

(Interruptions)

12.31 hrs.

At this stage. Shri Rigmah Sonkar Shas»i 
went back to his seat
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{MampUonsU

[Tianslation\

SHRI SHANKERSINH VAGHELA 
^aodhra): Mr. Speaker, Sir. I am on a point oi 
Older. There is total indiscipline in the entire 
House.lt is notagoodpractice.(fr)ferruprons)

[EngBsHl

MR. SPEAKER: Thera is no point of 
Older during this time.

(Intemjptions)

[Tianstalilor^

SHRI CHANDRA SHEKHAR: All of us 
should feel ashamed of such reaction in the 
House on s ^  a tragic matter. What hap­
pen^ on the 8th and th 13th is quite tragic. 
But what our friend Shri Olcshit has said is 
Hue that we should not interfere in the func­
tioning of the administration there. I win not 
press for oonstituling a committee. I would 
request Shri Advani, R i^  Sdndia 
and Shri Vtypayee o go there and ascertain 
pereonaHy under which law, discipline and 
lufe people Ske Aj<t Singh and Shri Yadav 
wera not permitted to go tlwre whereas Shri 
Mtthit was atknved to move about unob­
structed. KSfiriAjitji goes there, he wouM t>e 
anesled, though it is his area. But there 
shouU be some consideration for the local 
peoplefromotherpartiesaswell. ShriSonkar 
may have objectkm, fie also comes from 
Vaianasi district. Shri Kalash and other 
people are also there. Witt such incidents 
occur in this case also? if the administration 
shows such attitude, the people win suspect 
ft. The situation in Vaianasi is veiy bad and 
the action taicen by the polioe consequent 
upon ttie riots on bolh these days are not 
onV oondemnable but a k>wly ac(k>n by 
mankind whkdi no human being can sup­
port.

I am not getting the least emotional in 
lhisc8M.TheHouse may dedde it and three 
tap taiam  of B JP .. Vajpayaji. Scindii# 
and Atkrany shouki go there and then de-

ckJe themselves as to what was the attitude 
of the police after the inckJentthattook place 
on the 13th. We woukl accept it if they say 
that it was justified.

SHRI kMOAN LAL KHURANA: It is an 
issue on which ttiere cant be any difference 
of opinion, as Shri Olkshit has put it. Whether 
anybody is killed, be he a Hindu or a Muslim, 
it is a stigma on the natton. Such incidents 
should not take place. I woukl like to teD 
those wfK> demand dismissal of U.P. Gov* 
emment that the people had given their 
verdict just a day or two 
before... (Intenvptkms) It has appeared in a 
natnnal paper today... (/nteiTijptib/is) There* 
forelwant today that thediatogueshoukJ not 
fan communalism.(ihfefnf)r«9ns)

Shri Chandra Shekhar has sakl just 
now that the matter shouU be conskfered. 
But in my opinion the matter shouM be 
conskiered taking both the groups urto ac­
count. It appears from what has been sakf so 
far that only one group is at fault. I want to 
read out only a single sentence. It says that 
the riots took place there due to instigating 
statement by the ^ y o r bek>nging to the 
Congress paity. Two General Secretaries of 
the Congress Party gave a statement that ha 
shouM be expelled from the Congress and 
one General Secretary demanded the arrest 
of the Mysore betonging to his own 
party...(i!r7fe(rtpM9ns)...Mr.Speaker,Sir,the 
matter concerns Benaras. It is not proper to 
hoki the BJP guilty for the simple reason that 
that party is in power there. N anylxxly has to 
say something, he shouk) make it dear that 
such and such person is at fault and it is his 
fault. I have with me a newspaper cutting 
captkmed, *Nashe Ke Saudagaron Kl laral 
mazhabi fasaad mein* There was a fight 
between two drunkards and wnw seHert. 
They are responsible for the communal riolt 
there. A sohitkxi b only possMe H there is a 
discussion, a pmpar oonMmHon at the 
issue in a balanced manner. If somebody 
wants to make a political capital out d  
it...(M«n«inbn4...

M a SPEAKER; Mr. SoriKw. w h« you 
shouki do, thouU be aocording to rulet. I ii
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balng obMivad that you do not follow rulM. 

{htterruplbna)

[EngBsHi

May I request you to please foRow the 
rules?

(Intmruptiona)

MR. SPEAKER: I wiU give you time but 
not like this. Please sit down.

[TmnslaUori

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, I wouki Hte to say it very clearly 
that aooording to my information the Govern­
ment of U.P. has arrested people from both 
groups and it has tried to control the 
iia»^lntemptions) Do they, who are over- 
whelmed with emotions today, not know as 
to whai happened in Bihar? Win they con­
demn k? liwy are weU aware of the fact as 

how people were killed in B9iar during 
•lecttons. They may condemn those kitings 
also down the ttouM.(lnt9rmptbn^

SHRI AJiT SINGH (Bagpat): Hon. 
Speaker, Sir. the Hon. Member has saU just 
now that there was adrunken brawl between 
two groups. That is not the questkxi. The 
question is that the way the Government, the 
Administratton and the police there arrested 
the people of a particular community and 
eommHted atrocities on them... {ktttmp- 

I have been tothat place, and lhave 
visited ja> and met the p ^ e  there. The 
people were there wtth their 1 ^  broken and 
they were leluctanttogotohospitai because 
they were tfnrid of being kWed there. Shrt 
Chandra Shekhar has saM that the leaders 
•houM visit the people in the iais and colect 
Mormation from them. They are men of 
nipms, acme of them are holdbig Ph.0. 
DegiM and others are doctors. They do not 
waMtogotohosplalbeeauseadociorwas 
Id M  thm  In the presence of AepoNce. The 
Chief Minlstsf of the State or the Home 
Mimilar have not virtad BenarastMtoday to 
take stock of the sltuatkm arisen out of the

riots. Moreover k Is the responsibility of the 
Central Government also. A question arlsea 
from whatever Is happening in the entire 
country and inJusUoe is being done to a 
particular communtty in Uttar Pradesh as to 
what actkm the CentralGovemment is going 
to take In this matter? is k realising ks re- 
sponsbiiky? Is k their opinkm that whatever 
happened there (Intmnjptions)

SHRI MADAN LAL KHURANA: Woni 
you say anything about Bihar?{/r)(emj!p<lwi4

SHRI AJrr SINGH: WiU the Hon. Home 
Minister give us an assurance in this House 
that such atrockies woni recur in future?

SHRI RAJNATH SONKAR SHASTRI: 
Sir, I do not want to blame anybody. Let me 
reply first You gave me time to speak and I 
could not make my point.

You asked me to sk down and allowed 
another M e n ^  to speak. You shouM aOow 
me as well, i am an oW member of the House 
and lam weRconversant wHhthe rulesofthe 
House.

Sir, I want to submk here that when the 
first phase of rkits was over, there was 
nobody from the administratwn. not even for 
namesake. The administratton was taking 
stepsasitpleased, Hadkeven taken premp- 
tive steps, things wouU have been differenL 
Li)t of policemen were injured and there was 
such a bonfire in the streets which is beyond 
description. The administratton remained 
silent and was a mute spectator to the hap­
penings in the days between 8th and 13th. 
Suddenly, on 13th the riots brake out on 
such a scale that the damage was ter more 
than wtiat happened on 8th. Score of women 
and inmcent diiidren were dragged in tlie 
streets and beaten mefctoesly. A particuiar 
class of people were harassed miserably in 
ttw iiospitals. Th^f were not even provided

Shri Ajk Singh r v %  pointed out that
thft DAQDlAthMw SM MMfi afrttld of oolna lo
hospitals. They are iltaki of tite poHoa and 
ttw skuatton has deteriorated to such an
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I is iwyond deseriptkx). Shri AdvanI 
WMthara a MtUa b«fbra tha riots biolta out 
and «nn tiying to clarify tlw policlas of tha 
Janasangh and tha BJP. Had ha stayed 
Ihm*. thara would not hava twan any riots 
and k would not hava bean so sartous.

MR SPEAKER: It isenough. Now please 
adown.

SHRI RAJNATH SONKAR SHASTRI: 
Sir, I would Nke to submit, through you. that 
tha Government should malw a statement 
on H This is my demand...(/nfa/np(»ns)...

AN HON. MEMBER: This is based on 
the report of the news papers {Interruption^

SHRI RASHEEO MASOOD (Sahar- 
anpur): Ithink you do not allow those who do 
nolcraate nuisance. I had raised my hand as 
aeon as zero hour commenced but I find that 
you are not alowing me even though I am 
alanL Does that mean that those who create 
nuisance...

MR SPEAKER: AH right you sp e^

SHRI RASHEED MASOOO: I am sen­
ior to 80 per oant MemtMf in this House.

MR SPEAKER: Please speak. Why are 
you elaborating I.

SHRI RASHEED MASOOD: I do not 
want to go into tha details as to who kiled 
wtioffl on 8ih and who kitted whom on 13th. 
ButimaraV want thatafuH length discusskm 
•houU be heU on tWs in tha House. I wouU 
■ca to say here had actkm been bdcan after 
tha Incidents on 8th, riots wouM not hava 
ttton place on tha 13th. What to tak ol 
acion even after mass MMngs and incidants 
In wMch people were burnt alive, no arrests 
<naia made.lt was just because there is BJP 
Oawamment in tha S»tta...{kHampUon^ . 
than on 13th a doctor was killed in the 
fm m tot of SP and DM. Tha people hava 
bat faUilnhumanilyandtharafbra,itistha 
fMponafclly of tha Qovamment to inforni 
Wm Houaa as to what Is being dona for

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir, the inckients that took 
place bi Varanasi on 8th and 13th are unfor­
tunate. Whoever is guilty or culprit, shouM 
not only be condemned but also punished. 
Personally speaking, I feel that even I  
somebody is killed in an incklent it gives lot 
of pain. The inckient of 8th was all the more 
unfortunate because we had been making 
tall claims for months together that since wa 
came to power in U.P. wehadcelet>ratedso 
many festivals ia<e Deepawali, Moharram, 
Eid, Dussehra, and Janmashtami peace- 
fuRy. Even the Moharram festival in Lucknow, 
Where generally riots tveak out, went off 
peacefully without any untoward incklerrt. It 
is painful because we have been making 
such claims. I admit that I am not in apositton 
to reply to all those points which hava been 
raised here because this is not a forum for 
that. Had it been so, I wouki have got the 
details from the Uttar Pradesh Government 
Why dkl you aUow Shri DIkshit and dkl not 
altow Shri Ajit Singh...

lEngKsli

on the face of it, I cannot justify it and I 
cannot defend iL

ITransbtiofii

Mr. Speaker, Sir, I would like to mention 
here that such matters shouM not be dis­
cussed here. This oonvantkm should ba 
makitained. i am not saying this because It 
ktvolves my party which is in power in Uttar 
Pradesh. Many other parties are not happy 
that we are in power k) Uttar Pradesh. Thara- 
fotethisdiscu8ston...(i!rM»/n4pllibins}ltaapact 
the santiments expressed by Shri Chamta 
Shekhar, Shri VishwanathPratap Singh and 
other hon. Members, but at tha same time I 
wouU Nke them to appreciate thto fad that 
we can seek reply or darification In iMs 
House from Shri Arjun Singh and Shri Nam> 
simha Rao atone. Shri Kalyan Skigh, tha 
UP. Chief Minialar is not here to darlf. Had 
ha been a Member of this House ha would 
have mplained the position. Yea, H neOet 
Had baan given to me about tha dtacuaalon 
I «nouM hiM  coHactod infbrmallon on « l  tht
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I bafor* hand...(lrrt«m4DljbfH) I only 
know this much that b«l«raen 8lh and 13th 
tha Chiaf Sacrataiy of Uttar PradMh mat m« 
and gava ma an invitatfon to a marriage 
function. I easuaNy asitad him about tha 
inddant in Varanasi and ha dascribed tha 
antira inddant and tha way stones were 
huitad at the procession eta Ite also said 
that the Chief Minister had ordered hbn to be 
tough with with the lioteers irrespective of 
whether they were Hindus or kXusHms. The 
Chief Minister had asiwd him to take action 
without any fear...(frit«mp(j9ns) I was satis­
fied and I also advised him tofollowthe same 
course because I believe that riots are a slur 
on this country and more so in the States 
where BJP is in power. What I was going to 
say in this regard, but I was interrupted allthe 
tfmes it was that I was going through the daily 
'Janasatur but I failad to understand this 
aspects. It seems to be a sad state of affairs 
where the Mayorof the city Indulges in these 
tMngsandtheGeneralSecrelaiy of the party 
had to demand his resignation. Therefore, I 
fully agree with Shri Chandra Shekhar that 
we should rise above party politics in dis­
cussing such matters and questions endan­
gering the unity and integrity of the country. 
The reason for levelGng chaiges against us, 
possMy may also aggravate the situation 
and the Congress m«y have to pay a heavy 
price for this and possibily we may win 10 
seato out of 17 seats and congress may not 
be able to win even asingle seat. I will not be 
suffering politically but the country will suffer. 
Sir, I fully agree that In this 
«M »t...{lia 0fnjptions) Mr Speaker, Sir. I 
would i(a  that we shouM foHow the conven­
tions in this regard that the matter is primarily 
of Uttar Pradesh...(Mwn|9(K»>^ The entire 
House Is agitated. Conventkm has been that 
the House demands a statement to be made 
bytheHome Mnister or the Prime Minister 
and they seek time to get information from 
lha State Govemment concerned and then h 
iidiseussed in the House. If this convention 
la Mtowed in this ease also, I have no objac-
tion.

MR. SPEKAER; Yes. Mr. Aijun Singh. I

am Sony, I have obstructed you too many 
times. But this time, I wiR not

SHRI MOHAMMAD YUNUS SALEEM: 
I hope you wiO give us an assurance that 
appropriate actkm will be taken against tha 
Government of Uttar Pradesh to maintain 
law and order(/lrK0fnf)(ibfl^

MR SPEAKER: Order please. Mr. Pa- 
thak, you always indulge in cross taldng. I 
have been watching you. It is not good for 
you and it is not good for anybody.

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT(SHRI ARJUN 
SINGH): Mr. Speaker. Sir. I have been see­
ing the feefings of the Hoa Members on this 
very tragic inddent that took place in Var­
anasi. I am at least assured to some extent 
that the hon. Leader of the Opposition has 
also condemned it. But what has been saM 
around this House is something which goes 
much deeper, which issomettiing much moiv 
important from the nationat point of view than 
ian inddent which unfortunately happens in 
one or other part of the country, and that is 
what I think the House must address itseV to. 
Unless we are prepared tt̂ oomeface tofaoa 
with certain trends, certain reactkms or pro- 
mot ion of certain kfeas which do not ooindde 
with the larger natkmai interest, our attempt 
to appropri««ion blame or to protect some­
body wouM be of only academk: interesL It 
cannot serve the purpose of the natkm.

Therefore. I think we shoukl take this 
matter much more sertous  ̂than as only as 
an inddent that occured in a place where a 
certain party Government happens to be in 
power and thus conskier ft as that Govern* 
tnent's failure. I am not apportkmkig blame 
but the fact remains that for some years the 
entire country has almost been heki to ran­
som by certain kleas. beliefs and adkm  
which go totally counter to the natkMtal iiiar* 
esL Varanasi is only a manlfastatkMi of ftat 
Let us not forget 1.1 am very sad that Advart 
Ji had to say, perhaps in passing, that lhaae 
things wM he^ us politically and we wM gel 
some benefit out of h. I want to 
say...lM»mpitons) '
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{7)amtal«N4

SHRILAL K. AOVANI; i said that tlw 
«nqr al«(iaUons am being lavallad against 
us, would not n«ak* us suffsr poOticaHy. t>ut 
IlM) country would ulthnataly suffer.

SHRI ARJUN SINGH: That is what I am 
saying.

{Mfrupttomll

SHRI LAL K. ADVANI: I will not gain 
pottica«y.

[E n g m

I am not saying that I am saying that if 
you try to utilisa H for partisan ends, you will 
not gM any polftical tMnafit out of it

[riansMw^

SHRI ARJUN SINGH: I only wanted to 
sqr tiiat even a passing reference to the 
Iselngs that charges levelled against a patty 
MRMild lienefll any patty, are indicative of the 
psyche wNch has set the country aflame. 
The need of the hour is that al the parties in 
the country should desist from making politH 
crimleage out of such issues. So far as this 
biddsfil Is conoemed we ate seized of the 
iiMtler and agree wtti the sentiments ex- 
fiffMMdhvalthAMMnbATB. I do not want to 
laise a fin ^  against any patticular party but 
IthMttheie Is concensus in the House, that 
al the MormaHon on this Incident must be 
dteulgtd and theiesltefadiscMSSion should 
bo held and the Qovemment should ad 
MCDidtag to tie w l of the House.

SHRI SRIKANTA JENA: You give the 
mmjm w jjlnlmupibn^

The Home Minister w i come with a 
8MamanL You eandlscuasiL in the course 
of dabile he « «  aqr whatever he has 
to.(MemfXfons)

SHR ARJUN SINGH: That is what I am 
saying. He will come with • 
Statement.(Aifem4p(fen4

MR SPEAKER: Only Shri Anbarasu'e 
statement is going on record.

SHRI ANBARASU ERA: Due to the 
recent cyclone and floods in Tamil Nadu, 
heavy damage to property and life has been 
caused. Roads and bridges have been 
destroyed. Standing crops worth about more 
than Rs. 5 crores have been washed away 
in dVfersnt districts in Tamil Nadu In p a tli^  
larinTanJore. In the same way, South AioM. 
North Arcot and Chengai Anna district were 
veiy badly affected by floods.

The Madras city was also almost 
drowned in the floods. I personally visited 
Madras city and waited in the waistdeep 
flood water in the streets of iiAadras. Thou* 
sands of slum-dwellers are rendered home* 
less and their tenements have been washed 
away in floods. Neariy hundred people have 
died due to the floods.

Hence I appeal to the Prime lAnister to 
visH Tama Nadu for an on-the-spot study to 
assess the heavy loss and damage caused 
and further appeal to the Prime Minister to 
grant at least Rs. 25 crores as ex-gratta 
amount for taidng up immediate relef and 
rehabilitation measures. Further I appeal to 
the Prime Ministertogrant Rs. 1 lakh eaehto 
the next of kin who have lost their Ives in the

P hM sM M

SHRI HARI KiSHORE SINGH: Mr. 
Speaker, Sir, I had given a node*. I iiMqr bo 
albwed to soeakf/kilsfmolfafMl

\En gm

MR SPEAKER: I am not aMowing. 

(immrvplbMlf

*Noiteoofded.
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M a SPEAKER:Thl« Is notoorrcct You 
•raasanlorMmnbar.

{kitmuptlonB)

MR. SPEAKER: What iMissaying is not 
going on rsoord.

(MMnptiwis)*

SHRI ANBARASU ERA: If ttw Prims 
Ministsr is pra-oocupiad, I appaai through 
you to sand a ParHamantary Daiegation or 
an oNidai daiagation to Tamil Nadu for pro­
viding raliaf tothaaffactad paopla. In Madras 
alona, thousands of paopla wara randarad 
homalass.(lnl»irtp(bns)

MR. SPEAKER: Piaasatalwyour seats. 

[Translation]

SHRI HARI KiSHORE SINGH: Mr. 
Spaakar, Sir, I want to draw your attantion to 
a vary important mattar.

[E n g l^

MR. SPEAKER: This is not going on 
laoord. You can ooma to my Chamtier.

{kttmruptionsY

MR SPEAKER:Plaasatakayour seats.

SHRI K.P. REODAIAH YAOAV (Ma- 
ehchlipatnam): Wa have not liaan given any 
chanoa.

MR SPEAKER: This b exactly what I 
am trying to do you please taka your seats. 
I am trying to fadUtata.

Yattorday, I had a discussion with the 
LMdan of the House. Today all the Mem- 
bers present in the House are watching as to 
how wa win ba M e  to proceed with the 
matters that are before the House. That 
m«tor which cannot ba discussed is being 
toioad for discuaslon on the House and that

matter which has ooma before the Houaa 
with proper notice is not being discussed.

May I request the Leaders of differont 
Parties to talk to their Members and if any 
one Member of your party has to say soma* 
thing, you select your Member and let him 
have his say. There are many matters which 
have to be discussed. I cannot aHows even 
or eight Members from one Party to have 
their taf according to their will It has to be 
deckled. Moreover we have to see what can 
be discussed in the House and what cannot 
be discussed in the House. If you are not 
helping the House itself to conduct the busi­
ness, well, nobody will be able to talk. You 
have the Members from Andhra Pradesh. 
They want to speak about the rainfall over 
there. You have the Members from TamI 
Nadu. The matter is also important. They 
shall also have to be given the chance.

SHRI K.P. REDDAIAH YAOAV: I am 
the affected the person.

[TVanstefton]

SHRI MUMTAZ ANSARI (Kodanna): 
Mr. Speaker, Sir, Atrocities are increasing 
and you are not altowing us to speak.

MR. SPEAKER: Please sft down. I am 
trying to give you a chance

[En9£s/>]

I am trying to help you. Why don't you 
understand. If every time you are getting up, 
IcannotaOowyou like this. I am exactly trying 
to help you. I am trying to find tbna. Hare la 
a Member who wants to speak and ha la 
almost forcing his right to speak. You have a 
rightto speak, ha has a right to speak. They 
ahoukl be aflowed to speak.

All the matters which you havabt mind 
are really important but we have to fix priori­
ties. We have to taka into conskleration the 
others rights also to speak. Lot us not 
nopolisa. I do understand you anxiety and

*Not fioofdtd.
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agony aito. In owtain mattare. our twarts ar» 
M l ol agonias and in oartak) matters thera ia 
anxMybutwa hav» to pick and choose tha 
forum, we Iwva to p l^  and choose the 
method and we have to pick and choose the 
apaaker.onlythen.wewilll>ed)letodothaL 
I you do not help the House in conducing 
the business, then some people will be able 
tospeak andotherswiH not be able to speak. 
The Members of the ruling party wouM say 
that they are not given the right to speak. 
They do have also problems. You have seen 
that I have alowad almost all the Members of 
the Oppostkxi Parties to speak and not the 
ruling party tospeak.

SHRi MDRAJIT GUPTA: They do not 
want to speak. What can be done?

MR SPEAKER. They too havea right to 
speak. And if the hon. Members from Andhra 
Piadesh behave Gkethis, how can I conduct 
■w TM i is ̂  first day. You are full oil 

-pibblems in your mind. I can understand 
your anxiety. I sympathise with you and I 
wouU try to find a method by which you wU 
be able to discuss this matter. We are here 
to help each other; we are not here to shut 
your mouth or not alow you to speak. But, 
piaaaa, you give a HUe l a t ^  for address­
ing the thfaigs in such a fashion that you 
yourseV w i be able to do IL

I am pleading, I am requesting the 
Leaders of the House and Leaders of the 
Members fiom dWerent Parties to speak to 
•lair Mambafs. Ptaaa. Now. unlaaa you help, 
wa wouki not be M e  to h ^  ouraalvaa.

(MatnpttM^

SHRIVISHWANATHPRATAPSINGH: 
Most humbly I request you that now the 
Government has saM that they w i come out 
wfth • statomant and an assunnoa, you use 
your good offieas to see that they shouU 
aameortwihaaUlemeniandanassufanee 
M^r.baeauaayouhawsaanthaanxia^ot 
•m  Moui*. Evan Mambara frem tha Rulr« 

iMwa also made tMi demand. N you 
«ONid MkttwOoMmmanl tofloma ou wHi

a statement and an assurance, it would help 
aBof us.

M a SPEAKER: Whatever you say wM 
be very much borne in mind and ft wH be 
given due weight. Well. I have no ofajedkm I  
they do it. But, then, please, I cannot fbroa 
them to say anytMng. The Home Minister 
probably is not here.

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): Actually, what I said was that w« 
will ascertain the facts and then the Home 
Minister wHI midw a statemenL How can I 
say today?(lntem|)(ibns) He wH make a 
statement very toon.(lnt0mjptlon^

SHRI MOHAMMAD YUNUS SALEEM: 
Tomonrow is a hoTiday.

MR SPEAKER; Now it is in your irrtar- 
esL If you had brought it with a proper notice, 
I wouU have given him a notice. I wouM hava 
asked him to be present in the House. Your 
motton couM have been admitted. Itow ft la 
coming without any notice and I cannot also 
force him Ike that.

SHRI SOMNATH CHATTERJEE: ft 
happened on the 8th and tha 13th. Today, 
wa are on the 20th. StM they do not hava 
information?

MR. SPEAKER: They may be having 
informatton.

(Mamptions)

Ma SPEAKER: I have not oonvMad; I 
am on my lags. Plaasa aft down now. Mr. 
Basu Dab AdMvla, piMM aiK> aft down. I 
am not speaking from the benches, you 
know, ft is only today that I had an opportu* 
nfty to make a bng speech from the Chair 
haita. I «n  not apaiMtv; I am trying to 
fadftata your apaaklng and you hal haM to 
he^ each other.

(MampttoM)

SHRI 8RKANTA JENA: Wla «■  M y
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ooopwala wfth you. Wa ar« interested to 
knowwhetherthe Home Minister will makea 
•(•tement today or noL

MR. SPEAKER: Mr. Jena, you are not 
following the rules. You are forcing your will 
only on me.

SHRISRIKANTA JENA: We are inter­
ested to know whether the Home Minister 
will make a statement today or not

MR. SPEAKER: He sakl, *Very soon.* 

[Tnnab^rH

SHRI HARI KISHORE SINGH: Mr. 
Speaker, Sir, the Government should give a 
categorical assurance whether a statement 
wouM be made today.(Hntemf>t»ns)

[EngBsNl

SHRI SOBHANAOREESWARA RAO 
VAODE (VQayawada): In Andhra Pradesh, 
the Ruling Party has made mockery of 
democracy and the electfon process by rig­
ging the electnn, by utilising the polce force, 
capturing booths and throwing bombs. I 
demand that an enquiry should be held be 
the Eleclion Commisston and to hoki repotl 
in all those oonstituencies.(/n(errip(wn$)

M a SPEAKER: We have deckled to 
hum launch today. The House stands ad­
journed for hjnch to meet at 2.05

ISjOShr*.

Th0 Lok Sabha then Adjourned for Lunch 
lUFh»H6mnas Past Fourteen of the 

Clock

Tha Lok Sabhan-asseaMed after Lunch 
at Sam i lnHmMa Past fourteen ol the 

Cteck

pyia DEPUTY SPEAKER Ifte Chafr.l

MEMBER SWORN

SHRI SHIVRAJ SINGH (Vidisha): 

[English]

SHRI BASU OEB ACHARIA (Bankura): 
Sir, when the working classes in Punjab are 
fighting against the divisive forces there...

MR. DEPUTY-SPEAKER: Acharisji, we 
have got a system in this House. Immed- 
ately after the questton Hour is over, some 
very important and relevant matters will be 
raised. And afterwards when that is over, we 
will go to the other subjects.

{tntem^atons)

MR. DEPUTY-SPEAKER: This cannot 
be a good precederrt. Let us folfow certain 
principles.

SHRI BASU DEB ACHARIA: I received 
a telephone call from Sangrur, Punjab, to­
day. Yesterday there was a police firing and 
a number of workers were injured.

Ma DEPUTY-SPEAKER: We will take 
it up tomorrow.

SHRI BASU DEB ACHARIA: The Sec­
retary of the Unton of the FCI empl^ees was 
killed.

MR. DEPUTY-SPEAKER: Please sk 
down. I win convince you. Kindly take your 
seat.

{Merrupthns)

MR. DEPUTY-SPEAKER: It is true that 
some important matters such as flood Itavoc 
ought to have taken up in the Zero Hour. I 
know that Andhra Pradesh, Karnataka and 
Tami Nadu were very much affected. But 
untortunatelysomeothersubieelsconsuiMd 
lot of time in the Zero Hour. So. Ms iMHer 
can be taken up day after tomorrow, as 
usual. How DM shal go to the next

(kHampOom)
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S m i BASU DEB ACHARIA: Sir. thte is 
• vwy swious inddsnL Om  woiter was 
id M  in poHos firing and savaral worlwrs 
WM* injur«d...(Aif«mpttMi4

8HRI K.P. REDDAIAH Y ^ A V  (Ma- 
chlilipatnam):Sir, lwasattad(«d with bombs 
and fir* guns by ttw Goondas of Nandyai 
and Panugonda...(Ait««nftfjbn^

MR. DEPUTY-SPEAKER: Kindly tak« 
your saais. W « hav* mada th« rules. We 
have got a procedure.

(Memfpltons)

SHRIBASUOEBACHARIA:Wewanted 
to raise this issue. But we were not allowed 
Id raise iL..(M«mptibns)

(kaempOoia)

SHRIBH. VUAYAKUMAR RAJU (Nar- 
aapur): Sir, unfortunately the Speaker did 
not idiow us to raise this issue. Oemoeracy 
has been butchered in Andhra Pradesh and 
partieularlyitisaninsulttothedemocraey.ln 
ttia Prime Mnistei's oonsttuenqr in Nan­
dyai. poKng in AUagadda Assembly seg­
ment has been countermanded... {fntmnjfh 
flbm)

MR SEPUTY-SPEAKER: Now. papers 
to be Laid on the Table.

ShriRamtalRahi.

14.12 hra.

PAPERS TO BE LAID ON THE TABLE

Notification relating to Meghalaya un­
der Artide 356 (3) of the Constitution 

and the report of the Govamor of 
Meghalaya

ITtm kO oii

THE DEPUTY MINISTER IN THE 
MMtSTRYOFHOMEAFFAIRS(SHRIRAM 
LALRAHI):l.onbetialo(SHRiM.M.JACOB 
hy lha fpfcwar On the TA Ie .

SHRI M.M. JACOB lay the following papers 
ontheTaMe

(1)(i) A copy of the Proclama­
tion (Hindi and English 
versions) dated the 11th 
October. 1991 issued by 
the President under ar­
ticle 356 of the Constitu- 
tton in relation to the State 
of Meghalaya puUishad 
in Notification No Q.S.R. 
623(E) in Gazette of India 
dated the 11th October. 
1991 under aitide356(^ 
of the Constitution.

(II) AcopyoftheOrder(Hlndi 
and English versions) 
dated the 11th October, 
1991 made by the presi­
dent in pursuance of sub­
clause (I) of clause (c) of 
the above proclamation 
pubttshed in Notification 
No. G.S.R. 624 (E) in 
Gazette of Indladatedtha 
11th October.
1991.[Placed in Ubrary 
See No.LT-710/91.]

(2) A copy each of the Reports 
dated the 8th and 9th October, 
1991 of the Governor of 
Meghalaya to the President 
(Hindi and English verstons) 
(Placad in Lferaiy Sm No. LT-

711/91.]

Monopoliaa And Raatridhra Ttrada 
Praetioaa (Amandmant) Ordlnanea 1991

lEngMH

THE MMISTER o f  STATE IN THE 
MMISTRYOFPARLIAMENTARYAFFARS 
AND MINISTER OF STATE M THE MINIS­
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANQARAJAN 
KUMARAMANGALAM); Sir, I beg to lay on 
the T«ble a copy of the Monopolies and 
nertrictive Trade Practloae (AmendmanO 
Oidinanca, 19»1(No.«  of 1991} (Hindi and
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EngMi vtrsions) piomulgatMl by tha PrMi- 
dmt on the 27lh S«ptomb«r, 1991, under 
wtloi* 123 (2) (a) of tlw ConMitution.(Plaeed 
lnUbraiySMNo.LT-712«1)

(hitmnjpOom)

SHRi SRIKANTA JENA (Cuttack) Sir. 
wa an an ooncamad about th« behaviour ̂  
the Election Commieston. The Election 
CofflfflissionietrtaNypaitial...<ihiem43ltof»)

14.13 hra.

ANNCXJNCEMENT BY DEPUTY • 
SPEAKER

{E n o m

MR. DEPUTY-SPEAKER: In connec­
tion with the discussion of the Statutory 
Resolution regarding approval of the Proda* 
mation issued by the President under article 
356of the Constitution in relation to the State 
of Meghalaya in the House today, copies of 
the Proclamation, Order issued in pursu­
ance of the Proclamation and Governor’s 
Reports are available at the Publications 
Counter.

Members may please collect copies 
thereof from the Publications Counter.

14.131/2 hra.

RESIGNATION BY MEMBER 

[EiVftAi

MR OEPUTY-PEAKER: I have to in­
form the House that Shrl Gangula Prathap 
Raddy, an alaclad Member of this House 
frani Nandyal constituency of Andhra 
Pradaah handed over a letter to the hon. 
8paai«arpoiaonalyon23idSeptember, 1991 
iMipning from membership of Lok Sabha 
wtti immadiaia affect. Ha aocapted his res- 
IgnaHon wlh aHact from 23id September. 
1M1.

MR. DEPUTY-SPEKAER: Kindly take 
your seats.

(hnonufOions)

MR. DEPUTY-SPEAKER:Shri Sriwnta 
Jena, Kindly exercise your influence over 
your friends. Kindly take your seats.

{Mwruptkma)

SHRI B. VUAYKUMAR RAJU: Sir whan 
we were raising this point, the Speaker ad­
journed the Hou89...(lnt0mption8)

MR DEPUTY-SPEAKER: I requestthe 
hon. Members to take their seals.

{bnwruptions)

MR. DEPUTY-SPEAKER: Hon*bla 
Members, you are men of experience. You 
were in the Government and you shaR hava 
to be in the Government You have got an 
opportunity to ventilate your grievancea. Let 
us foltow certain rules. We have made rules 
and we shall also respect the rules.

{tntBrruptions)

14.16 hra.

SK:K INDUSTRIAL COMPANIES (SPE­
CIAL PROVISK>NS) AMENDMENT BILL

[Engim

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH); I beg to move for 
leave to introduce a BIN to amend the Sick 
Industrial Companies (Special previsions) 
Act, 1985.

MR. DEPUTY-SPEAKER: Motton 
moved:

T h i« leave be granted to introduce a 
Bni to amend the Sick IndustrW Compa­
nies (SpedalProvisiona) Act, 1985*.

(Mempfton^
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At IMS SMHarilGshom Sbigh 
mndsome Other Hon. Members came and

stood on the Floor near the Table

MR. DEPUTY-SPEAKER: My request 
is that day after tomorrow we are meeting 
and you can raise this issue on that day.

{Interruptions)

MR. DEPUTY SPEAKER: This matter 
can be raised day lafter tomorrow.

{Interruptions)

MR. DEPUTY SPEAKER: I agree that 
you are very much agitated. Now. please 
aOow the House to go ahead with the regular 
Agenda.

{Intemptlons)

MR. DEPUTY SPEAKER: Tomorrow is 
a holiday. Day after tomonrow you can raise 
the issue.

{Interruptions)

MR. DEPUTY SPEAKER: Kindly co­
operate with the Chair. Day after tomorrow in 
^10 Hour you can raise the issue.

Amend. BU 
MR. DEPUTY SPEAKER: I Icnow you 

are very much agitated. Your have got a 
case and you want to present it before this 
House. But my humble request is that tomor­
row happens to be a holiday. Day after 
tomorrow you have got an opportunity to 
ventilate your grievances. Secondly, In Tamil 
Nadu and Andhra Pradesh, lot of havoc has 
taken place. Thousands and thousands of 
houses are collapsed and lakhs of acres of 
paddy is devastated. Such important issues 
are also there. So. other Members are also 
agitated. I just requested them - Mr. Reddy 
and others - to take up this issue day after 
tomorrow after the Zero Hour as per the 
rules. I know injustrce Is done to you. that is 
your grievance. You have ventilated your 
anger and unrest on the f k)or of the House. 
May I kindly request you to resume your 
seats? Day after tomon-ow you have got an 
opportunity and certainly you can ventilate 
your grievances then. After all, we are here 
to ventilate the grievances of our constituen­
cies of the nation...

{Interruptions)

MR. DEPUTY SPEAKER: I tell you that 
by adjourning the House, the purpose will 
not be served...

{Interruptions)

{Interruptions)

MR. DEPUTY SPEAKER: Kindly return 
to your seats. Kindly oblige.

{Intenypthns)

MR. DEPUTY SPEAKER: Shri Srikanta 
Jena, abruptly the issue has been raised and 
the Government will not be is a positk>n to 
iMct to it immediately. Let us not deviate 
from the path.

{htem^Hlons)

MR. DEPUTY SPEAKER: May I re- 
<|UMt ttia hon. Members to intervene and 
pMBuade our friends?...

{MemjpUhne)

MR. DEPUTY SPEAKER: I am teUing 
you the procedure which you have yourseV 
framed. I am telling you the rules which you 
have yourself framed. You have got an 
opportunity....

_  {Interruptions)

m ,  DEPUTY SPEAKER: May I re­
quest our senior leaders to intervane and 
persuade them?

{Interruptions)

SHRI LAL K. ADVANI (Qandhi Nagar): 
Mr. Deputy Speskm, Sk..,{ln^nrufHonii

MR DEPUTY SPEAKER: Lai us hMT 
AdvanQL
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8HRI LAL K. AOVANI: Mr. Deputy 
SpMktr. Sir, a mini geiwral election has just 
•ndad and after that this House is meeting, 
in the course of this mini general election, 
there have been gross ma^actices, very 
serious malpractices in Andhra and in Bihar. 
I would like the House to discuss both of 
them and I would like to say that a proper 
occasion shouM be
The Government shouM find a proper occa­
sion. If I want to saf anything about the 
Electton Commisson, I wouM move a proper 
motk>n; I would not raise H without a proper 
motion. But insofar as malpractk:es in elec- 
ttons are concerned, they shoukJ be dis­
cussed threadbare...(Jnfemjp(jb/7s) But for 
that we have to give a proper motion.

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Mr. Deputy 
Speaker. Sk...(MBmiptions)

if you go to your seats, I will 
speak... llnterruption .̂ Mr. Deputy Speaker, 
Sir, let me make one thing dear. The hon. 
Leader of the Oppositnn has very clearly 
m M that per the procedure if we want to 
discuss the conduct of either the Chief Elec- 
tton Commisskmer or of an Electoral Off k»r. 
there is a proper motion to be brought, and it 
eanbebiought...(lnfem!ptfons). I agree with 
you With regard to the malpractk»s in the 
•iedion, I think that this is a matter wheh we 
can discuss it 3 p.m. in the S A C . meeting. 
W* can deckle whether we want a or not and 
wtwl are the procedures which wre shaB be 
•dopllng. So. I do not thkik that we need to 
dlMiirb the proceedings of the House at this 
Junotur«.(lnt«ni49lfon5)

SHRI HARI lOSHORE SINGH 
(8haobv):Sir.w*arawiffingtobegukiedby 
Hw Uadw ol «)• OpposiUon. But we wouki 

your Msuianoe on this tubiect that this 
li goii« IB ba diacutsad in this House.

8HRIRAMKAPSE(rhane):TheB.A.C.

KARTIKA29.1913(&4M) (Sptda! pmvMtms) S22
Am0nd.Ba 

meeting is to be heki at 3 p.m. Ydiu can 
discuss it at that time...

MR. DEPUTY SPEAKER: The Busi­
ness Advisory Committee is meeting at 3 
pm. You can make your points at that time. 
Shri Somnath Chatterjee to speak.

SHRI SOMNATH CHATTERJEE 
(Bolpur): Has the Finance Minister asked for 
leave to introduce the Bill?

MR. DEPUTY SPEAKER: Yes.

SHRI SOMNATH CHATTERJEE: Mr. 
Deputy Speaker, Sir, I rise to oppose the 
introduction of the Bill to amend the Sick 
Industrial Companies (Special Piovistons) 
Act, 1985.1 thought that this su^ect • 'skd( 
industries' - came within the jurisdictnn of 
the Industry Ministry. I do not know why the 
Finance Minister is moving this Bill It is 
probably a part of the package of surrender 
that the Finance Minister ak>ne is in charge 
of the entire process of surrertder. A good 
man's image is being soiled permartently. 
Not only that the economic indepeixienoe of 
the country is k»t, but. in the process, we are 
tosing the name of another good persoa I 
know that his reputatnn is at stake, once he 
has chosen his company.

We oppose this Billon amatteroffunda- 
mental principle. The Snk Industrial Compa­
nies (Special Provisnns) Act, which was 
enacted, was intended to remedy the slu- 
attons that were devetoping because of the 
kx)t and plunder by the private industrlalsts, 
of different industrial unte and estat>iish- 
ments, a victim of which was, apart from the 
natton, the work force.

Although the Industrial Polcy Resohi- 
tk>n of 1956 pravkled that the pubic sector 
will have the commanding haights of our 
economy, lor several years nm . consckNis 
attempts have been made to ideniBrale the 
pubHe sector, to see that Hw puble sector 
gets Into dIficuMea. I can glM names of 
manypubiicconcemaandoowpaniaawheta 
ttiare have been no managbio diracton for 
yeara together, where no aBempt was made
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to cwiy out nflOMsaiy mod«ml8ation and 
nplam tha obsolato machinary and whara 
tha funda are not injected. As a rasuh of this, 
many public sector undertaldngs got into 
(flffieultias. That is why we have always been 
saying that the Government of India should 
take this up. What is wanting is a politicai will.

I ehaige that there has been conscious 
Mempt on the part of the Congress Govern­
ment to create a situation where public sec­
tor undertaiungs cannot function properly 
and people will lose the faKh in the public 
sector, so that they can espouse the cause 
of their friends - the mono|»lists of this 
countiy and the private businessmen, in­
dustrialists and that is what is happening 
now. The object is to create a bleak picture 
about the functtoning of the public sector so 
that the private sector can come back and 
the pubic sector can be given a burial.

We have now been toM that the entire 
Mb of this country are because of some 
pubic sector units. There, a paper has been 
dreulaladandirindthatonly98 companies 
out of 300 and odd in the public sector have 
been mentioned to be not functioning prop- 
ariy. But an environment is being created hi 
the country as if the root cause of evil is the 
existence of the continuation of the public 
aactor units. This is a very serious matter. 
This Government has not gM the courage up 
t l  now. till today, to siy that they have total̂  
)atti8onedthe1956 Industrial Policy because 
that was the brant child of Pandit Jawaharial 
Nehru and that has been adopted, and that 
has been foHowed at least on paper, they 
never aaid tto’ till today, until this new 
Government has come In, and now today 
Manmohan SinghJI, I don't know how much 
Iw oorvtiols the Indian economy of the Gov- 
ammant of India, of the Prime Minister of 
Imfia. Todqr tha Indian economy is being 
eontioaed 1^ some people who are either 
aWng in the Taj Palaoa Hotel. I do not know 
wMch are the hotels they are now occupy ing 
m tha munMoanoa of the Government of 
Mb. whoanaapentfngthe money wMdi Is 
pwvidad by the poor people of IMS oounliy.

(SpteUpmMorm) 824 
Am nA  6ff 

Therefore, today they say, 'You must give up 
the public sector*. Now they have not got th« 
political courage to wind up.take«daoMon 
on their own from the Departments poM of 
view or the Minister's point of view or tha 
Government's point of view, for winding Mp 
this company. Therefore, they want aoma 
sort of a facade, some sort of a conduit pipa. 
Now, what is being done? They will end It to 
BIFa Now, where is Mr. Kumaramanga* 
lam? Where has he fled? Why is he not 
here? He has sakl on the fk>or of the House 
that BIFR's functioning has been abysmal, 
has been dangerous so far as the sick indus­
tries are concerned. They are only for wind* 
ing up of the units. No serious attempts are 
ever made by the BIFR to revive the compa­
nies. Now, what does the Government pro­
pose to do? Send it to the BIFR. And this 
great institutton which has hardly any time to 
took after anybody's real interests, asks the 
workers' unnn. 'please find out a purchaser 
for your company', as H It is the job of the 
workers to find out purchasers, so that some 
purchaser will take it and say, 'Well, you 
have not been able to find out a purchaser, 
bank does not agree, under the Finance 
Ministry's control, the bardt does not agree to 
give financiai accomodation, they don't agree 
to give a moratorium. The other Ministries 
are not giving any respite so far as other 
liabilities are concerned. The excise liabili­
ties are there and soon and so forth, income- 
tax fiabilities are there, they are not created 
by the woriters. Allthese liabilities have bean 
created by the management How many aiok 
unhs have been revhred by the BIFR? I 
wouU Hce the Hon. Finance Minister to taka 
the country into confklence on how many 
sick companies have been really revived 
and how many have been directed to ba 
wound up by BIFR during its existence. I 
«mukl Hw to know what haa been tha ap­
proach of the Department oi Banking, whal 
they have done, how many banks have 
really oome tonvard to help. Sir. this ia a vaiy 
aerious matter. Now. a company Ika Jaa* 
sop. what they wHI do? They wM aand I  to 
BFR and BFR will say, ‘Sony, barJ(s are not 
MifiMina to afvtt lufttiMr aflflomndaiittiL* In*
dustry Minlstiy Is noigMng laWeaalnga. No
 ■ ----t t — 1_______ t 1    ofOTf* w  oeeig piKWP oj in# onviwii
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Govwimwnt dapartmsnts. Thay tay. th«r« 
ii not preapaet of running tham. Tharafora, 
thay wilaand Itto the High Court and as you 
know. Sir, tha Act providas that once BIFR 
mdtaa a recommendation of winding up and 
K is aent to tha High Court, the High Court 
shall order winding up of the Company. 
Whan the H ĵh Court winds up the company, 
who are the victims? Where are the manag- 
aia? They are probably given promotions 
bacauaatheyaredepartmantalofficers. They 
«•  provided with jobs. What about the worlt- 
era? And aS thia force of National Renewal 
Fund What is this money? How many people 
wil be involved? How much will you pay, in 
what form or shape you will pay the money to 
tham? These are very important questions 
and we have never been tai(en into confi­
dence. Sir, is it a crime in this country that an 
ordinary individual, a citizen who is earning 
his livelihood by the sweat of his brow, who 
haa to loolc after his family, his children, that 
for no fault of his he has to go on the streets? 
Thia la the fate of the citizen of independent 
India after 44 years of independence. They 
aay that they shall lool( after the interests of 
the workers. This Is all rigmarole; nothing 
haa been sakl till today. I sympathise with 
Mr. Thungon. What can he do? I hope he 
•ays what he does not believe. (Intonvp- 
Uon$) I would llwthe hon. Finance Minister 
toattte varydeariyonthafkxirof the highest 
forum of thia oountry. Are you going to send 
tha puWie sector units to the BIFR tor the 
fonmdtlionofravfvalAehabflitationschemes? 
Mr. Thungon added 'etc.' in the morning. 
TMa ‘ale.* ia the moat dangerous thing, be- 
eauaa ‘etc.* wU be tha winding up and not 
ravM  or rahabHftattan. Kindly tell us that no 
a abigia unit wU be wound up. It may take 
Mlatima: It may taka Httie effort. Let him not 
miaundafatand me, but let him think of the 
poor people of this country.*(*n«nrqp(nns)

Sir. I  ifipoara to be one dause Bin, but 
I  ii avaiy Important enactment that is going 
to ba Mraduead and passed. I can assure 
tha Hon. FInanoa MMatar that tha working 
dMa ki thia oountry wM not Moapt this Bill 
Ted^f you may pratsuilsa your INTUC
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people for the time being and your new k>v*: 
their organisations may support you for tha 
time being, but ultimately the working dasa 
will rise against this conscious and daObar* 
ate attempt to dilute the public sector in this 
countiy. The attempt to change the entira 
approach of this oountry towards the puMc 
sector by this process will not be tolerated by 
the working people and the common people 
of this country. There has to be and there w i 
be, nodoubt, protest, objection, demonstra- 
tton and we shall fight and fight on the streets 
if necessary to prevent this obnoxious legis- 
latton from being enacted in this House. 
Therefore, we oppose this Bill which is the 
most dangerous Bill and the disintegratton of 
the economb independence of this oountry 
whksh has already started will be further 
accelerated by this Bill, if it is introduced and 
enacted.

14.44 hra.

SHRIBASUOEB ACHARIA (Bankura): 
Mr. Deputy Speaker, Sir, this Bill is being 
introduced to implement the dictates of the 
Internattonal Monetary Fund. Today, thia 
Sesston has &.arted with the implementatkin 
of the dictates of the IMF. We have the 
experience of this BIFR. We have men­
tioned a number of times in this House as to 
how the BIFR is recommending for the Hqut- 
datton of industrial units. A numb ofbidua- 
trial units are being lk)uklated by this BIFR 
This BIFR is already over-burdened. Thia 
Board takes a number of months to taka a 
decision on any sick undertaking.

The main purpose of this Bill is to cbaa 
down the number of public undertakings. 
Today during the Questkm Hour, the Mirys* 
ter of State for Industry dkl not speN out what, 
the Government want to do with tha alck 
industrial units They have already taken a 
decison and they are proceeding with IL In 
the State of West Bengal, thay have salaclad 
a number of undertakings and have already 
started taking actkm to ckwa down thoaa 
units. In the month of October, bwtructlona 
were sent to stop tha salary of tha woikan of

*Not recorded.
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sick public sector units. They have brought 
forward this Bill in order to implement the 
conditionality, in order to close down the sick 
units. There are other conditionalities whk:h 
have come out in the newspapertoday. They 
now want to freeze D.A. instalments.

This b an abnoxnus Bill and the vvork- 
ing dass of our country is also opposing it. 
The Bill is quite in contrary to what the Prime 
Miruster has stated today moming on the 
ftoor of the House. He has stated today on 
the f kx>r of the House that before taking any 
actKNi, the workers should be taken into 
confidence. There shouki be a consensus. 
But they are now introducing a Bill to close 
down those units. Before preparing this draft 
Bill, were the trade unnns consulted? They 
have got the experience about how BIFR are 
dealing with the industrial units. The main 
functnn of BIFR is winding up of sick indus­
trial units.

The Hon. Finance Minister has made a 
statement in Bangkok, in order to satisfy 
thev IMF masters, that all the sick units in our 
country wouM be ctosed down.

SHRIMANMOHANSINGH:lneversaki
that.

SHRI BASUDEB ACHARIA: That ap­
peared in all the newspapers. But you never 
contradicted thaL But he has not clarified, h 
came in all the newspapers in our country.

We oppose this Bill As the main pur­
pose of this Bin is to ctose down our public 
sector undertakings, we do not want this Bin.

SHRI JASWANT SINGH (ChiUoigarh): 
Mr. Deputy Speaker, Sir. the purpose of the 
BW is well understood and k It not for me to
remind my very esteemed colleague from 
0W stage of intredueUon of this Bill. The 
objections that can b* raised have to be 
•botf legislatiM oompotence but I wouM 
liaM rather hoped that this objectnn dbout 
iwiMetvaittion that has been made just now 
would come from theTreasury benches than 
from me.

Amend. Ba
My friend for whom I have got veiy high 

regard argued with passfon and convictk>n 
that it is his belief and he gave voice to his 
belief that he thinks it to be a wrong measure 
or the substance of it

SHRI HARIKISHORE SINGH: Are you 
replying on behalf of the treasury benches? 
{Interruptions)

SHRI SOMNATH CHATTERJEE: He is 
representing them.

SHRI JASWANT SINGH: I represent 
myself and my Party and I am giving my 
views, and I hope even Shri Somnath Chat- 
terjee will agree to it.

SHRI SOMNATH CHATTERJEE: I hope 
you will agree that this is human incompe­
tence.

SHRI JASWANT SINGH: It is an open 
matter. In whk:h way he is finding that this is 
human incompetence? Be that as tt may, he 
did argue with passfon and convictfon about 
the views that he heki.

I do not share his views because I 
personally do not think that such a huge and 
enormous weight on the Indian economy, as 
the public sector, can continue to be per­
petuated while still remaining sick. But it is 
again going into the merits and demerits of 
the case.

I think the interventfons do not warrant 
much attention because they are not on the 
aspect of the legislative competence of thit 
Chamber to take up or not to take up this 
matter.

I want t9 make a request and Is a 
request voiced earlier during questton hour 
by my leader and the Leader of the Opposi- 
tfon that it wouU benefit us if a white paper is 
made available to ParCament on the existing 
state of the public sector units becaus* the 
hon. Prime Minister s ^  that we can hav* a 
substantive discusston on the slate of th* 
public sector units. But we cannot h«v* II 
unless we know as to at whal atage tho 
public sector units are.
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Alt that I am saying is at the stage of 
introduction of this measure...

SHRISOMNATH CHATTERJEE: I am 
on a point of order. Rule 72 provides that in 
the introduction stage, only those who wish 
to oppose the Introduction, can speak.

My esteemed friend. Shri Jaswant Singh, 
is not opposing the introduction. He wants to 
hasten the introduction. Therefore, he is not 
entitled to speak at all at this stage! My 
esteemed friend is anxious to help this 
meritorbus Government. Now the lobby is 
known. The secret arrangement is no longer 
secret. It is now open.

Secondly, a point has been made. I am 
entitled to reply because my name Is men­
tioned.

Rule 72 says:-

"If a motion lor leave to introduce a 
Bill is opposed, the Speaker, after 
permitting, if he thinks fit, brief state­
ments from the member who op­
poses the motion and the member 
who moved the motion, may, with­
out further debate, put the ques­
tion:"

No restrk:tbn Is put as to legislative 
competence or otherwise. There is a proviso 
which is an additional provisbn.

"Provkied that where a motion is 
opposed on the ground that the Bill 
initiates legislatbn outside the leg­
islative competence of the House 
the Speaker may permit a full dis- 
cussk>n thereon.”

Therefore, It is only a proviso. On a 
sptdal occasion only, where the oppositbn 
is on the basis of legislative competence, a 
fuller discu8sk>n may be permitted. It does 
not mean that only on legislative compe- 
ttnoe. opposltk>n Is permitted. In any event, 
tto s u p p e r  of a Bill can neither take part 
and nor can he take the time of the House. 
Lai him utilise his undoubted ability and
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capacity some time to read and some time,
I find, to mislead.

Shri Jaswant Singh will speak at the 
appropriate moment. If you want to share 
with them, let them face the consequences.
I thought there is sufficient trouble in U.P. at 
Varanasi. Why are you joining with them 
now? Therefore, what he has said is not 
correct.

SHRI JASWANT SINGH: I would just 
conclude. The hon. Member has replied 
himself to the question that he raised. The 
Chair in Its discretion may permit a full dis­
cussion if any objection is raised by any 
Member at the stage of introduction on a 
piece of legislatbn or a Bill. You have permit­
ted a fuller discussion as to whether the 
objection raised by the hon. Members are 
valid or not valid, and as a part of fuller 
discussion, I only submitted the point about 
the legislative competence without wander­
ing into U.P. or Bihar or elsewhere as he has 
done.

Therefore, we will come to the sub­
stance of the measure when we come to it 
I submit to the Government and I will reiter­
ate the point that was made earlier in the 
morning which indeed was accepted by hon. 
the Prime Minister that the current state or 
the status of the pubik: sector units must be 
made known to the Parliament. That will 
make the debate much more knowledgeable 
and enlightened.

[Translation]

SHRI HARi K ISH O R E SINGH 
(Sheohar): Mr. Deputy Speaker, Sir, I am 
very much thankful to you for provkiing me 
an opportunity to speak on this important Bill. 
Today is very important day in the parlia­
mentary history and post independence 
period of this country. (Interruptions)

[EngUsh]

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Has the offce received a notk̂ e 
from the hon. Member because I have not 
received a copy of it {Intenruptions)
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MR DEPUTY-SPEAKER: Let us not go 
kMo dotaHs of the Bin. U t us stick to tha 
o^sctions as to why w« oppose It.

(Infmpttons)

{r/ansMon]

SHRIHARIKiSHORESINGH:Because 
new Prime Minister has taiten oath today 
and we are paying a homage to the ideology, 
of Pandit Nehru and National movement on 
which Industrial Policy of 1956of making this 
country self reKaht was based. It is very 
good. He couM not have found a more suit­
able person than honourable Minister of 
Finance for this purpose.

I respect honour«d)le Ministerof Finance 
very much and he knows IL He has studied 
in 0M same university where Shri Jawahar 
Lai Nehru had studied and his views about 
pubGc sector. Industrial policy, and in regard 
to providing relief to the poor of the country 
and to the workers are known to everybody. 
He has great achievements to his credit. He 
had prepared the report of South-South 
Commission as Its Secretary General under 
the Chsurmanship of Nyrere. This report was 
mlaasad in Venzueia. I was present there by 
ehartoa and I had appreciated that report. 
But what has happened today? 1 doni doubt 
his intention but I have syrripathy over his 
heyessfiess.

l&OOhra.

Mr. Deputy Speaker. Sir, why are they 
playing with the fate of the country? Does the 
Government want to introduce the new Cul­
ture in this country? I have great regard for 
honourable Mr. Rao and know him lor a tong 
tbna. He is a vary able man. But I doubt the 
Mention of his Government and I doubt K 
baeauaa they are going to pledge this ooun- 
ItytoMamational Monetary Fund and World 
bank through tick Industrial Companies 
(Ipacial pravisiona) amenAnent biH. I am 
aony that Ma work haa been entrusted to 
8M  Manmohan Singh. He must have cer* 
lain oompuMona. But I do not know it. But I 
taouM to add a pdnt to H Our company

Amtnd. BM 
Law and Parliamentary Affairs Minister Is a 
worthy son of a worthy father, who had given 
speeches in support of public sector in this 
House. I also want him to remember what­
ever he has learnt from his able father.

Mr. Deputy Speaker, Sir, the public 
sector has been criticised every since the 
introduction of Industrial policy In 1956. 
Swatantra Party was set up as a result 
thereof. Mr. Deputy Speaker, Sir, you are an 
experienced man. You know the fact that 
since then efforts have been made to dis­
courage setting up of public sector undertak­
ings. I congratulate Mr. Naraslmha Rao for 
paying a homage to the legacy of Jawahar 
Lai Nehru and Indira Gandhi, the very day he 
has taken oath. I congratulate him for it but I 
feel pity on him.

My. Deputy Speaker, Sir, I want to tell 
you as to how public sector undertaking are 
defamed. There is a Heavy Engineering 
Corporaton in my State Bihar. I want to know 
from the honourable minister for Industry 
and minister of Finance and the Govern­
ment, the number of Chairmen appointed 
since its inception. How many chairmen have 
been changed? How many days has each 
Chairmen worked? How much Us capacity 
was utilised during its best days? According 
to my knowledge in 1975-76 Shri Naraslmha 
Rao had preparedatwenty points programme 
as a general secretary of Congress. Accord­
ing to my knowledge more than 30% of to 
capacity has never been allowed to be used. 
The same conspiracy works behind the every 
undertaking and factory in publie aector. 
Something happened wUh this undertaking. 
The orders were placed on Foreign Coun­
tries but not on this undertaking. Today you 
are paying a homage to MaMyajL He was 
also its Chairman once.

Mr. Deputy Speaker. Sir, the Govam* 
ment has given me a reply In response to my 
questkm today. I asked how many publo 
sectors were headlass and alnoe when? I got 
the reply that there were 25 such big facto­
ries which were topless.

SHRIABOULGHAFOOR(Oopato««:
W n W  h U S  l O p W W  I f i W l r
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8HRI HARI KISHORE SINGH: Shri 
Itamnohan Singh knows ft. You also know il 
(Intomiptfons) Thsra is no Chairman^m- 
managing diraetor In Fartlllzara and Chaml- 
calsTnvanoora Limltad, sinoa 22.3.90. Ido 
not want to go In datalL Thar* is no Chair* 
man^m>mana|^ng diraetor in Hindustan 
Inaactieklas Ltd. sInoa 1.3.91. Thara is no 
Chairman-cum-managing diraetor in Hindus­
tan naws print Limitad sinea 19.4.91. Thara 
Is no Chairman-cum-managlng diraetor In 
Hindustan Vagatablas Oil Corporation Ltd. 
sinea 12.7.90. Thara is no Chairman-cum- 
nunaglng diraetor in Bongaigaon Rafinary 
and Patroehamieals Ltd. sinea 115.91. Thara 
is no managing diraetor in Educational 
Conaultants India Ltd. sinea 4.1.91. Tha post 
ol Chainnan-euffl-managing diraetor is also 
vacant in N.T.C. (A.P.K.) sinea 10.9.90. Mr. 
Thungan was raplying jusi now. Ha said that 
ha wouW rahabilitata. Ra-habiiitation Indus- 
triaa Ltd. is haadiass sinea 10.1.91. Tha peat 
of Chairman-eum-managing diraetor is va­
cant in Modarn Food industry Ud. sines 
21.6.91. Vayudoot was a draam of lata Shri 
Ra|h> GandhL Thara ara so many Ministar in 
iw  Qovammant who hava gM thasa post by 
virtua of his graca and bacama tha mambar 
ol this Housa. Vayudoot was much publl- 
flisad. Photoas wara pubiishad in nawspa- 
pars. I do not want to aay who waa its 
paitnar? Whosa fault this was. (Marrup-

——Xm9nm)

lEngM i

SHRI VUAYI4AVAL PATH (Erandd): 
M la not a luH discussion on tha subjact.

SHRI HARI KISHORE SINGH: It may 
ba uneomloitabla to you.

SHRIMATI BASAVA RAJESWARI 
(BalMy): Wa want a ruing from you Sir as to 
whalharwa can hava a fuR discussion on tha 
aub|acl now Itaalf.

MR. DEPUTY SPEAKER: Piaasa 
eonduda Mr. Singh. Piaasa don't go into tha 
dalala. You iuat tal why you ara obiacling to 
I.

SHRI P.C. THOMAS (Muvattupuiha): 
If you ara allowing a discussion, wa w i 
Ska to taka part in H If tha discussion is not 
Iwing altowad, lattham limit thairsubmisskm 
to tha quastion of Jurisdietton or to tha tach* 
nieal aspaets alona. But nona of tham ara 
pointing out any of thasa aspacts. Thay ara 
indulging in a fuH and datailad diacusslon. I  
that is altowad, wa will all lika to taka part.

MR. DEPUTY SPEAKER: Mr. Tho­
mas and Shrimati Basava Rajaswait both 
hava raisad a point and that point is ralavanL 
Wa cannot go into tha details at this staga. I 
anybody objaets to h, ha should taH only why 
haobjaets to tt. it is justtha praOminary staga.

SHRI E. AHAMED: (Manjari): I may ba 
parmittad to quota. Rula 72 says:

*H a motion for laava to introduca a 
Bill is cpposad, tha SpaakAr, aftar 
parmitting, if ha thinksfit, briaf stata- 
mants from tha mambar who op- 
posas tha motkm and tha mambar 
who movad the motion, may, with­
out furthar dabata, put tha quaa*
tkMi’

NowiskabriafstatamantTTharalsdao 
tha provision that such submissions should 
not go into datalls as in a dabato. Bui now K 
is baing mada into a dabato has reambar 
Shri Hari Kishora Singh. Ha has baan man- 
tkming tha antira public saetor undattaldnga 
in this country. It is not corracL In that casa 
wa miy also ba parmittad. Tha Chair can 
vary wal pamiit him piovklad tha Clwir is 
also praparad to pannit othar Mambara. Bui 
ha ahould not go Into tha dalaiis of tha M  M  
par Rula 72. (Mamptibm)

MR. DEPUTY SPEAKER: AH tha llwsa 
Iwn. Mambats hava raiaad apoinlolofdar. 
That point of ordar Is corract. aooording to 
Rula 72, that ona cannot go Into lha d alili 
of it..Ona has to say on what giounda ha ia 
opposing k. Wa shal stiek to K. Tbay ara 
parfactly corract. Shri Hari KMNn'Snoh. 
Piaasa coma to tha point ^

{imunpaottii
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SHRI HARI KISHORE SINGH: I am 
saying that Vayudoot is Headless since 
7.9.90. Similarly, U.P. Drugs and Pharma- 
ceuticais Ltd. Is headless since 7.4.88. There 
has been a continuous effort to defame the 
pubfic sectors to make it sick ever since 
1956. I have given an example of that. 1 
oppose this Bill on behalf of my party.

[English]

SHRI CHITTA BASU (Barasat); Sir. 1 
rise to oppose the introduction of the Bill.

MR. DEPUTY SPEAKER: Rule 72 is 
very very limited. So, Shri Nirmal Kanti 
Chatterjee, Shri Lokanath Choudhury and 
Shri Bhogendra Jha are the only three 
Members to speak on this, further.

{Interruptions)

SHRI E. AHAMED: Sir. if this is a dis­
cussion. we should also be allowed \o speak. 
{Interruptions)

SHRI CHITTA BASU: It is not a discus­
sion. Sir, the rule is very clear. Only those 
who oppose the introductbnof the Bill shouki 
be albwed to speak, at your disaetion. (Inter- 
ruptbns)

MR. DEPUTY SPEAKER: Rule 72 is 
very dear; let us stk:k to it. Hon. Members 
need not gukle us or ask us to read Rule 72.

(interruptions)

SHRI CHITTA BASU: Sir, I rise to op­
pose the introductbn of the Bill. Firstly, this 
It an Immoral act on the part of the govern- 
nnent I say that it Is immoral; and with the 
mala fide intentk>n that they do this. The 
mere Intentbn of the Bin is - the Statement of 
Objects and Reasons says - that the Gov­
ernment companies are also to be included 
In llie parent Act. In order to enable the 
Government to refer It to the BIFR. That 
niMni, the lntentk>n Is to privatise a secik>n 
ol the Government companies. They are not

Amend. Bill 
even using the word, 'privatisatbn'; not even 
using the word, 'denigration* of the public 
sector industries. Their intention is to deni- 
grade ad privatise the pubik: sector under­
takings. {Interruptions)

SHRI SOMNATH CHATTERJEE; Sir, 
can anybody give a running commentary?

SHRI CHITTA BASU: Sir, I am on my 
legs; I am on my limited questbn. Am I not 
entitled to explain as to why it is mala fide7

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): You are very much entitled.

SHRI CHIITA BASU: It is mala fide 
because the intention of the Government is 
to privatise them. They are not saying that in 
so many words. They are saying that the Act 
will also take the Government companies 
whk:h were not included earlier in the parent 
Act. Therefore the intention is mala fide and 
therefore it is immoral. After all. the Govern­
ment is the representative of the people; the 
Government should make its position clear; 
it should make the objectives clear; it should 
also state clearly and categorrcally, the rea­
sons for it. On this count. I oppose it.

Secondly, it is a natbnal polkry ques­
tion. It is a gross violation and flagrant vk>la- 
tion of the nationally accepted economic 
polcy of our country as lakJ down in the 
Industrial Policy Resolution. 1956.1 think, it 
is within my right whether I should allow this 
Pariiament to take a position which goes 
against the interests of the natk>n. You may 
do it by your vote. You may do it by the 
majority If you have command over It. I think, 
they will be there to help the Government to 
tide over the aisis. Without protest, without 
objectk>n, without resistance, I can now al* 
k>w the Pariiament to exercise its right whteh 
goes directly against the interests of the 
natk>n.

It affects the Centre-State relatbnt. K 
goes against the federal principle of the 
constitutk>n ol our country. Just now. Mr. 
Hari Kishore Singh was mentioning about
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ACC. Do you know that the Bihar Govern­
ment has taken a decision that if the Central 
Government decides to cbse down the ACC, 
the Bihar Government will resist? {Interrup­
tions)

SHRI SONTOSH MOHAN DEV: Why 
dki not they take over? {Interruptbns)

SHRI CHITTA BASU: You have your 
own suggestion. If the Bihar Government 
takes a position that the Central Govern­
ment’s decision to close down the ACC 
would be resisted, would be opposed, are 
you not disturbing the Centre-State rela­
tions? Are you not disturbing the equilibrium 
between the Centre and the State? {Inter­
ruptions) Equally

[Translation]

SHRI SO M N ATH C H A TTE R JE E  
(Bolpur): You Support it also that a man 
should bose his job.

[English]

SHRI CHITTA BASU: Equally, the 
Government of West Bengal, as far as I 
remember, have decided to close down 
certain public sector units which shall render 
about 50,000 workers unemployed. There­
fore. the relationship between the Centre 
and the State will be in jeopardy. That is not 
in the national interest.

Lastly, there is the question of mandate 
also. DkJ the Government have the mandate 
of privatisation? Did the Government speak 
to the people before the electbn? On the 
other hand, we have got the mandate. On 
the 29th of November, the entire working 
people of the nation will protest against this 
pemidous. anti-natbnal industrial policy of 
the country of which it is a part. And this is a 
part of the surrender package which Mr. 
Manmohan Singh has already signed. I 
cannot altow you. This Parliament cannot 
alk)w you to barter away the economic and 
political sovereignty of this country. This 
Parliament is to protect the independence, 
sovereignty • economk: and political - of this
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country. Therefore, if these are not the rea­
sons to oppose the introduction of the Bill, 
what will be the other valkl reasons for op­
posing a Bill on Government's policy?

On these political and economic 
grounds, I oppose firmly the introductbn of 
the Bill. 1 hope a good counsel will prevail on 
Mr. Sontosh Mohan Dev to advise the Gov­
ernment. to advise Mr. Manmohan Singh to 
withdraw the Bill and save the sovereignty of 
the country and do not crawl before the 
International Monetary Fund. Do not crawl 
before the World Bank. Do not surrender the 
sovereignty of the country.

with these words, I again want to op­
pose the introduction of the Bill.

SHRI LOKANATH CH O UD H UR Y 
(Jagatsinghpur): Mr. Deputy Speaker, Sir, I 
oppose the introduction of the Bill. Before the 
Bill was presented here, our Hon. Finance 
Minister made a statement outside the coun­
try that he was going to close the sick indus­
tries. This is clear that it is being done by the 
influence of the other countries and monop­
oly houses and the IMF. I oppose it t>ecause 
our national policy, which was pursued so 
far, is being disrupted by this Government. 
You know that when the public sector indus­
tries were there, the Indian capitalist class 
did not oppose it because they wanted the 
infrastructure. Now, the losses incurred by 
the public sector are due to mismanagement 
of this Government. The public sector had 
helped the private sector to grow. Now it is 
under the pressure of a few individual capi­
talists of this country who want to control the 
pubib sector. The Government should real­
ise that this is not in the interest of the people 
and the working class of this country.

Thirdly, Sir. the introductbn and the 
passing of this Bill will definitely bring hard­
ships to bt of people. Lots of people will be 
on the streets. When this Bill will be passed, 
it will be treated as the blackest day of Indian 
history. This Government has stuck up tothe 
Nehruvian model and K was Nehru who 
wanted the pubIb sector to flourish and ft is 
supported by the Directive Principles of the
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{Sh. Lokanalh Choudhuiy]

Oontttulion. Now, Ihi* K l is going to violat* 
lliOM prindpies. Hwrafora, I oppos* this

SHRI NIRMAL KANT1 CHATTERJEE 
(pum Oum): Sir, it dots sssm and k may 
■Mm ovwi to Shri Soniosh Mohan Dsv thst 
ttw Finanoa Ministar is a huny and ha w i 
■ooaptthaadvioasamanalhigfiofnthalntar* 
Mfcifial Monataiy Fund and has a dosa 
mind to al tha advicas amanaiing in this

Sir, I  wa iooit at tha aconomic survays 
for tha last tan yaars, wa can find that soma 
of tham waca^AMiduelad and raports had 
baan wiitlan by Shri Manmohan Singh him* 
aal. Craditwastaican by tha puMcSaciorin 
9ioaa tapofis that yaar altar yaar, ampioy* 
flwit undor ths privsis ssclof W18 dsdiniiiQ 
ainoa tha 1980s and tha puMc aaetor am* 
ptoymaM was at laaat showing a posMva 
rata of growth. This amandmant wW now 
ehanga that pietura. Unampioymant in tha 
countiy would baimansViadbacausaprivata 
aador is In no mood and In tha nama of 
■ K v i n o s Q j f f  ■  n w  o v c i o v o  • l o i  1 0  i m i w  w i  
anpanslon in ampioymant in tha industrial

Now. Sir, this B l w « anaMa tha Gov- 
•mmsiit of Indiislso ID curtail •mptoymsfit 
TNs Is ona raason why aueh a thing should 
ba awoidad at this junctura.

Saoondhr. Sir. thara la abaoluta|y no 
doubt ki a n ifb ^a  mind • I am starting from 
Shri Jaawart ttigfi • that thara aia unks 
whidi appaar to ba non̂ vtaMa today for 
wMoh soma of tha raasons hava baan 
mantionad by our laadar. Shri Somnath 
ChaHai)aa that thara was adatoarala infant 
IB III tfia puble aador ao that tha privala 
aaelor can nourish. M ar gamarlng all tha 
banaftaiwm tha publo aador iwwastmanfa 
andgiDwfna daap, iftay now want fo Id  lha 
haanMcti lay aggs. Sir, that is not tha only 
poktt. Uokatlhaaidtiintoaisa Duatotha
aiiM im  of Hm  mnildna fiMsuMiiMte
AwtoftopmMuraflf flMpaoptoaiadsd ki

Am tnABK  
tha Pariiamant, thara ara various units whara 
for tha last savaral yaara paymant was bakig 
mada only for saiarias or wagas to ba paM to 
tha woikars. Thara is absoiutaly no tachno* 
logical innovation which wa otharwisa tak 
about Thay taH( about tachnok)gicai lag. 
Yat, I know of units which ara baing kWad. 
Evan tha Ministar of Industry had viskad ona 
of thaffl. Dua to lack of a singla boBar I6r tha 
last tan yaars, ona of tha most potantial 
davataping unks is bang klUad and tomor­
row, k w l ba ona tha sick HsL Instaad of only 
maitkig paymants for wagas and saiariaa, 
funds shouki hava baan providad to hava 
ehangas h  machinary and tachnotogy. Now, 
tha naxt Fiva Yaar Plan wW hava raduoad 
axpandkuraonthaput>licsaelor.Thaground 
for I t  a baing praparad so that thay do not 
hava spend there and K may ba dosad. This 
must ba woikkig bahind it.

Thkdhr, wa hava demanded iagislatkm 
on panippauon or woiKsri m marMig«nwni. 
And k) tha Nat of buskiaaa for thia aaaaion, 
thara Is a BH on woriwra* participation ki 
management Wbikars themselves am 

' ooncamad. Wa know in savaral unita kidud-t—  ---------■* I a n ———  -------- ■--------^ng mv tsnwiB uoyog riigwii, woikms navo 
aimosiiion# Id maka wkh raaaid to 

ehancM off machinaa. radavaloDfnanl af 
workman and ao on. But tha managamant 
hasrafusadtolstan totham fortwo laasona. 
Firatty. that wM mean that they ara conoad* 
ktg apparantly to tha superior knowMga of 
the work force, whom they ara expected to 
brd over. The other reason Is that thay want 
to aalMjr thak̂  bossaa by not askkig tham 
monayfcirimpioyamantofttialnduatrialuijis,

Tharafora, aa I aakJ ki tha bagkmkig. 
this B « has been brought in great haata. 
Why not first pass tha Billon worfcere'partki- 
patiM ki managamant? Put that kMo prao> 
tloa for a yaar and taat your axparianoa. Sat 
whether or not, tha woritam ara ki aposkkNi,
, ,  f c f c __ __ i -------i- - a ^  IUm m mWin 900a nianiiina ano imp noni ma 
Qowanimanl.teootivartthaapparanHynBn- 
vWbfa unks kilo aHadhra and vUMa enaa. 
Do tfiat fkd. Coma aMi thd B l and tM w l

K uiMnviioiwQf* ivM ymiv
and aflar ona yaar, you oomawkhUilaaoki- 
fion. OtheiwlBe. wa hava fo ooma to iia
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unfertUMM condusioa W « do raoogniM 
M iM  gwMiiMnMS in tlw thMdng of tK* 
Rnanc* Mnistor. But if h* in hb tiaste feels 
tfMtttiera Is no alternative but to miirenderlo 
the IMF for which this Bin Iws to be brouglit 
bi, then we are Sony to conclude that he is on 
a tarong move which wiH personaBy deni­
grate him also. Therefore, I oppose the intio* 
dudion of this BM partly in order to save him 
also.

SHRIBHOGENDRAJHA(lMladhtd>ani): 
Mr. Deputy Speaker Sir, I am sony I have to 
risetoopposethis Bill This Bin. from the veiy 
backdoor, proposes to make a qualitative 
change in the directkm of our industrial 
development • industrial devek>pment aimed 
at strengthening our economic, financial. 
poHtical and natnnal sovereignty. H wouU 
have been a more straightlorward measure 
for the finance Minister to bring an amend­
ment to the Industrial Policy Resolution of 
1956 so that the country and this Houm 
oouU have discussed It and anrived at some 
oonchiskMi. Simply by deleting a portton of 
the sentence that it does not include a gov­
ernment company as defined in certain 
aecltons of the AM, he Is trying to make a 
quaBtativa change in our policy rasolutkm 
and nattonal objectives. We object to this.

kily second objectnn is that he is trying 
through this BHI to equate the whole property 
afthenath>a.thecolMivepropertyasowned 
by our natton on par with some private 
company ownad by a few indivkluals. That 
also Is not correcL These public sector 
undertakkigs w^re set up in the country as a 
mother of induWies, rather a mother of 
mother-industries. For example, take the 
case of Heavy Engineering Corporatton. 
Ranchi, which is capable of producing ma­
chines and tools equivalent to one Bokaro 
Pianl each year. The Bokaro Plant is ca­
pable of producing 10 million tonnes of steel 
per year.

Idonotthhik the Finance Minister alms 
at deindustrialising thecountry.As you know, 
the pihrate companies aim at qukdt ad easy 
piofiL These public sector units were not set 
upforqulck and easy profd. They were set up

Amtnd.au 
for provkting the basle structures for our 
mousiriai ovvoiopmsni ana growin ano 10 
guard our economic independence against 
the intemattonal and multi-natbnal compa­
nies. So. today a few captti^ companies, a 
few monopoly houses may be pleased but 
tomorrow they may have to repent also 
because these Birias and Tatas cannot 
compete the Fords and Rock Fellers 
who wW economically and industrially in­
vade our country. At that time V the Finanoa 
Minister is here, he wW have to repent for 
what he dk) and wfiat ho dkl not do. So, Sir, 
taking that aspect into account. Ithbikthat 
this Bn must be withdrawn. Instead, he shouki 
bring a straight fonvard Bill to amend the 
hKlustrial Polky Resolutkm and let tt be 
discused in this House, in the country and 
then a dedskm can tie takea

During the last Sesston, the Finance 
Minister in this very House stated that this 
Government stand by the Industrial Policy 
Resohrtton of 1956. And this I think was the 
electoral commitment of the Prime Minister 
to the people of India who have just now 
elected him with a thumping mijority be­
cause it was not Shri Narasimha Rao but the 
Prime Minister of India who contested the 
just concluded by-electnns. I think this is 
betraying the people who have reposed their 
trust in the Prime Minister and the Govern­
ment led by him. So, Sir, I propose that this 
resolutbn must be withdrawn.

There was one Piannbig Minister in our 
country, who while U .S A  had openly 
stated that the womb of mother India shouU 
be opened to the penetration of f o r ^  
capital. That Planning Mntister had to go but 
he brought much discredit to our economy. 
Our rupee was devalued by 57 per oenL 
There was a plan holktay, as demanded by 
the Worid Bank, for four years. That Minister 
4iad to be sacked, and the country went in for 
some other policy measures.

The Finance I4inister was ki Bangkok. 
He made astatement which has affectedour 
natkMial sovereignty and rational interest I 
need not iwirind the Fkianoe MMster and 
others in 4ie treasury benches how our
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sovereignty was jeopardised when we were 
enslaved to the East India Trading Com­
pany. At that time Mir Jafer did not realise 
what crime he was committing against him- 

. self and against the country. We all know the 
result. So. Sir. I think the commitment made 
by the Rnance Minister at Bangkok - the 
commitment made outskJe the wall of this 
country for the first time - is very derogatory 
to our national interest.

Taking all these things into account, I 
urge upon the Finance Minister and the 
treasury k>enches to withdraw the Bill. If they 
do not do that then I urge upon you to declare 
this Bill uitra vires, unfit for moving in this 
House because it goes against the basic 
industrial structure of our country; It violates 
the basic natbnal policy through the back­
door. So, I urge upon you to rule it out.

SHRIMANMOHAN SINGH: Mr. Deputy 
^ a k e r. Sir. I thought that this would be a 
simple occasion, dealing with the legislative 
cornpetence but this has become a substan­
tive debate. Let me say that I do welcome 
this because tots of things have been saki 
and many things are not true. Some are 
based on fears whch are unfounded. There­
fore, I greatly wekx>me this opportunity to 
allay those fears; to remove those misgiv­
ings at the very initial stage of the introduc-
ttonofthisBin.

1 5 ^  hrs.

[RAO RAM SINGH in the C/)a/V]

This is a very simple Bill whch deals 
with a very small part of the public sector 
whfeh is very skk. Therefore to say that this 
BiH represents an attempt at privatisatton 
ifisowning the Industrial Poficy Resolution I 
ffiespectfully submit that too much shoukH not 
be read into this Bin. I respect the substance 
of what the hon. Members have said and 
whitt^riSomnath Chatterfee, Shri Acharia. 
SM  Loknath Choudhury and Shri Jha have 
•iid. i have the deepest respect tor what 
they have sakl. i respect their sentiments.
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But I do want to submit to them that in all 
sertousness, if we did not do this, I think, you 
would be doing the pubik: sector In this 
country the greatest disservk̂ e. If you do not 
permit us to do what we are doing, then you 
will be doing the cause of the labour in this 
country the greatest disservice. If you allow 
the toss making public sector enterprises to 
continue in this dismal state year after year, 
you will be doing the national economy of 
this country the greatest harm.

I think references have been made about 
Pandit Nehru. What was the viston of Pan- 
ditji? When Panditji talked of industrialisa­
tion. the public sector having the command­
ing height, the vision of Panditji was that 
through the public sector we will recapture 
the savings of the economy. We will not 
altow these savings to be frittered away for 
superfluous luxury consumptton. We willftow 
that back into further investment. But I would 
respectfully submit that if you have a public 
sector which does not generate these profits
- in fact, it is a net drain on the Budget • how 
can that pubik: sector perform that sort of a 
task? In fact by pre-empting the public reve­
nues for toss making activities of this sort, 
you are preventing a more frontal attack on 
the problem of unemployment, on the prob­
lem of rural poverty, on the proviston of 
social servtoes health and educatton. There­
fore. I would respectfully submit that this 
limited Bill should not be prevented from 
being introduced.

There are concems about the public 
sector. Those concerns can be discussed. 
We are ready for a full debate on aH these 
issues. Let me also say about what has been 
saki about me. what I said at Bangkok? It is 
a published statement and I can give it to any 
hon. Memk>er of the House. What I saki was 
and I repeat' patently unviable*. I repeat the 
words * patently unviable' publto sector units 
will need be ctosed down. But for all this, we 
will have to develop credible social safety 
nets. I also sakI for all this, we need to have 
a nattonal consensus, for discusstons with 
trade untons and polittoal parties. N this is 
what you are o^ecting to, then, I am afraU, 
this is a nattonal polic .̂
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This particular Bill, you are saying is 
constituting a surrender to the IMF. in fact, 
this was part of the Budget Speech that I 
made. This promise that we made to refer 
sick units in the public sectorto the BiFR type 
of mechanism appears in the Statement on 
Industrial Policy. I want to assure this House 
that by saying that we are referring these 
units to the BIFR. we are not saying that alt 
these units will be closed down. Whatever 
unit can be rehabilitated, whatever unit can 
be made viable, you have my assurance that 
full resources of the Government would be 
used to make those units viable.

SHRI SOMNATH CHATTERJEE: You 
can do that without BIFR.

SHRI MANMOHAN SINGH: If we can 
do that, without BIFR. we will do that. But let 
me be very honest with you. But if. after ail 
the consultations - this includes consulta- 
tk)ns with the trade unions * all of us come to 
a conclusk)n that a unit is now so obsolete 
and that it cannot be made viable, then I 
wouki respectfully submit that it is in the 
interest of the country to have a closure 
process while fully protecting the interests of 
the working dass.

SHRI BHCX3ENDRA JHA: Then why 
doni you postpone this Bill for the period, 
that is for consultatbn?

SHRI MANMOHAN SINGH: I assure 
you that our Government is fully committed 
to protecting the interest of the working class 
even when in an extreme measure we have 
Id cbse a unit. But closure is not the first 
optbn; closure must be a measure of last 
resort. And this Bill, therefore, shouki not be 
taken as an attempt to make public units 
further sick, to ck>se them down or to priva­
tise them.

SHRI E. AHAMED: Even now BIFR is 
not in a position to take up all the requests 
from the various State Governments as well 
as other units. Why should then again en­
trust more responsibilities it and put more 
burden on them? Why do you not evolve 
some other mechanism?
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SHRI SOMNATH CHATTERJEE: You 
oppose this Bill.

SHRI MANMOHAN SINGH: A refer­
ence was made that how many units the 
BIFR has revived. The figure that I have 
before me is that they have passed orders 
for rehabilitation of 331 units; they have 
passed orders for winding up 137 cases. So, 
it is not true that the BIFR is simply a mecha­
nism to wind up sick units. I think that infer­
ence is not correct.

I have great respect and regards for Mr. 
Hari Kishore Singh: He has quoted from the 
Report of the South Commission. I can quote 
to him chapter and verse from that very 
Report. Where it is clearly stated that a profit 
making public sector is a source of great 
strength to this country.

SHRI HARI KISHORE SINGH: It is a 
compliment to you. You have written it. It is 
a great document.

SHRI MANMOHAN SINGH: Ithankyou 
for this. I think that Report included people 
from Cuba, from China. All of us came to the 
unanimous conclusion that if public sector 
units which year after year make tosses, do 
not serve economic purpose, they cannot 
serve social purpose.

In the month of September, the Central 
Comminee of the Communist Party of China 
met to conskier the same problem. The 
Prime Minister. Li Peng, toki them that the 
problems that we have in the public sector 
the Chinese have the same problems. He 
sakj, 114 per cent of the pubik: sector units 
in China are sick; only one-third, he saki, is 
in good health; one-third could be normal 
and the rest one-third, he said, requires 
drastic remedies. Therefore, even the Chi­
nese aie conskiering all these things. This 
has got nothing to do with the IMF. The 
allergy to IMF Is something which I do not 
share; and the House wouki liketoknowthat 
while we say all these things about IMF, the 
Chinese Government last month invited, with 
great fanfare, the Managing Director of the 
Intemattonal Monetary Fund to open a big
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ISlLMminohmSlnglt] MaCHAIRIMN:TYwquMtiOflit:

oUlM In ttw C i ^  of China China is taking 
IBM from tha IMF.

8HRIBASU DEB ACHARIA:What about 
tfweondidonaMy?

8HRI MANMOHAN SiNGH; i hava 
pieffllaad to thto Houaa that I am going to lay 
on tha Tabla of tha Housa tha conditionality 
that «w hava aooaptad in tMa %«ry session. 
So, you wM know whal conditions wa hava 
aooaplad. h is an Immoral act; wa hava soU 
tfta natton'a aovaiaignty or nation’s honour, 
•Ithaaathings hava baan said. Iraspactfuily 
aubmft to ail thoaa Mambars, who ara vary 
aanior Mambara of this Housa - 1 hava graat 
lagards and laspacts fc>r tham • that thasa 
Inalnualtona ara basad on mlsooncaptkm. 
Tha wofM has changad. I think this country 
has to changa. I aincaraly assure you that if
WPv 1180 fiOK O D f i v  W fflB I wtw iM IO  O O fiV f i 0 0 8 y i

Ms w iy Housa would hava baan discussing 
tha Isauaa of vary grava unamptoymant, of
Wntm9 mVmuOn mnO lim WfXiW OlSlniO^railOn
of thaaodal. aconomleand pofitteallabricol 
Maoountiy.

Wfth thaaa words. I onca again raquast 
you to grant laava for tha irrtroducHonol this 
B8L

8HRI80MNATH CHATTEFUEE: In his 
laply, ha aaM, wa would Ika to taka this 
opportunly lor axpWning to tha Housa and 
to tha country tha raaipolcyol tha Govam- 
manlwfehfagard to publesaeior units. Ha 
has baan w h ^  amWMdani: ha has not said 
anything, onV rapaaling what ha has baan 
aqrkig inthapasL Wa arattwioughly dissat- 
Mad. It is a dangaious BO, aniiHialkMial BM.

Iweuldlkatoa^thailnpiolaMwawak

That laavaba granted to bitroduca 
a B lto  amend the Sick Industrial 
Companiaa (Spadai Provisiona) 
Ad, 1985.”

77ie motion was adopfod

SHRi MANMOHAN SINGH: I introduca 
thaBT.

1841 hr*.

MATTERS UNDER RULE 377

(I) Need to oonatltuta a commit' 
tea to look into tha diaputa 
between Oriaaa and Waat 
Bengal In raapeet of vlllaga 
'Shalhamochr

1SJ9lira.

iVlM i aUigsb Sfvf Steimatfi Chattaisliea antf 
aoma dtfkar Aon. Mainbw* M l tfta/ibusa

DR. KARTiKESWAR PATRA 
(Balasora): There is an intar<Stata border 
dispute between Orissa and West Bengal 
over the viilage •'Shakhamochr which sinoa 
independence Is part ol Dauia Oram Pan* 
chayat under Bhograi Block of Btfasora 
district in Orissa. There is a piimaiy school 
(Oriya teaching) sanctioned by the Govern­
ment ol Orissa. Tha voters of this vMaga ara 
always casting their votes in tiia State of 
Orissa. But M Is a matter of auiptisa that tha 
GovMunanI of West Bengal la fraquenthr 
cWming thla vHaga aa a part of their Stata. 
Tha opinion of tha p a o ^  of this viaga 
ahouM be taken into conaUaraOon to which 
Stale they wish to bebng. I raqueet the 
Central Oowamniani to form aooiwiilHaata 
aufamit • laport lagardbig this boiidar dto*

*PuMirtiad in Oaiaita d  Indh. PL H. SaetioR 1 A  a o ill.tW I.
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(IQ NMd to Aqulp Hafyana Pe> 
lie* with Sepbistlcatod 
aquipnMnt and deploy mora 
Cantral Raaarva Polio* 
Forca Companlaa In Har­
yana. Spacially In tha dla- 
trleta bordaring Punjab, to 
combat tarrorlain

KUMARI SEUA (Slrsa): Tha Inemas- 
Ing tarrorist acUvMas in Haiyana am a matter 
olaariouseoncara My constituancy Le. Sirsa 
la most aflactad as it is bordaring Punjab. 
Racantly, tarrorists ItHlad nina innocent 
paopla in Sirsa and injured many more on 
the 9th of this month. One SMi youth of 20 
waa the only one who faced them bravely 
and grappled with one terrorist, forcing his 
gun al̂ wards, thus saving many lives. 
Another terrorist then pumped many bullets 
Into his body killing him on the spot. I would 
request the Government to give a suitable 
awvaidto hbn posthumously, for the extraor- 
tfnaiy valour displayed by hkn.

The Haryana Government has already 
announced an ax-gratia payment of nipees 
on* lakh and employment to one person in 
the famly of those klHed.

I wotdd also rsquest the Central Gov- 
•mmanl to give more sophisticatad equip* 
mant to Haryana PoHoa and deptoy more 
CRPF oompanies in Haryana especially in 
Miadlairlcl8borderingPunjdb,soastocombat 
the itappad-up terrorist activilies in the area 
mora liRecllvely.

(IR) Need to give dearanoe to 
propoaad dam on river 
Vanna at Mahabalashwar • 
PanehganI Hill station com­
plex for provktkig adequate 
drinking watar to Ma* 
iMbalaalim

8HRI PRITHVIRAJ D. CHAVAN 
yiwid);TliaMatwbalaihwar PanehganI hi! 
M tfM  eompiaK in SMara dMrict ii one of 
tw  «M t populv towiit NWrtt In Itahw* 
m IM l KbalwaiMiQraduBMtoMrioaMM.

Asmaldamon the river Vennahas provkled 
drinking water to the area for over f l^  yewa. 
However, due to increase in population, now. 
there is an acute shortage of drinking water 
and due to this tourism is badly affected. The 
State Government have proposed a now 
dam on the river Venna. sfightly downstream 
from the existing dam. The new dam wH 
create a larger reservoir and provkle ade­
quate drinking water to Mahabaleswar for 
may more years. But the proposed lake 
submerges about 28 hectares of forest land 
and needs clearance under the Consen«- 
tkin of Forest Act

Tha Maharashtra Government had 
submitted the proposal to the Centre on 2S 
May, 1987, but it is still awaitbig dearance. 
The State Government have promised 
compensatory ttfforestatton. I request the 
Environment and Forest Minister to coordi* 
nate all the agencies and grant clearance to 
the itove project

(hf) Needforearlycomplatlonof 
Mangalore Refinery and 
Petrochemloala Project, 
Karnataka

SHRIMATI BASAVA RAJESWARI 
(Bellary): The esttA>lishment of the Manga- 
tore Refinery and Petrochemicals Prpjed 
was cleared by the Planning Commlsskm 
more than 5 years ago, but it has bee delay 
for one reason or the other. The Goverrunenl 
of India in 1987 had approved the project to 
be set up in the joint sector.

The State Government have agreed to 
provkto al assistanoe and support requeeted 
for by the project authorities. The new 
Company has committed funds of a sizeabia 
order on DPR only because of the assur* 
ancaa heki out by Govammant of ImNa quia

in  — 1a ------- ------------ > A — _  * - ^ - ------- A -  -SsoiiHiuifiv D9CK in ragwo K# WI NmlQfSraO 
Dfotect cxMiiDrisina m smal rflfint v  1mm 
againat the bigger one for KamaO wift an 
adjunct patio-chamioals.

SIr.ourcunwitapprahanafawiailwtaiv 
dalqrit M i M g* in Iha laau* of a M lv  of 
imam l»pmlaelautheiliaeweneien|r lea*
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to avoidable cost overruns but may lead to 
bsing the grip of project authorities. Hence, 
formal clearance should not await submis­
sion of DPR.

Therefore, I appeal to the Government 
that an immediate decision may be taken in 
this regard and all other formalities com­
pleted within the stipulated perbd of time.

(V) Need to devise new tech­
niques to protect forest 
wealth from fire

[Translation]

SHRIMATI BHAVNA CHIKHALIA (Ju- 
nagarh): Mr. Chairman, Sir, the afforesta­
tion programme is t>eing implemented ail 
over the country to maintain ecological bal­
ance. Efforts are also t>eing made to in­
crease Forest Wealth. It is a good thing but 
alongwith this it is also necessary first to 
organise these programmes properly and 
pay proper attention on their maintenance 
and protection.

The Forest Wealth is in abundance in 
our country. The Forests are being cut and 
kHjmt but we do not have any scheme to 
protect them. There are very large and dense 
forest in Saurashtra in my constituency 
Junagarh where lions are found and domes­
tic and foreign tourists coma there to see 
them but there is not scheme to protect these 
forests. Whenever fire breaks out in this 
forest. It continues to bum and spread for 
days together but no measure is taken to 
protect the forests from fire. This has re­
sulted in bss of forest Wealth, k has now 
been reduced to half and I feel if the latest 
measure and modern technk|ue are not 
adopted to protect the forest it will be de­
stroyed. So I appeal to the Government to 
find and adopt modern measures of modern 
l6chnk|iM not only to protect forest wealth of 
Junaga^ but of the whole country.

(vl) Need to re-introduce a regu­
lar air service from Aajkot to 
Delhi

SHRI CHANDRESH PATEL (Jam­
nagar): Mr. Chairman. Sir. there is no direct 
air service, from Junagarh. Porebundar. 
Jamnagar, Amreli, Rajkot, Surendra Nagar 
Parliamentary Constituencies of Saurastra 
region in Gujarat, to Delhi. Earlier there was 
a daily air service from Rajkot but it was 
discontinued later on.

If a daily air service is started from 
Rajkot to Delhi, all the above mentioned 
constituencies and districts will be benefit 
thereby because Rajkot is in the Centre of all 
these places and one can catch the flight to 
Delhi with half an hour from one*s respective 
place. MPs from these constituencies will be 
able to look after their parliamentary con­
stituency properly, if this facility is provided. 
Industries have spread in this area. It will 
benefit the businessmen and people work­
ing in industry not only to reach Delhi but also 
northern India.

You need not to spend money because 
run way and other facilities are available in 
Rajkot as air service between Delhi and 
Rajkot was operating earlier also. So. we all 
M.Ps from Saurastra regbn. people of the 
area demand that Rajkot-Delhi regular air 
servbe should be introduced.

(vil) Need to dispense with 
Freight equalisation policy 
to ensure rapid Industrial 
development of Bihar

SHRI CHHEDI PASWAN (Sasaram): 
The Fright equalisation polby and fixed 
royalty on mines are important factors. There 
factors are responsible for bw progress of 
Industrial devebpment in Bihar, h Is a fact 
that upto 1983 investment in Industries in 
Bihar was Rs. 6000 crore more than the 
developed states like West Bengal. Gujarat. 
Tamllnadu. etc. But Bihar has not been able 
to achieve its due place In the industrial map 
of the country. Due to the freight equallsatbn
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the products of core large scale Industries in 
the state, has been used very less in setting 
up off subsidy industries. The other states 
which were already having infrastructure 
took more benefit of the iron and coal avail­
able In Bihar. Thus Bihar was deprived of the 
direct benefit of minerals available in the 
state and of Industrial investment. The factor 
has been central freight equalisation policy.

So through the House I demand from 
the Government to withdraw this policy 
immediately so that Bihar can make prog­
ress in industrial field.

(vill) Need for holding a na­
tionwide debate on conser­
vation and proper manage­
ment of water resources in 
the country

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Chairman, Sir water is an 
important natural resource, a fundamental 
necessity of mankind and a vital resource for 
planned developmental activities. The 
Demand for water is on the increase, but its 
availability in nature is limited. It is the utmost 
duty of every citizen to preserve water and to 
save it from pollution, and to use it properly 
and economically. The development and 
management of water available in the coun­
try may be made properly, efficiently and 
entirely, future needs of water for drinking, 
irrigation. Electricity etc. can be met.

There is a need to hold a public debate 
on this issue in the country. An awareness 
needs to be created among the people in the 
country about growing demand for water, 
limited availability of water in nature and the 
importance of water in improving environ­
ment in the country. There is also a need to 
pay attentton towards the Implementation of 
some concrete suggestions emerging out of 
the natk>nwkie debate on the issue in the 
country.

15.57 hrs.

WATER (PREVENTION AND CONTROL 
OF POLLUTION) CESS (AMENDMENT) 

BILL

lEnglish]

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): Sir. i beg to 
move:

'*That the Bill to amend the water 
(Prevention and Control of Pollu­
tion) Cess Act, 1977 be taken into 
consideration."

This Bill seeks to augmentthe resources 
of the Central and State Pollutbn Control 
Boards and to encourage economy In the 
use of water for abatement of pollution. With 
the passing of the Environment (Protectk>n) 
Act. 1986 and the rapid expansion of indus­
tries and towns, the responsit>ilKy and work­
load of the Pollutbn Control Boards has 
increased considerably. The funds avaHabie 
with these Boards have not kept pace with 
the Increase in cost and with the overall 
commitments which involves increased fi­
nancial liabilities.

The cess rates fixed in 1977 were bw 
and have not been revised so far. The Cen­
tral and State Pollutbn Control Boards have 
recommended that the rate of cess be 
doubled and also remove other lacunae in 
the Act for its better implementatbn. The 
existing rates of cess have been in operatton 
for over 12 years and the proposed increase 
is k>wer than the increase in the price index 
during this period. On account of inflatbn, 
there is no Increase in the burden in real 
terms.

I am also introducing the concept of 
economic incentives and dis-incentives in 
the proposed amendments. The Govern­
ment has two specific objectives in mind, 
firstly, an approach to encourage adoplbnof 
best available practical and technical solu­
tions for preventton of pollutbn at i
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8«oondly,cons«rvatk)n of natural resources, 
particulariy water. Our axpwienco has boon 
that rather than treat poOution once it is 
generated we must encourage waste mini­
misation and promote reuse and recycling of 
materials.

The present provision or retiate of 70 
par cent where a person or iocai authority 
hM kMtalad an effluent treatment plant has 
lad to misuse. Often the industries daim a 
nbato merely on the instaBation of the efflu- 
M t treatment plant even though It was not 
mad* fully functional and the effluents did 
not meat the prescritMd standards.

In the Bin we have proposed a graded 
structure which would provide a 

’ incentive to go in for prevention of 
polutlon.

ISjOOhra.

Industry would have to conform to the 
prescribed standards to daim any rebate. 
For those who comply with the standards 
they can aval a rebate of 25%. In addition, 
where the water consunvtion standards are 
prascribed, the industries wiR have to com­
ply with these standards as well, to be eli- 
gble for the rebate. The Hon'ble Members 
would agree that there is a need to consenre 
w«er, along with efforts towards improving 
•w quality of water. Water is becoming a 

»resource in our country.

The Bill also proposes dlslnoentives for 
thoae who do not conform to the prescribed 
•landards. Pollutants wll have to pay oess at 
an enhanced rato. Therefore, in the case of 
unfeaoonsuming w ^ fo r  processing where 
peftjtants are not bio-degradable and are 
totde, the Increase w l be from the present 
•RMng rato of 2.5 paise per kib Mre to 9.5 
palM per klo Itre. We ate particulariy oon- 
eamed about the pottution caused by toidc 
subetances which are not bio-degradable 
•Rd am awwi eaidnogefdc.

Tha BM also aeeks to enhanoe.flie.rale

PdUbnJO tm  866 
(Amm)A)Ba 

of interest for delayed pqrment from 12per 
cent per annum to 2 per cent per month, on 
the same lines as in the Income Tax Act The 
Bill further seeks to empower officere and 
the authorities collecting cess to make as­
sessment of the amount of cess where no 
return is filed.

The Bill has been drawn up as a raauK 
of exhaustive consultation with the Central 
and State Pollutton Contrei Boards and other 
Mirustries and Departments.

I welcome your valued opiniont and 
request your support for this measure. With 
these words, I move the motton.

MR. CHAIRMAN; Motion moved:

‘That the Bill to amend the water 
(Prevention and Control of Polki- 
tion) Cess Act, 1977 be taken into 
oonskieratfon*.

Shri Jaswant Singh miy speak.

SHRIKAMALNATH:HeisfromDho|pur.

SHRI JASWANT SINGH (Chittorgarh):
I think the Minister is mis-informed slightly. 
He has sakl it in the manner about which he 
is in-famous. He wrongly stated that I am 
from Dholpur. I am not from Dholpur.

MR. CHAIRMAN: I think, it is the slip of 
the tongue on his part.

SHRI JASWANT SINGH: It is a kind of 
disagreeable....

Mm. CHAIRMAN: I am sure the MbiMer 
knows from where Mr. Jaswant Singh Is.

SHRI JASWANT SINGH: I am sure he 
does. H is a kind of disagreeableyaufrines up 
for which this partk»tar breed of Congresa- 
men are infamous. We are certainly not 
amused. He Is pHoting an important BNL To 
be giggling on the Treasury benches does 
not become a Minister. Woukt you explain 
what you are doing?
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8HRI E  AHAMEO (Manjeri): Ptoasa Now Mr.
tail* R in a good humour. continua.
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SHRiJASWANT SINGH: I wU endaav- 
eurtotaiw it in a good humour.

MR. CHAIRMAN: Now, I would raquart 
you to oontlnua with tha apaaeh.

SHRI JASWANT 8MGH: This ia by 
laaV a maaaura that wa do not find difficult 
wth. Tha Hon’bte Minister for Stata whila 
Mpialning why this maasura baoomas nao> 
•aaaiy auggastad that H is to augment ra> 
aourcas. And resources need to be aug- 
mantad because worit has inaeasad, though 
ho haa auggasted that additional funds are 
nquirad and there was a mention itbout 
waste control and waste reuse.

Tha Statement of Objects and Reasons 
«vaa provided to Parliament and circulated 
MfUw. Of course, this is In continuation of 
lha 1977 BM which waa enacted with a view 
toaugmanting the resources for the Central 
and Stata Pollution Control Boards.

Now, Sir, the suggestion is tor augment­
ing resources and the methods suggested 
by the Government are unreasonable or 
Mcaplionable because there Is an addi- 
lionai oaaa on water charges • I would not go 
into tha figures of H - phis there is soma 
additenal interest on delayed payments. 
Than, there is a reduction of rebate in cess... 
(MwnisMNis)

AN HON. MEMBER: I am on a point of 
Ofdar, Sir, Will this Bin be passed without 
quonim?

MR. CHAIRMAN: Let tha quonjm bal 
boning.

Now quorum la thara. Gantlaman, I 
wouM to aay Juat ona thing that tha time
* n a d . I praauma, by tha Business Advi- 
m y  OonunMaa for tMa B l Is two hours and 
b  dividad p a r t y ^ . I would request the 
hon. Manteratotiy tolwapwHhin tha ached* 
Ilia of tima allottad to tham. Thank you.

SHRIJASWANTSINGH:Sir, I was only 
on my initial submissions that what this BM 
tendstodo Isto raise additional cess, raduoa 
rebates, etc. The very assertions made by 
the Statement of Objects and Reasons and 
by the hon. Mlnistarof State really bag aoma 
questions. It is averred in the Statement of 
Objects and Itoasons aa also by tha MlnMar 
that work has increased because industriaO- 
sation, population and town growth hawa 
inciaasad. I accept that industrialisation haa 
grown, the townships have also grown in 
size, the populatton has also increased, but 
ft is really b ^ in g  some questions. We are 
now taKng of 14*15 years old piece of 
legislation, whk:h in itself had an aartiar 
leglslation whteh governed this kind of activ­
ity and control of population wfthin townahfpa 
etc. If that pieoe of legislation had worked 
satisfactoriV and if the original purpose of 
tills Bill had been continuously mat by ttia 
initial functioning of such Boards in a aatis- 
factory manner, then they wouM have kept 
pace both with tite growth of industrialisatbn 
as also the growth of population and tha 
resultant pressures on tiw existing Sawaga 
Boards, etc. I beg to submit that this haa not 
happened and it has not happened piimaily 
for one reason.

Having said thia, I wH come to tha 
totaOty of tite work atiiic ttiat infusaa tha 
Mnistiy of Environment ttwsa days. I aooapi 
that the totality of the work has increased 
because of industrialisation Dooufation 
growth etc. The woik has bicreaaad but tha 
corresponding increase or tranafonnallon or 
change or reform or improvement in work 
ethic has not taken place. Therefore, the 
work ethics has not changed and tha worit 
has increased. If the Govemmant merely 
comafonrard andsay thalthey raquirainora 
funds baeauaa of more work and tt^a ia  not 
going to change the woik atiiiea and tha 
working methods, txit I  more funds and 
(^an to tham thara will be a solution, I  is nol 
a convincing aigumanL On tha other hand t  
is a vary feeble and flawed argument, niarad 
wlh pollution, which, I prasuma is whtt tha



559 VMator^P/m«ntion«
Control of

[Sh.Jaswant Singh]

NOVEMBER 20.1991

Ministfy, in fact, is tailored to g«t rid of, or at 
teast it putports, pretends to get rid of.

About ttte waste control and re-use, I 
would really fike to be educated on tiiis by tlie 
Government I have some acquaintance­
ship with the towns and cities and industrial 
areas of the country. I cannot find one ex­
ample - but one example - wherein the 
Government could assert that in the last so 
many years here is a shining example of the 
success of what we have done in any city. I 
request you to please reflect.

Even the Cantonment Boards, which 
were at one time renowned for the cleanli­
ness of the area and the sense of environ­
ment, ecology, living conditions and quality 
of We - generally - are now not the same. If 
that be the things, I would really be educated 
i  the Government informed me as to what is 

> their achievement Let them give one par­
ticular example of excellence that they would 
like to put fbnvard to us and say: Because of 
this we would like to replicate this exan^of 
excellence all over the country and. there­
fore, we need more funds because the work 
has increased. Let them give just one ex­
ample. What is the reality in the number of 
cities, townsh^ and villages of India? So far 
as drinking water is concerned, I wouM be 
happy to be proven wrong, there is not a 
single dty in the countiy which has 24-hours 
of assured potable water supply. Mota single 
dty in the whole oi the countryl

KffL CHAPMAN: But. Ipresumethal it 
wouM be a Stale subject. Is It not so?

SHRi JASWANT SINGH: I am INustntt- 
ing the point because the totally of the 
pnbtofn is If the Ministry of Envtonment 
«wm to come and say this is what they are 
tiying to do for which they need more funds 
to take them up, then, surely In these last 44- 
45 yearn we might have achieved some 
suooess. Ihe Cess is about the drinking 
water. The puipose of the Bn says the Cess 
is on the use d  drinking water.

Poauthn)Cass 560 
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There are thousands of villages in our 
country without drinking water. There the 
assured drinking water supply is not there. I 
wouM not wish to educate the hon. Minister. 
I wouki not even pretend to do so. I am 
informed by various and sundry that he is 
very knowledgec l̂e about matters relating 
to environment. ecok>gy, pollutkm etc. We 
want to benefit if he shared some of his 
knowledge with the House.

Aword about the totality, not that we are 
vigorously discussing on this Bin, a word 
about the totality of the Ministry’s approach 
to its responsibilities and the Ministry’s func­
tioning. I am of the view that just as the 
decade of the eighties, gkibaliy, was the 
decade of human pre-occupatkin. again 
gtobaHy with this great life and death ques­
tion of nuclear weapons of destructton, I hoM 
that in the decade of the nineties the great 
gk>bal issue whteh will pre-dominate wUI be 
the state of the worM. The quality of life of the 
inhabitants of the Planet Earth and the great 
issue of the decade. . .

Mr. Chairman I am sorry to interrupt 
you. But are we not enlarging the scope of 
the Bin?

SHRI JASWANT SINGH: I am deliber­
ately enlarging H because the Ministry of En­
vironment has oome fonvard with a rather 
limited scope, whfeh we are supporting. But 
I choose this as an opportunity to share 
some tho«9hts, through you. with the hon. 
Minister and the House.

And if that is Ikelytobe what the decade 
of Ninetys is going to be preoccupied with, 
then I submit. Sir. that the Ministry of Envi­
ronment as we conceived it and as It Is 
functioning today, has to have a second look 
as to how It is going iteut with its responai- 
bmiy. The Ministry of Environment. Sfr, of my 
wayof kMking atthis. Is notamonHor, it is not 
a monitor on the iMt of the country, k is not 
amonitorthal sits in Judgement on the fMt of 
the States of the Union. Fbigive me for 
putting so biuntV as that because In this 
period of Mserdisatton and opening out and 
de-raguIMm, the Minittty of EnviionmMt



561 Water (Prevention &
Control of

has become the one great avenue of stop­
ping. When we are going about deregulating 
and getting rid of a piathera of bureaucratic 
obstacles to things to be done, by all means 
create a consciousness about forests, about 
environment, about ecology, about quality of 
life, but not as a monitor or a stumbling block. 
I share the concern with you, Sir. that it is 
now openly said that the Ministry of Environ­
ment whether it is here or in other areas 
when it is functioning merely because it is the 
regulatory authority available to it, it is misus­
ing that regulatory authority for purposes 
other than the preservation of environment, 
in the kind of climate that prevails in the 
country where, if you give any authority, the 
power to say 'No*. You are entrusting that 
authority withthepowerto misuse that power 
by saying 'No*.

I wouki not wish to spend too m uch time 
on this issue at this present moment on this 
oocask)n, but it is commonly being said that 
the great Issue of the Ninetys is going to be 
environment, then this is not the way that the 
Government of India can charge an impor­
tant responsibility like the Ministry of Envi­
ronment to perform its functbn. It is by all 
means a regulatory body, it is also at the 
same time an advisory body. If there be an 
agency which is not able to perform its task 
satisfactorily, the Ministry must advise with 
its expertise and say, 'You need to do 4 or 5 
or 3 additional things and if you do these, 
please go ahead and do it*. The Ministry and 
the manner in which it is functioning today, is 
a retarder to even the consciousness of 
•nviffonment because it is perverting it.

Reverting. Sir, to the Bill itself, as I 
started by saying that the objects of the Bill 
are limited, the objects themselves are 
understandable. Having voiced the reserva- 
tbns and the diff»ulties that I have and the 
dariflcattons that I have sought, on behalf of 
my Party I support this piece of legislatton.

SHRI BUOY KRISHNA HANDIQUE 
(Jorhat): Chairman. Sir, I rise to support
the Water (Preventton and Control of Pollu­
tion) Cesa (Amendment) Bill, 1991.
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S ir, while speaking on the Bill one can 
hardly limit himself just to a mere punitive of 
rewarding provision of such a Bill wh»h is of 
great pith and moment.

Sir, the Statement of objects and Rea­
sons of the Bill rightly focus on the rapid 
expansion of urbanisation and industrialisa­
tion and as a consequence of increased 
responsibility and workload of the Central 
and State Pollution Control Boards. And at 
the same time, the resource crunch faced by 
these Boards. Unless adequate funds are 
made available to these Boards, they cannot 
be expected to functbn effectively. We 
should, however, bear in mind that collectk>n 
from cess can only meet a tiny fraction of the 
cost and imposition of cess alone is not a 
deterrent at all.

The Pollution Control Boards need to be 
armed with more teeth. Besides categorisa­
tion of industries required to pay the cess, 
needs, to be more realistic and revised. The 
1977 Act lists only 15 industries which are 
liable to pay the cess and I think this list is too 
short in this age of technobgy when almost 
every river in the country is being polluted by 
the industries. We have seen howthe Andhra 
Pradesh Rayon limited which is not conskl- 
ered even as an industry as per the Sched­
ule of the Water (Preventton and Control of 
Pollution) Cess Act. 1977 ultimately got off 
scot-free in spite of the prolonged legal proc­
ess on the part of the Andhra Pradesh State 
Board for prevention and control water pollu­
tion.

Secondly, we shouM bear in mind that 
the question of pollution-free water receives 
a great boost after the landmark judgement 
of the Supreme Court in the case of Subash 
Kumar Vs the State of Bihar. It is now estab­
lished that the apex court of the country is of 
the view that the quality of life is being 
conditbned by the quality of water and air a 
citizen receives. This judgement gives more 
meaning to the Article 21 of the Constitutton, 
the fundamental right to live. From now 
onwards, the right to live wiH be determined 
by the right to pollutkm-free water or air lor 
full enjoyment of life. Naturally, In this oon-
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toxti ttw Cwitral and State PoHutton Control 
BoanI* ar* callad upon to aocapt a great 
ehailwiga. it is not fund alons tlial counts in 
maatingthachaiianga. Uniasstltasa Boards

mannad by committad paopia, sudi 
onanus rasponsMiitias cannot l>e dis- 
ohaigad maaningfully. So, th« quastion of 
Pbtting tha right parsons in tha Board arisas. 
Wa must not foigat tha gigantic problam 
•rising out of this chattenging job, for in India 
wa hava saan that 80 par cant of city watar 
aupply finds its way badt into its drainaga 
aykam as domastic and industrial waste 
and hundreds of million lltras of sullaga ara 
dischargad into tha waiar dadias or naOas 
without avan baing primarily Uaatad. As a 
rasuK, as stated in a World Health Organisa­
tion astimata 80 per cent of the world's water 
diaaaaas ara transmitted by dirty water and 
in fact, auch is the level of contamination of 
w«ar that if an the water of the world are 
mprasantad in a gallon, the quantity of safe 
AMdng water will be just two litres. Further, 
•ocording to the National Environment 
Engineering Institute report, only 70 per cent 
of the Inland water ara fit for human con- 
aumption. Though industrial poHution fonns 
lOto 15 per cent of the total river pollution on 
an average. It is quite deadly because of the 
lOKic substances dumped into the river. How 
many of these Industries treat the waste 
before they ara diachaigad into the river ? 
And many caaas ara detected and proceed­
ings instituted by these Boards? It is not that 
tfiara is no penalty for such offences; six 
yaaia imprisonment and fine ara there for 
poluting rivers or wails or any public source 
of water.

No dvi court has jurisdiction to enter­
tain any suit or proceedings or to grant 
iî lunciion in respect of the matters which tha 
authority is empowered to datarmina. This 
provision la there. Yet how many Boards 
haws taltan recourse to such penal laws for 
giving axamplary punishment 7 So, this is 
6ta quastion of commitment of the Board to 
lha eauia rather than funding it I place this 
obaarMtion before tha hon. Minister that k is 
m l tha quaatfon of funding alone. We need

commitmenl We need committed 
who are committed to this objective in tha 
Board for fighting this menace. Only such 
people should be put in the Board.

With this cbsenwtion. I support this Bn. 
it is. indeed an appropriate Bill at the appro­
priate time. My friend. Shri Jaswant Singh 
has said thatihe BIH should have come long 
ago. But the question is. in course of time, wa 
have seen how the percentage of pollutants, 
the percentage of wastes being dumped in 
the rivers has increased. The time has coma 
to tadde this problem.

I do hope the hon. Minister will taica 
proper measures. Along with that, the Boarda 
have to be strengthened financially and col­
lection of cess Is one of the ways of strength­
ening the Board financially.

I hope this piece of legislation win be an 
effective one.

SHRI E. AHAMEO (Manjer): Mr. Chap­
man, Sir, I rise to support the BBi moved by 
the hon. Minister.

White supporting the Bill, I would Nka to 
malce some observation with respect to tha 
provisions of the Bill

In the Statement of Objtcta and Rea­
sons. it is stated that the responsbili^ and 
the woridoad of the PoHution Control Boards 
have increased considerably. Tharafora, tha 
quantum of less is to be increased. Sir. I 
cannot subscribe to the philosophy of tha 
Government in regard to this. Tha admlnia- 
uative cost of the Board either at the Centra 
or at the State level is increasing and thara- 
for, they want to increase the quantum of 
oess and impose additional oasa on addi* 
tional Industry to meet their requiranianla. 
This is not a weidbma one. I would a^f, Ithia 
:1a tha philoaophy, than in future airaiybody 
in this country wU have to face mora prob­
lem.

Mftw induelries ata firmiinri tm. Mmat 
industrial ventures ara condng up. Ewan I 
the rate specified in ttte principal Aet of 1977
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is oollecled. I am sure, it would be possible 
for the Government to meet the require­
ments of administrative cost of Pollution 
Control Boards. The Government also have 
the responsibility to meet the administrative 
cost, and the Government should not resort 
to imposing cess on the people and increas­
ing it through new legislations.

I would also mentbn here that the re- 
spons8)ility and the worktoad of the Board 
wDI further increase and I hope, the Govem- 
ment will not resort to imposing more cess on 
the people in the near future, in the name of 
administrative cost

In this Bill, it is proposed to increase 
cess even for the consumption of water for 
domestic purposes. Why did the Govern- 
nfient come forward with a proposal to in­
crease from one paise per k.1. to 2 paise per 
k.1. for the domestic consumption of water ?

One can very well understand if it is only 
with respect to the industry where the indus­
trial ventures wiU be able to rneet this impo­
sition of cess. But the 'domestic consump­
tion' should have omitted the legislation then 
increase in cess and I would take this oppor­
tunity to request the Minister to omit that 
relevant amendment so as to retain the 
original one paise per kik> litre for domestic 
purposes.

Another point tliat I would Ike to know 
ftom hoa Minister is wliat steps or action 
that PoNution Control Boards at the Centre 
and the State have taken gainst the delin- 
quant companies and their managements. 
The Centra and the State Governments 
shoidd not only ooHect the cess and meet 
administrative cost. They have the onerous 
raaponsfcilily to fulfil what is provided under 
«w  atitule at the Centre as weU as the 
Stateŝ  Ido not find any material to justify the 
•xistanea. and the working of this Poltution 
Conlfol Boards to the satisfactton of the 
paopla. The people are now very well aware 
of tha matiaoa of poikitkMi. They want to 
oontnl tM kinds of pollution l»th environ- 
manMpolulion. water poBution and atmos- 
phaiie pdution. Tberalofe. the Government
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shouM also take further necessary steps to 
give more teeth to the Boards and, as was 
rightly pointed out by my friend just t>efore, 
to make pollution boards a^effective body.

Another suggestton that I wouM like to 
make here is that Government instead of 
collecting the cess from the public, shouM 
make it a point that whenever an industrial 
project is prepared, the cost of the treatment 
plant shouki also be included in the project 
cost of that enterprise. Then the Govern­
ment need not resort to any other method of 
making arrangement to raise funds or to 
Impose a cess to meet the administrative 
cost. Therefore, there shouki be a conditmn 
that whenever a pollution clearance is given 
to any industrial project a conditkin shouki 
also attached that the cost of the treatment 
plant of that industry, shouki also be in- 
duded in the project cost of the particular 
industry.

I may also avail of this occasbn to 
request the Minister to take necessaiy steps 
to see that the hazards that becameamenace 
of pollutnn. especially in cities like Delhi and 
Agra, sltouM be removed. There are k>t of 
industries coming up around. Mathura and 
other places. It will not only harm the people 
but also be dangerous to such monuments 
Kke the T{^ Mahal which, in fact, is one of the 
wonders of the worid.

There was a disturbing report in the 
press that the poHutton wouM also damage 
the very existence of the Tiy Mahal. K is up 
to theGovernment to see that such a histori­
cal monument shoukj t>e protected from tha 
menace of pollutton.

With these few words, I once again 
request the Minister to omit the ‘increase of 
the cess on domestic consumption*.

DR. RAM CHANDRA DOME(Birbum): 
lyfr. Chairman, Sir. here is a BiU which is 
being oonsklered 1  ̂the House, the Water 
(Prevention and Control of PolkitkM)) Cass 
(Amendment) BM.

The main object of this Bil b to increase



567 Water (Pmverf&m i
Control of

[Dr. Ramchandra Dome]

NOVEMBER 20,1991 Pollution) Cess 568

the cess amount or rate of cess to provide 
more funds to the Polution Control Boards 
either of the State or the Centre.

It is known to all of us that it is an 
important subject IniUally the water is the life 
and the water becomes the cause of death. 
We know very well. Birt today everything is 
getting polluted. The total environment is 
gettmg polluted wfth the Increase in uit»ni- 
sation and industriaEsatk>n. Water is the 
basis for the vast parts of our worid. It is an 
important matter of consMeiatnn that the 
water is the main source of Kfe. H water gets 
contained and polluted, then existence of 
fife, not only of the human beings but also of 
other organisms Gke animal kingdom, the 
plant Kfe. becomes difficult. Sometimes due 
to pollution of water, human life comes to a 
stake and the same is the case with lives of 
animals and plants.

There was a BiB enacted in the year 
1974. In that BiH, ^Hution of water* was 
defined. ‘PoNution’ has been defined under 
the Act to mean oontaminatnn of water or 
discharges of any sewage or trade effluents 
or othersubstancesintowaterwhich isIkely 
to create a nuisance or render such water 
harmful or injurkMs to public health or safety 
or to the life and health of animals or plants 
or acquatic organisms. But today, the exis­
tence of IHe. not only of human beings but 
also of animals and ptants is at a stake. Wilh 
the devetopment of our sodety. industiiaU- 
saUon is very much needed, mbanisatkm is 
very much needed. But due to untoward 
effect of urt>anisation or industiiaiisatkMi. our 
environment is getting polhted. Industriali- 
satkMi is needed for dvlsation. tndustriaii- 
saHon shouU be dona in such a meticulous 
manner, in such a planned manner so that 
environment does not get polluted, it does 
not harm the existence of life. But many a 
time, we find that the big industriaiists never 
bother about the existing njies and acts 
which ate prevalent in our country. They do 
not bother about the safely and seciatlly 
measures enacted by these Bis. In this way, 
many a fime. water gets polluted and bring*

(Amend.) Btt 
disastrous consequences to the public We 
as also to the life of the community...

The contention of the BiH is to make a 
provision for increasing the Cess. I suggest 
to the hon. Minister and through turn to tite 
Government to make such a provisna There 
are our Central and State Pollution Control 
Boards. But we do not know the functioning 
of these twards. Many a time, - public face 
the hazards but nobody gets the punishment 
though there is a provisktn for major penalty 
actkMi. As per the existing rules there is a 
major penalty action. The penalty for the 
offences of using streams or wells for dis­
posal of polluting matter goes upto imprison­
ment for six years with fine.

SHRI MORESHWAR SAVE (Auran­
gabad): I wouki like to draw your attentkm 
that there is no quorum.

MR. CHAtflMAN; Let the quomm bel 
be rung.

ftow there is quonim. I wouM llte to 
bring to the notice of the ftoa Members that 
for the second time within forty minutes the 
quorum bell had to be rung. Therefore, I am 
requesting the Whips of aU the parties to 
kindly make sure that the time of the House 
is not wasted in waiting for the quorum to be 
completed. Thank you.

DR. RAM CHANDRA DOME: Sir. day- 
by-day our enviionment is getting poHuted. 
Water is an important factor (orthe existence 
of We hi the worU as a whole. I  water gets 
contaminated or polluted then the existence 
of fife win be at stake and oonsequenUy the 
piocessof civisation win be at stake. Indus- 
trialsalion is needed but If industriidteatkm is 
going to cost the human lives then I  shmdd 
be checked. DermMely induslriafisatkxt itsel 
is not responsible; the science and technol­
ogy itsell is not responsibla for making Wa 
misarabla. Bui the unscrupulous paopla and 
industrialisia. those who bother litti* for tha 
cMlsalion, for Ivas, are utkig thasa unacni* 
p-jfous pradioes to oraate polulion. So a 
raasonaUa Govammanl must raad to thM 
affect. And suddenly we hava aome lagisla-
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tion in hand*. There are pollution control 
boards under the State Gk>vernments and 
there are Central Pollution Control Board; 
but often we find that these boards are not 
¥Vorking upto the mark. Sometimes some 
officers of those Boards are very much in 
connivance with unscrupubus industrialists. 
Thai is why the ill of industrialisation, that is 
pollution, does not come to light. But when a 
major industrial accident happens it affects 
tfie whole civilisation, the community, public 
health, everything. So my suggestion to the 
Govemment is to make necessary amend­
ment to that effect also, so that any unscru­
pubus industrialist or any officer in conniv­
ance with those unscrupubus people should 
not go scot-free.

I want to suggest one more thing. With 
the benefit of green revolutbn today we are 
finding th£lt we are using many modernised 
chemicals and pesticides. But they are also 
being used indiscriminately without any 
expert oonsultatbn or prescriptbn. This way 
we are getting more agricultural production; 
but we are Bothering little about environ­
mental poflutbn. Sometimes, particularly in 
the rural India, we find that there is water 
pollutbn with chemicals, manures and pes- 
tiddes. Sometimes they get mixed with the 
water and this water goes to rivers, canals 
and pools also and the rural people who are 
consuming this water get ills, particularly 
gastroenteritis. Many a time it causes public 
health problems. In this area also the Gov­
emment must take measures. mustfind some 
legislalbn. so that this indiscriminate use 
and unscrupulous practtee is stopped and 
the pubJk: health is restored.

I suggest that though increase of cess is 
necessary for the functbning of control 
boBids in the States or the Centre, at the 
same time the Government must give atten- 
tbntowaids increasedpollutbn, sothat these 
conboi boards pay much more attentbn to 
the hazards of pubfic health.

KARTIKA 29.1913 (S/̂ KA)

BilL
With these suggestbns. I support the
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DR. KARTIKESWAR PATRA 
(Balasore): Sir. at the very outset. I would 
like to congratulate our Hon. Minister for 
bringing forward, the Bill of awareness* 
because we are not aware of the environ­
mental circumstances; we are not aware of 
how the atmosphere is getting polluted.

When the*̂ > was bursting of atom tx>mb 
at Nagasaki and Hiroshima, the entire world 
got panicky. Consequently in Japan, thp 
progeny which were bom later were wiinc; 
blind or scrambled or crippled or handi­
capped. Even when there was the Gulf war. 
at that time also, the environmentalists of the 
world were very much afraid, that the worb 
would face the greatest and serbus crisis 
due to pollutbn. You know very well that at 
that time, right from the Himalayan range, 
the entire glacier was covered with black 
dust.

MY friend here has expressed that the 
atmosphere is getting polluted, water is 
getting polluted and things like that. The 
worid is cosmos and not chaos. But we are 
making the world chaotb. What is life? We 
have bst ourselves in living. That means we 
are not properly living. We have lost our­
selves in living means we are living in pol­
luted cities, in polluted atmosphere, in pol­
luted water, totally in pollution. But we are 
keeping ourselves busy with some sort of 
business or the other.

Once upon a time in China, the race of 
birds like heron was completely smashed 
due to the applicatbn of pesticbes. Then, 
the worb environmentalists were invited to 
f ind out as to how to protect the rare species 
of the worb.

But. here the aims of the Bill are not 
directly just like that. It is to augment the 
resources of the Centrad and State PoUutbn 
Control Boards. What I have tob here is that 
the awareness is being imposed on persons, 
on companies, on the Govemment. In this 
way.

ArK>ther thing is that H is to increase the
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rasouroes so as to enable them to take steps 
for the prevention and control of pollution of 
water. We have to increase our funds be­
cause the cost of Gving is increasing day by 
day, because our budget is increasing day 
by day. Ourbudget is being increased but we 
are hesitating to increase the budget for 
envifonment which is very much essential 
for our fives. It is directly linked Mfith the lives 
of human beings.

One of my friends toM that the approach 
and responsibilHy of the Minister is very 
poor. But I differ with him. The approach and 
responsibility of the Minister or his Ministry is 
very much wkte and congenial to Gfe. that is 
way this BiS tias been brought forarard. I do 
support the Bill and also request the 
Hon.Members of this House to support it 
because, I am toki, it is directly linked with 
the human fives.

Some sort of measures have lieen 
suggested the Hon. Memtiers. lam sure, 
the HoaMinister wifi take some action on 
their suggesttons because of increase in 
commitments. Thai is why the increase in 
cess win be there.

Some Hon. Members quoted that the 
increase in cess for water tor domestk; use 
shouU not be there. This increase is only 
one paisa. But in respect of processing 
whereby water gets polluted and the poliut- 
ante are easily bkxiegraddble. the increase 
is 3.5 times. And in the case of processing 
whereby water gets polluted and the polut- 
ants are not easily bk>-degradable and are 
toxic, the inaease is three times.This sort of 
approach of the Minister is welcome. Now 
the Minister can take some measures in big 
cities where the environment is polluted. 
Take ttie case of Cateutta, one of the biggest 
Okies of kMlla. where you can only inhale 
smoke and dust and nothing else. In Cal­
cutta. to get rid of smoke and dust, some 
situation shouM be created there about how 
toget rid of poHutkm of water and aic. Some 
•oit of sdetttif ic plan shouM be chaked out 
You know, the Russion people took immedi-
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ate steps to get rid of poUution after the Gulf 
War. In other parts of the worid also, the 
environmentalists and scientists are taking 
positive steps. I request the Hon. Minister 
that some eminent scientists shouU be ki- 
chided in the Water (Preventkm and Control 
of Pollutnn) Boards either in States or at the 
Centre. If you impose more cess. I have no 
objection because this sort of fittle cess does 
not harm our people.

17.00 hrs.

That is why. I am congratulating you for 
bringing this sort of a BiH, a Bill of awareness. 
And that is why, I am again requesting the 
Hon. Members of this House to support this 
Bill. An Hon. Member categorcaHy toki that 
if power will be with the officers, then ttiey 
might become corrupt. Absolute power cor­
rupts absolutely. There is no doubt about IL 
There shouM be certain checks and bal­
ances in order to control oorruptkm so that 
corruption can be avokled. There shouki rK)t 
be any apprehension in the mind of the Hon. 
Member.

With these words, I support this Bin and 
I conclude my speech with thanks to the 
Chair.

(r/ansi!af«on]

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman. Sir. the Bil has 
been moved with the objective augnMnting 
the capacity of various Water PolkJtnn 
Central Boards and to improve their financial 
positkxt. I wouM like to submit that it is easy 
to increase cess, but at the same time it is 
also necessary to increase the capacity of 
these Boards. As industrialisatkm and ur­
banisation are inaeasing, problem of polhi- 
t»n  is also aggravating in the country. Espe­
cially in the areas where chemical industries, 

■ rayon HKlustrias, leather industries andstaich 
industries are k>cated. Water discharged 
after utifisatnn of these industries is poi- 
kited. Before setting iip these kxtustries. an 
assurances are ahw«^ ghren by them that 
they wW have check on potkOkm, but in
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prectiQ» th9 position is reverse. As far as I 
knoMf various industries got no objection 
certificates from the Pollution Control Boards 
to this effect, but later on none adhered to the 
laid down rules and conditions. As a resuh, 
a8 the water resources in proximity to these 
areas got polluted and even water of the 
tubeweOs having depth of 200-300 feet and 
located at ISkms away got polluted.

I am not referring just to Madhya 
Pradesh. Uttar Pradesh and Gujarat, but as 
far as other places where these industries 
are located, pollutbn is on the rise and the 
situation has become so worse that the 
people living dose to industries on the banks 
of rivers and water resources, are leaving 
their villages. Cattle are dying and the fertile 
agricultural land is shrinking. Theitafore there 
is a need to ft>e cautbus on this issue. As far 
as I know pollutk)n Control Boards took 
punitive measures against certain industries 
but their cases are still pending in the courts 
for years. If proper corrective measures are 
not taken against the industries, the would 
become independent and not only independ­
ent but also free to pollute rivers and other 
water resources. Till date only pollution of 
Ganga and Jamuna is highlighted, but the 
rivers fbwing in Madhya Pradesh like Cham- 
bal. Kshipra and Narmada too are in the grip 
of pollutk>n. The effluent of Rayan company 
is polluting the/iver Chambal in Nagda and 
the river Kshipra in Ujjain and the water 
located even at a distance of 10-15 km. in 
these rivers also polluted. Similarly Sajjan 
Chemicals and Jayant Vitamins in Ratlam 
are polluting nearby v^er resources. I con­
ducted an *on the spot' visit to these sites and 
wrote to your Ministry for taking appropriate 
actk>n in this regard. Starch Industries have 
poHuted the river Shivna in my constituency. 
Mandsaur and also in Sh. Phool Chand 
vermas*, constituency. Maksi. causing the 
scarcUy of drinking water. Therefore, there is 
a need to take effective steps to check the 
pollutbn. Besbes increasing cess there is a 
need to amend the laws and niles so that the 
pollutbn can be controlled effectively. Oth- 
enivise the people will not be able to get even 
the drinking water. During the last days. I 
went to Ratlam, I saw the polluted water
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being discharged from Chemical industry. It 
was so polluted that several birds including 
200 peacock died of drinking that water in a 
day. Peacock is our natbnal bird. Trees 
shed their leaves and also flames were seen. 
I doubt, whether pollutbn control boards are 
effective ? You may raise cess, but augment 
the capacity also. If more resources are to t)e 
albcated, then go ahead. But you pay your 
attentbn towards checking the pollutbn.

I want to make another submissbn. 
Proper enquires shoub be made t>e16re 
issuing the pollutbn certifbates for setting 
up any industry. Now the practbe is that 
some offbers go and inspect the sites elc. 
and submit their reports in favour of the 
industry and clearance certificates are is­
sued to set up irxiustries. It is not an effective 
practice. It needs to be improved. If jrules are 
not adhered to strbtly. then I think issuing of 
clearance certifbates after conductbn. The 
preliminary survey is meaningless. The 
matter needs to be reviewed from this point 
of view and the rules also may be made 
stringent in this regard.

The Hon. Memk>er Shri Jaswant Singh, 
Just now drew attentbn towards humanMar- 
ian aspects of the problem of availabiiity of 
safe drinking water. There is need to the 
water of the rivers like Narmada, Chambal, 
Shivna and Kshipra continue to be polluted 
and if this situatbn continues for some time 
more, there will be no drinking water at a llt 
needs a serious consberatbn and effective

I woub like to submft that the Govern­
ment shouM ponder over this aspect and 
make the boards effective, armed with by 
provbing them more effective powers. Dele- 
gatbn of powers to Just a few offbers wi8 not 
serve the purpose. Powers can be conferred 
on off bers of the boards. iMit there shouki be 
somecontroloverthem so that these offbers 
do not indulge in whims and fancies. The 
Govemment shouki not t>e IR)eral with the 
offbers. but take strbt actbn against the 
guilty offbers. This is the need of the day. A 
time Umit for taking actbn against the d e f^  
ters must be set, otherwise bng tkne is



wastadinoompleting theprocedure i.e. issu- 
anoe of notioes and fifing of replies by the 
defaufters etc I only want to submit that 
effecthfe measures must be taken in this 
regard. Tfien only we can control the pollu­
tion problem.
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SHRISRIBALLAV PANIGRAHI (Deog- 
arh): Mr. Chairman. I rise to support this Bill 
the Water (Prevention and Control of Pollu­
tion) Cess Amendment. 1991 .This Bill is 
intended to augment resources for funds for 
botterfunctioningof tfie Anti-Pollutbn Boards 
The BiH is most non-controversial and as 
such and very rightly also, it gets the support 
from afi sides of the House. This is one of the 
few Bills, which is going to be passed unani­
mously.

We are aH, more or less, aware of the 
dangers of pollution which are ever increas­
ing. Day by day. all sorts of poflution > air. 
water and sound polutions are increasing 
and it mrifi not be wrong to say that not only 
India alone, but tfie entire human civilisation 
is passing through a process of slow poison­
ing. The danger of poliution is such that we 
are passing through a siow-poisoning proc- 
ess.

17.10 hrs

[MR DEPUTY SPEAKER tfie 
Chaiq

Whtte ien c^ al SMpport to this Bil. i 
would tt(e to know from the Hon. Minisler.

is very enthusiastk: and is trying liis best 
to effectively chedk polutkKi. what is the 

thalihe Gownment or the boards

to «««••» «*ib«an-
tial|rtlwraqiflr«iientoflhisan«iiialaMlor.
I do not think ao. Gkwwnnwnt w l haws to
provktomor«fundsandth«yw«hav*toBh« 
•oonomlc lw(p to thoM oiganisaiions.
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During Sliri Rajiv GandhTs tinw a vwy 
laudable scheme for cteaning the Ganga 
was introduced. I think that was haV way 
through t>ecause of paucity of funds. We are 
discussing very much about the world Bank. 
IMF loan in the air. We should see that funds 
should come from all those for this very 
essential sector.

This Bin has precisely three provisions. 
The objective is augmentation of sources by 
upward revisionof cess. This Act was passed 
14 years ago. During those 14 years the 
economic structure has undergone signifi­
cant changes. Prices have gone up in all 
areas and so to run the industry they have to 
pay more for the water they use Secondly, 
sir, the rebate which was 70 per cent before 
is now being reduced to 25 per cent

Thirdly in the absence of I'eturns the 
bcal officers are t>eing empowered to as­
sess the amount of cess to be paid.

So, Sir, all the provisions are quite wel­
come tHitlwouldllceto^tliat these will not 
suffice. The augmerrtation of resources tliat 
is being proposed by this amendment wBI not 
suffice and it will also not meet a fraction of 
the requirement of this gigantic task. Check­
ing pollutkNi is a gigantic task. Water pollu­
tion is threatening. Acoorditig to the WHO 
l̂ eport, 80 per cent of the total water-not of 
India abne but of ttie entle worM- is pol­
luted. coming to India, the very capital city, 
Detii is situated on the bank of the river 
Yamuna which is also causing concern in 
terms of polution. This river is inaeasingly 
being used fc>r a variety of purposes Hte 
f is h ^  irrigation, immersion of cremated 
bodies aftart from discharge of sewage and 
industrial effkients.

According to another Report of WHO. 
2000 mMon Mres of waste er Is dis­
charged into this river mainly by smal scale 
in d u s ^  in and around DeM.

You see. Sir, how horrible. It is? Sir, 
abou 360 fflUon gallons of SMvage Is de- 
posted evwyday into the (iver in Oettil Out 
of IMS. only 40 mHon galons are tieaOa in
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•awaga trealnwnl plants. K this is the situ­
ation in the Ci|)ital dly of our oounby, then 
imagina, what is the p ii^  in othertowns and 
dfes. I am pained to obsenre that alter the 
Ganga cleaning operatbn the tanneries in 
Kanpur discharge pollutants into Ganga 
rendering the Clean Gaitga Project ineffec­
tive. Whatever was needed was not done.
Whatever was done is rx>w rendered ineffec­
tive due to the charge of poButanis into 
Ganga.

Sir, I would Ike to know from the Minis­
ter whether the Clean Ganga Project was a 
time IxHind programme. V so, what is Its 
progress tin today?

Today, hardly we can name any river or 
ruiAaft which remains pure in our country. 
Even the Governments of Haryana and 
Rajasthan are accusing us that effluents are 
being discharged by a large number of in- 
dustriesthatarelocated In Himachal Pradesh. 
So. this is gigantic task and consorted 
eHorts shouU be made in this direction. Of 
course there b a sflver lining in the dark 
ckMids. The Government of India are think­
ing of ftoating a New Natkmal River Action 
Plan. Under this plan, they have earmarked 
Rs. 1.000crores whch w i be shared by the 
Central and the State Governments in the 
proportkm of 50:50. In the first phase, 13 
rivers wil be taken up which wHI be caled 
Ganga Cleaning Operatkm Phase II.

So. we are striving tor this technical 
advanoement or prosperity of the country. 
WHhout industrial advancement, we cannot 
laaUy prosper. For that, there is a problem of 
pdution • water poButnn, air poHutun and 
so no. Rapid industridisatbn has brought 
about serious threat to the rich and vast 
walar rasourcas. What is required is a bal­
ancing factor between the two. Right from 
lha indapendanca when industries were al- 
bwad to ba sat up. this aspect was tost sight 
of. ThaaaUMtmantplanls are also meant for 
piw nting amoka to be dischaiged. So. 
aud) piatNs ara naadad but these are very 

Mnga. Thaialora. they were avoided 
kyftaanlrapranawaavan inthapubicsecior. 
But, MW. I  ia a musL Whatever Plants are
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going to be set up in future, it w l be insisted 
upon.

And at the same time, al the existing 
plants without these devices, without these 
treatment plants,should betaken upaphased 
manner, and this phased manner shouM not 
linger on for quite some time; it shouM IM 
done very qukddy even by way of arranging 
finance from dWerent financial institutions.

Almost al the MunkapaHies discharge 
ttieir wastes ifHo the sources of water meant 
for public consumption.

We have now a good Act and we are 
making some timely amendments;butthatis 
not enough. As I stated 6n different occa­
sions, India is a country where these pro­
gressives legislatkms are not wanting; but 
what is really wanting is their ImplementatkMi 
in true spirit, in letter and spirit; artd in this 
case also, it b quite applicable. whatever
pioviskms we have gM in the Acts that we 
have got in our Statute Book, they shouM be 
fully implemented in right perspective, with 
al the seriousness, in letter said spirit

While coming to the activities or the 
performance of the Anti- polutkxi Boards I 
wouM like to say that they are dismal; they 
are existing on paper in some States.

Even some Members who are associ­
ated with such Boards - 1 am sony to say this
- their integrity and conduct of a few such 
Members also is not above board.

What happened to one of the biggest 
dam projects of the worU. HIrAud Dam 
Project othertwobeingoneofthepkxieering 
muki-tiver project of India. Damodar Valey 
PiDject and Bhakra Nangal P n ^ ?  The 
tongest dam of the worid. which is also our 
pride, that is the Hirakud 0am Project, which 
is located in my constituency near Sam- 
b a ^  in Orissa, has devetopad cracks.

OtM of the reports suggest that the 
mercury dischaiged in the form of afUuants 
by Orient Pa«wr Mfe at Braianjnagar to the 
riverbisresponsUeforthis.ButtheBaards.



579 WalBr(Pmmaon&
Oontmlai

{StkSribalawPanigrahil

NOVEMBER 20.1991

1 7 ^ h r s

PoMon)Ces$ 580 
(Am»nd.)Ba

«lc. aooonfngto the *tak« it vwy ightly. I had 
liused this matter eariier here.

What about the River Brahmani in 
Orissa? That b  a river of sorrow now. Shri 
KP. Singh Deo, the Hon Member fpom 
Denakal. w t» is here, also agrees with me 
lhal his area is also affected by this, by a 
laiga number of industries both in the public 
sector and the private sector which are lo­
cated there from where these affluents are 
dncfiaiged to the river Brahmani rendering 
water misftt for human consumptton, human 
use. But these things are not talien so seri­
ously fay these Boards how S is happening. I 
am al for giving teeth to these Boards. But 
are they prepar^ to bite? They should bite 
and wortc effectiveiy.

I would request the Hon. Minister to 
Monitor an this. He should not say that it is a 
State subject and those Boards are autono­
mous. This w i not do when the entire popu­
lation is passing through days of anxiety, the 
process of slow poisoning. We have to be at 
the top to pnevent these things.

Whosoever he may be; whether it is a 
big industrialist, pioneering industrialist, 
leading industriaist having influence here 
and there, he should not be spared from the 
dutches of our Anti-Pollution Legislation.

With these words, I whole heartedly 
support this Bai tnd would request the Hon 
MMster, the Government of India, to see 
that these tMngs are implemented in right 
paiapecliva, seriously, in totter and spirit

I wanted to know what additional funds 
w l be coming alter this amendmeirt. be­
cause the requirement demanded by this 
giganlic task is very high. Therefore, neoes- 
saiy finance has to be arranged. Wrih this 
raqiiett I once again support this Bit whole
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THE MINISTER OF STATE THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW. JUSTICE AND COMPANY 

-AFFAIRS (SHRI RANGARAJAN 
KUMARAMANAGALAM): I beg to present 
the Seventh Report of the Business Advi­
sory Committee.
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WATER (PREVENTION AND CONTROL 
OF POLLUTION) CESS (AMENDMENT) 

BILL contd.
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SHRIBHOGENDRAJHA(Madhubani): 
R is difficult to oppose this Bin, but for me it B 
veiy difficult to support it either, because I 
expected my young friend, the young Minis­
ter to give some more consideratkm to this 
matter. In the name of environment there is 
a hue and cry whenever any multi'̂ urposa 
high dam or preject is proposed. That hap­
pened wUh the Tehri Dam Preject. and that 
happened with the Narmada Project and 
elsewhere too. Whenever there is some 
agitatkm there is a kit of hue and cry as V we 
can be in aposidontotake our country back, 
six thousand yeare back which is not pos- 
slito. ki the matter of trees and toraate here, 
ttiis MMstiy can be helpfuL All the canals, 
sub-canals and branch canals, they can ba 
nnsu on ixiin SI06S wnn iraes ana simiiany ai 
flw roads and railway lines can also be Unad 
up with trees. At many ptacas this is being 
done. But I  it is done comfNilsorlir it w l be 
good for the whole country. That w l purly 
the air and poMuikm of air w l ba dona away 
witti, to a great axlenL
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As theprevbus speaker has mentioned, 
the trees give oiA praanavayu, what we call 
oxygen and they consume Apaanavayu, 
cartx>ndioxide that we emit Simiiariy it is so 
with regard to water. In the elementary stages 
tf industrialisation the Industries were on the 
banks off the rivers to make the produce 
cheaper and competitive. So, the rivers are 
polluted and now for de-pollution we have to 
take conrective measures. The water of the 
Yamuna and other rivers is not fit for con> 
sumptbn now. I suggest that this Ministry 
may take up this matter and wherever Indus­
tries are tocated and they emit polluted water, 
that water shouM not be drained out into the 
rivers or rivulets tHit some sut>-channels or 
underground channels can be worked out so 
that the earth has the capacity to steorb that 
water. Or if some filtered watercan be drained 
out to some extent, that may not cause any 
poUutbn or at least not to the extent that it 
can cause alarm or harm us. I wish that this 
Ministry examines this aspect.

The third point I wouki like to suggest is. 
whether we cannot now switch over from 
thermal or coal k>ased industries to hydel and 
to solar energy. This is the time for the 
finaiisatbn of the Eighth Five Year Plan. At 
least as far as this Ministry is concerned, can 
it not ¥VOfk out some proposals and submit 
them to the Planning Commission? As far as 
the sources of energy are concerned, the 
source of coal is getting exhausted. Tomor­
row, or day after or the day next it will get 
exhausted. At the same time that coal can be 
jiitilised for producing fertilizers.

One such industry we have got at Tal- 
cher in Orissa. The burning ol coal pollutes 
air water and the river. If we concentrate our 
energies on hydel and solar sources, it will 
cause least p l̂utkm to air and water. We 
cannot go against industrialisatbn. Better 
methods, more defined methods, less pollu- 
tive methods have to be evolved.

One thing I have been uneasily hearing 
fiomthespeechesof mostof my friends here 
that industrialists are criminals. If you tax 
Mustrialsts. in practice the Industries are 
being taxed because the industrialists will
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pass over this burden to the consumers. It is 
one thing that we do not aUow any one 
indivkiual to own an industry. But the country 
requires industrialisation and the industries 
require helpand assistance to produce more, 
to be more competitive inside and outside. At 
a time when we are opening our market to 
the multi-nationals, insiders in our country 
will require competitive prkang for our own 
industrial products. So. in a backward eco- 
nomk: frame, we cannot simply attack the 
industrialists and tax them more and more.

In the proposed Bill, it is proposed to 
increase the water cess, even for the domes- 
tk: purpose from two paise to three paise per 
kik> Hire. Is it necessary? And in this context 
you can put some ceiling, beyond whkii it 
may be costly. But for the minimum use of 
water, there must not l>e any increase in the 
cess. Besides, the Officers are empowered 
to check and to find out as to whk:h industry 
is using or not using, utilising or misusing, 
polluting or not polluting. That means, it is a 
breeding ground for con'uptbn. As I have 
read it, the rules and directives will folk>w 
therefrom. It is a breeding ground for corrup- 
tbn. This will not prevent polhitbn but this 
will increase corruptbn. And non-the-less it 
isdiffbuhtocheck. it is diffbuft to control. So, 
more scbntifb, more refined methods have 
to be evolved. And that is why. I have sakJ 
that if the Minister re^nds to this vobe 
here, he can do away with the increase in the 
water cess for domestb use. He can put a 
limit and to that extent, it will not increase.

With regard to the control of the ofTicers. 
who go into every details, that will encourage 
con'uptbn. give more ground for corruptbn 
and this again will be passed over to the 
consumers. The product wilt become costly. 
The industrialists cannot pay from their own 
pockets and this will be passed over to the 
consumers. In that context, as I have sab, 
it is very diffbult to support H. But as it is for 
anti-pollutbn measure, it is very difficult to 
oppose it. But I do hope that the Minister 
while reply ir^ to this debate, will into account 
the suggestbns that I have made.

SHRI RAM KAPSE (Thane); I support
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this Bill. But I feel that industrial growth and 
growth of cities has adversely affected envi­
ronment. Because of water pollution and air 
pollution, the life has t>eoome miserable. 
'There are enactments. Boards do function 
but day by day it has become almost impos­
sible to get potable water or unpolluted air.

We support this Bill, but we are not sure 
that only raising the cess will solve the whole 
problem.

Whatever power rest with the Govern­
ment or Boards are not property use. Mostly 
the matching grants by the state Govern­
ments for Central Govemment grants have 
not been sanctioned by State Govern­
ments. I know definitely that between 1980 
and 1985 the Central Government was pre­
pared to give matching grant to State Gov- 
emments if they take the responsibility of 
spending after five years. Some laboratory 
work was to be done. Some laboratory assis­
tants were to be appointed. Many State 
Govemments did not accept the Central 
grant and the money which wouki have been 
useful for control of pollutbn was not prop­
erty used.

This is what has happened. So I expect 
from the Minister that he shouM see to it that 
there is better coordination between Central 
Government and State Govemments as far 
as use of grants is concerned. Only then, this 
will be useful. Corrupton is rampant in this 
Department whk;h everybody knows. The 
worst part of the story is that local govem­
ment authorities like munidpaiities and cor­
porations, they have totally neglected their 
jobs. With the result, almost all the rivers in 
India are polluted. So who will take care of 
these municipalities and corporations? if 
industries pollute water, muncipal bodies 
also help the pollutton. All the rivers are 
polluted because of that.

I expect from the Govermnent that new 
industrial p o ^  shouM not mito us unmlnd- 
fulaboutenvironment Iwillgivaaninstanoe. 
This is anew Industrial PoUcy document On

page 8 it has been saki that it has been 
decided that ” kx:atk>n restrictions removed 
except where an industry is proposed in 
cities with over 10 lakh people. Even in the 
case of such big cities, products whk:h do not 
pollute the environment can be located 25 
kms outskie of it”. I will give you an example. 
Thane is a city of 10 lakh population. Bom­
bay is acity of more than 25 lakh populatk>n. 
And in new Bombay you are favouring ex- 
pansk>n of industries unmindful of the fact 
that it is going to create problem of pollutbn 
in the Thane distrkn industrial area. You 
have already sanctbned some projects. So 
in the last four months this industrial policy 
and the Ministries clearance of some files 
has created a problem in my constituency 
itself. So when we supporf the industrial 
growth, that does not mean that we accept 
the fact of provkiing polluted life to the citi­
zens.

I also expect Government shouki coor­
dinate with State Govemments and see to it 
that there should not be understaffing in 
Boards and not only the industries but the 
kx:al seH governments also shouki be com­
pelled to see to it that they shouki not add to 
the water pollutbn. Cess we increase. Leg­
islation is there but proper administration will 
only gives us better life.

In my constituency i.e. Thane whch is 
just near Bombay, I am facing both the 
problems- problem of water pollutk>n and ak 
pollutbn.

But a new dimensbn is added to the 
whole problem because the Environment 
Minister is favouring extension of many in­
dustries whk:h are not only hazardous and 
polluting industries but they also consume 
large quantum of water whk:h is necessary 
for human consumptkm. When the citizens 
are not getting enough water, when villages 
are not getting enough water, these water 
consuming industries are getting clearance 
from your Ministry for extensk>n lice nocil In 
New Bombay.

SHRIKAMAL NATH: By the State Pol- 
bitkMi Control Board or Central Poiiutton 
Control Board?
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SHRI RAM KAPSE: Friend.your Minis­
try. That is my personal knowledge. And if a! 
all Central Pollutbn Control Board is doing 
that, you please check it up and see to it that 
the people get water and again the potable 
water also. When the citizens are not getting 
enough water to drink, how this Government 
is giving sanction to water consuming indus­
tries in New Bombay? The Environment 
Department shoukl re-conskJer the whole 
issue, taking into consideration the supply of 
potable drinking water to the citizens while 
giving dearance to the extension of indus­
tries in Thana district which is highly polluted 
and drinking water is in short supply.

Supporting industrial growth does not 
necessarily mean miserable life to citizens. 
The Government shouM keep balance and 
shoukl not neglect citizens* basic rights.

Thank you very much.

SHRI K.P. SINGH DEO(Dhenkanal): 
Mr. Chairman, Sir, I wek»me the Water 
(Prevention and Control of Pollutk>n) Cess 
(Amendment) Bill,1991 and 1 congratulate 
the Minister for having brought this legisla- 
tfon. In this opening remarics he has men- 
tbned the reasons for bringing this legisla- 
twn, that is, augmenting the funds of the 
State and Central Pollution Control Boards, 
and also to improve the economising of the 
utilisation of the water which is a natural 
resource and whk:h we have not yet hus­
banded properly for the varbus utilities so far 
and also to remove the lacunae in the Bill 
whch was framed in 1977. All these are very 
laudable reasons for brining this Amend­
ment Bill to Pariiament. The Hon. Minister 
himself has set a very good example t>y 
giving up smoking and lessening pollution of 
the air. I wish other people emulate his great 
example.

So while trying to make the Water 
(Preventbn and Control of Pollution) Cess 
(Amendment) Bill more effective and more 
deterrent and also more punitive, I would like 
lo cautk>n or sound a word of caution that a 
human aspect shoukJ not be tost sight of. In 
fact, analysis of environment on various
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dev3lopment projects is required for our 
country where awareness of the environ­
mental pollutton whether it is air or water or 
atmosphere or even noise is at a very tow 
key or at a very tow level in our country and 
apart from inaeasing awareness amongst 
the people, effective legislatton is neces­
sary.

But as my friends eariier, especially Mr. 
Sriballab Panigrahi, referred, there is rx> 
dearth of statutes in our records. Over the 
last forty-forty five years, we have passed 
many statutes but they remain as statutes 
and are collecting dust. It is the implementa­
tion whk:h is necessary.

I come from a riverine and a maritime 
State like Orissa where we have large river 
systems, whether it is the Mahanadi river or 
the Rukhikuliya or the Brahmani river or the 
Subarnrekha, and I come from a State like 
Orissa where we have vast potentials and 
reserves of mineral as well as forest wealth. 
Most of these river systems have been pol­
luted k>y the effluent of not only private sector 
projects and plants but also of joint sector 
and publto sector plants. Whereas a legisla­
tion is very necessary to act as a deterrent 
and offbials have been empowered to take 
deterrent and effective action against erring 
Industry or tocal authority or even persons, 
but the fact remains that publto sector under­
takings like the Talchar Thermal Power 
Statton in Tatohar or the Rourkela Steel 
Plant in Rourkela and the entire industrial 
t>elt of Kanthwal and Rourkela, whether it is 
the Jayshree Chembal Complex in Berham- 
pur or the Indian Rare Earths or the OSCOM 
Sand Complex, have been recatoitrant asfar 
as taking effective measures is concerned.

Only about a couple of months back, a 
high-leveldelegatton and even the Estimates 
Committee of the present Parliament have 
visited some of these plants. But so far the 
consctousness whk:h shouM be there 
amongst people who are educated, who are 
well-versed, who are aware of the problems 
of environmental pollutton, whether it is siror 
water or even atmospheric, has not been 
there. They have not taken the oorrecttve
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action. Neither the State Pollution Control 
Boaids nor the Central Pollution Control 
Board have taken any effective measures 
against them These State or the Central 
Poiution Control Boards do not take dfec- 
tive steps. It is all ^h t for the State to take 
action against ordinary persons or against 
private sector. Pubik: sector being Govem- 
menfs own industry should set an example 
for other undertakings as far as pollution is 
concerned.

In this respect, the people who get af> 
fected are usually the people who live on the 
river banks and the river valleys. Most of 
them depend for their livelihood and for their 
sustenance on the rivers. Most of our dvili* 
sation and most of our poputous viRages are 
located on the river banks, at least in my 
State. We find that partk»larly the river 
Mahanadi and the river Brahmani. right from 
Rourkela up to Paradp. are polluted. The 
marine life is totally gone. Human life is 
jeopardized. People have been ventilating 
tiieir grievances. People have been agitat­
ing. But apparently the power tfiat be in my 
State is yet to make up. This is whereldo not 
agree with my Hon. colleague. Mr. Jaswant 
Singh when he says that the Central Govem- 
mentshouki not act as a monitor. Ithinkitis 
the right time k>r the Central Government to 
act as a monitor and at as a catalyst to see 
that recakatram State Govemments and the 
State Pollution Control Boaids do take effec­
tive steps and effective action to implement 
some of the guidelines and set a standard 
¥fhich has t>een set up, as the Hon.Minister 
said after exhaustive consultatk>n with the 
State Govemments and the State Pollution 
Control Boards.

Therefore, in this case, it is mostly the 
people t>ebnging to the weaker sectbns of 
society who Kve on the river banks, who 
indulge in boating, fishing, netting, have been 
affected. We have not found any alternative 
means of livelihood for them nor we found 
any alternative means of emptoyment for 
them. This leads to social tensbns. These 
tock>-eoonomic factors are also creating

Pollutbn)Cess 588 
(Amend.) Bia 

enough law and order problems, as wel as 
rehalMlitation protilems. whch hitherto were 
not there before the areas were poUuted. 
Therefore, an integrated approach must be 
taken and a systems approach tMTOught k) so 
that wherever such tyî e of mdustry or any 
other undertaking comes up. the question or 
rehabiiitatbn as the question of giving alter­
native means of livelihood and getting po­
table and safe and drinking water is c o n ^  
ered.

if I may die an example, we have two of 
the largest coal-based fertiliser plants of 
Asia in my district in Tak:har. whch was 
refened to by Hon. Members Shri Bhogen- 
d?a Jha and Shri Sriballabh Panigrahi we 
a!so have the biggest coal- based aluminium 
factory- NALCO-and we also have the Heavy 
Water Plant. We also have the Tatoher 
Thermal power station. As far as NALCO is 
concerned. I may say that it is an ideal 
undertaking. It has taken steps of using anti- 
pollution measures. But the other Units leave 
a kTt to be desired and the entire population 
of about two lakh people . who reside in 
these areas, on both skies, cannot get sale 
drinking water. A coordinatk>n meeting was 
taken sometime back by one of our former 
Union Manisters to see that these undertak­
ings. whch have been polluting the river 
Brahmani. a! least contriHite. as part of 
currknilardevek)pment. to sink more tubew- 
eUs. Presently there is one tubeweH for a 
population of 300. It was suggested the! one 
tube weU for a population of 150 oouki be 
provided so that an allemative means of 
getting potable water couk) be assured to 
these villages and ttie dvilisatk>n whch have 
been there for centuries. But so far it has not 
seen the light of the day.

The same is the question of finding 
alternative means of livelihood for the fisher­
men idk which are in large numbers and for 
centuries. They have been doing this voca­
tion. They have not taken up any other 
vocatk>n. Ido not think there is any organisa­
tion which thinks about rehabilla^ them or 
giving them some training. It is all very wel to 
empower .certain officials wUh powert of
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penalising or even taking action. But if we 
forget the human side of it, it will be the safDe 
as an alien government which was regulat­
ing ourcountrymen for the benefit which was 
going to the alien government. We now have 
a government of our own which need not 
regulate and have the authority without the 
responsibility of giving them an alternative 
source of emp * ment or livelihood. The 
Centre cannot run away from its constitution 
obligation where the people of Scheduled 
Caste and the Scheduled Tribe are affected.

I would like to draw the attention of the 
Govemment, through you, on another fac­
tor. it is about the river water systems. We 
had the Ganga Action Plan which was a very 
iaudable project. But. unfortunately, it was 
left at the half way mark. The river water 
systems of Brahmani, Mahanadi. Jamuna 
Brahmaputra etc. are to be considered arxi 
master plans for them are to be prepared. An 
integrated approach is to be taken by the 
new undertakings whk:h have to discharge 
the affluents. The entire issue is to be looked 
into. Then only most of the sufferings of 
those people, who have been suffering for 
the last decade or decade and a half, could 
be reduced and mitigated.

Sir, I wouki like to end by wanting to 
have certain informatfon for the Hon. Minis­
ter that as far as domestic consumers are 
concerned, wouki he like to share the infor- 
matbn with us as to what wouki be the 
impact on the domestic consumer as result 
off this piece of legislatk>n, and since this 
legislatk>n is coming after a span off 14 years, 
I am sure he woukJ like to review it after 5 or 
10 years, and this is going to be a continues 
piocess because I do not think we are going 
to see the end of this piece of legislatk>n 
today because after 10 years probably the 
next incumbent wouki like to say that the last 
legislatton was passed in 1991, the cost of 
pioductbn has gone up, the gamut of activi- 
tiesoff industrtat undertakings has increased, 
the wofktoadson the Polluton Control Boards 
have also increased and therefore, there 
shouM be more cess to make them viable. 
And if that is so. then we have yet to give 
assured potable, sale drinking water to our
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people and where it is being given to a 
certain segment of the populatbn because 
we have not been able to give this to the 
entire population whbh is the avowed policy 
of the government of India, what is going to 
be the real impact in real terms, in practcal 
terms, because the human misery cannot be 
judged by this piece of legislation, and when 
the main 2nvironment Conservatbn Act 
come in 1986, some of us had raised appre­
hensions here that the entire impact ana^sis 
of environment was left to six Forest Officers 
who had authority but no responsibilities of 
vark)us State Governments .There were 113 
amendments mostly moved liy the Ruling 
Party Members sitting on this side as well as 
some of the Hon. friends from the Oppositbn 
at that time, people from Maharashtra, Bengal 
and Orissa, who were the ones who were the 
most effective, and the then Hon. Minister 
could not give us a satisfactory answer 
because apart from these six Forest Offrcers 
there was no environmentalist, there was no 
conservationist, there was no one from the 
public who was a Member of that Committee 
and it was left to just six Forest Offk^ers to 
decide whether a dam should come up, 
wether an industry shouW come up. whether 
some high tensbn wire shoukJ come up or 
should not come up. And in this respect, 
coming from a state like Orissa where t)efore 
iPtegratk)n we had different rules in different 
native States and the people enjoyed vari­
ous rights by paying nominal cess like, say, 
they used to pay 25 paise or four annas at 
that time to get forest produce. I'hey used to 
pay four annas for getting minor forest pro­
duce and today because of the Environ­
mental Conservatk>n Act which was passed 
in Parliament, some of the State Govern­
ments are hkiing behind the fact that’ the 
Centre has put a stop and we will not aflow 
minor forest produce for agrcutturists. agri­
culturists, we will not allow even forest pro­
duce for thatching off roofs or buikiing or lor 
timber whfeh people were enjoying till the 
end off 1989. This has created a real problem 
ffor people living around the forest areas or 
even people who have been enjoying these 
rights for the last hundreds of years. AH of a 
sudden they had to buy from a timber yard 
which is at least 10 to 20 times more o»stly.
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So, some alternative means must be thought 
of and I would like the Hon. Minister to 
ponder over It t>ecause this Ministry has 
been very innovative in many aspects. I must 
give crec  ̂to the Ministry of Environment for 
having raised ecological task forces which 
are one of the first task forces in the worki 
where environmental upgradatbn is being 
done l>y ex-Servk:emen of that partbular 
kx:afity, and it has done immensely good 
work for whbh the Japanese, the Germans 
and the Swedish have been coming to India 
to learn from these ecobgical task forces. 
The same is the questk>n of the Action Plan 
on Ganga. So, I am sure the Ministry of 
Environment would like to innovate some­
thing for people who have been having cer- 
tain rights both in the forests and in the water 
systems whch are abundant in our country 
and whch they have been denied.

With this. Sir, I support this Amendment 
and I wanted to highlight some of these 
problems. Thank you very much.

[Translathni

18UX) hrs.

SHRI RAJENDRA KUMAR 
SHARMA(Rampur): Mr. Speaker, Sir. I rise 
to put forth my viewson the amendment Bilf 
moved by the Hon. Minister.

Sir, we have been facing on acute prob­
lem of pollutbn and today we have primarily 
to conskjer the same. We had not adopted a

(Amend.) Ba 
farsight view on this issue. Had the sohltfon 
of this problem been thought 30-40 years 
ago. definitely the country wouki have t>een 
saved of this serk>us situalton.

[EngSsh]

MR. DEPUTY SPEAKER: You can 
continue on Frkiay.

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAf^GARAJAN 
KUMARAMANAGALAM): Mr. Deputy 
Speaker. Sir. the Hon. Minister would like to 
reply to this Bill on Monday. So, I suggest 
that we take up the Demand for Grants in 
respect of Punjab on FrWay and this particu­
lar Bill on Monday.

MR. DEPUTY SPEAKER: Is this the 
desire of the House?

SEVERAL HON MEMBERS: Yes.

MR. DEPUTY SPEAKER: So. this BiU 
will be taken up on Monday.

The House stands adjoumed to meet 
again on Friday, 22nd Novemt>er. 1991 at
11.00 a.m.

18i)2hrs.

The Lbk Sabha then adjoumed tut 
Eleven of the Clock on Friday, November

22,1991/Agrahayana l19fS(Saka)

Fnmad at: S. Naniyan & Sons.




